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The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chal~ 
• 

NATIONAL ANTHEM 

11.02 hrs. 

(The National Anthem was played.) 

MEMBER SWORN 

Shrimati Rama Pilot (Dausa) 

11.03 hrs. 

INTRODUCTION OF MINISTERS 

THE PRIME MINISTER (SHRI ATAL BIHARI VAJPAYEE): 
Mr. Speaker, Sir, with your permission I Introduce New 
members of the Cabinet. 

Shri Arun Jaitley Minister of Law, Justice and 
Company Affairs and Minister 
of Shipping 

Shri M. Venkaiah Naidu Minister of Rural Development 

Kumari Uma Bharati Minister of Youth Affairs and 
Sports 

Minister of State (Independent Chargej 

Maj. Gen. (Retd.) Minister of State of the 
Shrl B.C. Khanduri Ministry of Road Transport 

and Highways 

Ministers of State 

Shrl Satya Brata 
Mookherjee 

Shri Shripad 
Yasso Nalk 

Shri Pon 
Radhakrishnan 

Shri Krishnamraju 

11.05 hrs. 

Minister of State in the 
Ministry of Chemicals and 
Fertilizers 

Minister of State In the 
Ministry of Agriculture 

Minister of State in the 
Ministry of Youth Affairs and 
Sports 

Minister of State in the 
Ministry of External Affairs 

OBITUARY REFERENCES 

MR. SPEAKER: Hon. Members, as we meet today atter 

an Interval of about three months, It Is my sad duty to Inform 
the House of the sad demise of Mrs. Slrimavo Bandaranalke, 
former Prime Minister of Sri lanka and five of our former col-, 
leagues. 

This House wishes to place on record Its condolences 
at the passing away of Mrs. Sirimavo Bandaranalke, former 
Prime Minister of Sri Lanka, on the 10th October, 2000. 

Mrs. Bandaranalke has lett an Indelible mark on our 
times and hers was a pioneering role In the politics of demo-
cratic change. She made a unique contribution to the progress 
of non-alignment and cooperation among the developing coun-
tries. The people and leadership of this country will cherish 
the memory of her friendship. 

This House also wishes to convey Its hertfelt sympathy 
to the people and Government of Sri Lanka and to the mem-
bers of the family of the late former Prime Minister. 

Shri C. Subramanlam, affectionately called CS, was a 
Member of Constituent Assembly and Provisional ParUament 
from 1946 to 1952 representing Madras Parliamentary Con-
stituency; Third Lok Sabha from 1962 to 1967 representing 
Pollachl Parliamentary Constituency of erstwhile Madras 
State; Fitth and Sixth Lok Sabha from 1971 to 1979 repre-
senting Krishnaglrt and Palanl Parliamentary Constituencies 
of Tamil Nadu respectively. 

An able administrator, Shri C. Subrllmaniam served in 
the Union Council of Ministers as Cabinet Minister holding 
various important portfolios such as Steel and Mines, Agricul-
ture and Finance. 

It was during his tenure as Agriculture Minister that 
India became a food surplus nation through Green Revolu-
tion Movement and Shri Subramaniam became popular as 
father of the Green Revolution. 

As Finance Minister, Shri Subramanlam introduced Re-
gional Rural Banks to boost rural banking In India. 

He had also the distinction of being the Chairman of the 
United Nations Panel on Nutrition and had submitted a strat-
egy paper on a comprehensive scheme for International ac-
tion to combat malnutrition. He also served as member of the 
Governing Council of the International Wheat and Maize Im-
provement Centre, Mexico and the Board of Governors of the 
International Rice Research Institute, Manila. 

Earlier, Silrl C. Subramanlam was a member of Madras 
Legislative Assembly from 1952 to 1962 and served the State 
as Minister of Finance, Education and Law. As Minister of 
Education In the erstwhile Madras State, he Introduced free 
primary education and mld-day meal programme for poor chil-
dren. 
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Shri Subramaniam also adorned the august office of the 
Governor of Maharashtra from 1990 to 1993. He also served 
as the Deputy Chairman of Planning Commission during 1971. 

Shri Subramaniam was conferred the Sharat Ratna In 
1998 for his dedicated services to the nation. 

A leading light of the Freedom Movement, he left his 
law practice to plunge Into the freedom struggle. He was Im-
prisoned for participating in Quit India Movement In 1942. 

A man of letters, Shri Subramaniam published many 
books, both in Tamil and English languages. 

In the sad demise of Shri c. Subramanlam, the nation 
has lost an active political and social worker and a true pa-
triot. 

Shri C. Subramaniam passed away on 7th November, 
2000 at Chennai, Tamil Nadu at the age of 90. 

Shri Nanasahlb Bonde was a Member of Sixth Lok 
Sabha from 1977 to 1979 representing Amravati Parliamen-
tary Constituency of Maharashtra. 

An advocate by prefession, Shri Bonde served as Presi-
dent of Amravati Bar Association during 1967-68. An active 
parliamentarian, Shri Bonde was the Member of Committee 
on Absence of Members from the Sittings of the House. 

A social worker. Shri Bonde was associated with vari-
ous social and academic institutions. He took keen interest in 
removal 01 untouchability and uplift of the downtrodden .. 

Shri Nanasahlb Bonde passed away on 21 st August, 
2000 at Amravati. Maharashtra at the age of 86. 

Shri Mandhata Singh was a Member of the Nlth Lok 
Sabha from 1989 to 1991 representing Lucknow Parliamen-
tary Constituency of Uttar Pradesh. 

Earlier, Shri Singh was a Member of Uttar Pradesh Leg-
islative Council from 1974 to 1989. He also served on various 
Committees In Uttar Pradesh Legislative Council. 

An active parliamentarian, Shri Singh served as Chair-
man, Joint Committee on Offices of Profit during 1990 and as 
a Member of various Parliamentary Committees of the Lok 
Sabha. 

A teacher by profession, Shrl Singh actively partiCipated 
in Teachers' Organisation and was associated with academic. 
work and founding of educational institutions. A man of let-
ters. Shri Singh wrote many articles in various newspapers 
and journals. 

An active social and political worker, Shrl Singh worked 
relentlessy for the uplift of downtrodden and oppressed peo-
ple and evinced keen Interest In labour union activities. 

Shrl Mandhata Singh passed away on 23rd September, 
2000 at Lucknow, Uttar Pradesh at the age of 77. 

Shrl Sitaram Kesrl was a Member of the Fourth Lok 
Sabha from 1967 to 1970 representing Katlhar Parliamentary 
Constituency of Bihar. 

Shrl Kesri served as a Member of the Rajya Sabha from 
1971 to 1986 and from 1988 to 2000. He also served the 
country as Minister In the Union Council of Ministers In differ-
ent capacities with distinction. An able parliamentarian, he 
was also a member of various parliamentary Committees In-
cluding the Public Accounts Committee In 1979. 

An active freedom fighter, Shrl Kesarl remained all along 
in the vanguard of the freedom struggle. A staunch believer In 
Gandhain Ideology and programmes, he had profound and 
unfHnchlng faith In secularism. When Mahatma Gandhi gave 
the clarion call In 1930 for the struggle for national 
indepedence, he left home and discontinued his studies to 
join the freedom movement. He was Imprlsloned several times 
for participation In the Independence movement under the 
leadership of Mahatma Gandhi end In 1942 during Quit India 
Movement, he was convicted for two years. 

As a social and political worker, Shrl Kesrl was con-
nected with various educational and cultural Institutions. He 
devoted his entire life for the welfare and uplift of the down-
trodden, the weaker and vulnerable sections of the society. 

A widely travelled person, Shri Kesrl was a member of 
the Indian Parliamentary Delegation to Poland In 1979 and a 
delegate to the UNCTAD Conference In Santiago, Chile In 
1972. 

Shrl Sitaram Kesri passed away on 24th October, 2000 
in New Deihl at the age of 83. 

Shri Gadadhar Saha was a Member of the Fifth to Eighth 
Lok Sabha from 1971 to 1989 representing Blrbhum Parlia-
mentary Constituency Clf West Bengal. 

A teacher by profession, he was associated with vari-
ous educational organisations. 

As a social worker, Shrl Saha ~orkfld relentlessy for the 
uplift of the weaker sections of the society and rural develop-
ment. He was also deeply associated with soclo-economlc, 
cultural development and peasants' organisation work. 

Shrl Gadadhar Saha passed away on 25th October,. 
2000 at Blrbhum In West Bengal at the age of 66. 
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We deeply mourn the loss of these friends and I am 
sure the House will join me In conveying our condolences to 
the bereaved famlHes. 

{Translation} 

THE PRIME MINISTER (SHRI ATAL BIHARI VAJPAYEE): 
Mr. Speaker, Sir, the entire House would Uke to join In paying 
tributes to the departed souls. 

Shrlmatl Sirimavo Bandaranalke was the first lady Prime 
Minister of the world. She did not get the Prime Minister's 
post in Inheritance or In dowry. She had to put hard labour, 
shed tears and sacrifice blood for the same. 

She took over th& reglms of the country after the death 
of her husband and bravely discharged all her duties. Some-
times she got the throne and sometimes she was exiled, but 
she never lost courage. During her reign, Ceylon became Sri 
Lanka and emerged as a separate State. She took command 
of the Non-Aligned Movement and established new economic 
order. The developing countries looked to her with great hope 
and expectation. Till her end, she was engaged In the welfare 
of the people and country. Some months ago I met her, at that 
time she was holding the post of the Prime Minister. Elections 
were held there and change took place. Shrlmati Slrlmavo 
Bandaranalke will continue to be known as a great lady In the 
world and occupy a respectable position in this part of the 
world. 

Undoubtedly Shri C. Subramaniam was one of the gems 
of India. He worked zealously throughout his life. He was a 
great thinker. He was industrious and his perseverance was 
wellknown. The way he skillfully managed various Ministries 
that really speaks of his efficiency and inspires us to emulate. 
Despite political differences, he was successful In changing 
the ideology in the agriculture field by seeking cooperation of 
the entire country and foreign countries as well In a big way 
for fulfilling his dream to free India from the clutches of hun-
ger. Modern science Is also necessary for agriculture and 
alongwlth traditional methods new methods of Increasing pro-
duction are very necessary. Shri C. Subramaniam will always 
be remembered for new thinking alongwith new seed and good 
crops. He was a great thinker and till last he was engrossed 
in work. A few days before his death he put forward a sugges-
tion for setting up a Commission about science. He was In 
favour of coordination among all the branches of science and 
by uniting all of them a Commission should be set up for the 
development of science and furthering the cause of science. 
When I started a computer centre at my small home in Gwalior 
for the children and requested him to Inaugurate the centre I 
was surprised and moved. He gladly accepted the Invitation. 

Passing through the streets of Gwallor, he might have 
remembered the princely State of Gwallor. Streets are nice 

and clean. You should not think that when we are talking about 
streets we are taking about Invectives. There is much differ-
ence between the two. He came there and remained for long 
and showed Interest In it. Till now, hundreds of children have 
received computer education there. I thanked him. 

I think a mistake was committed by me by not replying 
to one of his letters which was reminded to me after he left. A 
friend told me that Shrl C. Subramanlam used to complain 
that late Nehruji gave reply of every letter by today's leaders 
are such that If letter Is written to them they do not give reply. 
I might have committed this mistake. I appollse publlcally. But 
he never gave importance to one's ideology and the political 
party to which one belongs to even during those times when 
the democratic norms In the country were guided by party 
politics. He was a great thinker and has the ability of taking 
along all the people. Therefore, the great contribution made 
by him to Bhartiya Vldya Bhawan is very Important and will be 
a guiding spirit for us. 

Shri Mandhata Singh was a friend of mine from Lucknow 
who took great interest In teaching. His demise is really a 
great loss for us. 

What to say about Shri Sitaram Kesrl. He WeaS a great 
personality. He cannot be described in words because he was 
a man of many colours and shades. From an ordinary worker, 
he rose to the highest rank but he did not change his style. 
No matter whether he was successful or not, he continued 
his efforts to come in contact with people, helping them and 
trying to take them together. We are aggrievod by his sad 
demise. 

Shrl Nana Sahib Bonde is no more with us. I offer my 
tributes to him also. I hope that our tributes will be conveyed 
to the family members of the departed souls. 

[English] 

SHRIMATI SONIA GANDHI (AMETHI) : Mr. Speaker. 
Sir, I rise to pay tribute to Mrs. Slrimavo Bandaranaike, Her 
place in history is assured. She became the world's first woman 
Prime Minister in 1959, following her husband's assassina-
tion. 

She was subsequently elected Prime Minister on three 
occasions. Amongst her outstanding achievements was the 
promotion of a new Constitution, which proclaimed a republic 
and changed the name of her country to 'Sri Lanka', 

In the international sphere, she was respected leader 
of the Non-Aligned Movement. She had staged the 1976 NAM 
Summit in Colombo, She was moved the Resolution before 
the UN asking that the Indian Ocean be made a 'Zone of 
Peace', 
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Perhaps, In the field of foreign policy, her most enduring 
achievement was to strengthen Indo-Sri Lankan friendship. 
She was held In affectionate high esteem by Pandlt)I, Indlra)1 
and my husband. On behalf of the Congress party and on my 
own behalf, I convey our sincerest condolences to President 
Chandrika Kumaratunga and to her family and also to the 
people of Sri Lanka. 

The passing of Shri Sitaram Kesri has left a void within 
the Congress party and In the hearts of all those who knew 
him. A freedom fighter, a social worker and a Gandhlan, Kesrlji 
was a champion of the poor and the backward classes. 

He had an unfHnchlng faith In secularism until his last 
breath. He proactively fought against communal forces. As 
treasurer of the Congress party for many years, he enjoyed 
the confidence of Indiraji and Rajivji. His vast experience and 
general popularity among all members of the Congress party 
carried him to the Presldentship of the Congress party. I per-
sonally valued his wise counsel. 

On behalf of all the Members of the Congress party, I 
pay my tribute to Shri Kesri and convey my heartfelt condo-
lences to members of his family and to his large circle of ad-
mirers, friends and supporters. 

Shri C. Subramanlam has left his mark In several areas 
of national lite. As a young freedom fighter, as an active Mem-
ber of the Constituent Assembly, as an important Minister in 
the Rajaji and Kamaraj Cabinets in Tamil Nadu, as a Union 
Minister under Pandlt)i and Indlrajl, Shri Subramaniam always 
displayed a rare combination of vision, wisdom and a deep 
understanding of the nation's needs and potentials. He was 
one ofthe architects of India's Green Revolution which brought 
seltsufficiency in food and a better life for millions of farmers. 
He will be remembered for his pioneering role and contribu-
tion to public life in our country. I convey my sincerest condo-
lences to his wife and to his family. 

I also want to convey my heartfelt condolences to the 
family of Shri Nanasahlb Bonde, Shri Gadadhar Saha and 
Shri Mandhata Singh, the late and respected Members of the 
Sixth, Eighth and Ninth Lok Sabha respectively. 

SHRI SOMNATH CHATTERJEE (BOLPUR) : Mr. 
Speaker, Sir, on behalf of my Party and on my own bahalf, I 
associate with what has been said by you, by the Leader of 
the House, and also by the Leader of the Opposition. We 
sincerely mourn the loss of so many distinguished past Mem-
bers of this House and particularly, of the late Prime Minister 
of Sri Lanka. 

Mr. Speaker, Sir, as has been rightly pointed out already, 
In the difficult situation of Sri Lanka, the then Ceylon, that 
Shrimati Slrimavo Bandaranalke took upon herself the man-
tle of governance of that country. She provided the leader-

ship to that country, the great country and the people of the 
then Ceylon to come out of some of their pressing problems. 
On her own right, she became the leader of not only Sri Lanka, 
but also of the Third World and of the developing countries. 
As has been mentioned, she advocated that Indian Ocean 
should be a Zone of Peace. As a sincere friend of India, she 
embodied In herself the finest traditions of her country, the 
great values, which the people of Sri Lanka have always held 
dear. We sincerely mourn her loss, not only as the first woman 
Prime Minister, but also as one of the great leader of the Third 
World. 

Shri Subramanlam made his mark In various capacities 
that he held. I remember that I had the privilege of seeing him 
here as one of the ablest Ministers this country has had. He 
combined humility with efficiency and transparency with 
achievement. 

During his period India did make a mark in the world so 
far as agricultural development Is concerned. In the later years, 
he rightly became an elder statesman to whom people looked 
for guidance. I had also similar experience as the Prime Min-
ister had narrated of opening a small Computer Centre in 
Calcutta, maybe It was a little wider road than a gali. As Presi-
dent of Bharatiya Vidya Bhavan, he dedicated that to the com-
mon people where free training is given to the budding young-
sters who want to learn computers. I had opportunities to meet 
him on earlier occasions also. He had an aura of friendship 
and affection which attracted people towards him and he never 
lost those qualities. 

Shri Sitaram Kesri was a colourful personality. We al-
ways remember his vibrancy, friendship and his contribution 
to the Congress Party and the country. 

Sir, I mourn the loss of Shri Gadadhar Saha who was 
one of our Comrades. He was elected to this House four times 
- from Fifth to Eighth Lok Sabha. He was dedicated to the 
cause of peasants. He was one of the most popular peasant 
leaders and educationists of the area and of the whole dis-
trict. By dint of his service, he became the idol of the people 
there. Working here together and working outside together, I 
had the privilege of knowing his closely and I can tell you, Sir, 
that it is very difficult to find replacements for such dedicated 
people who do not aspire anything for themselves but only try 
to do good for the ordinary people who are suffering from 
various difficulties and problems even after so many years of 
Independence. 

, 
I also mourn the loss of other distinguished colleagues 

that we have had here. On behalf of my party and on my own 
behalf, I express sincere condolences to the members of the 
bereaved families. I earnestly request you to convey our feel-
Ings to their family members. J associate myself with every-
thing that has been said here. 
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SHRI K. YERRANNAIDU (SRIKAKULAM) : Mr. Speake~' 
Sit, I share the sence of loss of this august House In the death 
of Shrimati Sirimavo Bandaranalke, former Prime Minister of 
Sri Lanka and in the death of five former Members of this 
august House. Shrlmati Bandaranalke was the symbol of equal 
participation of men and women in public affairs. She demon-
strated that women are equal to men in providing leadership. 
She was very active in Non-Aligned Movement. In her death, 
India has lost a true friend. My party condoles her death. 

Sharat Ratna Shri C. Subramaniam was a veteran and 
visionary. He enriched the public life of our country by his 
vision, words and deeds. The hundred crores of Indian popu-
lation are grateful to him for his role in Green Revolution and 
making the country self-sufficient in food grains. In his death 
we have lost a great visionary. 

Shri Kesri played an active role In our polity for about 
fifty years. He always worked for the weakers sections, par-
ticularly, the Harijans, Girijans and minorities. 

From an ordinary Party worker, he rose to become the 
President of the National Congress. In his death, the country 
has lost a senior Parliamentarian and an experienced leader. 

This House is witness to the contributions of S/Shri 
Mandhata Singh, Nanasahib Bonde and Gadadhar Saha, the 
former Members of the House. They represented people of 
their respective constituencies with sincerity and dedication. 

I associate myself with the Leaders and Members of 
this august House in paying my condolences for the loss of 
these six persons of proven eminence. On behalf ofthe Telugu 
Desam Party and on my own behalf, please convey my heart-
felt condolences to the bereaved families of the Members. 
Thank you for giving me this opportunity. 

[Translation] 

SHRI MULAYAM SINGH YADAV (SAMBHAL) : Mr. 
Speaker, Sir, on behalf of my party I associate myself with the 
sentiments expressed by all the leaders on the sad demise of 
Shrimati Sirimavo Bandaranaike. She was Instrumental in 
improving Sri Lanka's image at International level and made 
great efforts for strengthening the country. The people of In-
dia could not forget her because in 1962 she re-affirmed her 
full support to India at the international level. By this she proved 
if there is any friend of India then Sri Lanka is the most trusted 
ally of India. At that time she strongly supported India and the 
Indians will remain indebted to her for this great gesture. She 
made efforts for bringing together all the poor developing coun-
tries on one platform diligently. Therefore we are remember-
ing her in this House. Sir, please convey my party's deep con-
dolences to the family members. friends and relatives and to 
the people of Sri Lanka. 

I had close contact with late Shri Sitaram Kesari since 
long. Though he remained in Congress party till th~.end yet 
even through his party's platform he supported us, by sup-
porting the cause of secularism. At that time people were afraid 
in mentioning my name. Many parties and leaders thought by 
going with us they would become apponent of one particular 
class, but late Shri Sitaram Kesri in country's welfare Md to 
make secularism strong played a vital role by supporting us. 
He reached the zenith in Congress party due to his unwaver-
ing commitment to his Ideology. I am sad that such a great 
leader has left us for forever. I on my own behalf and on be-
half of Samajwadi party express our deep condolences to him. 
I request you to convey our condolences to members of his 
family. 

Late Shri Mandhata Sinnh and I together worked as 
teachers. We also were together in the Uttar Pradesh Legis-
lative Assembly. We were also in the same party and he got 
elected to Lok Sabha from Lucknow too. I also had the oppor· 
tunity to visit the college where he was teacher or principal. 

I had personal relations with Late Shri Mandhata Singh. 
We worked together during several programmes and 
agitations. I and my party are deeply shocked by his sad de-
mise. Please convey my deep condolences to the Members 
of the bereaved family, friends and relatives. 

Shri C. Subramaniam, Shri Nana Sahib Bonde and Shri 
Gadadhar Saha were all great leaders. They served the coun-
try and society in different capacities. They were popular both 
within and outside the House. Besides this they served the 
country and society as Ministers as well as in other capaci-
ties, which we can never forget. Please convey my deep con-
dolences to the members of their families and friends. 

[English] 

MR. SPEAKER: The House may now stand in silence 
for a short while as a mark of respect to the departed souls. 

(The Members then stood in silence tal a short while.) 

WRIDEN ANSWERS TO QUESTIONS 

[English] 

Standard of Coaches 

*1. SHRI BASU DEB ACHARIA : Will the Minister 
of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) the number of olympic finalists and coaches 
trained by National Institutes of Sports and Sports Authority 
of India since their establishment alongwith their contribution 
in building international standards sportsmen and women; 

(b) whether these authorities have failed in train-
ing good quality coaches and if so, the reasons therefor; and 
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(c) the concrete steps proposed In this direction 
by the Government? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(KUMARI UMA BHARATI) : (a) The Hst of Olympic Finalist 
slnee e.tabl.hment of Neta~ Subhash National Institute of 
Sports, Patiala (1961) Is as follows :-

1964 OG 

1976 OG 

1984 OG 

1980 OG 

2000 OG 

A) Hockey Men Team 
(Gold Medal) 

B) Athletics 

Shrl G.S. Randhawa - 110 
Mtrs. Hurdles - 5th 

Shrl Srlram Singh - 800 
Mtrs. -7th 

P.T. Usha - 400 Mtrs. 
Hurdles - 4th 

4x400 Mlrs. Relay 
Women Team - 7th 

Hockey Men Team (Gold 
Medal) 

A) Welghtllfting (W) 

K. Kalleshwarl - 3rd 

Sanamacha Chanu - 6th 
(Joint 4th) 

B) Shooting 

Anjali Vedpathak - 8th 

Leander Paces had won a Bronze Medal in 1996 Olym-
piC Games, he lost his Semi-Final Match and played for 3rd 
position, which he won. 

The N8ta~ Subhash National Institute of Sports (NS NIS), 
Patlala established In 1961 has so far produced 12837 
coaches Including 447 from various countries In various dis-
clpHne •. 

In addition to training to budding sports persons, the 
contribUtion of the coaches Ue. In drawing up of Long Term 
Development Programmes (LTDP) In association with the 
National Sports Federation, and In providing advanced coach-
ing to .ports persons who are selected for National Camps. 

(b) and (c) Though, In most of the disciplines, the 
coaches produced by Netall Subhash National Institute of 
Sports. Patlala are of fairly of good standard. However, there 

Is a gap In In certain disciplines especially those in which In-
dia Is doing well such as Boxing, Shooting, Welghtllftlng and 
Athletics. For these disciplines foreign coaches have been 
appointed for a limited period. The Indian coaches are also 
attached with them In order to up-grade the skill of the sports 
persons and Indian coaches. 

In order to up-grade the skill of the coaches, the gov-
emment has formulated a scheme under which Indian coaches 
are sent abroad. CYnics will be organised with the help of 
foreign experts In the country with a view to up-gradation of 
the skill of the Indian coaches. 

The faculty of Sports Scientists will also be upgraded 
by providing latest equipment and exposure to scientist by 
sending them for advanced training. 

{Translation] 

Late DeUvery of Letters 

*2. SHRI MANSINH PATEL: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Government have received sev-
eral complaints regarding late delivery, non-delivery and wrong 
delivery of letters; 

(b) 
therefor; and 

if so, the details thereof and the reasons 

(c) the action taken!proposed to be taken by the 
Government to improve the situation? 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VILAS PASWAN) : (a) to (c) There are instances of occasional 
delay or wrong delivery but such instances are quite few com-
pared to the total quantum of mall handled. During 1999-2000, 
10346 complaints relating to late-dellvery, non-delivery and 
wrong delivery of malls were received while 1550.56 crore 
pieces of mail were handled by the Department, the percent-
age of complaints to the total traffic being 0.00007% only. 

There are many factors for late delivery of malls which 
are beyond the control of the Department like cancellation! 
late running of mail carrying planes, trains and buses; natural 
calamities, civil disturbances, like, bandhs and sudden unex-
pected spurt in mall volume particularly during festivals. Re-
garding non-deliverylwrong delivery of malls, incomplete! 
wrong address, absence of PIN Codes, non-availability of 
addressee, change of residence b\, the addressee, etc. are 
Important factors. Instances of human failure on the part of 
deartmental staff are suitably dealt by the Department. 

Efforts are made continuously to Improve mall delivery 
service and the following are among the specific steps taken 
by the Department In this regard : 
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(I) Installation of Automatic Mall Processing Cen-
tres at Mumbal and Chennal. 

(II) Computerisatlon of Registration Sorting wor1< 
at major mall centres. 

(III) Computerisation of Transit Mall Offices in a 
phased manner. 

(Iv) Segmentation of mail into various channels; 
called Green Channel, Metro Channel, Raj-
dhanl Channel, Business Channel etc, for qui-
cker segregation and transmission and speedy 
delivery. 

(v) Regular monitoring of mall routing, and deliv-
ery by posting Test Letters and Trial Cards. 

(vi) Progressive mechanisation of delivery by pro-
viding mopeds to postmen for delivery work in 
suitable areas. 

(vii) Rationalisation/restructuring of delivery, with a 
view to deploying adequate manpower In the 
expanding urban conglomeration. 

(viii) Surprise checks on delivery of malls by supervi-
sory staff and officers. 

(ix) live Mail Survey at regular intervals both in rural 
and urban areas to identify weak links and 
streamline and improve mail transmission and 
delivery system. 

(x) Regular co-ordination meetings with Airlines, 
Railways and State Road Transport authorities 
to sort out problems relating to transmission of 
mails. 

(xi) Encouraging pre-sorting of malls by the bulk-
mailers by providing incentive of discount in 
postage. 

(xii) Educating the customers for installation of Mall 
Boxes on the ground floor of multi-storeyed 
buildings. 

(xiii) Preparation of triplicate registered list In the des-
tination mall offices for bulk mailers to reduce 
the load on the delivery post office and speed 
up delivery of such mails. 

[English1 

Crops Damaged In Drought Hit Stilt •• 

*3. SHRIMATI RENUKA CHOWDHURY: 

SHRI THAWAR CHAND GEHLOT : 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Government are aware that fam-
ine situation is looming large over Rajasthan and several other 
States; 

(b) If so, whether any team of the Union Govern-
ment has visited/propose to visit the most famine affected 
States to assess the losses; 

(c) If so, the extent of damage suffered by crops In 
the drought hit areas of Andhra Pradesh, Madhya Pradesh, 
Ortssa, Karnataka, Gujarat, Rajasthan and other States; 

(d) the areas hit by drought during the last three 
years and as on date, year-Wise and State-wise; and 

(e) the details of Central relleflflnanclal assistance 
sought by each drought hit State and the relief given to them 
for the rehabilitation of affected people during the said pe-
riod, State-wise? 

THE MINISTER OF AGRICULTURE (SHRI NITISH 
KUMAR) : (a) There Is no situation of famine. However, parts 
of the States of Rajasthan, GUjarat, Madhya Pradesh, Chha-
ttlsgarh and Orissa are likely to face drought of varying mag-
nitude due to deficient rainfall during South-West Monsoon 
2000. 

(b) A Central Team has been deputed to the States 
of Madhya Pradesh and Chhattlsgarh. It has been decided to 
send Central Teams to Orissa and Rajasthan. A team will be 
sent to Gujarat after the receipt of the memorandum from the 
State Government. 

(c) The extent of current Kharif crop loss in the 
drought affected States Is as under :-

In lakh tonnes Production Loss 

States Foodgralns Oilseeds 

Rajasthan -12.10 -2.04 

Gujarat -14.30 -12.84 

Madhya Pradesh/ -7.22 -9.73 
Chhattisgarh 

Orissa -0.26 -0.02 

In the current spell, Andhra Pradesh and Karnataka are 
not expected to have drought like situation. 

(d) and (e) The details of States which experienced 
drought of 'tarylng magnitude during the last three years and 
the releases of Central share of Calamity Relief Fund (CRF), 
assistance sought from National Fund for Calamity Relief 
(NFCR) and releases thereof to those SJates are Indicated in 
the enclosed statement. 
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S.No. State 

1997-98 

1. Andhra Pradesh 

2. Kamataka 

1998-99 

1. Kerala 

2. Madhya Pradesh 

3. Orissa 

4. Rajasthan 

20 November, 2000 

Statement 

Crops Damaged in Drought hit Stat.s 

Calamity ReUet Fund 
(Central share) 

To Questions 16 

National Fund for 
Calamity Relief 

(Rs. In crore) 

Demanded Releases 

98.29 813.33 

33.12 326.00 

46.08 537.50 

42.49 251.34 

40.77 445.59 

148.92 959.62 

30.00 

22.00 

NIL· 

NIL· 

NIL" 

21.98 

1999-2000 

1. Andhra Pradesh 107.69 720.36 75.36 

2. Gujarat 121.05 722.16 54.58 

3. Himachal Pradesh 23.37 259.42 NIL· 

4. Jammu and Kashmir 17.09 214.47 73.42 

5. Karnataka 36.29 249.95 17.09 

6. Madhya Pradesh 44.29 361.61 NIL· 

7. Manipur 1.61 24.00 4.93 

8. Mizoram 1.10 35.08 6.00 

9. Rajasthan 155.25 1144.40 102.93 

10. Tripura 3.90 108.95 5.34 

11 . West Bengal 44.50 NIL NIL· 

• No funds _re released as the drought was not considered of rare severity and lid not qualify for assistance under NFCR. 

Counter-Guarant ••• for Power Projects 

·4. SHRI G.S. BASAVARAJ : 

SHRI Y.S. VIVEKANANDA REDDY: 

Will the Minister of POWER be pleased to 
state : 

(a) whether his Ministry has formulated a new 

scheme for counter guarantees for private power generation 
and transmission projects; , 

(b) if so, the salient features of the new scheme 
along with the details of projects thereof; 

(c) whether the Ministry of Finance has objected 
and rejected the liability that such guarantees entail; 

(d) If so, the details thereof; 
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(e) whether the Government have initially con-
firmed guarantees to the first 8 fast track power projects only; 

(f) if so, whether the cover is sought to be extended 
ostensibly to boost generation by private sector; 

(g) if so, whether the guarantee is being consid-
ered due to Prime Minister's commitment In Lisbon earlier; 
and 

(h) if so, the time by which a final decision is likely 
to be taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (d), (g) and 
(h) The Prime Minister, in his speech delivered at the India-
European Union Business Summit at Lisbon, Portugal on June 
27,2000 announced that the Government was willing to con-
sider a new guarantee structure for large transmission-projects 
and power purchase systems as well as accelerating the In-
ternational Competitive Bidding (ICB) process for renovation 
and modernization of the country's power generating compa-
nies. The details of the new guarantee scheme are being 
worked out. 

(e) and (f) The Government of India's (Go I) counterguar-
antee scheme was developed as a transitory measure to boost 
private investment in power generation and it was decided in 
1994 to extend Government of India counter guarantee to 
eight initial projects that had been cleared for bringing in for-
eign investment in power sector. Of these eight private power 
generation projects, counter guarantee of Government of In-
dia has been extended to Jegurupadu Combined Cycle Gas 
Turbine Project (216 MW) of MIs. GVK Industries Limited, Ib 
Valley Thermal Power Project (500 MW) of Ib Valley Power 
Private Limited and Dabhol Combined Cycle Gas Turbine 
Project (Phase-I) and 740 MW of MIs. Dabhol Power Com-
pany under the pre-revised procedure. MIs. Spectrum Power 
Generation Limited withdrew their request for counter guar-
antee for their 208 MW Godavari Combined Cycle Gas Tur-
bine Project in Andhra Pradesh. Counter guarantee of the 
Government of India, through the revised procedure, has been 
issued in August, 1998 in the case of the Visakhapatnam 
Thermal Power Project (1040 MW) of MIs. Hlnduja National 
Power Company Ltd. (HNPCL) In Andhra Pradesh, Bhadravati 
Thermal Power Project (1082 MW) of MIs Central India Power 
Company (CIPCO) in Maharashtra and the 250 MW single 
unit lignite based Neyveli Thermal Power Project of MIs ST-
CMS Electric Company in Tamil Nadu. The Ib Valley project 
was re-negotiated by the Government of Orissa before con-
struction could commence and, therefore, techno-economic 
clearance was issued afresh to this project on 26.2.1999. Is-
sue of Counter Guarantee of Government of India under the 
revised' procedure was approved in the case of this project 
and the Mangaiore Thermal Power Project of MIs. Mangalore 
Power Company, on 22.12.1999. 

{Translation} 

Gigantic Project for Road. 

*5. SHRI ZORA SINGH MANN: 

SHRI RAMCHANDER BAINDA : 

Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Government have prepared a gi-
gantic project to connect all the corners of the country with 
roads; 

(b) If so, the total estimated length of roads required 
to be constructed under this project; 

(c) the number of four or more lane roads by the 
end of March, 2000; 

(d) whether any time limit has been stipulated for 
constructing the remaining four lane roads; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJOR GENERAL 
(RETD.) B.C. KHANDURI) : (a) and (b) A project named the 
National Highways Development Project (NHDP) connecting 
four metropolitan cities and North-South and East-West Cor-
ridors involving upgradatlon of the National Highways to fourl 
six lane standard has been undertaken. Details are as 
under: 

(i) Golden Quadrilateral 
(GQ) component connecting 
Delhi, Calcutta, Chennal 
and Mumbai 

5,952 Km 

(Ii) North-South (NS) Corridor 7,300 Km 
connecting Sri nagar in Jammu 
& Kashmir with Kanyakumari 
including Salem-Cochln Spur 
and East-West (EW) Corridor 
connecting Silchar with Porbandar 

Total 13,252 Km 

(c) Completed four-lane roads are not designated 
by number but by length. A length of 1016 Km on the National 
Highway network has been four I six laned by March, 2000. 

(d) and (e) GQ Is targeted for completion by end 2003 
and NS&EW Corridors by 2007. 
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{Eng/ish1 

Constitution of Road Safety Council 

*S. SHRI A. BRAHMANAIAH : 

PROF. UMMAREDDY VENKATESWARLU : 

Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whetherthere is a proposalto constitute a sepa-
rate Road Safety Council for the National Highways; 

(b) if so, the composition of the proposed Safety 
Council including the criteria adopted for selecting such mem-
bers to this Council; 

(c) whether any additional duties are proposed to 
be given to such Council; 

(d) if so, the details thereot; and 

(e) the steps being taken by the Government to 
improve road safety on National Highways? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJOR GENERAL 
(RETD.) B.C. KHANDURI) : (a) No, Sir. 

(b) to (d) Do not arise. 

(e) Necessary measures of Road Safety on all 
National Highways are Incorporated in the Road Design at 
the detailed project report stage for the concerned National 
Highways. Suggestions received are taken due note of. The 
Government is taking a number of steps to improve the road 
safety on National Highways. These Include: 

i) 

ii) 

iii) 

iv) 

v) 

vi) 

vii) 

viii) 

ix) 

Widening of single lane to 2-lanes 

Widening of selected 2-lane sections to 4/6-lane 

Improvement of road geometries 

Construction of bypasses 

Reconstruction of weak and narrow bridges 
and culverts 

Providing paved shoulders 

Strengthening weak pavements 

Junction improvements 

Replacement of level crossings by road over-
bridges 

x) Retro-reflectlve road signs 

xl) Thermoplastic road markings 

xII) Provision of parking lay byes 

xiii) Provision of Service Roads 

xlv) Wayside amenities on high traffic density 
corridors, and 

xv) Creation of awareness amongst various catego-
ries of Road Users. 

(Trans/ation1 

Lo •••• in SEa. 

*7. SHRI A. VENKATESH NAIK: 

SHRIRAMSHETHTHAKUR: 

Will the Minister of POWER be pleased to state: 

(a) whether the Government are aware that some 
State-Electricity Boards in the country are running at heavy 
losses and are under the burden of heavy debt; 

(b) if so, the reasons for losses in these State Elec-
tricity Boards; 

(c) the details of losses and debt burden on each 
State Electricity Boards as on date, State-wise; 

(d) whether the Government are also aware that 
these State Electricity Boards are exploiting the poor people 
by restoring to frequent hikes In the electricity tariff in order to 
make up their losses; 

(e) whether the Union Government have been con-
sidering/devising strategy to help these boards get over the 
losses; 

(f) if so, the details in this regard; and 

(g) If not, the steps being taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (g) Instead 
of earning a minimum Rate of Re~rn (RoR) of 3% on their net 
fixed assets as statutorily required under Section 59 of the 
Electricity Supply Act, 1948 almost all the State Electricity 
Boards are showing negative returns. They are unable to clear 
their dues to the CPSUs which are mounting. A statement-I 
indicating the surplus/deficit of the SEBs is enclosed. A ~tate
ment-II indicating outstanding dues of CPSUs on SEBs Is 
enclosed. 
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Major factors responsible for the losses of SEBs Include 
high T&D losses Including wide spread theft and pilferage of 
power unvlable tariff structure and unsustainable cross-sub-
sidy, and unsatisfactory billing and collection leading to a large 
gap between cost of supply and revenue collection. The an-
nual losses on account of theft are estimated to be over Rs. 
20,000 crores. Effective steps against pilferage of electricity 
may reduce the need for Increase In tariff, to fill the gap be-
tween cost of supply and realisation. 

The Government of India has taken a number of Initia-
tives towards Improving the financial health of the sector. The 
Chief Ministers/Power Ministers Conference was organised 
on February 26, 2000 which took note of the impending diffi-
cult situation facing the power supply In the country due to 
continuing decline In commercial viability of the sector as a 
whole. It was resolved that reforms must be undertaken with 
determination, vigour and a sense of urgency. The key ele-
ments of the reforms strategy are : 

(a) Energy audit at all levels. 

(b) 

(c) 

(d) 

Time bOund programme of 100% metering of 
all consumers by December, 2001. 

Reduction and finally elimination of power theft 
within a specified time frame. 

Strengthenlnglupgradation of sub transmission 
and distribution system by taking sub-station 
as a unit on a priority basis. 

Corporatisation/Co-operatlsatlon/Prlvatisatlon of distri-
bution would also have to be considered. 

The Government of India has also signed Memoran-
dum of Agreement/Understanding with the States of 
Karnataka, Madhya Pradesh and Uttar Pradesh affirming the 
joint commitment of the States and the Centre to undertake 
reforms In a time bound manner. The Central Government in 
reciprocation has committed allocation of additional power 
from Central generating stations and financial assistance from 
Power Finance Corporation and Investment in transmission 
lines by POWERGRID. 

Statement-I 

SI. SEBs 1992-93 
No. 

Actual 

2 3 

1. Andhra Pradesh -4 

2. Assam -205 

3. Bihar -280 

4. Deihl (DVB) -207 

5. Gujarat -519 

6. Haryana -404 

7. Himachal Pradesh 2 

8. J&K -225 

9. Karnataka -19 

10. Kerala ~5 

11. Madhya Pradesh -493 

Commercial ProfitILoss of SEBs 
(Without Subsidy) 

1993-94 1994-95 1995-96 1996-97 

Actual Actual Actual Actual 

4 5 6 7 

-23 -981 -1255 -939 

-197 -255 -261 -225 

-190 -189 -211 -442 

0 -578 ~26 

-493 -550 -1003 -1069 

-507 -468 -554 ~25 

-15 19 11 17 

-293 -347 -363 -507 

-2 -164 -502 ~52 

-75 -129 -183 -208 

-377 -594 ~02 -464 

(Rs. In crore) 

1997-98 1998-99 1999-2000 

ProvL (RE) (AP) 

8 9 10 

-1376 -2263 -2703 

-411 -306 -336 

-496 -514 -548 

-760 -961 -794 

-1274 -1440 -1498 

-765 -532 -502 

10 -33 -4 

~e2 ~43 -347 

-331 ""-604 -365 

-199 -162 -451 

-941 -1288 -1966 



23 Witten Answers 20 November, 2000 

2 3 4 5 6 7 8 

12. Maharashtra 162 189 276 -408 -92 -11 

13. Meghalaya -8 -21 -20 158 286 

14. Orissa -85 -196 -136 -231 ~44 -287 

15. Punjab -626 -693 -681 -644 -606 -979 

16. Rajasthan -260 -415 -412 -430 -269 ~86 

17. Tamil Nadu -258 ~02 -2 -77 -257 ~18 

18. Uttar Pradesh -808 -1202 -1152 -1138 -1821 -1853 

19. West Bengal -258 -231 ...:a39 ~32 ~87 -492 

Total -4560 -5060 -6125 -8770 -9357 -11246 

Statement-II 

Outstanding Dues Payable to Central Sector Power Corporation 
As on 30th September, 2000 

S.No.SEBs/States NEEPCO 

2 3 

1. Andhra Pradesh 0.00 

2. Arunachal Pradesh 11.84 

3. Assam 467.94 

4. Bihar 0.00 

5. Gujarat 0.00 

6. Goa 0.00 

7. HVPNL (HSEB) 0.00 

8. Himachal Pradesh 0.0 

9. Jammu & Kashmir 0.00 

10. Kamataka 

11. Kerala 

12. Madhya Pradesh 

13. Maharashtra 

14. Manipur 

15. Meghalaya 

16. Mizoram 

0.00 

0.00 

0.00 

9.26 

83.69 

0.00 

22.11 

(Including Surcharge) 

NTPC 

4 

321.16 $ 

0.00 

42.49 

2678.30 

454.30 • 

4.39 

398.04 

27.45 $$ 

472.74 

258.05 

363.21 

835.83 

579.35 

0.00 

0.00 

0.00 

PFC 

5 

2.00 

0.00 

0.00 

0.00 

5.00 

0.00 

0.00 

6.00 

0.00 

0.0.0 

0.00 

9.00 

0.00 

0.00 

0.00 

2.00 

DVC 

6 

0.00 

0.00 

1.70 

1773.36 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

NHPC 

7 

0.00 

2.44 

0.00 

37.81 

0.00 

0.00 

940.64 

69.19 

782.04 

0.00 

0.00 

0.00 

0.00 

16.92 

1.89 

3.53 

To Questions 

9 

115 

105 

-405 

-1381 

-577 

-885 

-1991 

-692 

-14458 

REC 

8 

4.04 

0.12 

143.88 

420.83 

4.68 

0.01 

0.00 

0.00 

0.03 

0.09 

0.00 

1153.45 

~OO 

7.06 

31.50 

0.64 

10 

214 

204 

-186 

-1223 

-882 

-709 

-2142 

-675 

-14913 

PGCIL 

9 

24.19 

5.44 

124.64 

196.49 

34.70 

-0.80 

27.61 

0.85 

137.68 

48.61 

12.54 

45.44 

-2.59 

30.71 

2.51 

6.11 

24 
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2 3 4 5 6 7 8 9 

17. Nagaland 45.41 0.00 0.00 0.00 7.24 0.03 15.56 

18. Orissa (GRIDCO) 0.00 776.58 22.00 0.00 19.17 0.00 19.04 

19. Punjab 0.00 72.96 0.00 0.00 307.23 0.05 5.04 

20. Rajasthan 0.00 378.51 0.00 0.00 112.81 0.08 46.68 

21. Sikklm 0.00 32.11 0.00 0.00 5.33 0.02 12.29 

22. Tamil Nadu 0.00 388.17 0.00 0.00 0.00 1.05 -22.33 

23. Tripura 38.90 0.00 0.00 0.00 5.44 0.46 7.06 

24. Uttar Pradesh 0.00 2374.81 0.00 0.00 889.55 222.59 307.87 

25. WBSEB 4.25 1336.39 @ 2.00 742.37 17.73 477.48 B3.33 

26. DVB (DESU) 0.00 2665.13 0.00 0.00 492.06 0.00 162.00 

27. DVC 0.00 695.42 0.00 0.00 1.76 0.00 4.50 

28. DNH 0.00 0.00 0.00 0.00 0.00 0.00 -1.18 

29. Chandigarh (UT) 0.00 0.04 0.00 0.00 10.06 0.00 -o.OB 

30. NEEPCO 0.00 0.00 0.00 0.00 8.51 5.81 0.00 

31. Daman & Diu 0.00 1.01 0.00 0.00 0.00 0.00 -1.35 

32. Pondicherry 0.00 34.77 0.00 0.00 0.00 0.00 2.12 

33. Cooperatives 0.00 0.00 0.00 0.00 0.00 22.76 0.00 

34. State Govts. 0.00 0.00 0.00 0.00 0.00 0.23 0.00 

35. Power Grid 0.00 3.47 0.00 0.00 0.00 0.00 0.00 

36. Other (Wind) 0.00 0.00 0.01 0.00 0.00 10.92 0.00 

37. Private (JPHPCL) 0.00 0.00 4.00 0.00 0.00 0.00 0.00 

Total 683.41 15194.6B 52.01 2517.43 3731.35 2507.81 1334.68 

CUMULATIVE AS ON 30TH SEPTEMBER. 2000 As. 26021.37 Crores 

• Since received 

$ Including As. 2 crores of APGENCO 

$$Including As. 6 crore of HPGCL 

@ Including 01 Rs. 2 crores of DPL 

[Eng/ish] particularly In Andhra Pradesh causing havoc with the lives of 

Supply of Poisonous Cotton Seeds 
farmers; 

·B. SHRIMATI D.M. VIJAYA KUMARI : 
(b) If so, the facts and details thereof; 

SHRI PRABHUNATH SINGH: 
(c) the action taken by the Government against the 

company who supplied poisonous/spurious seeds; and 

Will the Minister of AGRICULTURE be pleased (d) the manner In which the Government propose to state: 
to safeguard the Interest of cotton farmers who used such 

(a) whether the Govern ment have Imported poison- poisonous seeds? 

QUS cotton seeds and supplied to farmers in various States 
THE MINISTER OF AGRICULTURE (SHRI NITISH 
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KUMAR) : (a) and (b) Department of Agriculture & Coopera-
tion, Ministry of Agriculture, Government of India have neither 
imported poisonous seeds nor suppHed such seeds to farm-
ers in the country. No permits have been Issued for Import of 
cotton seed in the last three years. 

(c) and (d) Seeds Act, 1966, Seed Rules, 1968 & Seed 
(Control) Order, 1983 are the legal instruments to ensure the 
availability of quality seeds to the farmers. The responsibility 
for implementaiton of these legal Instruments Ues with the State 
Governments. The Government of Andhra Pradesh Is alert to 
the threat of spurious seeds. They have constituted a Special 
Committee and deputed officer from Department of Agricul-
ture well before the commencement of the season to keep 
vigil on supplies of seeds and to carry out Inspection of deal-
ers premises. During the Inception of the Special Team, 71 
cases were booked, 5759 atls. of seeds worth Rs. 1.72 crore 
were seized/detained. 

During the year 1999-2000, Government of Andhra 
Pradesh has notified 907 Seeds Inspectors. 10,629 samples 
and 2302 samples have been drawn under Seeds Act and 
Seed (Control) Order respectively by these Inspectors for the 
purpose of implementing thes!'t instruments In the State. 

{Translation] 

S8"lng up of C.R.F. 

*9. DR. JASWANT SINGH VADAV : 

SHRIRAMSHAKAL: 

Will the Minister of ROAD TRANSPOAT AND 
HIGHWAYS be pleased to state: 

(a) whether the Government propose to set up 
Central Road Fund for maintenance of roads; 

(b) if so, the details thereof and the total amount 
allocated for the purpose during the current financial year; 

(e) whether the Government have formulated any 
rule or criteria in regard to the said fund; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTAY OF 
ROAD TRANSPORT AND HIGHWAVS (MAJOR GENEAAL 
(RETD.) B.C. KHANDURI) : (a) to (d) Ves, Sir. The CRF has 
been revamped by crediting to It the cess of Re. 1/- per Htre 
on petrol and diesel levied with effect from 2.6.1998 and 
1.3.1999 respectively. An Ordinance has been promulgated 
on 01.11.2000 to give statutory effect to revamp the Central 
Road Fund. The Ordinance empowers the Central Govern-

ment to administer, manage and allocate the accrued amount 
In the following manner :-

1) 50% of the cess on High Speed Diesel (HSD) 
011 for development of rural roads; 

2) 50% of the cess on HSD and the entire cess 
collected on petrol will be allocated as under :-

i) 57.5% for the development and mainte-
nance of National Highways. 

Ii) 

III) 

12.5% for the construction of road un-
der/over bridges and safety works at 
unmanned railway crossing; and 

Balance 30% on development and 
maintenance of State roads. 

A sum of As. 5800 crores has been provided for in the 
Budget 2000-2001. 

[English] 

Lifting of Milk Samples 

• 10. SHRI SAHIB SINGH: 

DR. S. VENUGOPAL : 

Will the Minister of AGRICULTURE be pleased 
to state : 

(a) whether the Deihl High Court has directed the 
Government to Hft milk samples from all private dairies and 
Initiate suitable action against those found guilty; 

(b) If so, the details of the dairies from whom milk 
samples were Hfted and number out of them found adulter-
ated; 

(c) 
guilty; 

the punitive action taken against those found 

(d) whether the Government are framing guidelines 
for display of the reglstr~tlon number on milk packets; and 

(e) if not, the reasons therefor? 

THE MINISTEA OF AGRICULTUAE (SHRI NITISH 
KUMAR) : (a) The Government hav. not received any such 
direction from Deihl High Court. 

(b) and (c) In view of (a) above, question does not arise. 

(d) and (e) Para 26(2) of Milk and Milk Product Order, 
1992 (MMPO) provides for displaying registration number 



29 Written An$wers Kartlka 29, 1922 (Saka) To Questions 30 

granted under the Order. Guidelines for proper display of reg-
istration number granted under MMPO will be issued shortly. 

Difficulties faced by Coconut Cultivators 

*11. SHRI V.M. SUDHEERAN : 

SHRI T. GOVINDAN : 

WIll the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Government are aware of the acute 
difficulties expressed by the coconut cultivators due to the 
decreasing prices of coconut and its products; 

(b) whether the Government have received any 
representations from State Governments In this regard; and 

(c) if so, the steps taken/proposed to be taken to 
provide relief to the farmers? 

THE MINISTER OF AGRiCULTURE (SHRI NITISH 
KUMAR) : (a) and (b) Yes, Sir. 

(c) The Government of India have directed NAFED, 
It~ nodal agency to undertake price support operation for pro-
curement of copra under the Minimum Support Price Scheme. 
So far NAFED has purchased a total quantlt~1 of 1.37 lakh 
tonnes of Milling Copra in the States of Kerala, Tamil Nadu, 
Andhra Pradesh, Lakshadweep and Andaman & Nicobar Is-
lands. The procurement is stili in progress. The Government 
has also increased the basic import duty on copra to 35% 
and on coconut oil (crude and refined) to 45%. 

Modernisation of Old Power Plants 

*12. SHRI ADHIR CHOWDHARY : 

SHRI M.V. CHANDRASHEKHARA MURTHY: 

Will the Minster of POWER be pleased to state: 

(a) whether the Government are aware that a large 
number of ageing Hydro and Thermal Power Plants are un-
able to meet the target of power production in the country; 

(b) if so, the details and reasons therefor, plant-
wise; 

(c) whether the Government have formulated any 
scheme for Increasing the generating capacity at an economi-
cal cost through the renovation and modernisation of ageing/ 
existing power plants; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

POWER (SHRIMATI JAYAWANTI MEHTA) : (a) and (b) The 
total installed generating capacity in the country, as on 
31.10.2000 Is 1,00,077.35 MW, out of which thermal capacity 
is 71,245.36 MW and hydel capacity 24,712.26 MW. The ther-
mal units are designed for an economical life of 25 years. 28 
thermal power stations comprising 80 units aggregating to a 
capacity of 5952 MW have completed their useful economic 
life and due to ageing etc. are not able to generate at their full 
capacity and require Renovation, Modernisation and Life Ex-
tension. Besides ageing, poor quality of coal, non-availability 
of spares for obsolete equipment and poor maintenance of 
plants are also responsible for sub-optlmal performance of 
the plants. The list of Thermal Power Stations requiring R&M 
and Life Extension due to ageing is attached as statement-I. 

Similarly, the Normative Operative Life of hydro electric 
power plant is 30-35 years after which It normally requires 
Life Extension'through renovation and modernisation, other-
wise the units would not be able to produce the targeted 
generation. Out of a total hydel capacity of 24,712.26 MW In 
the country, 35 power stations comprising 106 units aggre-
gating to a capacity of 3541.25 MW have become about 30 
years old and require Renovation, Modernisation and Life 
Extension. The list of hydro power stations over 30 years old, 
where life extension may be required based on RLA studies, 
is attached as statement-II. 

(c) and (d) The Government of India, having recognized 
the importance of Renovation & Modernisation (R&M) way 
back in 1984, launched a programme (Phase-l-R&M) com-
prising 34 thermal power stations covering 163 units In the 
country, which resulted In an additional generation of about 
10,000 MUs/annum. Phase-II-R&M covering 44 stations with 
199 units has been taken up for implementation. Presently, 
the Power Finance Corporation is providing loan assistance 
to SEBs for R&M of existing power stations and the Govern-
ment is providing 4% interest subsidy under Accelerated Gen-
eration and supply Programme (AGSP). 

Considering the importance of R&M and Life Extension 
Programme of both thermal and hydro power stations in the 
country, the Central Electricity Authority (CEA) has prepared 
a National Perspective Plan (NPP) upto 2012 for R&M, Life 
Extension and Uprating of thermal and hydro power stations 
in the country covering about 63,422 MW (47,600 MW ther-
mal and 15,922 MW hydro) capacity. 

Keeping in view the poor financial health of the SEBs 
and the urgent requirement of R&M and Life Extension pro-
gramme, the Government have formulated a scheme called 
the Accelerated Power Development, Programme (APDP) 
under which financial assistance in the form of .grant and Loan 
is proposed to be provided for Renovation and Modernisation 
of the ageing power plants and upgradatlon of distribution 
network including sub-transmission system and metering. The 
modalities for Implementing the scheme and the manner of 
funding are being finalized. 
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Statement-I 

Details of Thermal Units due for RLA / LEP 

S.No. StatelUtillty Name ofTPS Installed Capacity (MW) 

1. OVC Bokaro 'A' (U 1 ..... ) 247.50 

2. -do- Chandrapura (U 1-5) 660 

3. -do- Ourgapur (U-3) 140.00 

4. MPEB Amarkantak (U 1 &2) 60 

5. -do- Korba II (U 1-4) 200.00 

6. -do- Satpura (U 1-5) 312.5 

7. GEB Ohuvaran (U 1-6) 534.20 

8. ASEB Namrup GT (U 1-3) 69.00 

9. -do- Chandrapur (U 1) 30.00 

10. APGENCO Nellore (U 1) 30.00 

11. -do- Ramagundam (U 1) 62.50 

12. -do- Kothagudem (U 5&6) 220.00 

13. WBSEB Bandel (U 1-4) 330.00 

14. -do- Santaldih (U 1 &2) 240.00 

15. BSEB Patratu (U 1-6) 350.00 

16. -do- Baruni (U 4 & 5) 100.00 

17. UPRVUNL Obra (U 1-8) 550.00 

18. -do- .. H'ganj (U 1, 3&4) 170.00 . 
19. r -do- Pankl (U 1 &2) 64.00 

20. OVB I.P. (U 2-5) 247.5 

21. MSEB Bhusawal (U 1) 62.50 

22. -do- Paras (U 2) 62.50 

23. -do- Naslk (U 1 &2) 280.00 

24. -do- Parll (U 1 &2) 60.0 , 
25. -do- Koradi (U 1 &2) 240.00 

26. NTPC Badarpur (U 1, 2&3) 300.00 

27. PSEB Bhatlnda (U 1 &2) 220.00 

28. HPGCL Farldabad (U 1} 60.00 
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Statement-II 

List of Projects about 30 years old considered for RLA Studies / Life Extension Programme 

SI.No. Name of Power Installed Whether ALA Aemarks 
Station / Year of Commn. Capacity (MW) studies required 

2 3 4 5 

1. Tungabhadra Dam/A.P. 2x9+2x9 Yes 
1957-64 

2. Hampi/A.P. 2x9+2x9 Yes 
1958-64 

3. Upper Sileru ItA.P. 2x60 Yes 
1967-68 

4. Nizam Sagar/A.P. 1956 2x5 Yes 

5. Bhakra LB/BBMB 1960-61 5x108 No Uprating/ALA studies carried out MIs 
Hitachi who recommended uprating 
from 108 MW to 120 MW. 

6. Shimsha/KPTCL 1940 2x8.6 Yes 

7. PanniarlKSEB 1963-34 2x15 No Major AM&U work being carned out 
which includes replacement of 
turbine runner, rewinding/replace-

ment of generators, excitors, gover-
nors, C&I equipment etc. 

8. PallivasallKSEB 1948-51 3x5+3x7.5 No -do-

9. Sengulam/KSEB 1954 4x12 No -do-

10. SholayarlKSEB 1966-68 3x18 Yes 

11 . Idukki St, I/KSEB 1976 3x130 Yes 

12. Kittiady/KSEB 1972 3x2 Yes 

13. Gandhi Sagar/MPSEB 1960-64 5x23 Yes 

14. DhakranilUP 1965-70 3x11.25 Yes 

15. Dhalipur/UP 1965-70 3x17 Yes 

16. Khatima/U P 1955-56 3x13.8 Yes 

17. Pathrl/UP 1955 3x6.8 Yes 

18. Aihand/UP 1962-66 6x50 Yes ALA studies carried out. It is proposed 
to uprate the units from 50 MW to 60 
MW. 

19. Obra/UP 1970-71 3x33 Yes Although major AM&U work including 
relnsulation of s'tator/rotor winding, 
renovation of shaft seals, governor, re-
placement of amplidynes, sIp rings etc. 
being undertaken, ALA studies for tur-
bine component, D/D Pumps etc. could 
also be carried OUI. 
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2 3 4 5 

20. Rana Pratap Sagar/ 4x43 Yes A reconnaissance study Report pre-
Rajasthan 1968-69 pared by KFW Germany which recom-

mended as follows: 

I. To renew the essential component & 
minimum worX for modernisation. 

RPS - New static excltors Inclu. AVR, 
replacement of electrical equipment for 
Gen. Sets. 

JS - Modification of Tall runners, new 
static excltors, replacement of electri-
cal equipment for gensets only. 

II. Life Extension 

RPS & JS - Improvement of tall race 
drop out structure New runners, reha-
bilitation of alternators, New 0.4 IV, 
11 KV, 132 KV swltchgears & aux. 

21. Jawahar Sagar/Raj. 1972-73 3x33 

22. Sholayar IIT.N. 1971 2x35 Yes RLA studies carried out by TNEB. 

23. PeriyarIT.N. 1958-65 4x35 Yes -do-

24. Sholayar IIIT.N. 1971 1x25 Yes -do-

25. AliyarlT.N. 1970 1x60 Yes 

26. SarXarpathyIT.N. 1966 1x30 Yes 

27. Kodayar IIT.N. 1970 1x60 Yes 

28. Kodayar IIIT.N. 1960-64 lx40 Yes RLA studies carried out by TNEB. 

29. Kundah IIT.N. 1960-64 3x20 Yes 

30. Kundah IIIT.N. 1960-64 5x35 Yes 

31. Kundah IIIIT.N. 1966-78 3x60 Yes 

32. Kundah IV IT.N. 1964-88 2x50 Yes 

33. Kundah VIT.N. 2x20 Yes 

34. Moyar PHIT.N. 1952-53 3x12 Yes , 
35 . Mettur Tunnel ·ITN 1965-66 4x50 Yes 

• Based on the problems faced by TNEB a proposal of RM&U made by TNEB which inc!. intake gat8ll, trash rack, screens, repair of penstock pipes & 
spiral casing, moderniSing governors, static excitation system, replacement of stator/rotor winding whh clan F insulation, auto synchronisation, replace 
ment of Sw. gear & repair of generator transformer etc. 

Note 2 :- TNEB has also carried out RLA studies on 4 of its power stations listed at lIem 25 to 36. 



37 Written Answers Kartlka 29, 1922 (Saka) To Questions 38 

National Agricultural Policy 

·13. SHRI BIR SINGH MAHATO : 

SHRI PRIYA RANJAN DASMUNSI : 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Government have examined the 
National Agricunural Policy in depth; 

(b) if so, the salient features of the policy and the 
time by which it is likely to be implemented; and 

(c) the areas where Government propose to seri-
ously implement the pOlicy recommendations? 

THE MINISTER OF AGRICULTURE (SHRI NITISH 
KUMAR) : (a) to (c) The National Agricunure Policy was laid 
on the Table of Lok Sabha on 28th July, 2000. 

The Policy seeks to promote sustainable and demand 
driven growth of agriculture, based on efficient use of natural 
resources, to face the challenges confronting Indian agricul-
ture today. To achieve the stated objectives, the PO,licy has 
indicated a nine-fold package of policy initiatives for develop-
ment of sustainable agricunure, food and nutritional security, 
generation and transfer of technology, improving management 
of inputs, providing incentives for agricunure, promoting in-
vestments in agriculture, strengthening institutional structure 
to channelise the energies of small and marginal farmers, 
ensuring better risk management and introducing manage-
ment reforms. 

Several recommendations of the National Agricunure 
Policy are already under implementation. It has been decided 
to prepare an Action Plan, in consultation with all concerned, 
for effective implementation of National Agricunure Policy. An 
Inter-Departmental Committee has been constituted In the 
Ministry of Agriculture to coordinate and achieve necessary 
networking in the preparation of Action Plan. The Committee 
had been asked to submit an Actional Plan by December, 
2000. 

The Government are serious about implementing all the 
recommendations contained In the NationalAgriculture Policy. 

[Translation] 

Fall In Prices of Agricultural Produce 

·14. SHRI SHIVRAJ SINGH CHOUHAN: 

PROF. "bUKHA BHAGAT : 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the prices of agricultural produce have 
slumped considerably and the farmers are not getting remu-
nerative prices of their agricultural produce; 

(b) if so, the comparative prices of agricultural crops 
during this financial year and the last year; and 

(c) the steps being taken by the Government to 
provide remunerative price to the farmers? 

THE MINISTER OF AGRICULTURE (SHRI NITISH 
KUMAR) : (a) to (c) The prices of agricultural produce are 
ruling below the Minimum Support Prices (MSPs) fixed by the 
Government at some places. The designated central nodal 
agencies have been directed to procure the quantities offered 
by the farmers so as to ensure that the farmers get remunera-
tive prices. The Government Is also using import tariff as an 
instrument for controlling imports wherever necessary and en-
couraging exports so as to bring In balance the supply and 
demand for agricultural commodities. A statement showing 
percentage variation in the Wholesale Price Index (WPI) num-
bers of Important agricultural commodities during the current 
year and the last year is enclosed. Information on farm har-
vest prices during the current year is also being collected from 
the State Governments and will be laid on the Table of the 
House. 

Statement 

Commodities Annual percentage variation In the 
WPI number (as on 28-10-2000) 

2000 over 1999 1999 over 1998 

2 3 

Agricultural 1.0 -1.5 
Commodities 

Rice -7.6 2(1.9 

Jowar -23.3 30.8 

Bajra -17.1 36.8 

Ragi -9.3 22.7 

Mai!e -3.3 13.1 

Wheat -loB 20.7 

Barley -23.8 46.9 

Gram 11.7 2.4 

Arhar -25.2 -14.3 

Moong ·-2.2 3.9 
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Urad 

Sugarcane 

Cotton 

Groundnut-in-shell 

Jute 

Rapseed/Mustard 

Sunflower Seed 

Soyabean 

Safflower 

Tobacco 

Copra 

Sesamum 

[English] 

2 

16.5 

0.0 

8.1 

-3.6 

20.9 

-21.6 

11.0 

-16.5 

-16.2 

5.4 

-42.5 

-31.4 

3 

18.4 

12.2 

-10.7 

-0.7 

0.0 

-20.5 

-29.2 

-9.4 

-13.7 

-18.3 

21.6 

9.1 

(iv) The due Central share of Calamity Re-
lief Fund (CRF) has been released to 
the drought affected States. 

(v) It has been decided to aUocate additional 
foodgrains at BPL rate @ 20 k.g. per 
family unit to all the families in the 
drought affected areas. 

(vi) Fund have been released under related 
Central Schemes for starting employ-
ment generation programmes. 

(vii) The States have been advised to start 
Food for Work Programme. 

(viii) The Department 01 Drinking Water Sup-
ply is constantly monitoring drinking 
water supply projects with a view to ex-
pediting these. 

(ix) The Central Ground Water Board has 
been advised to handover exploratory 
tubewells to the States for the purpose 

Starvation Deaths of drinking water. 

·15. DR. RAJESHWARMMA VUKKALA : Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether starvation deaths are still reported in 
the country especially In western Orissa; 

(b) if so, the details thereof; and 

(c) the action proposed to assist the drought hit 
States in the country? 

THE MINISTER OF AGRICULTURE (SHRI NITISH 
KUMAR) : (a) No such reports have been received from the 
State Governments. 

(b) Does not arise. 

(c) The steps taken by the Central Government to 
mitigate drought are briefly as under: 

(i) 

(ii) 

A drought Contingency Action Plan has 
been circulated to the drought affected 
States. 

The Central Government is constantly 
monitoring and reviewing the drought 
situation and advising the States for Ini-
tiating appropriate timely measures. 

(iii) It has been decided to send Central 
Teams for assessment of the drought 
situation. 

[Translation] 

(x) The States tiave been advised to sensi-
tize farmers about the scarcity of water 
and encourage them to go for the crops 
which require less water. 

(xi) States have also been advised to open 
fodder depots and cattle camps wher-
ever necessary. 

Pollution in River. 

·16. SHRI PADAM SEN CHOUDHARY : 

KUMARI BHAVANA PUNDLIKRAO GAWALI : 

Will the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state : 

(a) whether the Government have identified the 
major polluted rivers in the country; 

(b) If so, the details there~f, State-wise; 

(c) whether the Government have taken any con-
crete steps for cleaning of these rivers; 

(d) if so, the steps taken alongwlth expenditure in-
curred during the last three years, year-wise; and 
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(e) the time by which the water of these rivers Is 2 3 4 
likely to be cleaned? 

V Cauvery Karnataka 
THE MINISTER OF ENVIRONMENT AND FORESTS 

(SHRI T.R. BMLU) : (a) and (b) According to a study con- .-~ Tamil Nadu 
ducted by the Central Pollution Control Board, polluted 

VI stretches in 24 major rivers In 16 States have been Identified. Cooum Tamil Nadu 

The State-wise details of rivers are given in the attached state-
VII Chambal 5 Rajasthan ment. 

(c) and (d) Government started the Ganga Action Plan Madhya Pradesh 

Phase-I in 1985 which has been completed on 31-3-2000 at VIII Damodar 6 Jharkhand 
a cost of Rs. 452 crore. Government have subsequently ap-
proved the National River Conservation Plan which includes 7 West Bengal 
the Ganga Action Plan Phase II at a cost of Rs. 2504.92 crore. 
The Action Plan includes such works as (i) interception and IX Ganga 8 Uttar Pradesh 
diversion works to capture the raw sewage flowing into the 
river and divert it for treatment, (iI) sewage treatment plants 9 Bihar 
for treating the diverted sewage, (iii) low cost sanitation works 

10 Uttaranchal to prevent open defecation on river banks, (iv) electric and 
improved wood based crematoria to conserve wood and pre-

West Bengal 
vent the pollution of rivers on account of disposal of unburnt 
dead bodies into the rivers, (v) river fronl development works X Godavari 11 Andhra Pradesh 
such as improvement of bathing ghats etc. and (vi) other mis-
cellaneous works. Industrial pollution is monitored and con- 12 Maharashtra 
trolled under the existing environmental laws. 

XI Gomatl Uttar Pradesh 
The amount spent on the cleaning of these rivers dur-

ing the last three years Is given below: XII Khan Madhya Pradesh 

Year (Rs. in crore) XIII Krishna Maharashtra 

1997-98 99.44 XIV Kshipra Madhya Pradesh 

1998-99 107.76 XV Mahanadi Orissa 

1999-2000 157.31 XVI Narmada Madhya Pradesh 

2000-2001 (till 31.10.2000) 25.63 XVII Sabarmati 13 Gujarat 

(e) The National River Conservation Plan is XVIII Satluj 14 Punjab 
targeted to be completed by 2005. 

XIX Subarnarekha Jharkhand 
Statement 

XX Tapti Madhya Pradesh 
Rivers covered under National River Conservation Plan '" 

XXI Tunga Karnataka 
River No. Rivers State No. State 

XXii Tungabhadra Karnataka 
2 3 4 

XXIII Wainganga Madhya Pradesh 
Adyar Tamil Nadu 

XXIV Yamuna 15 Delhi II Betwa 2 Madhya Pradesh 

Iii Bhadra 3 Kamataka 16 Haryana 

IV Brahamlnl 4 Orissa Uttar Pradesh 
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[English] 

Post Offices in Guiarat 

·17. SHRI PRAVIN RASHTRAPAL : Will the Minis-
ter of COMMUNICATIONS be pleased to state: 

(a) 
villages; 

the criteria fixed for opening of post office in 

(b) the number of villages in Gujarat where post 
office are available; 

(1 ) 

(2) 

(3) 

Polulation 

Distance 

Anticipated income 

In normal Areas 

3000 (in a group of villages 
including the PPO village) 

3 Kms. from the nearest 
existing post office. 

33.33% of the cost 

(b) The post offices are available in 8090 villages 
in Gujarat. 

(c) and (d) Postal facility has been extended to all the 
villages in the country and delivery of mail is also available 
there on daily basis. Extra Departmental Delivery Agents sell 
postage stamps and stationery while on mail delivery duty in 
the villages. For providing greater availability of post cards, 
envelopes and stamps for sale as also delivery of mails in the 
rural areas, Panchayat Sanchar Sewa Kendras Scheme has 
been introduced recently and during the current year it is pro-
posed to open 2000 such Kendras in the rural areas. Accord-
ing to the recent policy decision of the Department, letter boxes 
are being provided in villages having 300 or more population. 

Illegal Trade in Animal Parts 

·18. SHRI G. GANGA REDDY: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government are aware of the seri-
ous ecological imbalance caused owing to international mar-
ket flourishing on the dead bodies of animals species; 

(b) if so, the action taken against the mafia con-
trolling such businoss; and 

I (c) the action proposed against illegal trade in ani-
mal parts? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) to (c) Yes, Sir. Poaching and illegal 

(c) whether there are a number of villages In cer-
tain States where postal facility of delivery of mail is avail-
able, but there is neither a post box nor any arrangement for 
the sale of post cards, envelopes and postage stamps etc. so 
far; and 

(d) if so, the reasons for depriving such villages 
from such facilities even after golden jubilee of independence? 

THE MINISTER OF COMMUNICATIONS (SHRI RAM 
VILAS PAS WAN) : (a) Norms for opening Extra Departmental 
Branch Offices in rural areas are as follows: 

In hilly, tribal, desert and inaccessible areas 

500 in individual village; or 1000 in a group 
of villages 

3 Kms. Except that the distance limit can be 
relaxed by the Directorate in special cases. 

15% of the cost 

trade of wildlife and its derivatives by the organised mafia 
has serious implications for the cooservation of wildlife in the 
country. Poachers have, over the years, developed strong link-
ages with international mafia. They take full advantage of the 
increased conflict between man and wildlife and instigate the 
villagers to poach or assist in poaching those animals that 
fetch very high price in the international clandestine market. 
They also take advantage of the inadequate infro-structural 
facilities of the forest department out side the protected ar-
eas. The problem is also compounded by the degradation of 
the habitat of wild animals due to increase in the human and 
cattle population in and around the protected areas. The im-
portant wildlife products traded illegally from the country by 
the organised gangs include MUSk, Rhino, horns, Bear bile, 
Elephant tusk, Tiger skin and bones and Leopard skin and 
bones and Shahtoosh. 

Government of India has taken following measures 
against these mafias for controlling such illegal activities : 

(i) Regional and sub-regional offices for wildlife 
preservation in major export and trade centres 
in the country have been set up to prevent 
smuggling of wild animals and their products. , 

(iI) Legal protection has been provided to wild ani-
mals against hunting and commercial exploita-
tion under the provisions of Wildlife (Protection) 
Act, 1972 

(iii) Central Bureau of Investigation has been em-
powered under the Wildlife (Protection) Act. 
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1972 to apprehend and prosecute offenders 
involved in illegal activities. 

(iv) Government of India provides financial and 
technical help to the States under various Cen-
trally Sponsored Schemes viz. Project TIger, 
Project Elephant,Development of National 
parks and Sanctuaries, Eco-Development In 
and Around Protected Areas, Beneficiary Ori-
ented Tribal Development Programme etc. for 
enhancing the capacity and Interest of the State 
so that they can protect the wildlife effectively. 
Financial assistance is also provided for estab-
lishing Strike Force and for providing arms to 
protection staff for combating the organised 
mafias. In addition, assistance Is provided for 
giving rewards to informers for eliciting Infor-
mation about poachers and smugglers. 

(v) A Special Co-ordination and Enforcement Com-
mittee has been set up under the Chairman-
ship of Secretary, Ministry of Environment & 
Forests for effective control of poaching and il-
legal trade in wildlife. Many State Govts. have 
also set up similar committees at the State/Dis-
trict level. 

(vi) Periodic meetings are held with the State Govts 
for effective monitoring of the protection meas-
ures for wildlife. 

(vii) Govt. of India has streamlined Its export import 
policy to curb smuggling of wildlife and Its prod-
ucts from the country. 

(viii) Govt. of India has enhanced the compensation 
amount for loss of human life due to attack of 
wild animals from Rs. 20,000 to Rs. 1.00 lakh 
to prevent retaliatory action by people. 

Improvement In the Management of Zoological Parks 

*19. SHRI VILAS MUTIEMWAR : Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government propose to hand over 
the management and maintenance of zoological parks and 
wildlife sancuaries to industrial houses or non-governmental 
voluntary organisations; 

(b) if so, the reasons therefor; 

(c) the steps being taken by the Government to 
bring Improvement in the management of zoological parks 
and wildlife sanctuaries In the country; 

(d) whether zoo management courses are not 
available and the people are being sent abroad for training; 

(e) if so, whether the Government propose to start 
the Academy for zoological park management; and 

(f) if so, the details in this regard? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BMLU) : (a) In India, the ownership pattern of 
zoos is very varied. The State Governments, Municipal Cor-
porations, Government Undertakings and Corporate Sectors 
have established their own zoos. Any decision to transfer the 
management of any zoo to any other agency can be taken by 
the owners of the zoo only. Government of India Is not aware 
of any proposal in this regard. 

As far as sanctuaries are concerned, the forest land 
comprising part of National Parks and Sanctuaries are the 
properties of State Governments and any decision to transfer 
the management can be taken by the State Government only. 
Government of India is not aware of any such proposal. 

(b) Does not arise. 

(c) Steps taken by the Government to improve zoo 
management :-

; 

Government of India has established 
Central Zoo Authority under the Wildlife 
(Protection) Act, 1972 with the objective 
of enforcing standards for housing, up-
keep and health care of zoo animals. 
Central Zoo Rules have also been in-
corporated under Wildlife (Protection) 
Act, 1972 providing standards and 
norms for the upkeep, housing and 
health care of animals in the zoos. 

A three pronged strategy has been de-
vised for improvement of zoos in the 
country :-

(a) 

(b) 

(c) 

To stop establishment of sub-
standard zoos in future. 

To close the zoos Where the pos-
sibility of bringing the status of 
management of zoo animals to 
the prescribed standards does 
not exist. 

To provide technical and finan-
cial assistance to the zoos which 
have potential to improve and 
come upto the prescribed stand-
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ards. Since its Inception the Cen-
tral Zoo Authority has provided 
financial assistance of Rs. 27.48 
crores to various zoos for the im-
provement of animals housing, 
upkeep, health care facility, vet-
erinary care and rescue centres. 

Central Zoo Authority has organised 
regular courses with Wildlife Institute of 
India, Dehra Dun for capacity building 
and grading the skills of zoo managers, 
zoo supervisors and zoo veterinarians. 
They have also been sent to small 
courses to Jersy Wildlife Preservation 
Trust, U.K. for exposure to Zoo manage-
ment in the developed countries. 

Since the inception of Central Zoo Au-
thority, 23 mobile zoos have been 
closed. 

Steps taken by the Government to im-
prove management of sanctuaries and 
national parks :-

States are being insisted upon to 
prepare management plans for 
the sanctuaries without which no 
financial assistance would be 
provided. 

Settlement of rights and ration-
alisation of boundaries is being 
done on priority basis. 

Hundred per cent assistance for 
both recurring and non-recurring 
items would be provided to pro-
tected areas In high mountains, 
coastal zones and deserts hav-
ing the following endangered 
species - Musk Deer, Turtle, Red 
Panda, Snow Leopard, Rhino, 
Phary·s Monkey, Sangal Deer 
and Great Indian Bustard. 

Financial outlay under different 
schemes of wildlife has been in-
creased from about Rs. 174.42 
crores in the 8th Five Year Plan 
to about Rs. 364 crores in the 9th 
Five Year Plan. 

For capacity building training 
courses for staff In wildlife are 
being regularly organised at 
Wildlife Institute of India, Dehra 
Dun. 

(d) Except for short term capsule courses organ-
ised by Wildlife Institute of India, Dehra Dun/Central Zoo Auth-
ority, there are no other courses available on zoo manage-
ment in the country. The people are sent abroad with the ob-
jective of providing them exposure in the management of zoos 
of the developed countries. 

(e) No such proposal under active consideration 
of the Ministry. 

(f) Does not arise. 

Safeguarding the Interest of Indian Farmers 

·20. SHRI RAM MOHAN GADDE : 

SHRI M.V.V.S. MURTHI : 

Will the Minister of AGRICULTURE be pleased 
to state : 

(a) whether the Government have constitued a four 
member Task Force to assess the impact of WTO on Indian 
agriculture and to suggest measures to safeguard the inter-
est of Indian farmers; 

(b) if so, the details thereof; 

(c) the time by which the Task Force is likely to 
submit Its report to the Government; and 

(d) the other steps taken by Government to safe-
guard the interest of the farmers in this context? 

THE MINISTER OF AGRICULTURE (SHRI NITISH 
KUMAR) : (a) to (c) A High Level Task Force on Agriculture 
has bene constituted with the follwing members :-

(I) Shri Sharad Joshi, 
Chairman, Shetkarl Sangathan 

(ii) Shri P.P. Prabhu, Former 
Secretary (Commerce), 
Government of India 

(iii) Prof. Abhijit Sen, Economist, -
Presently Chairman, 
Commission for Agriculture 
Cost and Prices 

Chairman 

Member 

Member 

(Iv) Shri R.C.A. Jain, Addl. 
Secretary, Department of 
Agriculture and Cooperation 

- Member Secretary 

" 

The term of refertfnce of the Task Force are: 

(a) To assess the impact of WTO commitments on 
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(b) 

(c) 

(d) 

Indian agriculture and to suggest steps to safe 
guard the Interest of the sector, while exploit 
ing the opportunities presented by this treaty; 

To make recommendations to Integrate the use 
of information technology and other emerging 
technologies in the agricultural sector; 

To make recommendations to effective risk 
management In agriculture including in produc 
tion systems, insurance, price mechanisms, 
future trading, etc. and 

Any other matter referred to It by the Govern 
ment. 

The Task Force is expected to submit Its report by Feb-
ruary, 2001 

(d) In order to formulate India's negotiating propos-
als on the Agreement on Agriculture (AoA) under the wro, 
the Department of Agriculture and Cooperation, jointly with 
the Ministry of Commerce, organised three regional ConSUl-
tations on the AoA with the representatives of State Govern-
ments, Farmers' organisations, NGOs and experts at 
Ahmedabad on 31st January at Calcutta on 27th March and 
at Cochin on 7th April, 2000. A National Seminar was also 
organised at 11FT, New Delhi on 10th June, 2000. It was fol-
lowed by two meetings taken by the Union Agriculture Minis-
ter with leaders of Political Parites, Farmers' Representatives 
and Voluntary Organisations on the 13t~ September and with 
State Ministers for Agriculture and Food on 14th September, 
2000. On the basis of inputs and advice received during these 
consultations and meetings, the Department of Agriculture and 
Cooperation has prepared negotiating proposals in the inter-
est of the country on the following issues : 

(i) Market Access 

(ii) Domestic Support 

(iii) Export Competition 

(iv) Food Security. 

Theft of Telephone Cable. 

1. SHRI NARESH PUGLIA: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) thJ number of cases of telephone cable thefts 
occurred in the capital during the last one year and till date; 

(b) the number of telephones remained out of or-
der as a result of telephone cable thefts; 

(c) the period for which the telephones In each area 
remained out of order; 

(d) the relief given to ,elephone consumers for the 
said period; and 

(e) the steps takenlproposed to be taken by the 
Government to safeguard telephone cables? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) to (e) The inror-
mation is being collected and will be laid on the Table of the 
House. 

[Translation] 

Typists and Stenographer. 

2. SHRI P.A. KHUNTE : Will the Minister of NON-
CONVENTIONAL ENERGY SOURCES be pleased to state: 

(a) the number of typists and stenographers in the 
Ministry/Department and Its subordinate offices who have not 
received training in Hindi typing and stenography so far; 

(b) the reasons for not imparting this training to 
them; and 

(c) the time by which such a training is likely to be 
imparted to them? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPPAN) : (a) At present, there are 8 typists and 19 ste-
nographers in the Ministry and Its offices who have not re-
ceived training in Hindi typing and Hindi stenography respec-
tively. 

(b) and (c) The typists and stenographers who do not 
know Hindi typing and Hindi stenography are being regularly 
nominated for respective trainings in different sessions in a 
phased manner. Training Is a continuous process and It is our 
endeavour to train all our typists and stenographers in Hindi 
as early as possible. 

{English] 

Cultivable/Arable Land in Bihar and Jharkhand 

3. SHRI S.P. LEPCHA : Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) the total cultivable/arable land in Bihar and 
Jharkhand States; and 

(b) the area under flood-prone and drought-prone 
in the above States? 

THE MINISTER OF STATE IN THE MINISTRY OF AG-
RICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) The total 
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cultivable/arable land In the State of Bihar including Jharkhand 
is 92.3 lakh ha. 

(b) The estimated flood prone and drought prone 
areas are 42.S lakh ha. and 44.4 lakh ha. respectively. 

Out of Order Telephone. 

4. SHRI SAMAR CHOUDHURY: Will the Minis-
ter of COMMUNICATIONS be pleased to state: 

(a) whether the Telephone communications to each 
block headquarters, the Gram Panchayats, Health Centres 
and the Police Station are mostly found disorder and 50% of 
the Sub-Divisional Government Head Quarters run in Trlpura 
dislinked from the other parts of the State and country due to 
nonfunctioning of telephones; 

(b) if so, the reasons therefor; 

(c) whether these problems have been created due 
to non-supply of required machinery accessories and elec-
tronic equipments; and 

(d) 
regard? 

if so, the steps taken by the Government in this 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) No, Sir. 
However, telecom services In few sub-divislonal Head Quar-
ters and Block Headquarters & Gram Panchayats are not up 
to the mark due to unreliable transmission media. Plan is made 
to provide reliable transmission media to all exchanges and 
new technology like wireless in local loop for VPTs in a phased 
manner. 

(c) No, Sir. 

(d) Does not arise in view of (c) above. 

Cellular Telephone Companies 

5. DR. MANDA JAGANNATH : Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) the details of those cellular telephone compa-
nies which have not yet started their operation though they 
have been granted licences much earlier; 

(b) the reasons therefor; and 

(c) the action proposed to be taken by the Gov-
ernment against these operators? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) to (c) Sir, out of 
the companies who hold Cellular Telephone Service Licenses 

at present, only one company namely M/s Hexacom India 
Limited have not yet started their cellular service in North East 
Telecom Circle. M/s Hexacom have informed that due to diffi-
cult law and order situation, they could not start their opera-
tion In North East yet. A decision was taken to allow addi-
tional time, as required by the licensee company to start the 
service, in view of the prevailing circumstances. 

New Telephone Exchanges In A_P_ 

6. SHRI SULTAN SALAHUDDIN OWAISI : Will the 
Minister of COMMUNICATIONS be pleased to state: 

(a) whether Andhra Pradesh telecom circle is plan-
ning to open about 200 new telephone exchanges In remote 
areas during 2000-2001; 

(b) if so, the details thereof, location-wise; 

(c) whether A.P. telecom circle needs extra allot-
ment of 2000 Kms (1500 kms of SF and 500 kms of 12F) fibre 
for the year 2000-2001 ; 

(d) If so, whether A.P. Government have requested 
his Ministry to allot required cable on priority basis to AP 
Telecom circle; and 

(e) if so, the action taken/proposed to be taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) Yes, Sir. 
It is planned to open 300 new telephone exchanges in the 
ruraUremote areas of Andhra Pradesh Telecom. Circle during 
2000-2001. Location-wise details of 82 exchanges commis-
sioned from 1.4.2000 to 15.11.2000 are given In t~,e state-
ment-I and the details of 218 exchanges planned to be com-
missioned during the remaining period of the year 2000-2001 
are given in the statement-II. 

(c) to (e) Yes, Sir. Additional 2000 kms optical fibre ca-
ble (SF-1500 kms, 12F-500 kms) has been allotted to A.P. 
Telecom Circle. Efforts are being made to procure the required 
material. 

Statement-I 

New Exchanges Commissioned in Rural Areas of A.P. State 
(From 1.4.2000 to 15. 11.2000) 

SI.No. Name of 
the District 

2 

1. Adilabad 

2 

SI. No. 

3 

2 

Name of , 
the Exchange 

4 

Dahegaon 

Devapur (T) 
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2 3 4 2 3 4 

3 3 Laltekdl 32. 7 Parumanchala 

4. Anantpur Pennanagar 33. Mahabubnagar Baluepalll 

5. Chittoor Eedlgapalll 34. 2 Burugula 

6. Cuddapah Ankalammaguduru 35. 3 Gundur 

7. Guntur Chlluvuru 36. 4 Itlkyal 

8. 2 Mutluru 37. 5 Karkalpahad 

9. 3 Panidem 38. 6 Managanur 

10. 4 Tyallur-75 39. 7 Muloh.ra 

11. 5. Ulllpalem 40. 8 Narva 

12. Karimnagar Alllpur 41. Medak Chlttapur 

13. ~2 Erdandi 42. 2 Mahendra & 
Mahendra 

14. 3 Ganneruvaram 
43. 3 Nacharamgutta 

15. 4 Kamalpur 
44. 4 Narslngl 

16. 5 Katkur 
45. 5 Pathoor 

17. 6 Hanumajipeta 
46. 6 Shivampet 

18. 7 Peddalingapur 
47. Nalgonda Alagadapa 

19. 8 Polasa 
48. 2 Ennaram 

20. 9 Paidimadugu 
49. 3 Kanagal 

21. 10 Samudrala 
50. 4 Kapugallu 

22. 11 Venkataropalli 
51. 5 Kunilagudem 

23. 12 Uppal 
52. 6 Marlyala 

24. Khammam Bandirevu 
53. 7 Motakonduru 

25. Krishna Uppuluru 
54. 8 Peddamunagala 

26. Kurnool Chintalayapalll 
55. 9 Pillalpally 

27. 2 Chltyala 
56. 10 Sivannagudem 

28. 3 Edurur 
57. 11 lirumalagiri 

29. 4 Kadumuru 
58. 12 T.K. Pahad 

30. 5 Lakshmipuram 
59. 13 Vemulakonda 

31. 6 Madhavaram 
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60. Nellora Amencherla 3 3 Dhanora (B) 

61. 2 Doravarlsatram 4. 4 Kotapalli 

62. 3 Rudrakota 5. 5 Lonvelly 

63. Nizamabad Badabheemgal 6. 6 Maddipadaga 

64. 2 Gannaram 7. 7 Narayanapur 

65. 3 Gundanemaly B. 8 Pathabellampalli 

66. 4 Mendora 9. 9 Ramtek 

67. 5 Nagampata 10. 10 Tallagu raja la 

68. 6 Naleswar 11. Anantpur Brahmasamudram 

69. 7 Ramadugu 12. 2 Cheamalavagupalll 

70. Prakasam Kalluru 13. 3 Janthuluru 

71. 2 Kamapalll 14. 4 Murutla-II 

72. 3 Poihavaram 15. 5 Muthavakunta 

73. 4 Sanikavaram 16. 6 Narayanapuram 

74. Rangaraddy Borampeta 17. 7 Nayamaddala 

75. 2 Thumkunta lB. 8 Ravula Cheruvu 

76. Srikakulam Peddaseedl 19. 9 Seetharamnagar 

77. Warangal Balapala 20. 10 Tagarakunta 

7B. 2 Gavicherla 21. Chittoor Appinepalle 

79. 3 Girnlbavi 22. 2 Bandameeda-
kammapalli 

BO. 4 Komaravelll 
23. 3 K.C. Palll 

81. 5 Nadlkuda 
24. 4 Mallanur 

82. 6 Yallapur 
·25. 5 Mungilipallu 

Statement-II 
26. 6 Nellepalll 

New Exchanges proposed to be commissioned in Rural 
Areas of A. P. during 2000-2001 27. 7 Paplreddlgaripalll 

\ 

(from 16.11.2000 to 31.03.2001) 28. B Turkapalli 

1. Adllabad Achalapur 29. Cuddapah Bommepalli 

2 2 Bhimlni 30. 2 Dayankhanpalli 
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31. 3 Devapatla 60. 9 PuUpadu 

32. 4 Eturu 61. 10 Rajukalva 

33. 5 Gundlakunla 62. 11 Ravela 

34. 6 Kogatam 63. 12 Sirlgirlpadu 

35. 7 Mukkavarlpalli 64. 13 Siripuram 

36. 8 Murarlchlnthala 65. 14 Tallapalll 

37. 9 Nagavaram 66. 15 Veerapuram 

38. 10 Nagulaguttapally 67. Karlmnagar Bheemraopet 

39. 11 PVG Palli 68. 2 Kistampeta 

40. 12 Pandiliapalli 69. 3 Kothakonda 

41. 13 Sreeramulapeta 70. 4 Laxmanapalll 

42. 14 Thallapalll 71. 5 Lingannapeta 

43. 15 Uruturu 72. 6 Nagampeta 

44. 16 Veerannagattupalli 73. 7 Pathlpaka 

45. East Godavari A.V. Nagaram 74. Khammam Gubbagurthy 

46. 2 Anuru 75. 2 Jamalapuram 

47. 3 Devaguptam 76. 3 Janaklpuram 

4B. 4 Donkarai 77. 4 K.G. Siripuram 

49. 5 J. Annavaram 78. 5 Moddulagudam 

50. 6 Kunavaram 79. 6 Nagaram 

51. 7 N. Kothapalll 80. 7 Palalr 

52. Guntur Daida 81. 8 Paruru 

53. 2 Enugupalam B2. 9 Pusugudam 

54. 3 Govada 83 10 Upperru 

55. 4 Jammulapalem 84 Krishna Achhampalem 

56. 5 Kanuparru 85 2 Kondangl 

57. 6 Madugula 86 3 Kondapavuluru 

58. 7 Muthyalampadu 87 4 Pandiripalllgudem 

59. B Pandltivarlpalem 88 5 Vyvaka 
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89 Kurnool Banavasl 118. 11 Gummadam 

90 2 Buduru 119. 12 Haklmpet 

91 3 China Thumbalam 120. 13 Hasnabad 

92 4 Daivamdinne 121. 14 Ippalapalll 

93 5 Devarabanda 122. 15 Karukonda 

94 6 Dudekonda 123. 16 Kodalr 

95 7 Dudyala 124. 17 Mannanur 

96 8 Gundakonda 125. 18 Medipur 

97 9 H. Muravani 126. 19 Nagapur 

98 10 Kotakonda 127. 20 Ponnakal 

99 11 Lakasagaram 128. 21 Solipur 

100 12 Mayalur 129. Medak Aksampally 

101 13 Mulugundam 130. 2 Bodupatla 

102 14 Nandavaram 131. 3 Kununurpalll 

103 15 Pesalabanda 132. 4 Marvelly 

104 16 Remata 133. 5 Mulugu 

105 17 Sankalapuram 134. 6 Peddapur 

106 18 Ternekallu 135. 7 Sulthanpur 

107 19 Vemugodu 136. 8 Teegula 

108 Mahabubnagar Akuthotpalli 137. 9 Tlmmapur 

109 2 Aleru 138. 10 Venkataraopet 

110 3 Ammapur 139. Nalgonda Bollepalli 

111 4 Balampet 140. 2 Cherukupally 

112 5 Boravelly Thungathurthy 

113 6 Edlra 141. 3 Chlnnamadharam 

114 7 Gajulapeta 142. 4 , Mothey 

115. 8 Gangaram 143. 5 Nellikal 

116. 9 Goriapadu 144. 6 Paladugu 

117. 10 Gudaballur 145. Nellore Chatagatla 
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146. 2 Chllakamarrl 175. 8 Mohlddlnpu ram 

147. 3 Chllamanchenu 176. 9 Mokshagundam 

148. 4 Chlntalatmakur 177. 10 Peddaganjam 

149. 5 Chlttledu 178. 11 Rajupalem 

150. 6 Eswarawaka 179. 12 Rudravaram 

151. 7 Gundamadkla 180. Rangareddy Aliabad 

152. 8 Hasnapuram 181. 2 Bodakonda 

153. 9 Kommi 182. 3 Gandeed 

154. 10 Momuduru 183. 4 Vennachedu 

155. 11 Poolathota 184. Srikakulam Devanulthada 

156. 12 Vallivedu 185. 2 G. Seetharamapuram 

157. 13 Vanamthopu 186. 3 Patharlapalli 

158. Nlzamabad Argul 187. Visakhapatnam Chuchukonda 

159. 2 Chillagiri 188. 2 Gitam Engineering 
Coli. Com 

160 . 3 Choutupalli 
189. 3 Koduru 

161. 4 Govindapet 
190. 4 Palavalasa 

162. 5 Pipri 
191. 5 Sontyam 

163. 6 Rythunagar 
192. Vizianagaram Baguvalasa 

164. 7 Tandoor 
193. 2 Bandaluppi 

165. 8 Thallarampuram 
194. 3 Garugubilli 

166. 9 Utnoor 
195. 4 Gudlvada 

167. 10 Yerragatla 
196. 5 Peddamajjipalem 

168. Prakasham Adusumilli 
197. Warangal Annaramshareef 

169. 2 Bestavaripeta 
198. 2 Bollikunta 

170. 3 Botlagudur 
199. 3 Chlnnamupparam 

171. 4 Botlapalem 
200. 4 Chintanekkonda 

172. 5 Daddavada 
201. 5 Duggondi 

173. 6 Kolalapudi 
202. 6 Katerpalli 

174. 7 Marrlpudi 
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7 Khanapuram 

8 Kothaguda 

9 Mallampally 

10 Mondrai 

11 Mupparam 

12 Mutharam 

13 Nagapuri 

14 Nagaram 

15 Pembarthy 

16 Regonda 

17 Tarigoppala 

West Godavari Ayyapparajugudem 

2 Kalla 

3 Narasannapalem 

4 Pamulavarigudem 

5 Singarajupalem 

Caging System in Poultry 

7. DR. RAGHUVANSH PRASAD SINGH: Will the 
iter of AGRICULTURE be pleased to state: 

(a) whether European Union has decided to phase 
aging system in poultry by end of 2011 to prevent cruetities 
ved in caging system: 

(b) if so, the steps taken to phase out caging sys-
in India; , 

(c) whether in USA minimum space for a hen is 2 
eet. whereas in India It is much less; and 

(d) if so, the steps taken to increase space till ph as-
lut of caging system in India is done? 

THE MINISTER OF STATE IN THE MINISTRY OF 
lICUL TURE (DR. DEBENDRA PRADHAN) : (a) Yes, Sir. 

(b) There is no proposal to pl;lase out caging sys-
in Indill. 

(c) 'Commercial Chicken Production Manual', an 
American publication has recommended 0.50 sq. feet per bird 
and Bureau of Indian Standards (BIS) has recommended 1.25 
sq. feet per bird in cages. 

(d) There is no proposal to increase space for cage 
system in India. 

Perishing of Sheep and Goats in Garhwal 

8. SHRI SURESH RAMRAO JADHAV : Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government are aware that more 
than 4500 sheep and goats have perished due to some mys-
terious disease in high pastures around Joshimath In Garhwal 
region; 

(b) If so, whether the Govern,nent have sent any 
team of experts to find out the reasons and remedies for the 
disease; 

(c) If so, the details thereof; 

(d) the immediate steps taken by the Government 
to check the spread of disease in the region; and 

(e) 
therefor? 

if so, the details thereof and if not, the reasons 

THE MINISTER OF STATE iN THE MINISTRY OF 
AGRICULTURE (DR. DEBENDRA PRADHAN) : (a) Yes, Sir. 
Government of Uttar Pradesh have informed that an outbreak 
of a mysterious diesease occurred in Joshimath Block of 
Chamoli District. A total of 10,880 sheep and goats were af-
fected of which 755 died. 

(b) to (c) A team consisting of 9 members led by the 
Chief Veterniary Officer, Chamoli rushed immediately to the 
affected area to find out the reasons and remedies for the 
disease. The team collected samples for laboratory diagno-
sis of the disease and immediately sent to Indian Veterinary 
Research Institute, Mukteshwar. Indian Veterinary Research 
Institute has confirmed the disease as Peste des Petits 
Ruminants. 

(d) and (e) On confirmation of the diesease, the remain-
ing susceptible animals were vaccinated and thereafter no 
mortality has been reported due to this disease in that area. , 

Medicinal Plants in Orissa 

9. SI:tRI ANANTA NAYAK : Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government have identified the 
medicinal plants in hills and forests of Orissa; 
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(b) if so, the details thereof, location-wise; 

(c) whether the Government have takan any steps 
to preserve the existing medicinal plants and also to increase 
the growth of medicinal plants in that State; 

(d) if so, details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF ENVIRONMEr-.. r AND FORESTS 
(SHRI T.R. BAALU) : (a) and (b) The State Forest Depart-
ment, Government of Orissa are fully aware of the existence 
of medicinal plants in hills and forests of Orissa. The area 
identified include Gandhamardan, Mahendragiri and Simlipal. 
About 100 species of medicinal plants have been known to 
be present in these areas. 

(c) and (d) The field staff of the concerned Forest Divi-
sion in the State have been instruct to provide proper preser-
vation and growth of medicinal plants in these areas. In order 
to preserve these species along with the fauna, Similipal area 
has been declared as Similipal Wildlife Sanctuary and Similipal 
National Park under Wildlife (Protection) Act, 1972. Flora and 
fauna gets protection under this act and no material can be 
removed from this area. Under the Biosphere Reserve Pro-
gramme a nursery has been established at Ramtirtha near 
Jashipur in Mayurbhanj District in 1988-89 and 43 species of 
medicinal plants available in Simillpal area are being raised 
for purely research purpose. 

As regards the propagation of medicinal plants, 50 ha. 
of medicinal plants have been raised in three years during 
1995-98 at Bharatpur Reserve Forest by State Silviculturist 
under the State Plan Scheme. A sum of Rs. 23,84,212/- has 
been spent for ex-situ and in-situ conservation of medicinal 
plants. 

Under the Centrally Sponsored Scheme of Non-Timber 
Forest Produce (NTFP) including Medicinal Plants, financial 
assistance has been provided to Orissa. A project with an 
outlay of Rs. 492.00 lakhs was sanctioned in 1997-98 for IX 
plan for developing an area of 6000 ha. In 22 districts for rais-
ing NTFP including medicinal plants. 

(e) Does not arise. 

[Trans/ation] 

Threat to Deihl due to Blo-Medlcal Wastes 

10. MOH. SHAHABUDDIN : Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the contagious bio-medical wastes are 
posing a big threat to Deihl: 

(b) If so, whether the hospitals are openly violating 
the provisions of the Contagious Bio-medlcal Wastes Act; 

(c) whether the Government have Issued and 
guidelines for the centralised incineration of medical wastes; 

(d) If so, the details thereof; 

(e) whether these guidelines are being fully fol-
lowed; and 

(f) if not, the action taken by the Government In 
this regard? 

THE MINISTER OF ENVIRONMENT AND FORES:rS 
(SHRI T.R. BAALU) : (a) and (b) In accordance with Schedule 
VI of Bio-medical Wastes (Management & Handling) Rulas, 
1998 as amended on 6th March, 2000, hospitals and nursing 
homes in towns with population of 30 lakhs and above and all 
hospitals with 500 or more beds are required to set up waste 
treatment and disposal facilities by 30th June, 2000. As per 
information furnished by the Government of Delhi, a total of 
44 hospitals in Delhi have installed necessary waste man-
agement systems. In addition, the Government of Delhi has 
also identified a private company through public tender to 
collect bio-medical wastes generated by small hospitals and 
nursing homes on payment basis and also to maintain and 
operate incinerators in four major hospitals run by the Gov-
ernment of Delhi. 

(c) and (d) As per rule 14 of Bio-Medlcal Wastes (Man-
agement & Handling) (Second amendment) Rules, 2000, 
Municipal CorporationslMunicipal BoardslUrban Bodies have 
been made responsible for providing common disposallincin-
eration sites in the areas under their jurisdiction. In other ar-
eas, it is the responsibility of occupier generating bio-medical 
wastes/operator of the treatment facility to arrange for suit-
able sites individually or in association, so as to ~omply with 
the provisions of the RUles. 

(e) and (f) The Government of India have written to all 
the States and Union Territories Governments to enforce Bio-
medical Wastes (Management & Handling) Rules, 1998 
strictly. The central Pollution Control Board is regularly moni-
toring the progress and the Chairman of the Board has writ-
ten to all the State Pollution Control Boards and Pollution 
Control Committees to take necessary action against erring 
hospitals. 

[Eng/ish] 

Acceleration In Agriculture Growth 

11. SHRI RAMDAS ATHAWALE : Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Union Government have prepared 
a project report costing $239.7 million aimed at accelerating 
agriculture growth by reforming country's agriculture technol-
ogy development and Its dissemination; 
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(b) if so, whether any concrete details of this project 
report have been prepared; 

(c) if so, the details thereof; 

(d) whether the World Bank and the other Interna-
tional development associations have agreed to provide loans 
and assistance in implementing this project; and 

(e) if so, the time by which the project is likely to 
start? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE (DR. DEBENDRA PRADHAN) : (a) to (e) In-
dian Council of Agricultural Research and Department of Ag-
riculture & Cooperation under the Ministry of Agriculture are 
implementing National Agricultural Technology Project w.e.f. 
20.11.1998 for a period of 5 years. The total cost of the project 
(revised) in US $ 200 million which Is equivalent to Rs. 950 
crores. The main objectives of the project are to re-vitalize 
technology generation, assessment, refinement and dissemi-
nation system in NARS (National Agricultural Research Sys-
tem), address location specific production problems through 
a holistic, Integrated and participatory approach. The revised 
funding break-up Is as per statement. 

Statement 

Funding Source Approx. Project cost amount 
(US $ In million) 

Approx. Project cost amount 
(INR in crores) 

Original Revised 

1. IDA Credit 100.00 

2. IBRD Loan 96.80 

3. Govt. of India Contribution 42.90 

Total 239.70 

[Translation] 

Waiting List for Telephone Connections 

12. SHRI JAI PRAKASH: Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) the number of persons waiting for telephone 
connections in various telephone exchanges of Hardoi dis-
trict of Uttar Pradesh as on October 31, 2000, exchange-wise; 
and 

(b) the steps being taken by the Government to 
clear the waiting lists? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) Waiting list for 
telephone connections in Hardoi district of Uttar Pradesh as 
on 31.10.2000 was 2,638. The exchange-wise details of W/L 
is given below :-

SI. No. Exchange Name W/L 

2 3 

1. Ahirori 25 

2. Atwa Kursath 15 

100.00 

66.80 

3.20 

200.00 

Original Revised 

359.32 475.00 

347.83 317.30 

154.15 157.70 

861.30 950.00 

2 3 

3. Baghaull 77 

4. Sawan 47 

5. Benlganj 2 

6. Bllgram 230 

7. Dhanwar 93 

8. Dhlkunnl 0 

9. Gausanj 0 

10. Gopamau 53 

11. Hardoi Civil 855 

12. Hardoi LW Road 343 

13. Harpalpur \ 97 

14. Kaslmpur 0 

15. Kaurch 0 

16. Kothawan 0 
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17. Lalpalpur 0 

18. Madhoganj 95 

19. Mallawan 204 

20. Pali 123 

21. Pihani 125 

22. Raigain 0 

23. Sandi 51 

24. Sandila 0 

25. Sawalpur 5 

26. Semra Churana 25 

27. Shahabad 40 

28. Subhan Khera 0 

29. Tandiyan 10 

30. Udhranpur 93 

31. Jahani Khera 30 

32. Kachhauna 0 

33. Sursa 0 

34. Todarpur 0 

(b) Telephone connections are being provided 
gradually and the efforts are being made to clear the waiting 
list as on 31.10.2000 by the end of this financial year subject 
to availability of equipment and other resources. 

[English] 

Effect of Gas Prices on NTPC-Projects 

13. SHRI DALPAT SINGH PARSTE : Will the Min-
ister of POWER be pleased to state: 

(a) whether the rising prices of gas have put the 
National Thermal Power Corporation Projects in a slow 
progr~ss or some of them likely to force postponement of some 
proposed generation projects where gas was to be used as 
fuel; 

(b) If so, the details thereof; and 

(c) the steps taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) and (b) Na-
tional Thermal Power Corporation (NTPC) has planned ex-
pansion of Its combined cycle power projects at Kawas, 
Gandhar, Anta & Auralya by 650 MW each. The long term fuel 
for these expansion projects is envisaged to be Uquified Natu-
ral Gas (LNG). The delivered price of ragasslfied LNG is in-
dexed to crude oil price, which in international market has 
increased to abnormally high level (about US$ 32Ibarrel), re-
sulting in steep increase in LNG prices. The abnormal increase 
in LNG price has necessitated reconfirmation from benefici-
aries states of these projects to buy power at the indicative 
cost of generation of more than about Rs. 4IKWH and to ab-
sorb further variation in fuel prices, If any. Accordingly, NT PC 
has taken up the matter with beneficiaries of Western/North-
ern region for reconfirmation. 

(c) Further, action on these proposals for invest-
ment approvals would be taken up only after reconfirmation 
from respective beneficiaries to purchase power at revised 
cost. 

[Translation] 

SeH-Sufflclency to Farmers 

14. SHRI NAMDEO HARBAJI DIWATHE : Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Union Government have prepared 
any programme to make the farmers self-dependent; 

(b) if so, the details thereof; 

(c) whether the Government propose to formulate 
any scheme to provide loans to the farmers to increase pro-
duction; and 

(d) if so, the details thereof and the extent to which 
the farmers are likely to be benefited from the said scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) and (b) 
The objective of ali central '>ector and centrally sponsored 
schemes being implemented by the Department of Agricul-
ture & Cooperation is to improve the production and produc-
tivity of crops and thereby make the farmers self sufficient 
and self dependent. 

(c) and (d) A proposal to revamp the credit structure in 
the co-operative sector is on the anvil. 
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Telephone Lines 

15. SHRI ASHOK N. MOHOL : Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Government have received any 
proposal from the public representatives for Increasing the 
number of telephone lines or installing new lines In 
Maharashtra particularly in Pune; 

(b) if so, the details thereof; 

(c) whether any meeting was held with local MPs 
in this regard; and 

(d) if so, the details thereof including the progress 
made so far in this direction? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) Yes, Sir. 

(b) The public representatives such as Hon'ble 
MPslMLAs etc. were demanding to provide telephones to the 
wait listed persons. Maharashtra Telecom Circle has planned 
to add 800 new exchanges and 6,00,000 Direct Exchange 
Lines (DEls) for the year 2000-2001. The target for Pune is 
84,300 lines and 64 New Exchanges. 

(c) and (d) Yes, Sir. A meeting of Hon'ble MPs of 
Maharashtra and Goa was held with Hon'ble MOC at Delhi 
on 11th April, 2000. Another meeting of Hon'ble MPs of 
Vidarbha areas was held at Nagpur with Hon'ble MOC on 5th 
October, 2000. Principal General manager (PGM) Pune 
Telecom held three meetings with Hon'ble MP of Pune con-
stituency. Apart from this 79 numbers of meeting were con-
ducted by various Secondary Switching Areas of Maharashtra 
circle. 

As on 31 st October, 2000 in Maharashtra 1,62,844 lines 
have been provided and 239 New Exchanges have been 
opened. Out of this 26,043 lines and 9 New Exchanges have 
been opened in Pune. 

(English] 

Resource. of Gold and Diamond Resources 
by Multinationals 

16. SHRI MAHBOOB ZAHEDI : Will the Minister of 
MINES be pleased to state: 

(a) whether the Government have received any 
recommendations from Karnataka Government to hand over 
the mineral resources of gold and diamond to the multination-
als; and 

(b) if so, the details and the names of the multina-

tionals and their investments for exploration of mining re-
sources thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (SHRI JAYASINGRAO GAIKWAD PATIL) : (a) and (b) 
Under Section 5(1) of the Mines and Minerals (Development 
and Regulation) Act, 1957, only an Indian national or a com-
pany as defined in sub-section (1) of Section (3) of the Com-
panies Act, 1956 can be granted a reconnaissance permit, 
prospecting licence or mining lease for exploration or mining 
of minerals including gold and diamonds. As such, under the 
existing scheme of the mining legislation, a foreign company 
is not allowed to undertake reconnaissance/prospecting/min-
ing operations. However, on the recommendations of the State 
Govt. of Karnataka, approvals have been given by the Cen-
tral Govt. under section 5(1) of the MM(D&R) Act, 1957 for 
grant of Reconnaissance Permit for diamond/gold etc. In fa-
vour of 13 Indian Companies who are the subsidiaries/Joint 
Venture Companies formed by the foreign companies. The 
details are given in the attached statement. 

Statement 

S.No. Name of the Company Minerals for which RP 
approved 

2 3 

1. MIs. Adamas India Pvt. Ltd. Diamond and associated 
minerals 

2. MIs. Adamas India Pvt. Ltd. -'. Diamond and associated 
minerals 

3. MIs. Adamas India Pvt. Ltd. Diamond and associated 
minerals 

4. MIs. Adamas India Pvt. Ltd. Diamond and associated 
minerals 

5. MIs. Adamas India Pvt. Ltd. Diamond and associated 
minerals 

6. MIs ACC Rio Tlnto Diamond, Gold and 
Exploration Ltd. associated minerals 

7. MIs ACC Rio Tlnto Diamond, Gold and 
Exploration Ltd. associated minerals 

8. Mis. Gao Mysore S8I'V1ces Diamond, Gold and 
(India) Pvt. Ltd. associated minerals , 

9. MIs. Gao Mysore Services Diamond, Gold and 
(India) Pvt. Ltd. associated minerals 

10. MIs. Gao Mysor. Services Diamond, Gold and 
(India) Pvt. Ltd. associated minerals 
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'1. M/s. Metmln Finance & Diamond, Gold and 
Holding Pvt. Ltd. associated minerals 

12. M/s. Geo Mysore Services Diamond, Gold and 
(India) Pvt. Ltd. associated minerals 

13. M/s. Metmln Finance & Gold, Copper and 
Holding Pvt. Ltd. associated minerals 

{Translation] 

Selling Price of Foodgralns 

17. KUNWAR AKHILESH SINGH : Will the Minis-
ter of AGRICULTURE be pleased to state: 

(a) whether the Union Government have.fixed the 
seiling price of foodgrains after adding all the expenses in-
curred on the agricultural produce; 

(b) If so, whether the Government propose to en-
sure the farmers to sell their produce at these fixed prices; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) The seil-
ing price of foodgrains of Fair Average Quality (FAQ) stand-
ards is the Minimum Support Price (MSP) at which the farm-
ers sell their produce to the deSignated central nodal agen-
cies set up for procurement purposes. The MSPs for food-
grains are fixed each season on the basis of the recommen-
dations of the Commission for Agricultural Costs & Prices 
(CACP), views of concerned Central Ministries, State Gov-
ernments and other relevant factors considered important in 
the fixation of MSPs. While recommending the price policy 
for different agricultural commodities, the CACP considers a 
number of important factors, of which cost of production is 
the most vocal factor. The cost of cultivation covers not only 
paid out costs, but also imputed value of owned assets and 
family labour, for which the farmers do not incur cash ex-
penses. The MSPs announced by the Government not only 
cover cost of production, but also a reasonable margin of profit 
as an incentive to the farmers to invest and improve produc-
tion and productivity. 

(b) and (c) The MSPs fixed by the Government are in 
the nature of a guarantee to the producer that in the event of 
a glut in the market consequent on excessive production or 
any other reason, the prices will not be allowed to fall below 
the minimum economic levels. The farmers are free to sell 

their produce in the open mart<et at prices, which may be higher 
than the support prices fixed by the Government. 

Funds for Agricultural R •••• rch Instltut.s 

18. SHRI RAJO SINGH: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether the Government propose to provide 
funds to States for Agricultual Research Institutes; 

(b) 
regard; 

(c) 
so far? 

if so, the details of the policy formulated In this 

the amount provided/sanctioned to each State 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. DEBENDRA PRADHAN) : (a) No, Sir. 

(b) and (c) Do not arise. 

{English] 

Modernisation of Post Offlc.s 

19. SHRI PAWAN KUMAR BANSAL: Will the Min-
ister of COMMUNICATIONS be pleased to state: 

(a) whether the services offered by Indian Post 
Offices have not kept pace with the developments in other 
fields and with peoples' genuine expectations; and 

(b) if so, the steps taken/proposed to be taken to 
modernise the Post Offices and to extend postal services to 
all the new locations coming up in the periphery of cities? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) Indian Post Of-
fices have kept pace with developments in all the fields keep-
ing in view people's genuine expectations. 

(b) The Department has undertaken modernisation 
programme of the Postal System from the beginning of the 
8th Five-year Plan. A total of 6257 computer based multipur-
pose counter machines have been so far in 1445 modernized 
post. offic~s. T~ese Computerised counters provide multiple 
services In a srngle counter to the customers with accuracy 
an~ promptness. OVer 12 crores transactions per year are 
being transacted on these machines. Action has also been 
t.aken to modernize money transfer system by adopting satel-
hte technology and installation of a networt< of 77 VSATs dur-
ing 8th Five Year Plan and the network is being upgraded and 
e~panded. About 1.25 crore money orders are being trans-
mitted annually in the existing network. Action has also been 
taken to automatiZe processing of mail in major metropolitan 
cities. AutomatiC Mail Processing systems have been installed 
in Chennai and Mumbai during the 8th Five-year Plan. About 
12 lakhs letters are being processed chri4' on these systems. 
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Two more Automatic Mall Processing Centres are proposed 
to be installed during the 9th Five-year plan in Calcutta and 
Delhi. Forty one (41) registration sorting offices have been 
comupterized during the first three years of 9th Rve-year plan 
with a view to automatize processing of registered and in-
sured articles. Modernisation programmes Implemented also 
include computerization in the areas of Saving Bank and Postal 
life Insurance, ensuring enhanced customer satisfaction. As 
a part of its modernization programme, the Department has 
introduced new premium products, including Speed Post, 
Business Post, Satellite Post and Greeting Post, which are 
tailored to meet specific customer needs. 

During the 9th Five-year plan. 98 Departmental sub-Post 
Offices (DSOs) were opened from 1.4.1997 to 31.3.2000 in 
the urban areas. In the current Annual Plan, there is a pro-
posal to open 45 new DSOs in the Urban areas. Opening of 
new post offices is dependent upon fulfilment of departmen-
tal norms and sanctioning of the required posts by the Minis-
try of Finance .. 

Financial A •• I.tance to NGO. by NYKS 

20. SHRI ASHOK ARGAL : Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state; 

Name of Scheme 1997-98 

Physical Financial 

Youth Development Centre 188 56,30,000 

Financial Assistance 960 48,00,000 
to Youth Clubs/ Sports Clubs 

{Translation] 

Problems faced by Farmers 

21. SHRI RAJESH RANJAN ALIAS PAPPU YADAV: 

SHRI JAIBHAN SINGH PAWAIYA : 

MOHAMMADANWARULHAQUE: 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) whether hike in prices of fertilizers, diesel, 
power, seeds and insecticides has adversely affected on farm-
ers and production of foodgrains; and 

(b) If so, the remedial measures takenlbelng taken 
by the Government to check this situation and help farmers In 
the country? 

(a) the financial assistance provided by Nehru Yuva 
Kendra Sangathan (NYKS) to N.G.Os in last three years; 

(b) the number of N.G.Os who have got the finan-
cial help more than once; 

(c) whether any physical experiment has been 
conducted after providing financial help; and 

(d) if not, the reasons therefor? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(KUMARI UMA BHARATI) : (a) to (d) Nehru Yuva Kendra 
Sangathan (NYKS) implements the scheme of financial as-
sistance to registered Youth Clubs, Sports Clubs and Youth 
Development Centres of the Ministry of Youth Affairs & Sports 
(MYAS) on agency basis. MYAS places funds In one lump-
sum at the disposal of NYKS and It further sanctions Grants-
in-aid to registered Youth Clubs/Sports Clubs & Youth Devel-
opment Centres (YDC). No Youth Club/Sports Club or YDC is 
considered for financial assistance for more than once. These 
organisations are Inspected by the Youth Co-ordlnators/Re-
gional Co-ordinators and Zonal Directors as per annual in-
spection targets fixed by the NYKS. Details of the financial 
assistance provided to Youth Development Centre, Youth 
Clubs/Sports Clubs for the last .three years is as follows: 

1998-99 1999-2000 

Physical Financial Physical Financial 

181 54,40,000 184 55,20,000 

1369 68,45,000 1255 1,25,50,000 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) and (b) 
The production of foodgrains during 1999-2000 is estimated 
at an all time record of 205.91 million tonnes compared to 
203.04 million tonnes during 1998-99. The hike in prices of 
inputs is duly taken Into account, at the time of fixation of 
Minimum Support Prices of major agricultural commodities, 
so as to neutralize their effect. Besides the Government also 
gives subsidies on various Inputs and takes other related steps 
to promote the cause of agriculture and the farmers. 

By-pass/Flyovar Projects given to private 
companies In Bihar , 

22. SHRI RAJESH RANJAN ALIAS PAPPU YADAV: 
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be 
pleased to state : 

(a) the number of projects for by-pass roads and 
flyovers In Bihar have been given to private companies dur-
ing the last three years; 
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(b) the total amount Involved in these projects and 
the number of projects lying pending at present; and 

(c) the criteria adopted for awarding these projects 
to private companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJOR GENERAL 
(RETD.) B.C. KHANDURI) : (a) and (b) Nil. 

(c) Question does not arise. 

{English] 

Indian Contingent for Sydney Olympic 

23. SHRI KISHAN SINGH SANGWAN : Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased to 
state: 

(a) the composition of Indian contingent for Syd-
ney Olympics with the details of official delegation; 

(b) the details of expenditure incurred in this con-
nection; 

(c) whether some State Governments had also 
sent their contingents separately; and 

(d) if so, the number thereof and expenditure in-
curred thereon, State-wise? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(KUMAR I UMA BHARATI) : (a) On the recommendation of 
Indian Olympic Association, Government of India approved 
contingent of 123 persons (71 sports persons, 28 persons In 
the category of Coaches, Doctors, Masseurs, 2 youth camp-
ers and 22 persons in the category of Managers) in Olympic 
Games, 2000. A nine member official delegation (in two 
batches) witnessed the Sydney Olympic Games. 

(b) Government of India sanctioned Rs.64,40,175/-
to Indian Olympic Association and released Rs. 58.00 lakhs 
as first Installment. This amount was sanctioned for out of 
pocket expenses; Ceremonial dress and rowing charges for 
hiring of boat. 

As regards expenditure on Official delegation an ex-
penditure of Rs. 31.02 lakhs were incurred towards air pas-
sage cost, DA, Contingencies, gift, tickets and accommoda-
tion. The Bills in respect of local transport and reception are 
yet to be received from Indian Mission in Sydney. 

(c) In Olympics only national contingents are allo-
wed participation. States cannot send contingent to Olympics. 

(d) Does not arise. 

(Translation] 

Buildings Hired by N.H.P.C. 

24. SHRI MAHESHWAR SINGH: Will the Mini!.ler 
of POWER be pleased to state: 

(a) the number of employees/officers working in the 
Parwati Hydel Power project, Himachal Pradesh and the total 
expenditure being Incurred on the establishment per day, cat-
egory-wise; 

(b) the present status of, Its construction activity and 
the items of works already started on the site as on date; 

(c) the details of buildings taken on rent by the 
N.H.P.C. along with the total amount of rent being spent on 
each building every month; 

(d) whether the laid down procedure has been 
adhered to while hiring these buildings or any tenders were 
invited for this purpose; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) The total 
number of employees/officers working in the Parbati Project 
as on 31.10.2000 are as under :-

i) Executives 110 

II) SupervisorslWorkmen 998 

Total 1018 

Average per day expenditure incurred on establishment 

I) Executives As. 88,089/-

ii) SupervisorslWorkmen As. 2,90,812/-

(b) At present status on the construction activities 
in the Project Is given in the attached statement-I 

(c) to (f) The details of buildings hired on rent and their 
monthly rent are given in the statement-II. All the buildings 
have been hired after fulfilling all the codal formalities and 
procedures laid down by NHPC from time to time i.e. either 
through local press advertisement, local open enquiry or lim-
ited tender enquiry depending upon the amount of rent and 
establishing the reasonability of rates. 
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Statement-I 

Status of construction activities at Parbat/ 
HE Project (Stage-II) 

20 November, 2000 To Questions 80 

At Parbati Hydro-electric Project Stage-II, all the addi-
tional investigation works, likes Survey, Drilling, Geological 
Mapping, Construction material survey and additional data 
required for Environment & Forest clearance and DeSign pur-
poses have been completed. The revised Detailed Project 
Aeport has been submitted to Central Electricity Authority 
(CEA). The construction of Infrastructure facilities at all the 
construction sites, namely Manikaran, Garsa and Saini, have 
been taken up. The major items of activity presently under 
progress are as under :-

Construction of 23 km. fresh road and Improve-
ment 12 km. Garsa-Sheelagarh road has al-
ready been taken up. This Includes the ap-
proaches to various adits and Trench Weir sites 
in Sheelagarh Valley. 

28 units of Prefab huts (Double Storey) at Sainj 
is nearing completion. 

Work for construction of 60 Mtrs. span bridge 
across Sainj river at Power House has been 
awarded. 

At Parbatl H.E. Project Stage-I, the investigation works, 
namely Survey and Drilling at dam site (at an altitute of about 
12000 ft.), as planned for the working season (Year 2000) 
have been completed. A team had been deputed at the above 
remotest site about 40 kms. (on foot track) from the nearest 
road head Barshani (Pulga). 

Construction of 24 Types II and Type III quar-
ters at Manikaran 

Improvement of 15 Km. Manlkaran Pulga road. 

Construction of 2 Nos. bailey type steel bridge 
on river Parbati near Dam site and Adit-I already 
awarded. 

With regard to Parbati H.E. Project (Stage-II). all the 
investigation works for the working season (1999-2000) have 
been completed before schedule. Additional investigation to 
confirm more design parameters are under progress. The draft 
report on Environment Impact Asse~sment (EIA) has been 
received from NEEAI, Nagpur. 

Statement-II 

Buildings taken on Rent by NHPC 

SI.No. Building Hired Purpose Monthly Aent/procedure 
for hiring followed 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Hotel Silver Face Complex, Transit Camp-I & Field Hostel 
Near New Bridge, Bhuntar-175125 

Hotel Silver Face Aesidential Complex, Office Building 
Near New Bridge, Bhuntar-175125 

Hotel Kullu Palace Bhuntar-175125 Transit Camp-II 

Buildingof Shri Devl Singh, Salah Power House (Stage-II) 
Office Complex 

Building of Shri Fateh Singh, Saini Stage-I & III Office Complex 

Green Valley Garden Paying Field HostellTranslt Camp 
Guest House, Building of 
Shri Moti Aam, Garga 

Noble Guest house, Office Building 
Near New Bridge, Bhuntar-175125 

Hotel Horizon, Manikaran Aoad, Shuntar Transit Camp-III / Field hostel 

Building of Shri Uttam Singh. Baha. Thela Transit Camp / Field Hostel 

As. 58,008/- Local market 
survey 

As. 36,874/- Local market 
survey 

As. 15,421/- Local market survey 

As. 2,815/- Local market survey 

As. 4,184/- Press Advertisement 

As. 10,808/- Local market survey 

\ 

As. 19,908/- Press Advertisement 

As. 21,587/- Press Advertisement 

As. 6,688/- Local market survey. 
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Condition of National Highways In Uttar Pradesh 

25. SHRI RIZWAN ZAHIR : Will the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to state: 

(a) the total amount allocated by the Government 
for maintenance of National Highways in Uttar Pradesh dur-
ing the current financial year; 

(b) whether the Government are aware that the 
National Highways are in a bad shape particularly In eastern 
Uttar Pradesh; 

(c) If so, the main reasons therefor; and 

(d) the details of the new schemes of the Govern-
ment for improving the condition of these National Highways? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJOR GENERAL 
(RETD.) B.C. KHANDURI) : (a) An amount of Rs. 5349.82 
lakhs has been allocated to the State of Uttar Pradesh for the 
maintenance of National Highways so far during the current 
financial year 2000-2001. 

(b) to (d) The National Highways in the State of Uttar 
Pradesh are maintained in traffic worthy condition within the 
available funds. 

Computerisation of Post Offices 

26. SHRI RAMPAL SINGH: 

SHRI TRILOCHAN KANUNGO: 

Will the Minister of COMMUNICATIONS be 
pleased to state : 

(a) the number of existing head post offices in the 
country where computerisation has been done; 

(b) the number of head post offices which are likely 
to be computerised by the year 2001 ; and 

(c) the estimated amount likely to be spent there-
on? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) The Department 
has made a comprehensive plan for total computerisation of 
Head Post Offices located in State capitals and district head-
quarters. In this plan all front and back operations are linked 
together In a local area networ1< In the post offices suing com-
puter and a central server. An Integrated software Meghdoot' 
98 allows all operations to be carried oul on computers In 
post offices. Since 1998-99, we have attempted computeri-
salion in this manner in 306 Head Post Offices upto 31 st 
March, 2000. 

(b) Another 106 Head Post Offices are being com-
puterised by 31 st March, 2001. 

(c) Rs. 5.80 corores are earmar1<ed for this activity 
for the period ending 31 st March, 2001. 

[English] 

Devastating Flood Situation In West Bengal 

27. SHRI RUPCHAND PAL: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether Union Government are aware regard-
ing the devastating fl4Iod situation in West Bengal during Sep-
tember-October of the current year and the extent of damage 
caused by the "National Calamity". 

(b) what steps have been taken by the Union Gov· 
ernment to render financial help to the State Government in 
order to undertake velV large scale reconstruction in the flood 
damaged districts of West Bengal; and 

(c) whetherttle "National Calamity Relief Fund" has 
been set-up to provide necessary and urgent help In the event 
of such national calamity as recommendation of the Eloventh 
Finance Commission? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAO YASSO t-.:AIK) : (a) Yes, Sir. 

(b) The assistance rendered to the State of West-
Bengal by the Central Government is as follows :-

(i) The entire Central share of Calamity Relief Fund 
amounting to Rs. 75.83 crores for 2000-2001 
has been released. 

(ii) Rs. 422.43 crores has been released on 12th 
October, 2000 as revenue deficit grant. 

(iii) - Upto 20% of the fund released under Acceler-
ated Rural Water Supply Programme (ARWSP) 
can be spent on Sub-Mission projects/schemes. 

(iv) 50 drilling rigs are available in the State for Rural 
Water Supply Programme. 

(v) During curren! year. against the allocation of 
Rs. 78.95 crores under ARWSP, first Instalment 
of Rs. 38.90 crores has been released. Fur-
ther, under ongoing Sub-Mission Projects a sum 
of Rs. 20.00 crores has been released. 

(vi) Damaged Railway lines have already been re-
stored for passenger as well as freight trains. 
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(vII) An additional allocation of B7,OBO tonnes of rice 
at BPL rates has been for distribution to flood 
affected families at the rate of 20 Kg. per fam-
ily. 

(viii) NH-31, 34 & 35 restored to the traffic w.eJ. 
6.10.2000. 

(ix) To take up emergent repairs of flood damages 
Rs. 7.00 crores hs been released on 3rd Octo-
ber, 2000. 

(x) 10,000 kilo-litre kerosene oil has been dis-
patched to the State Government. 

(xi) Disinfectants and other medicines have been 
supplied by the Department of Health includ-
ing 1000 tonnes of bleaching powder. 

(c) The Eleventh Finance Commission (EFC) has 
recommended the creation of a National Calamity Contingency 
Fund (NCCF) in the public account of the Government of In-
dia for providing assistance to the State Governments in the 
wake of a natural calamity of severe nature. The Government 
has accepted the recommendation of the EFC in this regard. 

Setting up of Power Projects in Kerala 

2B. SHRI K. MURALEEDHARAN : 

SHRI T. GOVINDAN : 

Will the Minister of POWER be pleased to.state: 

(a) whether the Union Government have received 
some proposals from Kerala for granting funds for the devel-
opment of existing power projects and setting up of new power 
projects in the State; 

(b) if so, the details thereof; 

(c) the action taken by the Government In this re-
gard particularly for the approval of Kanoor Power Project; 
and 

(d) if not, the reasons for delay In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (d) A pri-
vate sector project in Kerala, namely Kannur CCGT project 
(513 MW) by MIs. Kannur Power Project Ltd. has been ac-
corded techno-economic clearance (TEC) by Central Elec-
tricity Authority on 16.2.2000 for a completed cost of US$ 
210.010 million + Rs. 5B7.97 crore. Funds for private sector 
projects are arrangedltied up by. the IPPs themselves and not 
by the Union Government. However, the outlay for the power 
sector for Kerala for Annual Plar, 2000-01 has been approved 

by the Planning Commission as Rs. 602.5 crore which covers 
various schemes including generation, transmission and dis-
tribution, renovation and Modernisation and rural electrifica-
tion and other miscellaneous schemes. 

Posting of SC/ST Officials In Foreign Assignments 

29. SARDAR BUTA SINGH : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the number of officials belonging to SCtSt cat-
egory from Ministry of Agriculture and Affiliated organisations 
deputed to UNO and its affiliated organisations and other or-
ganisations since 1996; 

(b) the percentage of these officials as compared 
to the total number of the officials who have been given these 
assignments; 

(c) whether the percentage of SCtST officials who 
got such assignments Is quite unsatisfactory; and 

(d) if so, the reasons therefor and action taken in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAO YASSO NAIK) : (a) to (d) 
No official nominated from Ministry of Agriculture and affili-
ated organisations has been posted to UNO and Its affiliated 
organisations and other organisations since 1996. 

Power Projects In Madhya Pradesh 

30. SHRI HARIBHAU SHANKAR MAHALE : Will 
the Minister of POWER be pleased to state: 

(a) whether the Madhya Pradesh Governmer!t has 
signed any agreement with the private and foreic~, compa-
nies for se11ing up of power plants In the State during the last 
five years; 

(b) if so, the details thereof, project-wise and com-
pany-wise; 

(c) the names of projects on which the said com-
panies have started the construction work; and 

(d) the action taken against those companies which 
have not started their work till date? 

THE MINISTER OF STAl'E IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) Madhya 
Pradesh Electricity Board have informed that no MoUs have 
been signed with private and foreign companies during the 
last five years (1.4.1995 to 31.3.2000) for setting up power 
projects in the State. 

(b) to (d) Do not arise In view of reply to (a) above. 
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Reduction In local Calls Rate 

31. MOHAMMAD ANWARUl HAQUE: 

SHRI RAM PRASAD SINGH: 

Will the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether there is any proposal under consid-
eration of the Government to reduce the rates of Local Tel-
ephone Can charges as has been done In the case of STDI 
ISO effective from 1 st October, 2000; 

(b) if so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) No, Sir. 

(b) Does not arise In view of (a) above. 

(c) Under TRAI Act of 1997, Tariff setting function 
has been entrusted to the Telecom Regulatory Authority of 
India. 

Bharat Sanchar Nigam limited 

32. SHRI MOINUL HASSAN: 

SHRI BHIM DAHAL : 

SHRI ANANT GANGA RAM GEETE : 

SHRI KIRIT SOMAIYA : 

SHRI SURESH RAMRAO JADHAV : 

SHRI MADHAVRAO SCINDIA : 

SHRI RAMESH CHENNITHALA : 

SHRI SUSHIL KUMAR SHINDE : 

SHRI RAVI PRAKASH VERMA: 

Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the new body Bharat Sanchar Nigam 
Limited (BSNL) would be able to fulfil the obligation of ex-
pending telephome services to every nook and corner of the 

(b) If so, the teledenslty In India at present and how 
It Is compared with the foreign countries; 

(c) whether due to open sky policy In Telecommu-
nication centre, the Government has taken the step formation 
of BSNL; 

(d) if so, the details thereof; 

(e) whether valuation of assets of the Department 
of Telecom Services (DTS) transferred to the BSNL have been 
undertaken by the Government; 

(f) if so, the amount of network of Government's 
telecom stock thus transferred; 

(g) the manner in which the existing staf is likely to 
be adjusted under each department to safeguard their inter-
est; 

(h) whether the Government have calculated the 
additional financial burden that will evolve the BSNL; and 

(i) If so, the details of such amount and manner in 
which BSNL waive the liability? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) Yes, Sir. 

(b) The teledenslty In India as on 31st October, 
2000 is about 3% as against the average global teledensity 
of around 14. 

(c) and (d) In accordanr:e with the provisions of the New 
Telecom Policy, 1999, which had stipulated the separation of 
policy and licensing functions of the Department of Telecom-
munications from the service provision functions, a separate 
Department was created In October, 1999 which has now been 
corporatised as Bharat Sanchar Nigam Limited - a wholly 
owned Government Company. The Company has commenced 
operations from 1st October, 2000. 

(e) and (f) For the present, pending detailed valuation, 
assets of the Department of Telecom Services (DTS) have 
been transferred to the Bharat Sanchar Nigam Limited at a 
provisional value of Rs. 63,000 crores. 

(g) to (i) The Interest of employees are well protected 
and they stand transferred to BSNL Iliong with their posts on 
existing terms and conditions, on as is where Is basis, on 
deemed deputation without deputation allowance, w.e.f. 1 st 
October. 2000. The additional burden on BSNL on this ac-
count will be known only after the finallsatlon of pay and al-
lowances of its employees. 
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[Translation] 

Food Processing Industries 

33. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the annual turnover of various foreign compa-
nies operating in the field of food-processing; 

(b) the details of turnover of Indian companies in 
the same field; 

(c) the amount of revenue earned from vegetable 
and fruits out of it; and 

(d) the incentives being provided by the Govern-
ment to the Cold Storages in various States? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
FOOD PROCESSING INDUSTRIES OF THE MINISTRY OF 
AGRICULTURE (SHRI TH. CHAOBA SINGH): (a) to (c) Food 
Processing Industries are both in the organised and unor-
ganised sectors. The information regarding annual turnover 
and financial performance of foreign companies as well as 
Indian companies in the processed food sector, Is not main-
tained centrally. 

(d) The Department of Food Processing Industries 
under its Plan Schemes for Development of Infrastructural 
Facilities provides financial assistance for establishment of :-

(i) Cold Storage for non horticulture produce. 

(ii) Where the cold storage is an Integral part of 
the food processing unit or of the common facilities in food 
park. 

(iii) Special type of cold storages with Controlled 
Atmosphere/Modified Atmosphere facility. 

The assistance is available to Public Sector Undertak-
ings, Joint/Assisted/Private Sector companies, Non-Govern-
ment Organisations and Cooperatives. 

[English] 

Destruction of Forests In Orissa 

34. SHRIMATI HEMA SINGH: 

SHRI K.P. SINGH DEO : 

Will the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state: 

(a) whether the National Remote Sensing Agency 
photographs mapping have indicated destruction of forests 
and tree cover of Orissa during last three decades; 

(b) If so, whether any surveyor study has been 
conducted to correlate with weather related disturbance dur-
ing the last three years; and 

(c) if so, the details thereof and the remedial ac-
tion proposed by the Government in this regard? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) (a) Yes Sir, Forest Survey of India has 
been assessing forest cover of the country biennially since 
1987. In this period, forest cover of Orissa has declined from 
53253 sq. Km to 47033 sq. km. 

(b) The effect of deforestation on environment and 
weather In the country has not been qualified. 

(c) Does flot arise. 

Indian Cardamom Research Institute 

35. SHRI G. PUTTA SWAMY GOWDA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government have decided to close 
the Indian Cardamom Research Institute (ICIR), Donigal Re-
gional Station, Sakaleshpur in Karnataka; 

(b) if so, the reasons therefor; 

(c) whether the Union Government have received 
representations from various Planters' Associations against 
this move; 

(d) if so, whether the Union Government propose 
to merge the ICRI in his Ministry; 

(e) if so, the reasons thereof; 

(f) whether the cardamom growers have also op-
posed to this move; and 

(g) 
regard? 

If so, the response of the Government in this 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. DEBENDRA PRADHAN) : (a) No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) to (g) No decision has been taken as yet. 
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Condition of Zoos 

36. SHRI N. JANARDHANA REDDY: 

SHRI M.V.V.S. MURTHY: 

SHRIMATI SHYAMA SINGH: 

Will the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state : 

(a) whether the Supreme Court has recently ex-
pressed distressing conditions of various zoos in the country; 

(b) if so, whether the expert committee constituted 
to probe the death of White Tigers has since submitted its 
report to the Union Government; 

(c) if so, the details in this regard; and 

(d) the concrete steps the Government have taken/ 
propose to take in view of Supreme Court's directions of de-
teriorating conditions of zoos in the country? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) and (b) Yes, Sir. 

(c) Ministry of Environment and Forests have re-
ceived the report ot the Committee which was constituted to 
ascertain the causes of deaths of tigers and to suggest ways' 
to avoid recurrence of the same in Nandankanan Zoo, Orissa. 
The report has confirmed that the main cause of the death of 
tigers was 'Trypanosomiasis'. It has -confirmed that the choice 
of the drug 'Bereni!, used by the Zoo Administration was ap-
propriate. It has also been observed that a large number of 
tigers in the zoo, lack of proper hygiene, and the onset of 
monsoon caused the increase in the incidence of vectors. 
The main recommendations of the report submitted by the 
Committee are as follows :-

I. Screening of tigers, lions and other animals 
should be conducted on a regular basis and 
appropriate treatment be provided on the ba-
sis of the screening results. 

Ii. Restraining facilities and isolation wards should 
be upgraded for effective treatment of the ani-
mals. 

iii. 

iv. 

Immediate repair of the safari and boundary wall 
be safeguard against ingress of livestock. 

All the carnivores should be provided feed in 
individual feeding cells to ensure supply of food 
in hygienic conditions and facilitating the physi-
cal handling of animals. 

v. 

vi. 

vii. 

Proper checking of the meat fed to the animals. 

Improved cleanUness and batter drainage. 

Officer of the level of at least Deputy Conser-
vator of Forests should be stationed at par.: with 
adequate administrative and financial powers. 

viii. Coordination between the Zoo Hospital and 
Orissa Veterinary College in matters of treat-
ment of Zoo animals, 

(d) The Supreme Court had directed the Ministry 
to submit the report of the said Committee along wfth the ac-
tion taken by the Central Government on the report. The di-
rection have been complied with. 

Money Order Scam 

37. SHRI RAMJIVAN SINGH: 

SHRI DINESH CHANDRA YADAV : 

Will the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether a money order scam was recently un-
earthed in Bihar and Uttar Pradesh Involving the employees 
of the Department of Posts; 

(b) if so, the details thereof stating the amount of 
money orders involved In the scam; and 

(c) the action taken by the Government against the 
employees found Involved In the scam? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) Money Order 
frauds were unearthed In Uttar Pradesh Involving outsiders 
and departmental officials during the years 1999 and 2000. 
No such case was reported in Bihar. 

(b) Fraudulent money order transactions were de-
tected in Gonda. Moradabad, Nainltal, Pauri, Saharanpur and 
Jaunpur Postal Divisions of Uttar Pradesh Circle. The total 
amount Involved In these cases Is Rs. 33.96 lakhs. 

(c) Cases were reported to the police and conse-
quently three outsiders and one departmental official were 
arrested by the police. 18 departmental officials and 18 Extra 
Departmental agents were placed under suspension/put off 
d~ty. Depa,rtmental action has been Initiated against 40 offi-
~,als of which 22 have been finalised with imposition of pun-
Ishment so far. Rs. 9.53 lakhms been recovered by the Gov-
ernment in these cases. 
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Telecom Facilities 

38. SHRI SAVSHIBHAI MAKWANA : Will the Min-
Ister of COMMUNICATIONS be pleased to state: 

(a) the number of villages having telephone facil-
ity in Gujarat as on date; 

(b) the number of rural Telephone exchanges In 
the State as on date; 

(c) the present situation of waiting list of telephone 
connections in rural areas on the State; and 

(d) 
cleared? 

the time by which the waiting list is likely to be 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) 13,923 villages 
in Gujarat have been provided with telecom facility as on 
30.9.2000. 

(b) The number of Rural Telephone exchanges in 
the State as on 30.9.2000 is 1,756. 

(c) The waiting list of telephone connections in ru-
ral areas of the State as on 30.9.2000 is 16,743. 

(d) The waiting list is likely to be cleared progres-
sively by opening new exchanges in rural areas by March, 
2002. 

[Translation] 

Constitution of M.R. Rao Committee 

39. DR. SUSHIL KUMAR INDORA : 

SHRI NAVAL KISHORE RAI : 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Government had constituted a 
Committee under the chairmanship of M.R. Rao a few years 
ago; 

(b) if so, whether the Committee has submitted Its 
report to the Government; 

(c) If so, the date on which the Government rece-
ived this report; 

(d) the recommendations which have been decided 
to be implemented by the Government so far; 

(e) the details of the recommendations rejected by 
the Government; and 

(f) the reasons for the rejection thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) to (f) 
The Department of Agriculture and Cooperation, Ministry of 
Agriculture, had constituted a Seed Policy Review Group un-
der the Chairmanship of Dr. M.V. Rao, ex-Vlce-Chancellor, 
Andhra Pradesh Agricultural University and formely Director 
General, ICAR to examine the changes required In the Seed 
Policy in the context of changing environment. The Group 
had submitted its Report to the Govemment In April, 1997. 
The Group gave its recommendations under the following 
frame work :-

I) Plant Breeders' & Farmers Rights, 

Ii) Seed production & distribution, 

iii) Import - Export of seeds, 

iv) Quality Control & Seed Legislation, 

v) Plant quarantine. 

A Core Group was constituted to study the various rec-
ommendations on the basis of their merits in connection with 
operationalisation of the Seed Sector Reforms as proposed 
by Dr. M.V. Rao's Committee. ThE! gist of the major recom-
mendations and action taken there on are as under :-

i) Plant Breeders' & Farmers Rights : 

Plant Variety Prptection & Farmers' Right Bill has been 
introduced in the Lok.Sabha on 14th December, 1999. 

iI) Seed production & distribution : 

Schemes for establishment and maintenance of Seed 
Bank and Seed Crop Insurance have already been Introduced 
from last year. 

Iii) Import - Export of s.eds : 

The EX 1M Committee in the Department of Agriculture 
and Cooperation Is meeting every month to dispose off the 
proposals received for export and import of seeds and plant-
Ing material. Steps have been taken to facilitate export of seeds 
as suggested by the Group. 

Iv) Quality Control & Seed legislation: 

As recommended by the Group a draft Seeds Act, 2000 
replacing the eXisting Seeds Act: 1996 has been prepared 
and circulated seeking comments from concemed Ministries 
prior to introduction. in Parliament. 

v) Plant quarantine : 

As per the recommendation of the Group the Plant Quar-
antine system has been strengthen with men and matenal. 
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[English] 

Development of Dairy and Animal Husbandry 

40. SHRI HARIBHAI CHAUDHARY ~ Will the Min-
ister of AGRICULTURE be pleased to state: 

(a) whether the Government have Introduced any 
schemes for the development of Dairy and Animal Husbandry 
with foreign aid in Gujarat; 

(b) the details of progress of Operation Flood In 
1998-99 and 1999-2000; 

(c) The amount offoreign aid provided during 1998-
99 and 1999-2000; 

(d) the funds disbursed by the National Dairy De-
velopment Board during the above period; and 

(e) the achievements made In this regard so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. DEBENDRA PRADHAN) : (a) The 
Government of India have not Introduced any scheme for the 
development of Dairy and Animal Husbandry with foreign aid 
in Gujarat. 

(b) The Operation Flood project has ended on 
April 30, 1996. However, the cummulatlve progress made by 
the Co-operatlve Milk Unions In Gujarat during 1998-99 and 
1999-2000 are as under: 

Particulars 1998-99 1999-2000 

DCS Organised (Anand Pattern) 10434 10608 

DCS Functional (Anand Pattern) 8951 8974 

Farmer Members ('000) 2066 2147 

Milk Procurement ('000) KG/Day 4153.03 4468.69 

Milk Marketing ('000 Lltres/Day) 1618.19 1686.00 

(c) No scheme with foreign aid has been intro-
duced as mentioned in part (a) above. However, National Dairy 
Development Board (NDDB) Is implementing programmes on 
·Strengthening of Dairy Co-operatlves· and ,·Women Dairy 
Development" which are funded out of the unspent EEC funds 
under Operation Flood. The following amounts have been 
released by the NDDB to the Co-operative Milk Unions in 
Gularat under this programme : 

1998-99 Rs. 1 .15 lakhs 

1999-2000 Rs. 12.06 lakhs 

(d) NDDB has disbursed the following amounts to 
the Co-operatlve Milk Unions in Gularat, out of Its own funds: 

1998-99 Rs. 710.55 lakhs 

1999-2000 Rs. 2,549.82 lakhs 

(e) The achievements made by the Co-operative 
Milk Union In Gujarat till 1999-2000 are as under :-

Particulars 1999-2000 

DCS Organised (Anand Pattern) 10608 

DCS Functional (Anand Pattern) 8974 

Farmer Members ('000) 2147 

Milk Procurement ('000) KG/Day 4468.69 

Milk Marketing ('000 Litre/Day) 1686.00 

{Translation] 

Industry Status to Agriculture 

41. SHRI MANIBHAI RAMJIBHAI CHAUDHRI: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) whether the Government are considering to give 
the status of industry to agriculture; 

(b) if so, whether the Government have taken any 
action in this regard; 

(c) if so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) to (d) 
The National Agriculture Policy seeks to provide the agricul-
ture sector, in as many respects as possible, benefits similar 
to those obtaining in the manufacturing sector, such as easy 
availability of credit and other Inputs, and infrastructure facili-
ties for development of agri-business Industries, development 
of effective delivery systems and freeing movement of agro 
produce. It has been decided to formulate an Action Plan to 
effectively Implement the National Agriculture Policy. 

[English] 

Out of Order Telephone In Gurg.on 

42. DR. SHRIMATI SUDHA YADAV : Will the Min-
ister of COMMUNICATIONS be pleased to state: 

(a) the number of telephones functioning under 
Gurgaon City Exchange; 
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(b) the monthly average of telephones that remain 
out of order; 

(c) the maximum and minimum of days in which a 
fault is removed; 

(d) 
functional; 

the reasons for delay in making the telephones 

(e) whether the Government propose to stop tak-
ing line charges for the days, the telephone remains out of 
order; and 

(f) 
therefor? 

if so, the facts thereof and if not, the reasons 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR): (a) At present 31475 
telephones are functioning in Gurgaon City. 

(b) On an average 0.4% telephones remain out of 
order on daily basis. 

(c) Minimum two hours and maximum 7 days are 
taken to remove a fault in general. 

(d) Efforts are made to ensure that the telephones 

Name of the Project 

Projects already Commissioned 
Doyang (NEEPCO) 75 MW (H) 

Projects under Execution 
Dhansiri 20 MW (H) 

Karbi lang pi (Lower Borpani) 100 MW (H) 

Kopili SUI (NEEPCO) 25 MW (H) 

Likim Ro (24 MW) (H) 

Rolap St. I 9 MW (H) 

Teesta SI. (NHPC) 510 MW (H) 

Ranganadi (NEEPCO) 405 MW (H) 

Tuirial (NEEPCO) 60 MW (H) 
Loktak DIS (NHPC) 90 MW (H) 

Leimakhong DG Power Project 36 MW (T) 

State 

Nagaland 

Assam 

Assam 

Assam 

Nagaland 

Sikkim 

Sikkim 

Arunachal 
Pradesh 

Mizoram 
Manlpur 

Manipur 

are made functional within 24 hours. But cable faults occur-
ring due to digging by various agencies take more time In 
rectification. Shortage of staffs is another reason for delay In 
attending the faults. 

(e) and (f) Yes, Sir. Department gives rebate In rental 
charges if the telephone remains out of order beyond 7 days. 

Power Projects in Sikkim and N.E. Region 

43. SHRI BHIM DAHAL : Will the Minister of 
POWER be pleased to state: 

(a) the number of power projects taken up in the 
North Eastem Region Including Sikkim during the current year, 
till date; and 

(b) the quantum of Investment made in power sec-
tor during the current year, project-wise and State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) The 
Lemakhong DG Power Project, (Heavy 011 based) 6x6 MW in 
Manipur has been taken up during the current year. 

(b) The project-wise, Statewise quantum of invest- I 

ment made in N.E. Region during the current year is given 
below: 

Latest 
cost of the 
Project 

758.70 

78.63 

288.37 

76.09 

186.59 

45.00 

2198.04 

1446.09 

368.72 
667.46 

126.02 

Expenditure during 
2000-01 upto 9/2000 

45.65 

Nil (work held up due to 
fund constraints) 

Nil (Work held up due 
to fund constrain~s & 
Law and order problem) 

7.65 

Not available 

N.A. 

9.02 

114.32 

2.81 
3.76 

20.37 

, 

(Rs. in crores) 

Cumulative 
expenditure 
till 9/2000 

720.61 

38.94 

128.01 

17.27 

168.25 
(upto 12/99) 
1.26 
(upto 312000) 

48.88 

1108.00 

22.63 
12.32 

122.49 
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In addition Rs. 20 crores and Rs. 15 crores were re-
leased during 1999-2000 to North Eastern Electric Power 
Corporation Ltd., for pre-constructlon activities in respect of 
the proposed new central sector projects namely Tuivai HE 
Projects (210 MW) In Mlzoram and Kameng HE Projects (600 
MW) In Arunachal Pradesh respectively. 

Sugarcane Development Scheme 

44. SHRI P.O. ELENGOVAN : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government have any plan to in-
troduce the comprehensive sugarcane development schemes 
in the country; 

(b) if so, the details of the scheme and the funds 
allocated and spent during the last three years, State-wise; 

(c) whether the Government have any projects 
using the latest technological developments and scientific 
developments in sugarcane production with financial and tech-
I1ological assistance from both the Union and the State Gov-
ernment as well as froR" foreign countries and international 
agencies; 

(d) if so, the progress of such projects made; 

(e) whether the Government have any proposal to 
fund the schemes relating to sugarcane production in Tamil 
Nadu particularly in the Districts of Dharmapuri, Salem. 

Namakkal, Erode, South Arcot, Cuddalore, Veliore, 
Chidambaram and Thiruvannamalal; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTR',' OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) A Cen-
trally Sponsored Scheme on Sustainable Development of 
Sugarcane Based Cropping System is In operation from 1995-
96. 

(b) The State-wise funds allocated and released 
are given in the statement attached. 

(c) and (d) There Is no project for Sugarcane Develop-
ment with the assistance of foreign countries and international 
agencies. The sugarcane development has been taken ,up as 
per scientific recommendations of Indian research system. 
Under the scheme field demonstrations are conducted by the 
scientists of ICARIStateAgriculture Universities, besides train-
ing Is imparted to the farmers and field functionaries. 

(e) and (f) The Centrally Sponsored Scheme on Sus-
tainable Development of Sugarcane Based Cropping System 
Is being implemented In 20 States Including Tamil Nadu cov-
ering districts of North Arcot, Colmbatore, Dharamapurl. 
Sambuvarayur, South Arcot, Kanarjar, Chengal Anne and 
Madurai with the components of field demonstrations, frontline 
demonstrations. State level training, farmers level training. 
bullock drawn implements. tractor drawn implements, seed 
multiplication. heat treatment plant and drip infrastructure. 

Statement 

Statewise Allocation and amount released (spent) under SUBACS during last three years 

(Rs. In Lakhs) 

State Year 

1997-98 1998-99 1999-2000 

Allocation Release Allocation Release Allocation Release 
(Spent) (Spent) (Spent) 

C.S. C.S. C.S. C.S. C.S. C.S. 

2 3 4 5 6 7 

Andhra Pradesh 172.75 0.0 166.70 148.0 135.0 58.18 

Assam 45.51 0.0 48.42 0.0 18.0 5.0 

Bihar 168.18 70.67 156.32 0.0 78.0 53.78 

Goa 15.30 0.0 12.95 0.0 5.76 3.0 

Gujarat 122.86 18.0 137.57 105.0 96.0 49.0 
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2 3 

Haryana 93.90 75.0 

Karnataka 173.60 100.0 

Kerala 27.20 20.0 

Madhya Pradesh 65.82 27.0 

Maharashtra 440.84 348.50 

Manipur 12.60 5.0 

Mizoram 12.70 10.0 

Nagaland 16.20 11.0 

Orissa 52.38 40.0 

Punjab 82.80 0.0 

Rajasthan 50.37 12.0 

Tamil Nadu 155.41 65.0 

Tripura 16.20 3.0 

Uttar Pradesh 675.05 256.0 

West Bengal 24.18 6.0 

Pondicherry 20.22 15.0 

C.S. a Central Share 

Indlgenious Manufacturers of Milk and Milk Products 

45. SHRI P.H. PANDIYAN : Will the Minister of AG-
RICUL TURE be pleased to state: 

(a) whether the indigenous manufacturers of milk 
and milk products are restricted by the new Export and Im-
port Policy of the Government which allows free import of 
milk and milk products; 

(b) if so, whether Government propose to save the 
indigenous manufacturers of milk and milk products from the 
present competition due to the new Import and Export Policy 
of the Government; and 

(c) whether the Government have any proposal 
to abolish the Milk and Milk Products Order, 1992 In order to 
make the manufacturers of milk and milk products to face the 
competition? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. DEBENDRA PRADHAN) : (a) and (b) 

4 5 6 7 

93.29 71.0 75.0 33.0 

213.42 127.0 198.0 60.31 

40.38 38.0 30.0 18.68 

106.93 73.0 78.0 33.0 

580.27 580.0 447.0 271.63 

30.0 20.0 21.0 14.13 

30.0 21.30 21.0 13.72 

22.51 23.0 21.0 15.64 

49.64 27.0 33.0 33.0 

82.80 43.0 51.0 15.0 

116.05 69.0 81.0 24.0 

165.30 94.0 126.0 87.63 

15.01 15.0 5.0 

541.49 91.0 .450.0 236.30 

46.04 24.0 30.0 9.0 

19.9B 10.0 3.0 

The import of Skimmed Milk Powder (SMP) has been on open 
general licence since 1975 and not as perthe new Exim PoRcy. 
When it was felt that the cheap Imports at zero duty, which 
was the bound rate, were having an adverse effect on domes-
tic producers of milk powder, India undertook negotiations with 
its trading partners under Article XXVIII of GAIT to raise the 
bound rate of duty of milk powder which was bound at zero 
level in the earlier negotiations of GAIT. As a result of this 
step, the Deptt, of Revenue Issued a notification on 12th June, 
2000 by which the effective rate of Import duty on milk pow-
der, skimmed as well as whole, was fixed at 60"10 with a global 
annual Tariff Rate Quota of 10,000 Metric Tonnes at 15"10 duty 
on both lines taken together. 

(c) There Is no proposal to abolish Milk and Milk 
Products Order, 1992 

, 
[Translation} 

Closure of aTPS due to Pollution 

46. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of POWER be pleased to state : 
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(a) whether 'A' plant of Bokaro Thermal Power Sta- (d) Yes, Sir. 
tion has been closed recently due to pollution; 

(b) If so, the reasons therefor; 

(c) the financial loss being incurred per month due 
to closure of the said plant; 

(d) whether any prior notice was served by the De-
partment of Environment before closing down the said plant; 

(e) If so, the details thereof; 

(f) whether the Government propose to restart the 
said plant; and 

(g) If so, the time by which It is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) Yes, Sir. 
Bokaro Thermal 'A' has been under shutdown recently due to 
non-fulfilment of pollution measures. 

(b) The units were commissioned In the year 1953 
and were fitted with mechanical dust collectors only. As a re-
sult, the emission through the chimneys was much above the 
stipulated limits. 

(c) The financial loss would be around Rs. 3.27 
crore per month on an average. 

(e) Both the Central Pollution Control Board and 
Bihar State Pollution Control Board directed DVC to Install 
pollution control devices at Bokaro 'A' to meet the emission 
standards. 

(f) and (g) The units can be allowed to operate only af-
ter Installation of pollution control measures as per the In-
struction of the Bihar State Pollution Control Board. evc has 
already tendered for Installation of new electrostatic 
preciphators, ash evacuation and handling system, effluent 
water purifier. 

[English] 

New Post Offices In Ker." 

47. SHRI SURESH KURUP : Will the Minister of 
COMMUNICATIONS be pleased to state the details of new 
post offices proposed to be opened In Kerala during the Ninth 
Plan period, location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : The details of new 
Post Offices already opened and those proposed to be opened 
in Kerala during the Ninth Plan period, location-wise are given 
in the statement attached. 

Statement 

Details of New Post Offices opened in Kera/s during Ninth Plan Period 

Year Name of Post Office Status Date of Opening 

2 3 4 

1997-98 Murickssery Sub Post Office 8-10-1997 

Mulakuvally Branch Post Office 22-12-1997 

Vengoor Branch Post Office 1-11-1997 

Nellikkapara Branch Post Office 29-11-1997 

Rosemala Branch Post Office 20-12-1997 

Mandad Branch Post Office 15-12-1997 

Vadakkupuram Branch Post Office 31-3-1998 

Venkolla Branch Post Office 31-3-1998 

1998-99 Kerala Agr. Uni. Sub Post Office 22-2-1999 

MalayaHoor Sub Post Office 27-3-1999 
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2 3 4 

West Kallada Sub Post Office 31-3-1999 

1999-2000 

2000-01 

Chennakunnu 

Eravankara 

Munnar Colony 

Kunnath'ukaka HS 

Kidarakuzhy 

Velur. West 

Chandrapuram 

Kanjicode IE 

Olar 

Chariappara 

Chirakarathazaham 

Netajlpuram 

Kochl Airport 

Kottiyoor 

Kovalam 

Poomala 

Valamkulam 

Kattussari 

Choondassery 

Branch Post Office 31-3-1999 

Branch Post Office 20-2-1999 

Branch Post Office 20-3-1999 

Branch Post Office 30-3-1999 

Branch Post Office 31-3-1999 

Branch Post Office 12-3-1999 

Branch Post Office 24-2-1999 

Branch Post Office 12-3-1999 

Branch Post Office 26-2-1999 

Branch Post Office 31-3-1999 

Branch Post Office 26-3-1999 

Branch Post Office 27-3-1999 

Sub Post Office 9-6-1999 

Sub Post Office 1-10-1999 

Branch Post Office 14-10-1999 

Branch Post Office 18-1-2000 

Branch Post Office 14-2-2000 

Branch Post Office 23-12-1999 

Branch Post Office 30-9-2000 

During 2000-01 il is proposed \0 open 4 branch post offices and 2 sub Post Offices, Out of these, one Branch Post Office has already been opened, The 
target for 2001·2002 is yetta be finalised. The opening of new post offices is subject 10 fulfilmenl of Departmental norms and sanctioning of required posts 
by Ministry of Finance. 

Quasi-Judicial Powers to SPCBs 

48. SHRI CHANDRAKANT KHAIRE : Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether the Government propose to grant 
quasi-judicial powers to State Pollution Control Board to tackle 
the problems of evasion of green norms by the large indus-
trial units; and 

(b) If so, the details thereof alongwith names of 
most polluted States in the country? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) No. Sir. 

(b) Does not arise. 

Cellular Services 

49. SHRI RAM PRASAD SINGH: 

SHRIMATI KANTI SINGH: 

MOHAMMADANWARULHAQUE: 

Will the Minister of eOMMUNICATIONS be 
pleased to state: 

(a) whether Koshika Telecom Company was en-
trusted to operate cellular services in Uttar Pradesh (East and 
West). Bihar and Orissa; 
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(b) ·If so,. whether this Company is operating in Uttar 
Pradesh (East) only whereas the other Circles are without 
Cl:lliular facility in these States; 

(c) if so, the reasons therefor; and 

(d) the other alternative measures the Government 
propose to take to provide cellular services in these Circles 
particularly In Bihar? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) Sir, MIs. Koshika 
Telecom Ltd. were given four separate licenses Tor operation 
of Cellular mobile Telephone Service in Orissa, Bihar, Uttar 
Pradesh (East) and Uttar Pradesh (West) Telecom Circle 
Service areas. Three licenses of MIs. Koshika Telecom for 
Orissa, Bihar and Uttar Pradesh (West) Circles were termi-
nated on 22.05.1999 due to default in payment of license fee 
dues. The Cellular Telephone Service is available from the 
other Service providers in these circles; viz, MIs. Reliance in 
Bihar & Orissa Circles and MIs. Escotel in UP (West) Circle. 
The UP (East) Circle license of MIs. Koshika was not termi-
nated because the other licence in UP (East) Circle i.e. Aircell 
Digllink India Ltd. were also a defaulter and In case of termi-
nation of both the licenses, the Cellular Subscribers of 
UP(East) Circle would have been deprived of the services. 

In terms of Government decision, a package for resto-
ration of the three terminated licenses and simultaneous mi-
gration to New Telecom Policy - 1999 (NTP-99) regime was 
offered to MIs. Koshika under letters dated 17.04.2000. MIs. 
Koshika were also offered a package for Migration to NTP-99 
regime in respect to UP(East) Circle existing license under 
letter dated 17.04.2000. MIs. Koshika furnished unconditional 
acceptance of all the four packages vide letter dated 
25.04.2000, however, they failed to fulfil the conditions of pay-
ment of outstanding due as laid down. 

The other operator in UP(East) Circle i.e. MIs. Aircell 
Digilink India Ltd. was also offered the Package of Migration 
to NTP-99 regime and they are under the process of migra-
tion to NTP-99 regime. Therefore, the subscribers of Cellular 
Service have option to avail service from the other operators 
in all the above said four Circles. 

MTNL Scam Ca.e 

50. SHRI ANANT GANGA RAM GEETE : 

SHRI KIRIT SOMAIYA : 

Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether CBI has started inquiry into major 
MTNL scam involving over 230 Class-I and Class-II MTNL 
officers of Mumbai; 

(b) if so, whether fake bills and work orders from 
eastern suburbs were detected by the CBI; 

(c) if so, whether charges have been framed 
against some officers with the help of CBI and Anti-Corrup-
tion Bureau; 

(d) if so, the details thereof; and 

(e) the action proposed to be taken by the Gov-
ernment against the guilty officers? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) ACB, CBI, 
Mumbai have registered cases involving 12 officers of MTNL 
and 6 private parties in connection with the alleged Irregulari-
ties in the award and execution of "reinstatement work" con-
tract. 

(b) Some incriminating documents have been 
seized and are under scrutiny by CBI. 

(c) and (d) The investigation is in progress. 

(e) The officers found guilty on the basis of CBI 
investigation report would be appropriately dealt with as per 
the existing rules & procedures. 

Direct Marketing Right. 

51. SHRI UTTAMRAO DHIKALE : Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government propose to promote 
direct market and pledge financing; 

(b) if so, the details thereof; and 

(c) If nIlt, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) to (c) 
Yes, Sir, National Bank for Agriculture and Rural Develop-
ment (NABARD) Is extending refinance facilities for market-
ing of crops through Cooperative Banks and Primary Agricul-
tural Credit Societies engaged in marketing of produce of 
grower members. The refinance facilities made available by 
NABARD are as under :-

(i) Advance against pledge of agricultural produce 
belonging to members. 

(ii) 
members. 

Outright purchase of agricultural produce of 

Regional Offices of NABARD have delegated powers 
to sanction credit limit to State Cooperative Banks on behaH 
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of District Central Cooperative Banks upto As. 1.00 crore. 
Each drawal on the credit limit is required to be re-paid in a 
maximum of 90 days but not later than 30th June, when the 
extent has to be extinguished. 

Allocation of Power to Rajasthan 

52. COL. (RETD.) SONA RAM CHOUDHARY : Will 
the Minister of POWER be pleased to state: 

(a) whether the Government have progressively 
reduced allocation of power to Rajasthan from Central Gen-
erating Stations during the last four and five years; 

(b) If so, whether the Government have received 
any request from Government of Rajasthan for restoring re-
duction of 112 MW power supply from Anta Gas Power Sta-
tion and 140 MW from RAPP-I and II which were wholly dedi-
cated to Rajasthan; 

(c) if so, the details thereof; 

(d) whether the Government propose to restore 
Power to Rajasthan at 1995 level which was 50 percentage 
of Central Generating Stations capacity under 15 per cent 
unallocated quota; 

(e) if so, the time by which the reduction is likely to 
be restored; 

(f) if not, the reasons therefor; and 

(g) the steps taken by the Government In this re-
gard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) The alloca-
tion of power from 15% unallocated quota in Central Sector 
generating stations is periodically reviewed depending on rela-
tive shortages, irrigation requirements, seasonal variations In 
demand and emergency needs of the constituent States/Un-
ion Territories of the region. Keeping these factors in view the 
allocation of power from 15% unallocated quota to Rajasthan 
during the last five years has been as under: 

Year Allocation from unallocated Quota 

1995-96 

1996-97 

1997-98 

1998-99 

1999-2000 

2000-2001 
(upto 15the November, 2000) 

50% 

35 to 50% 

15 to 30% 

20 to 25% 

19 to 28% 

25 to 27% 

(b) and (c) Allocation of full output from RAPP Unit I and 
II continues to be dedicated to Rajasthan. A request has been 
received from the Government of Aajasthan for restoration of 
the special allocation of one third output of Anta GPS which 
had provided an additional benefit of about 112 MW to 
Rajasthan. Anta GPS Is a regional power station and all the 
constituent States/UTs of Northern Region have a firm share 
in this power station In accordance with the sharing formula. 
Consequent to the restoration of RAPP Unit-I In April, 1997 
and Unit-2 In June, 1998 and perSistent demand from the 
constituents of the Northern Region for restoration of their 
due shares in Anta GPS, the special allocation to Rajasthan 
was withdrawn w.e.f. 20.10.1999. Restoration of the special 
allocation to Rajasthan would deprive the other states in North-
ern Region, who are already facing power shortages, of their 
entitled shares in Anta GPS. 

(d) to (g) The present allocation to Rajasthan has been 
made keeping in view the overall energy reqUirements, of the 
constituents States/UTs of the Northern Region. However, 
following additional assistance has been provided to mitigate 
the power shortages in Rajasthan : 

(i) Special allocation of 50% In RAPP Unit-3 (220 
MW). 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

53. 

25% (225 MW) ofthe unallocated quota from 
the central power stations and 45% of the 
unallocated quota during off-peak hours of the 
day from 1.11.2000 to 15.11.2000 by diverting 
20% unallocated quota of Deihl. 

69 MW from Dadri GPS from the diverted share 
of UPPCL. 

89 MW from Chamera HPS. 

37% (74 MW) of 200 MW power out of genera-
tion from the newly commissioned units of 
Vindhyachal STPS. 

As perthe agreement signed between DVB and 
RRVPNL on 12.10.2000, 15% to 50% share of 
DVB In Dadrl TPS generation (depending on 
the availability of BTPS units) will be diverted 
to Rajasthan during 2300 Hrs to 0600 hrs next 
day). This agreement will be valid upto 
15.3.2001. 

Report by Committe. bn Disruption 
In Telecom Services 

SHRI SUBODH MOHITE : Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Government have received a re-
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port from the committee headed by Mr. DlHp Sahay to look 
into the reasons for the disruption in telecom services during 
strike by its employees; 

(b) If so, the details thereof; 

(c) the action taken by the Government against 
employees responsible for desruptlon In services; and 

(d) the financial losses incurred to the Government 
due to the .strlke and disruption in the services? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) Yes, Sir. 
However, the Committee has been asked to look into some 
more details in the matter and 'Jubmit Its report. 

(c) and (d) Not applicable In view of reply given In Para 
(a) and (b) above. 

Cohesive Pan-Indian Policy for Food Processing 

54. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government have stressed the 
need for cohesive Pan-Indian policy for food processing: 

(b) 

(c) 
mutated? 

\ 
if so, the reasons therefore: and 

the time by which the same is likely to be for-

THE MINISTER OF STATE IN THE DEPARTMENT OF 
FOOD PROCESSING INDUSTRIES OF THE MINISTRY OF 
AGRICULTURE (SHRt TH. CHAOBA SINGH) : (a) Yes, Sir. 

(b) Creation of employment opportunities espe-
Cially in rural areas, increasing processing level of food In 
general and fruits and vegetables In particular and to bring 
about a general fillip to the processing industries are some of 
the thrust areas of the proposed policy. 

(c) Taking into consideration the various proce-
dures to be followed, a definite I1me frame for the formulation 
of the Policy is difficult to envisage. 

Skinning of Tiger. 

55. SHRI KAMAL NATH : Will the Minister of ENVI-
RONMENT AND FORESTS be pleased to state: 

(a) whether attention of the Government has been 
drawn to the newsitem captioned "Tigress skinned to offer 
sacrifice for VIP" appearing in The Asian Age dated October 
11,2000; 

(b) If Sll, the reaction of the Government thereto; 

(c) whether after skinning of a tigress In Nehru 
Zoological Park, hyderabad another Incidence of skinning of 
a leopard In Andhra Pradesh has come to the notice of the 
Government; and 

(d) If so, the action taken against the erring staff? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BMLU) : (a) Yes, Sir. 

(b) The case of killing and skinning of tigress 
"Sakhl' inside the Nehru Zoological Park, Hyderabad on the 
night of 4th October, 2000 is being enquired by State C.I.D. 
The Chief Minister of State Is monitoring the progress of the 
case personally. Principal Secretary to the Andhra Pradesh 
Government, Revenue Department has also been appointed 
to Inquire Into the matter in Its entirety. So far, Government of 
India has not received any report from the State Government 
wherein the apprehension of the tigress being killed for 
'Mahamrltyunjay Yagna' has been expressed. 

(c) Yes. Sir. 

(d) The Forest Range Officer, Muddanur, has been 
placed under suspension by the State Government. 

Supply of Solar Energy In U.P. 

56. SHRI RAVI PRAKASH VERMA: Will the Minis· 
ter of NON-CONVENTIONAL ENERGY SOURCES be 
pleased to state : 

(a) the details of villages in Uttar Pradesh where 
solar power is being sup~lied; and 

(b) the details of solar energy units which are sup· 
plying solar power as on October, 2000? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPPAN) : (a) and (b) The Ministry of Non-Conventional 
Energy Sources is Implementing a solar photovoltalc (PV) 
programme in the country including the State of Uttar Pradesh. 
The programme includes deployment of solar lanterns, solar 
home lighting systems, street lighting systems, solar pumps 
and power plants for lighting. The programme Is implemented 
through State Nodal AgenCies, manufacturers, Adltya solar 
shops and reputed non-governmental organisations. 

In the State of U.P., the Non-Conventional Energy De-
velopment Agency (NEDA) is the main agency responsible 
for the implementation of the programme. The agency has 
reported electrification of 328 villages using solar PV power 
systems. In addition, a large number of villagers are using 
solar lighting systems, solar street lights and solar lanterns. 
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A total of 63,860 solar lanterns, 59,109 solar home light-
ing systems, 708 street lighting systems, 202 solar pumps 
and PV power plants of 404 kW aggregate capacity have been 
deployed in the state so far. 

[Translation] 

Optical Fibre Cables 

57. SHRI DINESH CHANDRA YADAV : Will the 
Minister of COMMUNICATIONS be pleased to state: 

(a) whether the Government have decided to make 
available reliable Optical Fibre Cables (OFC) forthe telephone 
exchanges; and 

(b) if so, the details of OFC proposed to be pro-
vided in Bihar especially in Saharsa, Supoul and Madhepura 
districts, exchange-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) It has 
been decided to make available reliable communication me-
dia to all exchanges in the country by March, 2002 with satel-
lite or microwave or optical fibre link depending upon geo-
graphical terrain. 

The details of OFC routes & exchanges en-route of OFC 
links which are being connected progressively for Saharsa, 
Supaul & Madhepura districts, is given in the attached state-
ment. 

Statement 

OFC Plan for 2000-2001 

SI.No. Name of Route Name of Exchange 
enroute being 
connected progressively 

2 3 

1. Saharsa-Bariati More Bariatl More 

2. Bariali More-Bandgaon Bandgaon 

3. Bariali More-Rahua Tulsia Rahua Tulsia 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

lB. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

To Questions 112 

2 3 

Kapasia-Dhabauli Dhabauli 

Simri Bakhtlarpur-T1l1ahat Tiliahat 

Madhepura-Mlthal Mlthai 

Madhepura-Jltpur Jltpur 

Jltpur-Dinapattl Dinapattl 

Dinapatti-Mirganj Chawk Mirganj Chawk 

Mirganj Chawk-Murliganj Murliganj 

UdakishanganJ-Puraini Puraini 

Puraini-Chausa Chausa 

Udakishanganj-Alamnagar Alamr.agar 

Tirbeniganj-Laharnia Laharnia 

Saharsa-Supaul Supaul 

Supaul-Sukhpur Sukhpur 

Supal-Bina Babhangama Bina Babhangama 

Bina Babhangama-Garh Garh Baruari 
Baruari 

Supaul-Belalerha Belaterha 

Birlaterha-Kishanpur Kishanpur 

Kish anpur-Saraig arh Saralgarh 

Triveniganj-Pipra-Madhepura Plpra, Singheswar, 
Ghamaria 

Supaul-Raghopur-Birpur Raghopur. 
Rattanpur. Blrpur. 
Karzan Bazar 

Khag aria-Saharsa Saharsa, 
Baluwahat. Simari, 
Bhaktiarpur, 
Sonbarsaraj 

SI. No. Name of Route OFC Plan for 2001-2002 
4. Panchgachhia-Nauhatta Nauhatta 

5. Nauhatta-Murajpur MuraJpur 2 3 
, 

6. Baijnalhpur· Saurbazar Saurbazar 1. Rahua Tulsla-Panchgaohhia Panchgaohhia 

7. Saurbazar-Bhapaltia Bhapattla 2. Bengaon-Mah~shl Maheshl 

8. Saurbazar-Kapasia Kapasia 3. Maheshi-Balusha Balusha 

9. Kapasia-Golma Golma 
4. Maheshi-Nalnarajhanspur Nainarajhanspur 



113 Written Answers Kartlka 29, 1922 (Saka) To Questions 114 

2 3 

5. Slmri Bakhtiarpur-Salakhua Salakhua 

6. Sonbarnaraj-Blratpur Biratpur 

7. Biratpur-Mangaur Mangaur 

8. Maliohak-Khasnagar Khasnagar 

9. Saharsa-Madhepura Madhepura 

10. Murliganj-Mirganj-Kumarkhand Kumarkhand 

11. Udakishanganj-Fulaut Fulaut 

12. Gamharia-Gailash Gailash 

13. Tribeniganj-Laharnia Laharnla 

14. Jaidla-Girdharpatti Girdharpattl 

15. Chhattarpur-Hariharpur Hariharpur 

16. Supaul-Nirmalichakia Nirmalichakia 

17. Raghopur-Pratapganj Pratapganj 

[Eng/ish] 

Setting up of Power Grid In Blh.r 

58. SHRI ARUN KUMAR: Will the Minister of 
POWER be pleased to state: 

(a) whether the Government have any proposal to 
set-up Power Grid to save the rest of Bihar after bifurcation of 
the State; and 

(b) if so, the progress made so far in this regard 
and target fixed to implement this proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) and (b) As 
per Section 62( 1) of Bihar Reorganization Act, Bihar State 
Electricity Board (BSEB) would continue to function in the 
areas in which it was functioning immediately before the ap-
pointed day. Therefore, in roder to avoid any dislocation after 
the appointed day, a Notification was issued by the Govern-
ment of India on 1.11.2000 for continuance of the existing 
arrangements for generation and supply of electricity In both 
the successor States of Bihar and Jharkhand. It has also been 
decided to establish a load dispatch centre for the new State 
of Jharkhand. 

Self-Sufficiency in Foodgralns 

59. SHRIMATI NIVEDITA MANE: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the foodgrains Items In which the country has 
achieved seH-sufficiency at present; 

(b) whether any 0' these foodgralns are being ex-
ported now; and 

(c) if so, the details thereof and annual export po-
sition of these Items? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAO YASSO NAIK) : (a) to (c) 
Against the normative foodgralns requirement of 192.39 mil-
lion tonnes for the year·1999, the estimated production of 
foodgralns Is 203.04 million tonnes for the crop year 1998-
99. Thus, the country has become not only seH-sufflcient but 
also In a position to export the foodgralns. Accordingly, in the 
recent years, India has exported wheat, rice and coarse grains. 
The details of year-wise export for 1998-99, 1999-200C (pro-
Visional) and 2000-2001 (April-July, 2000 provisional) Is given 
in the table below: 

Quantity in '000 MT 

1998-99 1999-2000 2000-2001 

(Prov.) (Apr-July Prov.) 

Rice Basmati 597.8 606.5 357.6 

Rice Non Basmati 4365.9 1216.7 174.4 

Wheat 1.8 Neg· O.B 

Coarse Grains 9.5 7.6 4.2 

• Negligible 

Loss due 10 Cyclone in Gujar.' 

60. SHRI OINSHA PATEL: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government have made any as-
sessment of the loss suffered by the people of Gujarat during 
1998 cyclone; 

(b) If so, the details thereof; 

(c) the details of retie' sought for by the Govern-
ment of Gujarat from the Central Government; 

(d) the extent to which relief provided to the Gov-
ernment of Gujaral. so far; 

(e) whether there Is wide gap between the relief 
sought and relief provided by the Centre; and 

(f) if so, whether the Government propose to 
reduce the gap by providing some more relief to the State? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) and (b) 
The June, 1998 cyclone in Gujarat resulted in death of 1261 
persons, 1303 were missing and damage was caused to 1.80 
lakh houses. The total extent of damage was reported to be 
about Rs. 2100 crore. 

(c) and (d) The State Government had sought assIst-
ance of Rs. 610.65 crore from the National Fund for Calamity 
Relief (NFCR). Assistance of Rs. 55.35 crore as approved by 
National Calamity Relief Committee (NCRC) was released to 
the State. 

(e) and (f) It is primarily the responsibility of the State 
Government to provide relief to the affected people in the wake 
of natural calamities. The Central Government only supple-
ments the efforts of the State Government. Relief Is provided 
to the affected people as Immediate succor and it is not a 
compensation for the losses. There is no proposal to release 
further assistance to the Government of Gujarat for this ca-
lamity. 

Import of Power 

61. SHRIMATI BHAVNABEN DEVRAJBHAI 
CHIKHALIA : Will the Minister of POWER be pleased to state: 

(a) whether the Government have finalized the pro-
posal for import of power from neighbouring countries like 
Bangladesh and Pakistan; 

(b) whether the Indian Government and Govern-
ment of Bangladesh had agreed to prepare a joint feasibility 
report for inter-connection of power systems; 

(c) if so, the latest position of the said report and 
the details of the power purchases agreement thereof; 

(d) whether Pakistan had also agreed to supply 
power to India; 

(e) if so, whether the operating agreement for pur-
chase of power and the tariff rates has since been finalized; 
and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (f) Bilateral 
arrangement/agreement already exist for exchange of power 
between India and Nepal and India and Bhutan. The Govern-
ment of India and Bangladesh have agreed to prepare a joint 
feasibility report for inter-connection of power systems be-
tween the two countries for exchange of power. Preliminary 
discussions have been held at commercial level for setting 
up interconnections with Bangladesh. An initial exchange of 
power of the order of 150 MW was discussed. 

Two rounds of discussions were held on power supply 
from Pakistan. During the second round of discussion, Gov-
ernment of Pakistan confirmed availability of 300 MW for ex-
port to India for ten years which couid be increased to 600 
MW as per availability during certain periods of time depend-
ing upon technical limits of the system on either side. The 
methodology for arriving at tariff rates and operating agree-
ments for purchase of power was also discussed. However, 
since then there is no further progress in this matter. 

New National Youth Policy 

62. SHRI RAJAIAH MALYALA : Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Government propose to announce 
a National Youth Policy to channelise the talents in rural 
areas; 

(b) if so, the activities likely to be promoted; 

(c) whether a policy for disabled would also be 
considered; and 

(d) if so, the details thereof? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(KUMARI UMA BHARATI) : (a) to (d) The Government have 
drafted a New National Youth Policy, 2000 for all round devel-
opment of Youth covering all sections of youth such as rural 
youth, disabled youth, unemployed youth, out-of-school youth, 
students etc. Various youth development programmes will be 
formulated and executed in consultation with Union Minis-
tries/Departments and State Governments. 

Death of Labourers due to Gas Leak'Age 

63. SHRI T.T.V. DHINAKARAN : Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the death of labourers caused due to 
gas leakage in a steel factory at Potheneri near Mettur in Tamil 
Nadu; 

(b) if so, whether the company had complied with 
the established safety norms; and 

(c) if not, the steps taken by the Government in 
this regard? 

THE MINISTER OF ENVIRbNMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) to (c) No, Sir. As reported by the 
Chief Inspector of !:actories, Government of Tamil Nadu, an 
accident took place In M/s. Southern Iron and Steel Company 
limited, Potheneri, near Mettur in Tamil Nadu, wherein three 
employees died due to inhalation of Carbon monoxide accu-
mulated in the raw-material storage in the bell part of the blast 
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furnace. The Management, It has been reported, has not 
compilled with the provisions of Section 36 of the Factories 
Act, 1948. A show-cause notice was issued to the occupier 
and the Manager of the factory. The factory was covered un-
der Employees' State Insurance (E.S.I.) Scheme. The legal 
heir of the deceased have been paid Rs. 70,000/- each under 
the LlC Group Insurance Scheme and Rs. 30,0001- each un-
der Personal Accident Scheme. 

[Trans/atlon] 

Imbalance in Himalayan Region 

64. SHRI PRAHLAD SINGH PATEL: Will the Min-
ister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether attention of the Government has been 
drawn to the newsitem captioned "Bhayankar Apdaon Ka 
Samana Karnewale" appearing in Nav Bharat Times dated 
November 4, 2000; 

(b) if so, tt,e reaction of the Government thereto; 

(c) whether the Government are aware of this wam-
ing; 

(d) if so, whether the Government propose to for-
mulate any scheme In this regard as a precautionary meas-
ure; and 

(e) if so, the details thereof; 

THE MINISTER FOR ENVIRONMENTANO FORESTS 
(SHRI TR. BAALU) : (a) to (e) Yes Sir. The news Item about 
dangers to traditionallanduse, water resources and environ-
ment due to fast economic development in The Himalaya. 
The Government have taken various measures Including due 
consideration to possible impact of development projects 
through Environmental Impact Assessment, ban on felling of 
trees above one thousand metres, upgradatlon of road con-
struction techniques, promotion of afforestation. The Planning 
Commission have constituted a Steering Committee under 
the Chairmanship of Member, Planning Commission to over-
see the implementation of the recommendations of the report 
of the expert Committee on National Policy for Integrated de-
velopment In the Himalayas. The Steering Committee has 
constituted seven sector based Sub-Committees to look into 
various programmes in Himalayan Region and suggest cor-
rective measures. The Steering Committee has taken some 
important decisions in its meeting held on 30th June, 2000, 
which include preparation of Perspective Plan for Border ar-
eas, specific plan on conservation and development of noti-
fied tribes. identification of economically viable projects for 
bamboo development and medicinal plants and strategy for 
dealing with the.problems of forest fire. 

[English] 

Price of Pesticide. 

65. SHRI SADASHIVRAO DADOBA MANDLIK : 
Will the Minister of AGRICULTURE be pleased to state: 

(a) whether the price of pesticides meant for sprin-
kling over the crops are being closely monitored by the Gov-
ernment; 

(b) if so, the names of the authority granting per-
mission to various companies for increasing the price of their 
products; 

(c) the comparative prices of main pesticides for 
the last three years, pesticide-wise; 

(d) Whether the rate of Increase In the prices of 
pesticides during the above periods reasonable; 

(e) if so, whether the prices of agricultural items 
are also being increased in the same proportion; and 

(f) if so, the steps being taken by the Government 
to minimise the price of pesticides and agricultural Items? 

THE MINISTER OF STATE IN THE MINISTRY OF 
.A.GRICULTURE (SHRI SHRIPAO YASSO NAIK) : (a) and (b) 
There is no statutory control on the prices of pesticides. 

(c) A staternent indicating the comparltive prices 
of main pesticides, pesticide-wise, for the last three years Is 
attached. 

(d) to (f) The price of pesticides being used In agricul-
ture sector have not varied significantly during the last three 
years. The GovEc\rnment have been encouraging Indigenous 
production of pesticides to ensure availability of pesticides at 
reasonable prices. 

Statement 

Comparative prices of the key pesticides during the last 
three years (1997-98 to 1999-2000) 

(Rate Rs. per kg.llitres) 

S.No. Name of Pesticides 1997 -98 1998-99 1999-2000 

2 3 4 5 

1. 2,4-0 Sodium Salt 80% 177 146 160 

2. Anilophos 30% EC 235 218 193 

3. Atrazine 133 N.A. N.A. 

4. B.T. Bacillius thuringlensls N.A. 1050 1128 
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2 3 4 5 [Translation] 

5. BHC 10% DP N.A. N.A. N.A. Gap In Demand and Supply of Power 

6. Benthiocarb N.A. 240 N.A. 66. SHRI NAWAL KISHORE RAI: 

7. Butachlor 50% GR 25 N.A. N.A. SHRI PRABHAT SAMANTRAY : 

8. Butachlor 50% EC 187 177 153 SHRI RAMJI LAL SUMAN: 

9. Carbandazlm 50% WP 497 397 339 Will the Minister of POWER be pleased to state: 

10. Carbofuran 3G 59 N.A. 54 (a) the total demand and supply of power at present 

11. Chlorpyriphos 20% EC 281 229 166 in the country; 

12. Copper Ozychloride 177 156 186 (b) whether the gap between demand and supply 

50% WOP of power is increasing every year; 

13. Copper Sulphate N.A. 54 N.A. (c) if so, the details thereof along with the reasons 
therefor; 

14. Cypermethrin 10% EC 357 300 219 (d) the estimated demand of power by 2010; 

15. Cypermethrin 25% EC N.A. 413 427 (e) whether the Government propose to consider 

16. Dichlorovos 76% 385 315 261 
other alternatives in place of making additional power gen-
eration capacity to meet the gap between demand and sup-

17. Dimethoate 30% EC 212 185 204 ply of power in t~ country; 

18. Endosulphan 35% EC 245 219 216 (f) if so, the details thereof; and 

19. Fenvalarate 20% EC 357 269 270 (g) If not, the steps taken by the Government to 

20. Isoproturon 50% 400 326 329 
meet the gap between demand and supply of power in the 
country by 201 O? 

21. Malathion 5% Dust N.A. N.A. 10 THE MINISTER OF STATE IN THE MINISTRY OF 

22. Malathion 50% EC 200 148 143 POWER (SHRIMATI JAYAWANTI MEHTA) : (a) The total de-
mand and supply of power In the country during April-Octo-

23. Mancozeb 75% WP 219 223 229 ber, 2000 is given below : 

24. Methyl Parathion 50% EC 306 292 323 Actual Power supply Peak Demand Vs. Peak 

25. Monocrotophos 36% SL 379 288 123 Position (MU) Met (MW) 

26. Neem Based Insect 0.03% 132 N.A. N.A. Requirement 290,647 Peak Demand 73,567 

27. Neem Based Insect 0.1 5% 246 285 319 Availability 270,567 Peak Met 65,628 

28. Phorate lOG 58 46 42 Shortage (%) 6.9 Shortage (%) 10.8 

29. Phospamidan 85% SL 439 374 368 (b) and (c) The figures of requirement, availability and 

30. Quinalphos 25% EC 365 226 242 shortage of energy in the country during 1998-99, 1999·2000 
and 2000-01 (uplO October, 2000) are given below: 

31. Quinalphos 5% GR 65 N.A. N.A. 
Year Requirement Availability Shortage 

32. Thiram N.A. 157 129 (MU) (MU) (%) 

33. Zinc Phosphide 80% N.A. N.A. 308 1998-99 446,584 420,235 5.9 

1999-2000 480,430 450,594 6.2 
Source . State Departments of Agricuhure 2000-01 290,647 270,567 6.9 

NA : Not available. (uplo Oct. 2000) 
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The main reasons for shortage of power In the country 
are as follows :-

(i) 

(ii) 

(iii) 

(iv) 

(v) 

GroW1h in demand for energy outpacing the 
groW1h In generation. 

Low frequency conditions in the grid due to In-
adequate installation of shunt caplcitors. 

Shortage of peaking power in the grid. 

Constraints in transmission and distribution 
system. 

Low PLF of some of the power stations. 

(d) As per 15th Electric Power Survey, the total 
estimated energy requirement In the country by the end of 
2011-12 is 1058440 MU and Peak Load Is 176647 MW. 

(e) to (g) Following are the steps (other than capacity 
addition) being taken to meet the gap between demand and 
supply of power: 

(i) Facilitating inter-regional transfer of power by 
establishing the necessary transmission net-
work. 

(ii) Renovation and Modernisation and life exten-
sion of existing old units of thermal and hydro 
power stations to maximize generation. 

(iii) Implementation of short-gestation power projects 

(iv) 

(v) 

(vi) 

(vii) 

(vIII) 

(ix) 

(x) 

Demand side management and energy conser-
vation measures. 

Reduction in Transmission and Distribution 
losses by implementing various measures. 

Promoting private sector participation in power 
sector. 

Formulation of Hydel Policy in August, 1998 for 
exploitation of hydro-potential at a faster pace, 
and promopting small and mini hydel project. 

Strengthening of transmission and distribution 
system and improving the reliability of the sys-
tem. 

Reforms and restructuring of the power sector. 

Doubling of the present generating capacity of 
about one lakh MW by 2012. 

Opening of Rake Points 

67. SHRIMATI JAYASHREE 8ANER.IEE : Will the 
Minister of AGRICULTURE be pleased to state: 

(a) 
present: 

the number of rake pOints In each State at 

(b) whether the said number Is adequate In view 
of the vast areas of the States; and 

(c) If not, the number of new rake points prc.posed 
to be opened in each State before the on set of Kharlf se8-
son? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) Accord-
ing to Information received from the Ministry of Railways, the 
number of rake points in different Zonal Railways is as under: 

Railways No. of Full Rake Points 

Central 175 

Eastern 130 

Northern 271 

North Eastern 77 

North Frontier 25 

Southern 41 

South Central 75 

South Eastern 29 

Western 113 

Total 936 

Ministry of Railways do not maintain this Information 
State-wise. 

(b) 936 Full Rake handling points spread all over 
the States in the country are considered adequate. At times 
of need, half rake handling points and two pOints combina-
tions are also allowed. 

(c) 

{English] 

Does not arise. 

Increa.e in Capacity of Power 

68. SHRI N.R.K. REDDY: Will the Minister of 
POWER be pleased to state: 

(a) whether the Government propose to increase 
the capacity of 1 lakh MW electricity during the next 10 years; 

(b) if so, the total investment required to achieve 
this target: and 

(c) . the details of sources from where the required 
funds for Investment to achieve the above target are likely to 
be mobilized? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (c) It Is pres-
ently estimated that In order to meet full demand of electricity 
expected by 2012 an additional capacity of approximately 
1,00,000 MW needs to be set up by the end of the Eleventh 
Five Year Plan. The total investment required to achieve this 
target along with matching transmission and distribution facil-
ity will be around Rs. 8,00,000 crore. The funds required for 
the Central Sector would be raised through intemal resources 
including retained eamings, Issue of bonds etc. Additionally 
eXlernal resources would be tied up by way of foreign assist-
ance from bilateral/multilateral institutions like World Bank, 
ADB, JBIC etc. The funds required for the State Sector would 
be obtained through intemal resources of SEBs/utllitles An-
nual Plan allocations, loans from Indian Financial Institutions 
and bilateral/multilateral assistance. The private sector Is pro-
jected to meet nearly half of the additional installed capacity, 
through their own equity, retained earnings and borrowings 
from financial Institutions etc. 

Hydro Electric Power Projects In KeralM 

69. SHRI RAMESH CHENNITHALA : Will the Min-
ister of POWER be pleased to state: 

(a) whether a number of proposals for setting up 
Hydro Electric Power Projects in some States particularly In 
Kerala are still pending with the Government since the last 
three years; 

(b) if so, the details of these projects, State-wise 
and year-wise; 

(c) the details of capacities likely to be created by 
these proposed projects and the reasons for the delay in this 
regard; 

(d) whether the National Hydro Power Corporation 
(NHPC) has been entrusted the task to set up power projects 
in Kerala; and 

(e) if so, the steps taken by the National Hydro 
Power Corporation In this regard so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (c) State-
wise details of hydro electric schemes under examination for 
techno-economic clearance of Central Electricity Authority 
(CEA) are given In the attached statement·1. No hydro elec-
tric project in Kerala Is pending In CEA. However, Detailed 
Project Reports of hydro electric projects/multipurpose 
schemes of Kerala as per details In statement-II have been 
retumed mainly due to Inter-State aspects Involved. 

Puyankutty HEP (2x120 MW) was cleared by CEA In 
January, 1984 at an estimated cost of Rs. 250 crores. The 
project was sanctioned by Planning Commission in August, 
1986 subject to the clearance from forest angle. On recom-
mendations of an expert Committee constituted for In depth 
analysis of the project, the State Government has been asked 
to carry out certain studies pertaining to Environment Impact 
Assessment, Social Impact Assessment and Social Cost Ben-
efit analYSis. 

Adirapally HEP(2x80 MW) located on river Chalakudy 
was accorded techno-economic clearance by the Central Elec-
tricity Authority on 22.4.1996 at an estimated cost of Rs. 230.48 
crores. The project has been cleared from environmental an-
gie in January 1998 and has also been accorded In prinCiple 
clearance for diversion of 138.6 !la. of forest land. Kerala State 
Electricity Board has recently revised the details project re-
port and updated the cost estimates and therefore been ad-
vised to submit these documents to CEA In connection with 
accord of investment approval by the Planning Commission. 

(d) No, Sir. 

(c) Does not arise in view of reply to Part (d) above. 

Statement·1 

SI.No. 

1998-99 

Orissa 

1. 

Details of pending Hydro Projects received in CEA during last 3 years 

Name of Scheme/ 
Executing Agency 

2 

Capacity 
[MW] 

3 

Balimela HEP EXlension 2x75 - 150 
Stage-II (7th & 8th Units) -
Orissa Hydro Power Corporation 

Estimated Cost 
[Rs. Crores) 

4 

277.57 
, 

Date of 
receipt in CEA 

5 

5/98 

Status/pending I"puts :- Considered for TEC by CEA on 25.10.99. TEC will be issued after fulfilment of conditions (i) MOEF 
clearance for Surlikonda barrage; (ii) Inter-State clearance from Govt. of A.P. 
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2 

Himachal Prad •• h 

2. Dharwari Sunda HEP-
Mis Dhamwari Power 
Company Limited 

3 

2x35-70 
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4 5 

563.03 1199 

StatuslPendlng inputs :- IPC Issued on 31.3.96. Pending Inputs are :- i) Tentative financial package; II) Forest clearance for 
transmission lines; III) Power evacuation beyond Maliana SIS; Iv) Compliance to the comments on legal aspects: Cost esti-
mated received In 9/99 are under examination In CEAlCWC; considered by SPAC on 13.3.2000 snd It was decided to sort out 
a number of issues before the project Is recommended for TEC. 

1999-2000 

Himachal Prad.sh 

3. Uhl HEP Stage-III -
HPSEB 

2x50-100 464.80 11/99 

Pending Inputs :- i) Compliance of Sec.29; II) Inter-State clearance; Iii) Financial package; Iv) MOEF clearance; v) Fresh clear-
ance from State Department, vi) Power evacuation system; vii) Design of E&M works. 

2000-2001 

Himachal Prad •• h 

4. Parbatl HEP Stage-II 
(NHPC) 

4x200-800 4120 1012000 

Statuslpendlng Inputs :- TEC was transferred In favour of NHPC on 12.10.99 earlier cleared cost of Rs. 2151.78 Crs. for H.P. 
Fresh DPR received In 1012000 Is under examination. 

Madhya Pradesh 

5. Matnar HEP MPEB 3x20-60 253.64 612000 

Pending inputs :- i) Compl. of Sec. (2) & (3); II) MOEF and State Forest Deptt. Clearance; iii) Inter-State aspect; Iv) Land & Water 
availability certificate from Govt. of Madhya Pradesh; v) Updating of Cost estimate. 

Mlzoram 

6. Kologyna HEP Stage-I-
Govt. of Mlzoram 

120 804.60 6/2000 

Pending Inputs :- i) MOEF clearance; Ii) Beneficiary State; iii) Land availability certificate from State Govt.; Iv) Tentative financial 
package. 

Total: 1300 MW 

Statement-II 

Hydro ElectriclMultipurpose Schemes of Kera/a retumed tor Resubmission 

SI.No. Name of the Scheme Capacity (MW) Date of Return Remarks 

2 3 4 5 

1. Kerala Bhawanl 3xSO-1S0 January 1992 Involves Inter-state 
aspect. Located in 
Cauvery basin. 
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2. 

3. 

4. 

S. 

6. 

7. 

8. 

2 

Mananthwady 
(Multipurpose) 

Pam bar 

Kuttlyadl Augmentation 

Pandiar Punnapuzha 

Barapole 

Pallivasal Rehabilitation 

Karapara Kuriarkutty 
(Multipurpose) 

3 

4x60-240 

2x1S-30 

2xSO-100 

2x3S-70 

2x3+2x1,S-9 

3x20-60 

2x12+3x20-84 

{Translation] 

Power Grid Corporation of India enter 
in Entertainment Industry 

70. SHRI AJYA SINGH CHAUTALA : Will the Min-
ister of POWER be pleased to state: 

(a) whether Power Grid Corporation of India is con-
templating to enter into the entertainment industry; 

(b) if so, the details thereof; 

(c) the time by which it is likely to be materialized 
and the benefits likely to be accrued out of It; and 

(d) the total amount likely to be spent on it along 
with the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (d) 
POWERGRID has plans to enter into telecommunication sec-
tor as infrastructure provider-II by leasing end-to-end band-
width. Considering the potential for convergence of telecom-
munication and entertainment, POWERGRID may enter into 
entertainment segment as a value-added service in future. 
However, a final decision in this regard will depend on the 
cost effectiveness of the venture. 

Import of Dangerous Insecticide. 

71. DR. ASHOK PATEL: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) whether the Government have received any 
complaint regarding large scale import of dangerous insecti-
cides in the country which are banned In the developed coun-
tries; 

4 

July 1980 

March 1990 

May 1992 

July 1982 

August 1991 

April 1992 

May 1991 

S 

-do-

-do-

-do-

-do-

Involves inter-state 
aspect with 
Karnataka. 

(b) if so, whether in view of the complaints, Gov-
ernment proposed to amend the Insecticides Act; 

(c) if so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) to (d) A 
few Pesticides which are banned In one or other countries of 
the world are not banned for use in our country under the 
Insecticides Act, 1968. Banning/restricting the use by various 
countries Including India is done on the basis of local agro-
climatic and environmental conditions. There is no restriction 
on the import of pesticides which are not banned in India sub-
ject to the prOVisions of the Insecticides Act, 1968. As such, 
there is no need to amend the Insecticides Act in this regard. 

{English] 

Waiting list for Telephone Connections 

72. DR. V. SAROJA : Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a) the number of persons on the waiting list for 
telephone connections in Raslpuram region as on October 1, 
2000; 

(b) whether any exchange is proposed to be 
opened in the ner future in the region; , 

(c) if so, the details thereof, location-wise; and 

(d) the -time by which the waiting list is likely to be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) 1742 persons 
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are on the waiting Bst in Raslpuram region as on 1 st October, 
2000; 

(b) Yes, Sir. 

(c) The following exchanges in Raslpuram region 
are proposed to be opened during the current financial year. 

1. Andalurgate (Raslpuram) 

2. Sowripalayam (Commissioned) 

(d) The waiting list as per NTP, 99 is likely to be 
cleared by the end of 31.3.2002. 

Production of Cotton 

73. SHRI RATILAL KALIDAS VARMA: Will the Min-
ister of AGRICULTURE be pleased to state: 

(a) the estimate production of cotton in the current 
season in each State particularly In Gujarat; 

(b) the support price of cotton given by the Cotton 
Corporation of India (CCI); and 

(c) the measures taken by the Govemmentto avoid 
any loss to farmers in case of high production? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGAICULTUAE (SHAI SHAIPAD YASSa NAIK) : (a) The 
State-wise advance estimates of production of cotton during 
2000-2001 are given in the attached statement. 

(b) The Government of India fix the support price 
of two basic varieties of cotton viz. F--414/H-777/J34 and H4. 
The support prices of these two varieties of Fair Average 
Quality of cotton season 2000-2001 have been fixed at 
As. 16251- per quintal and 1825/- per quintal respectively. How-
ever, the support prices for two other varieties are fixed by 
the Textile Commissioner. These prices, as fixed by the Tex-
tile Commissioner for th. cotton season 2000-2001 , vary from 
As. 1215/- per quintal to Rs. 2900/- per qulnltal depending 
upon variety. 

(c) It is endeavour of the Government to provide 
remunerative prices to farmers for their produce through the 
mechanism of price intervention. The Government and Office 
of the Textile Commissioner fix Minimum Support Price (MSP) 
after taking into consideration the recommendations of the 
Commission for the Agricultural Cost and Prices, cost of pro-
duction of agricultural inputs, normal escalation in each ele-
ment of cost plus a reasonable margin of profit. In case prices 
touch the MSP level, the nodal agency Immediately Intervenes 
and starts procuring so as to stabiAse prices. Further, quotas 
for export of cotton are released in phases depending upon 
estimated size of the crop for the relevant cotton season. Also, 

import of cotton Is under OOL (Open General Licence) wtth a 
basic duty of 5 per cent and additional surcharge of 1 0 per 
cent. Thus, through the instrurnents of prtcelnterventlons, tariff 
rates and export quotas, farmers, Interest are protected. 

S .... ment 

State-wise Advance EstJmates of ProductJon 
of Caftan during 2000-01 

(in 000 Bales of 170 kg. each) 

S.No. State Production 

1. Andhra Pradesh 1572 

2. GuJarat 2848 

3. Haryana 1300 

4. Karnataka 805 

5. Kerala 23 

6. Madhya Pradesh 546 

7. Maharashtra 2870 

8. Orissa 81 

9. Punjab 1321 

10. Rajasthan 1000 

11. Tamil Nadu 765 

12. Uttar Pradesh 10 

13. West Bengal 

14. Others 13 

All India 13155 

{Trans/atiori] 

Fruit ba •• d Indu ....... 

74. SHRI RAGHURAJ SINGH SHAKYA : Will the 
Minister of AGAICULTURE be pleased to state: 

(a) the details of fruit bas.d Industries functioning 
in the country, State-wlse; 

(b) the plans prepared by the Union Government 
to encourage fruit processing industry in future; 

(c) the criteria fixed by the Government to estab-
lish fruit based food processing industry in the country; and 
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(d) the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
FOOD PROCESSING INDUSTRIES OF THE MINISTRY OF 
AGRICULTURE (SHRI TH. CHAOBA SINGH) : (a) A state-
ment giving the state-wise break up of the number of units 
registered under Fruit Products Order, 1955, for fruit based 
products Is attached. 

(b) The Department of Food Processing Industries 
provides support to facilitate overall growth of food process-
ing sector. Under its plan schemes, the Department provides 
Concessional finance to food processing Industries. Besides, 
other agencies like National Horticultural Board (NHB), Agri-
cultural and Processed Food Products Export Development 
Authority (APEDA), National Co-operative Development 
Coropration (NCDC) etc. also provide assistance under their 
respective schemes. This sector has also been included as a 
priority sector for providing loan by Financial Institutions. 

(c) and (d) The Government does not set up food 
processing industries of its own. Norms are laid down for set-
ting up of fruit processing industries in the Fruit Products Or-
der, 1955 with regard to sanitation & hygiene, area of produc-
tion, availability of potable water, plant & machinery etc. 

Statement 

State wise break up number of units licensed under 
Fruit Products Order, 1955 for fruit based 

products as on 1. 1.2000 

Name of the State No. of Licences 

2 

Andaman & Nicobar Islands 3 

Andhra Pradesh 286 

Arunachal Pradesh 3 

Assam 23 

Bihar 63 

Chandigarh 60 

Dadra & Nagar Haveli 7 

Delhi 333 

Goa, Daman & Diu 84 

Gujarat 224 

Haryana 139 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Rajasthan 

Pondlcherry 

Punjab 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Total 

[English] 

2 

99 

81 

248 

394 

105 

948 

9 

14 

3 

4 

42 

93 

12 

341 

3 

135 

4 

542 

294 

4589 

Alrtel Telephone Operators 

75. SHRI AJOY CHAKRABORTY: Will the Minis-
ter of COMMUNICATIONS be pleased to state: 

(a) whether the private telephone operator Airtel 
has been allowed to operate in 30 cities In Madhya Pradesh; 

(b) If so, the details thereof; and 

(c) the estimated revenue to be incurred by the 
Madhya Pradesh Telecom Circle thereby? 

THE MINISTER OF STATE"N THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) to (c) Mis. Bharti 
Telenet has been issued licence to provide Basic Telephone 
Service In the entire service area of Madhya Pradesh Telecom 
Circle. The licensee is providing the service under the brand 
name of Airtel. The licence is for a period of 20 years. The 
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revenue of Madhya Pradesh Telecom Circle has not declined 
after the commencement of service by the private sector. 

Public Representatives In Developmental 
Activities of NALCO 

76. SHRI K.P. SINGH DEO : Will the Minister of 
MINES be pleased to state: 

(a) whether the National Aluminium Company Lim-
ited (NALCO) has any system and procedure for undertaking 
peripheral development activities in and around their estab-
lishment; 

(b) if so, the salient features thereof; 

(c) whether Members of Parliament from those lo-
cations are associated and consulted and form part of the 
system and the procedure; and 

(d) if so, the details of such meetings held recently? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (SHRI JAYASINGRAO GAIKWAD PATIL) : (a) to (d) 
NALCO has a Committee for undertaking peripheral develop-
ment activities around its locations. In Damanjodi sector the 
Committee functions under the chairmanship of Collector, 
Koraput. Two Senior Executives of NALCO alongwith MLA, 
Patangi and MLA, Koraput are members of the Committee. 
For Angul sector, there is a Committee under the chairman-
ship of a Senior Executive from Human Resources Develop-
ment and Administration (H&A) Department with representa-
tives of other Departments of the Company. The local MLA 
and Collector make recommendations for such activities de-
pending on circumstances. Members of the Parliament from 

Statement-I 

Rajasthan 

the respective areas are not directly associated and are not 
members of perlphsral development committees. 

[Translation] 

Telephone Advisory Committee 

77. SHRI GIRDHARI LAL BHARGAVA : 

SHRI NAMDEO HARBAJI DIWATHE : 

Will the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether the Telephone Advisory Committee has 
been constituted in Rajasthan and Maharashtra; 

(b) 

(c) 
mittee; and 

if so, the details thereof, district-wise; 

the norms laid down for constitution of the Com-

(d) if not, the reasons therefor and the time by which 
It is likely to be constituted? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) Yes Sir. 
All the Telephone Advisory Committees (TACs) in Rajasthan 
and Maharashtra have been constituted except Tonk TAC in 
Rajasthan as detailed in statement-I attached. 

(c) A copy of the existing ru:es is at statement-II 
attached. 

(d) The telecom District of TONK has recently be-
come eligible for formation of TAC for which recommenda-
tions from various quarters are stili awaited. 

SI.No. Name ofTAC Chairman of TAC Normal Strength of TAC Members Existing Tenure of TAC 

2 3 4 5 6 

1. Rajasthan (Circle) CGM 65 75 31.12.2000 

2. Ajmer GM 50 38 31.03.2001 

3. Alwar GM 50 44 31.03.2001 

4. Bhilwara GM 50 23 31.02.2001 

5. Bikaner GM 50 28 31.03.2001 

6. Jaipur PGM 55 58 31.12.2000 

7. Jhunjhunu GM 50 30 31.12.2000 
8. Jodhpur GM 50 66 31.12.2000 
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2 3 4 5 e 
9. Bharatpur TOM 40 35 31.12.2000 

10. Banswara TOM 40 25 31.12.2000 

11. Kota GM 50 41 31.03.2001 

12. Nagaur GM 40 23 31.12.2000 

13. Pall GM 50 14 31.03.2001 

14. Siker GM 50 27 30.03.2001 

15. Sirohl (Abu Road) GM 50 17 31.12.2000 

16. Sriganganagar GM 50 27 31.12.2000 

17. Udaipur GM 50 31 31.12.2000 

18. Swal Madhopur TOM 40 48 31.03.2001 

19. Churu TOM 40 34 31.12.2000 

20. Chlttorgarh TOM 40 28 31.12.2000 

21. Barmer TOM 40 18 31.12.2000 

22. Tonk TOM 40 is yet to be constituted 

Maharashtra 

1. Maharashtra (Circle) CGM 65 85 28.2.2001 

2. Ahmednagar GM 50 39 31.7.2002 

3. Akola GM 50 27 31.7.2002 

4. Amravati GM 50 66 28.2.2001 

5. Aurangabad GM 50 42 31.3.2001 

6. Chandrapur GM 50 21 31.7.2002 

7. Ohule (Ohulla) GM 50 04 31.7.2002 

8. Jalgaon GM 50 01 31.7.2002 

9. Kalyan GM 50 70 31.3.2001 

10. Kolhapur GM 50 25 31.7.2002 

11. Nagpur GM 50 87 31.3.2001 

12. Nanded GM 50 27 31.3.2001 , 
13. Naslk GM 50 58 31.7.2002 

14. PanJlm (Goa) GM 50 39 31.3.2001 

15. Pune PGM 55 50 31.1.2001 
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16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

2 3 

Raigadh (Pen) GM 

Ratnagiri GM 

Sangli GM 

Satara GM 

Sholapur GM 

Bhandara TOM 

Buldana (Khamgaon) TOM 

Latur TOM 

Beed (Bhir) TOM 

Parbhani TOM 

Wardha TOM 

Yeotmal TOM 

Sindhudurg (Kudal) TOM 

Osmanabad TOM 

,Ialna TOM 

Statement-II 

A Copy of Order No. 10-1199-PHP dat9d 11.3.1999 

Fresh Guidelines on Telephone Advisory Conmltlees 

1 . Introduction 

4 

50 

50 

50 

50 

50 

40 

40 

40 

40 

40 

40 

40 

40 

40 

40 

Advisory Committees are established for each Telecom 
Cricle/SSA's headed by JAG officer and Union Territory. These 
include Members representing various user interests outside 
the Department of Telecommunications. It has been decided 
that these Committees will. inter alia, monitor the perform-
ance of the telecommunication services and advise the De-
partment for their improvement. The guidelines in succeed-
ing paragraphs indicate the manner of formation and func-
tioning of these Committees. The guidelines would come into 
force with immediate effect. 

In ali 300 (Three hundred) such Committees cover the 
entire Telecommunication system in the country at present. 
As soon as a new Telephone District or an SSA headed by a 
JAG officer is created, a TAC would be constituted. Further, 
for administrative reason, there may be constituted more than 
one Area TAC's in MajorlMetro Districts. Similarly, if required, 
Telecom Circle also can have more than one Zonal TAC's in 
lieu of addition to the Circle TAC. 

5 6 

21 31.3.2001 

12 31.3.2001 

31 31.3.2001 

09 31.4.2002 

60 31.7.2002 

27 31.7.2002 

40 31.3.2001 

15 31.3.2001 

40 31.7.2002 

29 31.3.2001 

36 31.3.2001 

63 31.3.2001 

19 30.4.2001 

13 30.4.2002 

17 30.4.2002 

A member of the Committee should normally be resid-
ing in the geographical jurisdiction of thtl Telephone District in 
case of a Telephone Advisory Committee, or In the concerned 
Circle/Union Territory in case of Circle Telecommunication 
Advisory Committee. However, there is no bar for any mem-
ber residing outside the SSA/Circle of whose TAC he is a 
member, but he cannot dis.:uss any point not pertaining to 
the particular TAC. 

2. Size of Advisory Committees 

The Annexure gives the category-wise general compo-
sition of the Advisory Committees. The number of members 
in any category in any TAC can be increased upto 25% in 
total at the discretion of the Government and this increased 
limit shall not be exceeded except under exceptional circum-
stances. 

In addition, there will be two official member In each 
TAC who will function as Chairman and Secretary of the Com-
mittee. In the case of Telephone Districts, the Head of the 
Telephone District will function as the Chairman and the As-
sistant General Manager (C) or an equivalent officer as the 
Secretary of the Telephone Advisory Committee. In tho case 
of MetrolMajor Telephone districts. the Head of the Telephone 
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District will function as the Chairman and Deputy General 
Manager (C) as Secretary of the Telephone Advisory Com-
mmee. In the case of Circle level TACs, the Chief General 
Manager Telecommunications will function as the Chairman 
and an officer of ITS Group 'A' as the Secretary. 

3. Procedure for Constitution 

The method of formation of TelephonefTelecommuni-
cation Advisory Committee will be as under :-

a) The Chief General Manager will recommend to 
the Telecommunications Directorate suitable 
names representing the various interests. The 
Chief General Manager may consult the Civic 
Body or any association representing Press. 
Trade and Commerce, Industry, Medical Pro-
fession etc. 

b) Recommendations/nominations may be ob-
tained by the Chief General Manager from the 
State GovernmenWnion Territory and Presid-
ing officers of the State Legislatures to repre-
sent the State GovernmenWnion Territory and 
the State Legislatures and be forwarded to the 
Directorate. 

c) Nominations for Members of Parliament also 
will be obtained by the Chief General Manag-
ers as per guidelines indicated in D.O. No. 14-
19/96-PHP dated 21.03.1997 from Sr. 
DDG(CS). The MP may himselflherself be rep-
resented on the main Committees i.e. Circle 
TACs unless the MP does not want to be there 
in person. 

d) Nominations to the TACs will be made by the 
Government after considering the recommen-
dations thus received from the Chief General 
Managers alongwith the other names received 
directly in the Directorate and by the Manager 
(Communications). While considering recom-
mendations from Hon'ble MPs it shall be en-
sured that the member recommended belongs 
to the Constituency/State of the MP concerned. 

The tenure of a TAC shall normally be two years from 
the day when the first member is nominated. Meetings of the 
Committee will be held at least once in a quarter. Irrespective 
of the fact whether new connections are to be released or 
not. Meeting dates should be fixed, as far as practicable, when 
the Parliament is not in session. 

4. Functions 

The functions of the Advisory Committees are :-

a) Monitoring the performance of Telecommuni-
cation services and advising the Department 
for their Improvement. 

b) 

c) 

Bringing the telephone using public and the 
Department of Telecommunications Into closer 
relationship. 

Giving the public confidence that their griev-
ances are being properly represented as well 
as attended to. 

d) Giving publicity to the action being taken by the 
Department for improving and developing the 
telephone service. 

e) Assisting the Department In handling the short-
ages in telephone equipment and lines by In-
voking co-operation and patience from public: 
and 

f) Assisting the Department in deciding out-of-turn 
connections as provided in the rules on a fair 
and equitable basis by joint assessment of the 
comparative merits of various applicants In the 
waiting list under the OYT and Non-OYT Spe-
cial' categories. 

5. Need for further Involvement of Members 

With the expansion of Telecommunications network in 
the country and the problems faced by the Department in ful-
filling the increasing expectations of the public there is need 
for greater uderstanding between'the Department and its sub-
scribers. Members of the Advisory Committees can playa 
very useful role in educating the public about the constraints 
of the Department in giving a stili better service to the public. 
To enable Members of the Advisory Committees to get first 
hand information and detailed knowledge of various proce-
dures, checks and counter-checks being exercised by the 
Department of Telecommunications, they may be actively 
associated with the following activities if they so desire :-

i) Investigation of service complaints of tele-
phones going out of order for long durations; 

ii) Complaints of delayed provision of telephones 
accessories etc.: 

iii) Maintenance of In-door and out-door plant: 

iv) General complaints e.g. non-receipt of bills, 
excess billing (but not individual cases): 

v) Co-ordination for building plans, cable laying 
works etc. with local authorities. 

6. Formation of Sub-Committees , 
To achieve the above objectives, it has been decided 

that where Members are willing, Sub-Committees for the ju-
risdiction of each Area Manager (including Long Distance and 
Telex areas) in the Telephone Districts and that of Area Direc-
tor Telecom in Telecommunication Circles may be formed. A 
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Sub-Committee may generally consist of 2 or 3 Members of 
the Advisory Committee and the concemed Divisional Engi-
neer and/or the Area Manager in the Telephone District and 
the concerned Divisional Engineer TelephonesfTelegraphs 
and/or the Director Telecom In the Telecommunication Cir-
cles. TAC Members may volunteer to serve on these commit-
tees. 

The Sub-Committee may take up a few specific cases 
of complaints of the type mentioned in para 5 above, where a 
subscrlber'has a grievance or a complaint to make and where 
a TAC Member of the Sub-committee feels that there Is scope 
for improvement in the method of working of the concerned 
exchange/office. After a detailed study, the Sub-Committee 
could give their views and recommendations. 

The Head of the Telecom CirclefTelephone District will 
take necessary action on the recommendations of the Com-
mittee, if this is within his Jurisdiction. In case recommenda-
tions/modifications are required to be referred to the Directo-
rate, the same will be sent to the Directorate with the recom-
mendations of the Chief General Manager after discussion in 
the TAC meeting. 

The recommendations/suggestions will be of recommen-
datory nature and would not absolve the Departmental offic-
ers of their responsibilities, nor will it take away their authority 
to decide the case on merits. 

7. You are, therefore, requested to take action so that 
the Sub-Commitees as mentioned In paras 5 & 6 above may 
be formed in your CirclefTelephone District where the Advi-
sory Committee is generally In agreement with this line of 
action. 

8. Disqualification of TAC Members 

The membership of a TAC member shall be deemed to 
have been cancelled who does not attend three consecutive 
TAC meetings of the Committee of which he is a member. 
Further the membership Is also liable to be cancelled on the 
report of the Chairman of the TAC on misbehaviour/unsocial 
or antisocial activities etc. on the part of the TAC member. 

9. General 

The Advisory Committee are expected to provide the 
vital link between the Department and the users. It would give 
the public the confidence that their grievances are being prop-
erly represented and attended to, besides giving publicity and 
developing the telecommunication services. 

10. These guidelines shall come Into force with 
immediate effect and supercedes all earlier orders on the 
points covered by these guidelines. 

Te/ecomiTe/ephone Advisory Committees-Composition & Interest Represented 

Sections of Categories 
in a TAC 

State Administration 

State Legislature 

Corporation of Civic Body 

Member of Parliament 

Press 

Medical Profession 

Legal Profession 

For Mumbai 
Calcutta, 

Delhi(Main) 
and Madras 

2 

2 

2 

TelephonefTelephone Advisory Committees (TAC) 

For Delhi Headed by Headed by Headed by 
South, North CGMs PGMs GMs and 
West East Above Circles with 
& Central SAG Grade CGMs In 
and Zonal SAG Grade 

3 4 5 6 

2 

2 

Headed by 
by TOMs 

7 

All the MPs, both from Lok Sabha and RaJya Sabha shall be member of one or the other 
TAC as per letter No. 14-49/96-PHP dated 21.03.1997 

3 2 3 2 2 

2 2 2 

2 2 2 
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2 

All Other Professions 
like Engineers, Architects etc. 4 

Trade, Commerce & Industry 12 

Public Workers and others 12 

Others (U nspeclfied Category) 10 

Total 50 

Including the number 01 MPs. 

[English] 

Cold Storages 

3 

2 

8 

12 

6 

35 

78. SHRI C.N. SINGH: Will the Minister of AGRI-
CULTURE be pleased to state: 

(a) the number of cold storages run maintained by 
the Government and the number out of them not working sat-
isfactorily; 

(b) the steps, the Government propose to take to 
make their working satisfactory and economical; 

(c) whether there is shortage of cold storages in 
the country; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) to (d) 
The Government of India do not run and maintain the cold 
storages. However, the Government of India has a scheme 
under which financial assistance in the form of bank-ended 
capital investment subsidy is provided for construction/expan-
sion/modernisation of cold storages and storages to the or-
ganisations such as Cooperatives, Public Sector Undertak-
ings/Bodies, Companies, Corporations, Partnership and Pro-
prietary firms, Agricultural Produce Marketing Committees/ 
Boards, Growers' Associations and Non-Governmental 
Organisations. The scheme is being implemented by the 
National Horticulture Board (NHB), an autonomous organisa-
tion under the Ministry of Agriculture, through the National 
Bank for Agriculture and Rural Development (NABARD) and 
National Cooperative Development Corporation (NCDC). 
Capital subsidy @ 25% of the total project cost subject to a 
maximum limit of Rs. 50.00 lakhs and for North-Eastern States 
@ 33.33% subject to a maximum limit of Rs. 60.00 lakh is 
provided. The scheme is applicable to all those StateslTerri-
tories, which do not control rentals. 

With a view to develop storages and cold storages 
facilities,~ ihe Government of India constituted a High Level 
Expert Committee (HLEC) on 20.11.98. The Committee con-
sidered the status of cold storage Industry, identified con-
straints in the way of development of cold storages/storages 

4 

4 

12 

12 

10 

50 

5 6 7 

3 2 2 

18 8 5 

10 12 7 

10 6 5 

40 35 25 

and suggested incentives for its growth and development. The 
Committee suggested inter-alia creation/expansion of 12 lakh 
tonnes and rehabilitation/modernisation of 8 lakh tonnes of 
cold storage capacity in the country during 9th Five Year Plan. 
In the light of recommendations of the Committee, the Gov-
ernment approved In December, 1999, the above mentioned 
scheme at an outlay of Rs. 175.00 crores. 

Loss to Kharif Crops In Orissa 

79. SHRI TRILOCHAN KANUNGO: 

SHRI JASWANT SINGH BISHNOI : 

Will the Minister of AGRICULTIRE be pleased 
to state: 

(a) whether the Government have made any as-
sessment of the loss of Kharif crops in some States during 
this year; 

(b) if so, the reasons led to the losses; 

(c) the details of the areas affected in various 
States, State-wise; and 

(d) the assistance extended by the Unior, Govern-
ment to the State Governments to meet the situation arising 
out of the loss due to failure of Kharif Crops, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) Yes, Sir. 

(b) The loss in foodgrain production is mainly on 
account of deficient rainfall In some of the States during the 
south west monsoon 2000; 

(c) . Parts of the States of Rajasthan, Gujarat, 
Madhya Pradesh, Chhattisgarh and Orissa have been affected 
due to deficient ralnall In varying magnitude. 

(d) The Central Government has released Central 
share of Calamity Relief Fund (CIiF) of Rs. 168.18 crore to 
Rajasthan, 131.14 crore to Gujarat, Rs. 31.98 crore to Madhya 
Pradesh/Chhattisgarh and Rs. 41.05 crore to Orissa. Distri-
bution of relief is the responsibility of the State Government. 
There is a provision of Input subsidy to the farmers for crop 
loss as per the norms and guidelines under CRF. The Central 
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Government has also inroduced the National Agricultural In-
surance Scheme, to provide protection to farmers against 
natural calamities. 

Blackmailing by Coach 

80. SHRI RAGHUNATH JHA : Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether attention of the Government has been 
drawn towards the news Item captioned "I was blackmailed 
by my coach, says Malleswari" appearing in the Hlndustan 
Times dated, October 3, 2000; 

(b) if so, whether the Government have enquired 
into the matter; 

(c) If so, the outcome thereof and the action taken 
thereon; and 

(d) the reaction of the Government on the poor 
show of Indian Contingent during Sydney Olympics 2000? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(KUMARI UMA BHARATI) : (a) Though such a news item fig-
ured in Hindustan Times on 3rd October, 2000, however, Ms. 
K. Malleshwari has not sent any complaint in this regard ei-
ther to Sports Authority of India or to the Government. 

(b) and (c) Does not arise. 

(d) Though the medal tally was poor, however, rela-
tive to the earlier performance at Atlanta Olympics, the per-
formance of India in many disciplines such as Boxing, Weight-
lifting (W), Judo and Shooting was better. 

Inc rea •• In Capacity by NTPC 

81. SHRI A. NARENDRA : Will the Minister of 
POWER be pleased to state: 

(a) whether NTPC has finaHsed a corporate plan 
to double Its capacity and become a 40,000 MW plus capac-
Ity by 2012; 

(b) if so, the details thereof; 

(c) whether NTPC has decided to enter In the area 
of Hydro Power; and 

(d) if so, the palces where these power projects 
are likely to be installed by NTPC? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) and (b) The 
present generating capacity of National Thermal Power Cor-
poration (NTPC) in 19435 MW. NT PC has drawn up a Corpo-
rate Plan to double this capacity and become 40,000 MW 
plus company by the year 2012 subject to timely IInkagesl 
clearances and financing tie-ups. This is planned to be 
achieved through Implementation of identified projects, de-
tails of which are given in the statement attached. 

(c) and (d) Yes, Sir. The first hydro power project likely 
to be installed by NT PC is Kol Dam Hydro-electric power 
project of 800 MW capacity located in Bilaspur district of 
Himachal Pradesh. The Tripartite Agreement in this regard 
has been signed between the Government of Himachal 
Pradesh and NTPC and Himachal Pradesh Electricity Board 
on 26.2.2000. 

Statement (Figures in MW) 

SI.No. Project 

2 

Approved/Ongoing 

Vindhyachal-II 

2 Unchahar-II 

3 Kayamkulam CCPP 

4 Faridabad GPP 

5 

6 

Slmhadri TPP 

Talchar STPP-II 

Total 

Location Capacity 

3 4 

M.P. 1000 

U.P. 420 

Kerala 350 

Haryana 430 

A.P. 1000 

Orissa 2000 

5200 

Total (incl. Tanda TPS (440 MW) taken over from UPPCL) 

5640 

IX Plan 
1997-2002 

5 

1000@ 

420@ 

350@ 

430@ 

500 

2700 

3140 

X Plan 
2002-07 

6 

500 

2000 

2500 

2500 

XI Plan 
2007-12 
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2 3 

II New ProeJcts 

2 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

16 

17 

a) CEA Cleared Projects 

Ramagundam STPP-III A.P. 

Rihand STPP-II U.P. 

Sipat STPP-I 

Kawas CCPP-II 

Gandhar CCPP-II 

Anta CCPP-II 

Auralya CCPP-II 

Koldam HPP 

Sub Total- a 

Chhatisgarh 

GuJarat 

Gujarat 

Rajasthan 

U.P. 

H.P. 

b) New Projects - FR Submitted 

Kahalgaon STPP-II Bihar 

Barch STPP Bihar 

Vindhyachal-IJI M.P. 

Sipat STPP-II Chattisgarh 

Sub Total- b 

c) Other New Projects 

North Karanpura STPP Jharkhand 

Unchahar STPP-III U.P. 

Dadrl-II U.P. 

Kayamkulam CCPP-II Kerala 

Cheyyur STPP (coaVLNG) T.N. 

Sub Total- c 

Total - New Projects (a+b+c) 

Grand Total (1+11) 

4 

500 

1000 

1980 

650 

650 

650 

650 

800 

6880 

1320 

1980 

1000 

660 

4960 

1980 

660 

500 

1950 

1000 

6090 

17930 

23570 

Cum. Capacity by end of pia., inc!. EXisting Capacity 
as on date i.e. 19435 MW 

@ entire capacity added already 

National Cooperative Policy 

82. SHRI SHANKERSINH VAGHELA: Will the Min-
ister of AGRICULTURE be pleased to state: 

(a) whether the Union Government have any plans 
to formulate and declare National Co-operative Policy; 

(b) If so, the time by which the PoHcy Is Ukely to be 
laid on the Table of the House; 

(c) 

5 

3140 

19935 

6 

500 

1000 

1320 

650 

650 

650 

650 

5420 

660 

660 

500 

660 

2~80 

7900 

10400 

30335 

if not, the reasons therefor; 

660 

800 

1460 

660 

1320 

500 

2480 

1980 

660 

500 

1950 

1000 

6090 

10030 

10030 

40365 

(d) whether the Union Government are reviewing 
the Multi State Co-operative Act as promised earlier; and 

(e) if so, the time by wh'ch the review is likely to be 
completed and the amended Act come Into force? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) to (c) It 
has been decided to formulate a National Policy on Coopera-
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tives. The Draft National Policy on Cooperatives was dis-
cussed with the State Ministers of Cooperation In a Confer-
ence held on 30.6.2000 at New Delhi. The State Govemments 
accepcted the Draft National Policy in principle. However, In 
order to further fine-tune the draft document, It was decided 
to constitute a Group of State Ministers headed by Minister of 
State (Agriculture). The Group of Ministers has held some 
rounds of discussions to fine tune the document. The Policy 
document would be finalised, In view of the recommenda-
tions of the Group of State Ministers. 

(d) and (e) It has been decided to replace the existing 
Multi-State Cooperative Societies Act; 1984 on the lines of 
the Model Cooperative Act recommended by the Brahm 
Prakash Committee. The Cabinet has approved proposal. The 
Bill would be introduced In the Parliament after completing 
procedural requirements. 

Exploitation of Gold Resource. 

83. SHRI S.D.N.R. WADIYAR : Will the Minister of 
MINES be pleased to state: 

(a) whether some foreign firms are keen to exploit 
gold resources in the country; 

(b) If so, the names of these companies and the 
States where these companies are keen to partiCipate In the 
exploitation of gold; 

(c) whether these companies have submitted any 
application for prospective licences to explore and exploit gold 
resources in Karnataka, Orissa and Rajasthan; and 

(d) if so, the action taken by the Government 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (SHRI JAYSINGRAO GAIKWAD PATIL) : (a) to (d) 
Yes, Sir. Some foreign companies have expressed interest in 
gold exploration/exploitation in the country and also obtained 
FIPB approval in this regard. The approval granted by FIPB 
is only for foreign equity participation In a Company Incorpo-
rated In India. After obtaining FIPB approval these compa-
nies are required to apply to the concerned State Govern-
ment, which are the owners of minerals in their respective 
territorial Jurisdictions, for minerals concessions. 

In accordance with Section 5(1) of the Mines & Miner-
als (Development & Regulation) Act, 1957, only an Indian 
national or a company as defined under Section 3(1) of the 
Companies Act; 1956 can be grante~ minerai conc.esslons. 
As such, under the existing mining legISlation, a foreign com-
pany is not alloWed to undertake reconnaissance/prospect-
ing/mining operations. 

The Central Government has so far conveyed Its ap-
proval to the State Government of Karnataka for grant of 13 
Reconnaissance Permits to Indian companies who are the 
subsidiaries/Joint Venture Companies formed by the foreign 
companies for diamond, gold, etc. over a total area of 
13,572.72 sq. kms. 

[Translation] 

Powe, Gener.tlon by Hydro Pow.r 
.nd Therm.1 Powe, PI.nt. 

84. SHRIMATI JAS KAUR MEENA : Will the Mlnls04 

ter of POWER be pleased to state: 

(a) the total power In percentage being generated 
by hydro power and thermal power plants In the country at 
present; 

(b) 
demand; 

whether power Is not being generated as per 

(c) If so, the reasons therefor; and 

(d) the steps taken by the Government to gener-
ate more power as per the requirement? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (c) The 
category wise generation of power in the country during Aprll-
October, 2000 is given below :-

Category Power generation (MU) April-October 2000 

Target Actual %of % share 
Target of total 

generation 

Thermal 225,782 230,327 102 79.85 

Hydro 54,122 48,842 90.2 16.93 

Targets of power generation are fixed taking Into ac-
count antiCipated demand and availability of Installed gen-
eration capacity. 

(d) Following are among the steps being taken to 
generate more power as per demand :-

(i) FaclHtating Inter-regional transfer of power by 
establis~ing the necessary transmission net 
work; 

(Ii) Renovation and Modernisation and life exten 
slon of existing old units of Thermal and hydro 
power stations to maximize generation. 

(iii) Implementation of short-gestatlon power pro-
jects. 
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(iv) 

(v) 

(vi) 

(vII) 

(viII) 

(ix) 

(x) 

[English] 

Demand side management and energy Con 
servatlon measures. 

Reduction In Transmission and Distribution los-
ses by implementing various measures. 

Promoting private sector participation In power 
sector. 

Formulation of Hydel Policy In August, 1998 for 
exploitation of hydro-potentlal at a faster pace, 
and promoting small and mini hydel projects. 

Strengthening of transmission and distribution 
system and Improving reliability of the system. 

Reforms and restructuring of the power sector. 

Double the present generating capacity of one 
lakh MW by 2012. 

Out of order MARR Solar Telephones 

85. SHRI UTTAMRAO PATIL : Will the Minister of 
COMMUNICATIONS be pleased to refer to the reply given to 
Unstarred Question 4357 dated August 21,2000 and state: 

(a) whether the Department of Telecommunications 
has taken any action to rectify the fault of out of order Multi 
Access Rural Radio (MARR) system based solar telephones 
in the villages of Yavatmal district of Maharashtra; 

(b) if so, the details thereof; 

(c) if not the reasons therefor and the time by which 
these telephones are likely to be rectHled; 

(d) whether the Govemment propose to replace the 
highly fault prone MARR system based telephones by Wire-
less in Local Loop (WLL) system in the said district; 

(e) if so, the details thereof and the steps taken by 
the Government In this regard; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) Yes, Sir. 

(b) 
faults: 

Following efforts were taken to rectify the VPT 

48 VPTs and 4 base stations were rectified. 

Old and faulty batteries were replaced. 

Power supply units were Installed after replac-
ing the broken solar panels. 

New feeder cable was provided from antenna 
to the unit. 

Telephone instruments faults were also attended. 

(c) Repairing of balance faulty 38 VPTs and 4 Base 
stations is under progress and will be completed by January, 
2001. 

(d) and (e) Yes, Sir. It Is proposed to replace Irrepairable 
faulty MARR based systems by WLL system this year on re-
ceipt of equlpments. 

(f) Not applicable. 

Pending Power Projects of Gujarat 

8S. SHRI DILEEP SANGHANI : Will the Minister of 
POWER be pleased to state: 

(a) whether the Government have received any 
proposal from Gujarat for setting up Jamnagar Thermal Power 
Plant, Phase-I for clearance; 

(b) if so, the action taken by the Government in 
this regard; 

(c) if not, the reasons for delay in this regard; 

(d) whether the Government has returned seven-
teen other power projects to the State Government for re-
submission of these projects as per the modified policy of the 
Government in this regard; 

(e) if so, whether the Government have received 
the revised proposals of these projects from the State Gov-
ernment; 

(f) if so, the action taken by the Government in 
this regard; 

(g) if not, the reasons for delay in clearance of these 
projects; and 

(h) the time by which these projects are likely to 
be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) Yes, Sir. The 
Government recehled a proposal from Gujarat for setting up 
Jamnagar Thermal Power Plant (2x250 MW) In the private 
sector by MIs. Reliance Power Ltd. for techno-economic clear-
ance. 
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(b) .The project has been cleared techno-economi· 
cally by Central Electricity Authority (CEA) on 24.5.1999. 

(c) Construction on the project has not yet started 
as financial closure of the project is yet to be achieved. 

(d) to (g) The detailS of proposals received for setting 
up power projects In Gularat for which Detailed Project Re-

ports (DPRs) have been returned by Central Electricity Au-
thority, along with re.sons for returning the same are given in 
enclosed statement. 

(h) The project will be taken up for clearance once 
the Detailed Prolect Reports complete with all necessary In-
puts/clearances are furnished by the utilities. 

Stetement 

Details of proposals for setting up power projects in Gujarat for which Detailed Project 
Reports (DPRs) were retumed by Central Electricity Authority for resubmiss/on. 

Name of Project 

Pipavav CCGT (GPCL) 

Gas based TPS at Mahuva 

Utran GTCC SUI 

Sinor GTCC 

Simultaneous cycle Gas 
based plant at Balol 

Kalol 

Ankleshhwar 

Co-operative sector GTCC TPS 
for National Dairy Development 
Board at Samarakha 

Pipavav CCGT SUI 

North Gujarat CCGT 

Gandhinagar CCGT 

Narmada S1.I 

Capacity (MW) 

2 

615 

2x210 

135 

1230 

6x5.5 

6x5.5 

6x5.5 

236 

615 

300 

200 

2x500 

Date of Return/Reason for Return 

3 

Returned on 10.10.96 for want of GOG clearance for use of 
100% Naphtha, fuel linkage of MOP&NG, fixing of execu-
tion agency In private sector. 

Returned on 7180 Fuel availability was not tied up. 

Returned on 5/92 due to non availability of gas from Gandhar 
fields. 

Returned on 6192 due to non-availability of gas. 

Returned on 2/88 

CEA intimated DOP on 6.11.89 that they are not In 
favour of this scheme and desired that NO DB may take bulk 
power from GEB. 

Gas envisaged from Tapti fields Is not likely to be available 
in near future. Gas for SU proposal also not yet been con-
firmed. GEB has also resources constraints. GEB was In-
formed on 11.2.92 accordingly. 

Returned on 8/93 due to non-availability of gas. 

In 8/91 GEB was requested to submit revised report with 
1 GT + 1 ST configuration for low cost per KW and better effi-
ciency. 

GEB intimated in 10/91 that revised report will be sent after 
environment clearance Is received. 

Returned in 7/92 as coal Unakge and transportation could 
not be tied up. Scheme has also been rejected by MOEF. 



155 Written Answers 20 November, 2000 To Questions 156 

Sikka St. II I 

Wanakbori GTCC 

Gujarat Coastal (GEB) at Amrell 

Kharsalia Lignite Fired Plant 

Ghoga Lignite based 

Coastal TPS(GPCl) 

Sikka TPS Extn. U-3 & 4 

Dhuvaran Gas PP 

Surat Lignite Power (T) 
Project Extn. Ph.1I 

2 

2x21 0 

600 

2xSOO 

120 

2x120 

2xSOO 

2x2S0 

100 

2x12S 

Pollution In Gomti River 

87. SHRI JAI BHADRA SINGH: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) 
,b) 

therefor; 

whether Gomtl river is getting polluted; 

if so, the details thereof and the reasons 

(c) the steps proposed to be taken by the Govern-
ment to clean the Gomti river; 

(d) whether any action plan have been formulated 
for the purpose; 

(e) if so, the amount proposed to be spent thereon; 
and 

(f) the time by which it is likely to be cleared? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAAlU) : (a) and (b) Yes, Sir. The main pollution 
of Gomti is on account of discharge of untreated sewage of 
luck now, Sultanpur & Jaunpur towns into the river. 

(e) to (f) An action plan for pollution abatement of river 
Gomti is already under implementation. Under this plan, works 

3 

Returned In 8/92 as certain linkages such as coal Ukage, 
E&F clearance etc. were nottled up. Scheme has also been 
rejected by MOEF. 

Returned In 10/92 as gas is not likely to be available from 
HBJ pipeline In the near future. 

Returned in 2/96 as Fuel, Environment, Civil Aviation, Trans. 
System, could not be tied up. 

Returned on 28.2.96 due to non tie up of certain Inputs. 

Returned on 12.7.96 as the project Is proposed In private 
sector and the company Is yet to be finalised. 

Proposal for IPC returned on 17.9.96 due to nonfinalisatlon 
of private agency which are executing the project and MoU 
route Is not open. Other pending Inputs : Section 29(2), 
MOEF clearance, coal linkage, transmission system. 

Returned on 7.9.99. Pending Inputs are land availability, 
water availability, MOEF clearance, Fuel In IIkage, SPCB 
clearance, Compliance of Section 29(2) & (3), Firm Com-
pleted Cost, Tentative Financial Package, NOC of NAA, Fuel 
transport arrangement. 

Returned on 2.5.2000, Pending inputs are Water Availabil-
Ity, Fuel linkage, NOe of SPCB, compliance of Sec(2) & 
(3), NOC of NAA, power e .. acuation system, State Govt. 
consent uls 18A. 

Retumed on 23.10.2000. Pending inputslclerarance are land 
availability, fuel linkage, water availability (S&C), NOC of 
SPCB. NOC of State Environment Department, NOC of 
NAA. 

in Sultanpur & Jaunpur at an estimated cost of Rs. 10.36 crore 
are In various stages of implementation. In Lucknow, under 
the first phase of implementation, certain emergency works 
including diversion of Gaughat drain out-failing Into the river 
upstrean of a drinking water Intake point have been completed 
at a cost of Rs. 5.9 crore. In addition, project proposals have 
been formulated for the balance approved amount of Rs. 43 
crore under the first phase. These works include setting up of 
one sewage treatment plant to treat the flow of three drains 
and interception & diversion of some other major drains to 
downstream of the Barrage. All these works are targeted for 
completion by March, 2004. It has been decided to prepare 
project proposals for the remaining works in luck now under 
the second phase, which is targeted to be cleared by July, 
2001. 

[Translation) 

Generation of rower by NTPC 

88. DR. LAXMINARAYAN PANDEYA : Will the Min-
ister of POWER be pleased to state: 

(a) the power In MW being presently generated by 
National Thermal Power Corporation (NT PC) each year; and 

(b) the total requirement of power In MW In the 
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country at present and the gap between the generation and 
the demand of the power? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) The present 
installed generating capacity of NTPC Is 19435 MW. Energy 
generation from NT PC stations during the last three years 
and current year (2000-01 ) upto 31st October, 2000 are given 
below: 

Year 1997-98 1998-99 1999-2000 2000-01 
(Upto 31st 

October, 2000) 

Generation 106,290 109,505 118,676 74,589 
(MU) 

(b) The peak requirement of the country during 
April-October, 2000 was 73567 MW and the peak met during 
the same period was 65628 MW leaving a shortage of 7939 
MW (10.8%) 

Telephone Facility In Rural Areas 

89. DR. SANJAY PASWAN : Will the Minister of 
COMMUNICATIONS be pleased to stat. : 

(a) whether the Govemment propose to hand over 
the responsibility of repair and maintenance of telephone serv-
ices provided in the rural areas so far to private companies as 
most of the telephone connections are out of order; and 

(b) if not, the strategy made by the Bharat Sanchar 
Nigam Limited to repair the said rural telephones? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) No, Sir. 

(b) Following are the main reasons for frequent 
interruption of telecom services in rural areas : 

i) Prolonged power breakdowns. 

II) UnreDable transmission media. 

iii) Poor road connectivity which hampers move-
ment of line staff and officers. 

Insplte of unratable power supply and poor road connec-
tivity all efforts are made to maintain the exchanges. It has been 
decided to provide power supply to exchanges In rural areas 
by means of maintenance free battery sets and engln. ~ltema
tors. It has also been decided to provide relable media con-
nectivity to rural exchanges In a phased manner. 

Apart from this following measures are taken for 
upkeeplng of rural telecom services. 

(a) 

(b) 

(c) 

[Eng/ish] 

Testing of VPTs are carried out dally by dlaUng 
from the exchanges. Any VPT not responding 
on two consecutive days Is treated as faulty. 

Testing of MARR Inks are carried out dally from 
the base station. 

Meter reading are checked fortnightly and low 
reading Is taken as an Indication of the system 
not performing properly. 

Protection to Agriculture CommodltJe. Mark.t. 

90. SHRI GUTHA SUKENDER REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Govemment of Andhra Pradesh 
have urged the Union Govemment In October, 2000 to take 
steps to protect agriculture commodities markets In the coun-
try in view of problems being faced by producers; 

(b) If so, the details of points hlghUghted; and 

(e) the action taken to resolve the hardship pointed 
out to improve the plight of farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : <a) to (c) 
Information Is being collected and will be laid on the table of 
the House separately. 

Shortage of Po.t Offlc •• In Orl •• a 

91. SHRI BHARTRUHARI MAHTAB : Will the Min-
ister of COMMUNICATIONS be pleased to state: 

(a) whether there Is shortage of post offices In 
coastal region of Orissa; 

(b) If so, whether there Is any proposal for opening 
of new post offices In the region; 

(c) If so, the details thereof and the time by which 
the post offices are likely to be opened; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) No, Sir. 

(b) to (d) The details of targets for opening of new Post 
Offices in coastal region of Orissa for the Plan Year 2000-01 
are as under: 
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Division Target for Target for 
Opening of opening of 
branch Post Offices Sub-Post Offices 

Bhubaneswar 2 

Balasore 

Cuttack South 

Cuttack North 

Puri 

Total 4 2 

The opening of new post offices Is subject to the fulfil-
ment of departmental norms, availability of resources and 
approval of the required posts by the Ministry of Finance. 

Postal Saving Schemes 

92. SHRI SHIVRAJ VITHALRAO KAMBLE : VViIl the . 
Minister of COMMUNICATIONS be pleased to state: 

(a) whether the Government have reviewed the 
public investment under various postal saving schemes for 
1999-2000 in Maharashtra; 

(b) if so, the details thereof, scheme-wise; and 

(c) the steps taken/proposed to be taken to encour-
age investment by public In postal saving schemes during 
2000-2001 ? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) Govern-
ment of India has not reviewed the Investment In various postal 
savings schemes during 1999-2000 In Maharashtra. 

(c) Adequate steps are taken by the Government 
from time to time for continued and enhanced mobilisation of 
resources through small savings schemes throughout the 
country. Small savings schemes offer rise-free avenue of In-
vestment due to soverign guarantee, attractive returns, con-
siderable tax,lncentlves, easy liquidity and accesslbllty. These 
schemes are operated through a network of over 1.5 lakh 
post offices and also branches of public sector banks. Over 5 
lakh small savings agents make these schemes available at 
the doorsteps of the Investors through out the year. In addi-
tion, publicity campaign and training programmes for agents, 
State Government Officials and public are organised by Na-
tional Savings Organisation throughout the country. 

(Trans/ation1 

Setting up of New Centre In I.I.A.R. 

93. SHRI BRAHMA NAND MANDAL : Will the Mln-
Ister of AGRICULTURE be pleased to state: 

(a) whether a new centre has been opened In the 
Indian Institute of Agricultural Research for microbiological 
research on the viral diseases of the plants; 

(b) It so, the States from which the agrlculturallec-
turers have been selected for higher training for running these 
programmes smoothly; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. DEBENDRA PRADHAN) : (a) Yes, Sir. 
A new centre has been opened In the Division of Plant Pa-
thology of the Indian Agricultural Research InstlMe for con-
ducting research on the viral diseases of plants. 

(b) One from Tamil Nadu. 

(c) At present a Professor from Tamil Nadu Agri-
cultural Ul!Lv~rslty, Coimbatore Is receiving training at this 
centre.- .-

Checking of Pollution Level 

94. DR. M.P. JAISWAL : Will the Minister of ENVI-
RONMENT AND FORESTS be pleased to state: 

(a) whether pollution levels are being checked in 
States; 

(b) If so, the criteria fixed for checking pollution, al 
States levels State-wise; and 

(c) whether a monthly report Is complied through 
this system; and 

(d) It so, the details thereof? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BMLU) : (a) to (d) A network of monitoring sta-
tions have been set up to assess quality of water and ambi-
ent air at national level. The ambient air quality is being moni-
tored In 92 cltles"owns through 290 ambient air quality moni-
toring stations and for monitoring of water quality of rivers, 
lakes and of ground water:, 480 stations have been set up 
throughout the country. All State Pollution Control Boards are 
partiCipating in the monitoring programme. The criteria fixed 
for checking pollution includes the location of industries, pol-
lution problem posed by different sources, sensitive areas etc. 

Normally monthly/quarterly reports regarding water and 
air quality are prepared by monitoring agencies and sent to 
Central Pollution Control Board (CPCB) which are compiled 
and pubtished annually by ~PCB. 

{English1 

Coconut Development Board 

95. SHRI P.C. THOMAS: Will the Minister of AG-
RICULTURE be pleased to state: 
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(a) the details of uses identified by Coconut De-
velopment Board or Union Govemment for Coconut and Co-
conut Trees; 

(b) the details of products to be produced from 
coconut and coconut trees respectively; 

(c) the details of industrial uses and the industries 
making or liable to make such products; 

(d) whether the Govemment or Coconut Develop-
ment Board has any scheme to help entrepreneurs who pro-
pose to set up such industries; and 

(e) the number of companies given such help, if 
so, the quantum of help in each case during the past three 
years, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) The uses 
of coconuts and coconut palms are identified as food, refresh-
ing drink, fuel, feed, energy, timber and fibre. 

(b) The processed products of coconut are: copra, 
desiccated coconut, coconut 011, coconut cream spray dried 

, milk powder, coconut cake as cattle feed, coconut toddy, co-
conut vinegar, tender coconut water, nata-de-coco, coconut 
shell charcoal, activated carbon, shell based handicrafts, coir 
& coir products, coir pith. The trunk of coconut tree is proc-
essed into coconut timber for making wall panels, furniture, 
doors & windows, handicrafts, etc. 

(c) Coconut oil finds its uses in soap making, per-
fumery, hair oil units and In the manufacture of paints and 
lubricants. Edible coconut oil also finds limited uses in bakery 
and confectionery units. Coconut shell is being commercially 
exploited for manufacture of coconut shell powder, coconut 
shell charcoal and activated carbon. 

(d) The Coconut Development Board under the 
Central Sector Integrated Programme for Development of 
Coconut Industry in India provides financial assistance to 
coconut based industries @25% of the cost of building, plant 
and machinery or Rs. 2.5 lakh whichever is less. Financial 
assistance is also provided @25% of the cost of laboratory 
equipments or Rs. 100 lakh Whichever is less for introduction 
of AgmarkllSO standards in coconut processing units. 

(e) Five cooperative institutions were supported by 
the Coconut Development Board during last 3 years for de· 
velopment of infrastructure facilities for primary processing 
and marketing of coconuts. During the period, only in the year 
1999-2000 an assistance of Rs. 4.56 lakh was prOVIded to 
these units. 

{Translation] 

Sports Feder.tlons 

96. SHRI JASWANT SINGH BISHNOI : Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased to 
state: 

(a) the number of States where sports federatiun 
have been established and the number out of them recog-
nised; 

(b) whether permission had been granted to the 
office bearers of the sports federation of partiCipating In Syd-
ney olympics and if so, the number of said office-bearers; 
and 

(c) the number of the sports federations having 
their complaints pending? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(KUMARI UMA BHARATI) : (a) Govemment recognlsesldeals 
only with the National Sports Federation which have national 
character. The Sports F.ederation in tum have their affiliated 
units in States: 

(b) On the recommendation of Indian Olympic As-
sociation, Govemment of India approved participation of 123 
persons (71 sports persons, 2B persons In the category of 
Coaches, Doctors, Masseurs, 2 youth campers and 22 per-
sons in the category of Managers) In Olympic Games, 2000. 
The contingent also Included three persons who are office 
bearers of National Sports Federations. 

(c) The National Sports Federation are the auto-
nomus organisation and Indian Olympic Association Is an apex 
body of National Sports Federations, which Is supposed to 
look after such matters. However, Government of India has 
received few complaints. 

(English] 

Telephone Revenue 

97. SHRI PRABHAT SAMANTRAY : Will the Minis-
ter of COMMUNICATIONS be pleased to state: 

(a) whether revenue earning has Increased from 
telephone during the last three years; 

(b) if so, the details thereof, StateoWlse; and 

(c) the total amount of investment made In telacom 
sector in those years, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) Yes, Sir. 

(b) and (c) The details of Territorial-wise revenue earn-
ings and amounts invested during last three vears are fur-
nished in the attached statement. 
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Statement 

Sharat Sanchar Nigam Revenue and Investment 

Circle Revenue (In Cr rupees) Capital (Plan) Outlay (In Cr Rupees) 

97-98 98-99 99-00 97-98 98-99 99-00 

Andaman & Nlcobar 6.63 8.35 12.52 9.96 16.45 22.48 

Andhra Pradesh 1040.69 1294.64 1455.30 550.53 696.94 976.95 

Assam 137.32 160.22 179.22 122.46 112.85 118.94 

Bihar 318.55 363.30 397.49 269.86 325.45 314.07 

Gujarat 221.27 1403.74 1461.63 563.38 552.25 746.72 

Haryana 323.96 396.44 436.43 181.22 207.17 178.74 

Himachal Pradesh 78.01 97.05 101.53 121.59 119.87 164.14 

J&K 81.03 105.35 115.11 50.51 51.04 69.28 

Karnataka 1169.59 1384.00 1449.70 654.66 714.02 907.51 

Kerala 728.08 854.19 895.47 631.13 731.50 878.15 

M.P. 591.55 682.08 683.10 329.76 390.55 384.87 

Maharashtra 1272.22 1569.31 1631.00 849.18 865.52 972.21 

North-East 61.52 73.74 88.72 104.78 182.03 170.62 

Orissa 182 219.51 232.28 167.28 174.44 214.64 

Punjab 680.6 826.42 861.88 406.29 526.00 586.56 

Rajasthan 552.09 670.08 716.70 385.22 374.88 535.91 

Tamil Nadu 910.8 1092.06 1252.06 652.48 756.35 984.09" 

U.P. 503.18 602.88 674.92 594.83 679.70 601.65 

UP(West) 512.83 616.48 687.35 422.74 334.51 372.34 

West Bengal 171.54 204.89 242.62 227.54 306.58 365.38 

Calcutta 734.74 820.12 828.98 418.85 362.61 293.63 

Chenna! 838.62 ~40.31 982.68 223.42 259.35 368.40 

Total Territorial 12116.82 14385.16 15386.69 7937.66 8740.06 ,10227.28 

Others 2470.18 3358.84 2861.31 708.34 709.94 2304.72 

Total DOT/DTS 14587 17744.00 18248.00 8646.00 9450.00 12532.00 

NOIs : Maharashtra includes Goa. Bengal Includes Slkldm and NOIIh East Circle includes Meghalaya. Arunachal. Mlzoram, ~. Nagaland and Tripura. 
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Krlehl Vigyan Kendra. S .... ment 

98. SHRIMATI G.J. JAVIYA : Distribution of KVKs In different Statesl1Jnlon Territories 
• 

DR. (SHRIMATI) SUDHA YADAV : S.No. StatelUTs Total 

A&N Islands 
Will the Minister of AGRICULTURE be pleased 

to state: 2 Andhra Pradesh 16 

(a) the details of Krlshl Vigyan Kendra set up In 
3 Arunachal Pradesh 

the country so far, State-wlse; 4 Assam 4 

(b) whether the Govemment propose to open such 5 Bihar 21 

kendras In each district, backward areas and hilly areas of 6 Deihl 
the country; 

7 Goa 
(c) If so, the details thereof and If not, the reasons 

therefor; 
8 Gujarat 10 

9 Haryana 12 
(d) the details of assistance given to Krlshl V1gyan 

Kendras during the last three years; and 10 Himachal Pradesh 8 

11 Jammu & Kashmir 4 
(e) the achievements made by Kendras and farm-

ers benefited with It? 12 Kamataka 11 

THE MINISTER OF STATE IN THE MINISTRY OF 
13 Kerala 9 

AGRICULTURE (DR. DEBENDRA PRADHAN) : (a) Indian 14 Lakshadweep 
Council of Agricultural Research (ICAR) has set up 261 Krlshi 
Vigyan Kendras (KVK) in the country so far State-wise details 15 Madhya Pradesh 20 

are given in the attached statement. 16 Maharashtra 23 

(b) and (c) The establishment of KVK In each district 17 Manlpur 
Including backward and hilly areas of the country will depand 18 Meghalaya 
on the availability of additional financial resources. 

19 Mlzoram 2 
(d) During the last three years (1997-98 to 1999-

2000), an amount of Rs. 138.77 crores was provided to the 20 Nagaland 

KVKs. 21 Orissa 12 

(e) During the period, the achievements made by 22 Pondicherry 2 

the KVKs are as follows: 23 Punjab 10 

41.32 thousand training programmes bene- 24 Rajasthan 31 
fitlng 9.32 lakh farmers, rural youth and exten-
sion personnel. 25 £ikkim 

Frontline demonstrations covering 16.26 thou-
26 Tamil Nadu 16 

sand hectares benefiting 40.70 thousand farm- 27 Trlpura 2 
ers. 28 Uttar Pradesh 30 

Extension activities including 859 kisan melas. 29 West Bengal 9 
2602 field days, 1576 klsan gosthles, 2392 film 
shows, 1221 exhibitions and 3287 TV and ra- Total 261 
dio talks. 



167 Written Answers 20 November, 2000 To Questions 168 

Supply of Power to Fermers by SEBs 

99. SHRI HOLKHOMANG HAOKIP : Will the Min-
Ister of POWER be pleased to state : 

(a) the details of State Electricity Boards which are 
running at a loss due to the subsidized supply of power to 
farmers; 

(b) the extent of which this loss due to subsidy has 
been compensated by the Union Government; and 

(c) the steps being taken by the Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (c) A state-

ment showing the commercial losses SEBs wise is given In 
Annexure enclosed. However, there are a number of reasons 
behind the losses such as high T&D losses, theft of power, 
inadequate tariff and poor efficiency in collection besides low 
rate for agriculture supply. 

1 he Govt. of India have enacted the Electricity Regula-
tory Commissions Act, 1998 which enables the State Govts. 
to constitute State Electricity Regulatory Commissions. While 
determining the tariff, the State Electricity Regulatory Com-
missions are to be guided by the principles that the tariff pro-
gressively reflect the cost of supply of electricity at an ad-
equate and improving level of efficiency. If a State Govt. re-
quires grant of subsidy to any consumer or class of consumer 
In the tariff determined by the State Commission, the State 
Govt. would need to give an explicit subsidy from the budget. 
So far fourteen states have notified/constituted State Elec-
tricity Regulatory Commissions. 

Statement 

Commercial Profit/Loss of SEBs 

SEBs 1992-93 1993-94 1994-95 1995-96 1996-97 1997-98 1998-99 1999-2000 
Actual Actual Actual Actual Actual Provi. (RE) (AP) 

2 3 4 5 6 7 8 9 

Andhra Pradesh 4 -23 -981 -1255 -939 -1376 -2263 -2703 

2 Assam -205 -197 -255 -261 -225 411 -306 -336 

3 Bihar -280 -190 -189 -211 -442 -496 --514 -548 

4 Delhi (OVB) -207 0 -578 -626 -760 -961 -794 

5 Gujarat -519 493 -550 -1003 -1069 -1274 -1440 -1498 

6 Haryana 404 -507 468 -554 -625 -765 -532 -502 

7 Himachal Pradesh 2 -51 19 11 17 10 -33 4 

8 J&K -225 -293 -347 -363 -507 -662 -643 -347 

9 Karnataka -19 -2 -164 -502 -652 -331 -604 -365 

10 Kerala -65 -75 -129 -183 -208 -199 -162 -451 

11 Madhya Pradesh 493 -377 -594 -602 464 -941 -1288 -1966 

12 Maharashtra 162 189 276 408 -92 -11 
, 

115 214 

13 Meghalaya -8 -3 -21 -20 158 286 105 204 

14 Orissa -85 -196 -136 -231 -344 -287 405 -186 

15 Punjab -626 -693 -681 -644 -606 -979 -1381 -1223 
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2 3 4 

16 Rajasthan 260 -415 -412 

17 Tamil Nadu -258 ~02 -2 

18 Uttar Pradesh -808 -1202 -1152 

19 West Bengal -258 -231 ~39 

Total -4560 -S060 -8125 

[Translation] 

Food Proc.sslng Industries 

100. SHRIMATI RENU KUMARI : Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the total number of food processing industries 
set up in the country, State-wise; 

(b) the total number of industrialists who have given 
representations for setting up such Industries during the last 
three years In the country; 

(c) whether the Government have any scheme to 
provide any special Incentive for setting up of such food 
processing industries in the areas abundantly producing re-
lated crops; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
FOOD PROCESSING INDUSTRIES OF THE MINISTRY OF 
AGRICULTURE (SHRI TH. CHAOBA SINGH) : (a) Food 
Processing Industries are both In the organized and unor-
ganized sectors, hence the information on the number of food 
processing units state-wise Is not maintained centrally. How-
ever, as per annual survey of industries 1997-98, there were 
31415 food processing units in the factory sector. State-wise 
details are given in the attached statement-I. 

(b) State-wlse details at assistance provided by 
Department of Food Processing Industries for setting up of 
food processing units during 1997-98, 1998-99 and 1999-2000 
is given in the attached statement-II. 

(c) and (d) The Department under its Plan Schemes 
provides financial assistance in the form of loan or grant-ln-
aid for setting up/expansion/modernization of food process-
ing industries. Higher financial assistance Is provided for set-
ting up of food processing industries in difficult areas such as 
Jammu & Kashmir, Himachal Pradesh. Sikklm. North-East-
ern States, Andaman & Nicobar Islands, Lakshadweep. and 
Integrated Tribal Development Project (ITDP) areas. 

5 6 7 8 9 

-430 -269 ~86 -sn ~82 

-n -257 ~18 ~85 -709 

-1136 -1821 -1853 -1991 -2142 

~32 ~87 -492 -892 -975 

-8770 -9357 11248 14458 14913 

S .... m.nt-I 

State-wise details of Food Processing Units In the Factory 
Sector (As per Annual Survey of Industrtes 1997-98) 

SI.No. Name of the State No. of Factories 

2 3 

1. Andhra Pradesh 11272 

2. Assam 744 

3. Bihar 354 

4. Goa 43 

5. Gujarat 1392 

6. Haryana 640 

7. Himachal Pradesh 65 

B. Jammu & Kashmir 81 

9. Karnataka 1392 

10. Kerala 1274 

11. Madhya Pradesh 1126 

12. M~harashtra 2612 

13. Manipur 9 

14. Nagaland 20 

15. Orissa 371 

16. Punjab 1335 

17. Rajasthan 512 

18. Tamil Nadu 4044 

19. Tripura 47 

20. Uttar Pradesh 2510 
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1 2 3 2 3 4 5 

21. West Bengal 1336 18. Uttar Pradesh 52.75 78.74 130.53 

22. Andaman & Nlcobar Islands 4 19. West Bengal 205.60 236.56 

23. Chandigarh 35 20. Andaman & Nlcobar 7.50 

24. Daman & Diu 16 21. Deihl 6.00 152.10 

25. Deihl 128 22. Mizoram 36.87 

26. Pondlcherry 46 23. Meghalaya 44.30 

27. States not specified. 7 [English] 

Total 31415 MI •• pproprl.tlon of Money-Orde~ 

5t.tement-1I 101. SHAI R.S. PATIL : Will the Minister of COM-
MUNICATIONS be pleased to state: 

State-wise details of financial assistance provided to 
various food processing units during the last three yeats (a) whether the Government have detected a large 

number of cases of misappropriation of money-ordets by 
SI,No. Name of the State 1997-98 1998-99 1999-2000 postal officials in the country; 

2 3 4 5 (b) if so, the details thereof, State-wise; and 

1. Andhra Pradesh 57.50 20.85 130.65 (c) the action taken by the ~overnment In this re-
gard? 

2. Assam 4.80 192.00 245.96 
THE MINISTEA OF STATE IN THE MINISTAY OF COM-

3. Bihar 52.00 7.78 MUNICATIONS (SHAI TAPAN SIKDAA) : (a) No, Sir. Only 
271 cases amounting As. 45.76 lacs were detected involving 

4. Goa 1.25 postal officials and outsiders during the year 1999-2000. This 
forms only 0.008% of the value of money orders booked dur-

5. Gujarat 25.00 75.00 47.40 ing the year 1999-2000. 

6. Himachal Pradesh 113.08 166.15 40.75 (b) Details are given in the statement attached. 

7. Haryana 50.00 (c) The cases were reported to police. Action was 

8. Jammu & Kashmir 7.50 82.50 
taken against the delinquent under departmental rules. 

St.tement 
9. Karnataka 56.75 25.80 75.00 

State-wise details of cases of misappropriation of 
10. Kerala 102.00 100.32 192.00 Money Ordets and amount Involved therein 

during the year 1999-2000 
11. Madhya Pradesh 50.00 73.00 44.50 

SI,No. Name of State Total no of Amount 
12. Maharashtra 179.80 146.77 204.19 cases Involved (As.) 

13. Manlpur 14.43 30.41 46.68 2 3 4 

14. Nagaland 10.05 99.00 104.72 1. Andhra Pradesh 30 \ 
1,45,026 

15. Orissa 16.55 131.90 87.105 2. Assam Nil Nil 

16. Punjab 89.45 48.15 3. Bihar 2 1,32,820 

17. Tamil Nadu 99.50 22.43 111.18 4. Deihl Nil Nil 
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5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

2 

Gujarat 

Haryana 

Himachal Pradesh 

J&K 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 
(Including Goa) 

North East 
(Arunachal, 
Mlzoram, Meghalaya, 
Manlpur, Trlpura, 
Nagaland) 

Orissa 

Punjab 

Rajasthan. 

Tamil Nadu 

Uttar Pradesh 

West Bengal 
(including Sikkim) 

Grand Total 

3 

10 

3 

4 

3 

54 

28 

7 

11 

5 

3 

9 

12 

60 

23 

7 

271 

4 

89,803 

12,261 

4,309 

12,800 

1,55,704 

5·',914 

77,482 

1,10,258 

1,68,835 

40,300 

4,00,469 

1,37,225 

2,93,938 

27,22,842 

40,400 

45,76,386 

Production of Horticulture Crops 

102. SHRI RAMJEE MANJHI : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether production of large number of horticul-

ture crops remain to be low; 

(b) if so, the reasons therefor giving the names of 

those crops; and 

(c) the measures taken by the Government or pro-
pose to take to boost the production of those crops? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) The 

roduction and productiVity of horticultural crops In the coun-
rry Is not low rather production of fruits and vegetable. have 
increased a~d presently India ranks 2nd In the world produc-
tion of fruits and vegetable. 

(b) Does not arise. 

(c) The Government Is promoting Increase In the 
production and productivity by way of area expansion, trans-
fer of technology through demonstrations, training, supply of 
quaNty planting material and mar!(etlng support. 

[Trans/atton] 

Fall In Agricultural Production 

103. SHRI SUNDER LAL TIWARI: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether It Is a fact that the agricultural produc-
tion has decreased drastically In several States of the coun-
try due to low rainfall In the current year; 

(b) If so, the details thereof: 

(c) the steps taken to obviate the Irrigation related 
problems faced by the farmers In future and the details thereof; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) and (b) 
According to advance estimates, the production of various 
agricultural crops In Kharl1 2000-01 Is likely to be lower than 
those of Kharlf 1999-2000 In some of states such as Gujarat, 
Madhya Pradesh, Maharashtra and Rajasthan due to lower 
rainfall compare to long period average. The all India advance 
estimates of production of Kharlf 2000-01 vis-a-vIs kharlf 1999-
2000 Is given in the following table: 

Crop/Group Production (MIllion Tonnes) 
of Crops 2000-01 1999-2000 

Foodgralns 102.68 103.90 

Ollseeds 12.11 12.55 

Sugarcane 300.58 309.31 

Cotton· 13.16 11.99 

• MHIion Bales 

(c) and (d) To tackle the Irrigation related problems, the 
following Important schemes/programme are being imple-
mented : 

(I) A centrally sponsored scheme "Command Area 
Development" (CAD) was Initiated with the basic objective of 
bridging the gap between Irrigation potential created and that 
utiMsed so as to Increase agriculture production from the Irrl-
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gated commands. The scheme Inter-alia, envisages the fol-
lowing: 

• Construction of field channels, 

• Land leveling and shaping, 

• Implementation of warabandi for rotational supply of 
water, 

• Constrution of field drains, 

• Adoption of drip and sprinkler systems, 

• Conjuctlve use of surface and ground water. 

(iI) "Accelerated Irrigation Benefits Programme 
(AIBP)" was launched for expeditious completion of large Irri-
gation and multipurpose projects costing Rs. 500 crore or more 
and beyond the resource capability of the States as weli as 
for completion of other projects which were In the advanced 
stage of construction. The funds are released In the form of 
Central Loan Assistance (CLA) on matching basis. 

(Iii) Rurallnfrastructural Development Fund (RIDF) 
was launched under the aegis of National Bank for Agricul-
ture and Rural Development (NABARD) for providing loans 
to State Governments to attend to the needs of rural Infra-
structure including ongoing irrigation projects, watershed de-
velopment, soil conservation, flood control, drainage, roads 
and bridges etc. 

{English] 

Revenue Los. 

104. SHRI SUNIL KHAN: Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) whether after corporatlsation of Department of 
Telecommunications (DoT) the revenue is decreasing; 

(b) if so, the details thereof till date; and 

(c) the steps taken by the Government to make up 
the deficit? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) As per available 
trends, no decrease is visible in the revenue earnings of the 
networl<, post-corporatisation. 

(b) and (c) Does not arise In view of (a) above. 

Shrinking of For.st Lend 

105. SHRI KALAVA SRINIVASULU : Will the Minis-
ter of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether area under reserved forests is shrink-
ing with each passing year due to mining activities; 

(b) If so, whether on several occasions rules regu-
lating the forest areas have been relaxed to make room for 
mining In forest areas; 

(c) if so, the extent of forest land released for the 
purpose of mining; and 

(d) the details of forest lands so far released for 
mining in Andhra Pradesh and the number of applications 
pending for the release of forest land for mining In the State? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) and (b) No Sir. Under the prOVision 
of Forest (Conservation) Act, 1980, forest land can be diverted 
for non-forestry purposes including mining, subject to fuHiI-
ment of condition of raising compensatory afforerJation over 
equivalent non-forest land (transferred to Forest Department) 
or double degraded forest land, as the case may be, and ad-
equate environmental safeguards are also stipulated. Moreo-
ver, such approval is given only after ascertaining that mining 
activity is site specific and is confined to barest minimum for-
est area. 

(c) During the last three years i.e. 1997-1999, 176 
mining proposals have been approved under Forest (Con-
servation) Act, 1980 for diversion of 24967.956 hectare of for-
est land where 6174.58 hectare is for fresh mining and 
18793.376 hectare is for renewal of mining leases. 

(d) During the last three years (1997-1999), 
5164.05 hectare of forest land has been approved for mining 
purposes under aforesaid Act in the State of Andhra Pradesh 
where 625.84 hectare is for fresh mining and 4538.21 hec-
tare (including 4147 hectare for renewal of underground min-
ing of coal) is for renewal of !!lining lease. Nine minin~ pro-
posals pertaining to State of Andhra Pradesh are under con-
sideration of the Ministry where three are under active con-
sideration of the Ministry and six are pending with the State 
Government for furnishing essential additional information. 

[Translation] 

Crop Insurance Scheme 

106. SHRI RAM TAHAL CHAUDHARY: 

SHRI SUBODH MOHITE : 

SHRI MAHBOOB ZAHEDI : , 
Will the Minister of AGRICULTURE be pleased 

to state: 

(a) whether the Government have implemented 
Crop Insurance Scheme in all the States; 

(b) if so, the details thereof; and 



177 Written Answers Kartlka 29, 1922 (Saka) To Questions 178 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) and (b) 
The National Agricultural Insurance Scheme (NAIS) has al-
ready been Implemented in the country from Rabl 1999-2000 
season. Scheme has been extended to all StateslUTs. How-
ever, so far only the following 18 StateslUTs have implemented 
the scheme: 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Goa 

5. Gujarat 

6. Himachal Pradesh 

7. Karnataka 

B. Kerala 

9. Maharashtra 

10. Madhya Pradesh 

11. Meghalaya 

12. Orissa 

13. Sikkim 

14. Tamil Nadu 

15. Uttar Pradesh 

16. West Bengal 

17. Pondicherry 

18. Andaman & Nlcobar Islands 

(c) The scheme is available to all the State~/U~=~ 
It is, however, at the discretion of t~e St:te~~;~h: ~~~esl 
ment the scheme or not. Consent/options ro f rd 
UTs were called for. Only 18 StateslUTs have come orwa 
to implement the scheme. 

Support Prlc. for Lins.ed 

107. SHR I KANTILAL BHURIA : Will the Minister of 

AGRICULTURE be pleased to state: 

(a) whether a request has been made by the 
Madhya Pradesh Government to fix support price for Unseed; 

(b) If so, the action being taken by the Union Gov-
ernment to announce support price for Unseed; 

(c) whether the support price for Linseed for com-
Ing Rabl season Is likely to be announced; and 

(d) If so, the datalls thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) to (d) 
The proposal of the Governmant of Madhya Pradash for fix-
ing the Minimum Support Price (MSP) of Hnseed was racelved 
last year. The case was examined and found not feasible to 
agree to the proposal for various reasons Including the fact 
that the production of linseed Is localized In natura, whereas 
only those commodltlas are covered under MSP Schema 
which have all Importance in tarms of Area and production. 

National Highways In U.P. 

108. DR. BALI RAM : Will the Mlnlstar of ROAD 
TRANSPORT AND HIGHWAYS be pleased to state: 

(a) whathar National Hlghw. In Uttar Pradesh 
are not motorable; 

(b) If so, the reasons therefor; 

(c) the amount allocaled to Uttar Pradesh for the 
construction of new National Highways and to repair the ex-
Isting National Highways during last three years; 

(d) whether the allocated amount has been utlU.ed 
as per the prescribed programme; 

(a) if so, tha details theraof and If not, tha raasonll 
therafor; and 

(f) tha total kilometers of National Highways to be 
repaired during 2000-2001 In Uttar Pradesh? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJOR GENERAL 
(RETO.) B.C. KHANOURI) : (a) and (b) No Sir. Tha National 
Highways In Uttar Pradash are being maintained in traffic 
worthy condition within tha available funds. 

(c) Funds allotted for the development and maln-
tenanca of the National Highways In the State of Uttar Pradesh 
during the last 3 years are Indicated as under: 
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Year Normal Works Extemally aided projects 

1997-98 4608.00 7330.00 

1998-99 7078.14 4850.00 

1999-2000 9155.35 2865.00 

(d) and (e) Yes, Sir. Full allocation has been utilised. 

(f) 592 kms. 

[Eng/ish] 

New Post Office. In J&K 

109. VAIDYA VISHNU DATI SHARMA: Will the Min-
ister of COMMUNICATIONS be pleased to state: 

(a) whether the Union Government have proposed 
to open new, sub and branch post offices and installation of 
new post boxes in States; 

(b) if so, the details thereof, State-wise; 

(c) the number of 'new, sub and branch post of-
fices proposed to be opened in Jammu and Kashmir particu-
larty in Poonch region during 2000-2001 ; and 

(d) the steps taken/proposed to be taken by the 
Union Government for the Improvement of Postal Services 
inculdlng modernisation of mall service In the State? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNiCATIONS (SHRI TAPAN SIKDAR) : (a) Yes, Sir. 

(b) The details of number of sub and branch post 
offices proposed to be opened durtng the current Annual Plan 
2000-2001 are available In statement. Letter boxes are in-
stalled as and when Justification is found. It Is an on going 
process for which no targets are fixed. 

(c) There Is a proposal to open 7 Extra Depart-
mental Branch Offices (EDBOs) and 1 Departmental Post 
Office In the State of Jammu and Kashmir. Out of these on. 
has been opened In Jammu (Mlshrtwala) and two others are 
proposed to be opened In Barnai and Chak lImrah. The Dangrt 
EDBO In Rajouri distrtct Is proposed to be upgraded to the 
status of Departmental Sub Office. Presently, there Is no pro-
posal for opening of a Post Office in Poonch region. The open-
ing of new post offices are dependent upon fulfilment of de-
partmental norms and sanctioning of required posts by the 
Ministry of Finance. 

(d) Several steps have been taken forthelmprove-

(Amount In Rs. lakh) 

Maintenance & Repairs Total 

4949.19 16887.19 

6128.44 18056.58 

10179.49 22199.84 

ment of postal services in the State. 92 multi purpose counter 
machines have been installed in vartous post offices as on 
31.3.2000. 12 Extended Satellite Money Order Stations 
(ESMO) have been installed. 3 VSATs (Very Small Aperture 
Terminals) have aiso been installed. 13 Post Offices in the 
State have been modernised. The names of the post offices 
modernised are - 1. Gandhi Nagar H.O. 2. Leh H.O. 3. 
Udhampur H.O. 4. Kathua H.O. 5. Anantnag H.O., 6. Jammu 
H.O., 7. Srinagar H.O., 8. RSPO S.O., 9. Trikuta Nagar 5.0., 
10. Vinayak Bazar S.O., 11. Lakhanpur S.O., 12. Reasi S.O., 
13. SR Gunj allocated for modernisation of post offices in the 
State. 

Steps have been taken for modernisation of the mail 
services in the J&K State. The Registration Branch of Sorting 
Office in Jammu Railway Mall Service (R.MS Office) has been 
computerised. It Is also proposed to further modernise the 
Jammu RMS during this current financial year. Speed Post 
Services have been extended to District Headquarters 
Pulwama, Baramulla, Anantnag, Sopore, Akhnoor and Kathua. 
ESMOs are proposed to be Installed in Baramulla, Sopore, 
Pulwama and Anatnag. ESMD has also been installed at 
Rajouri H.D. for swift transmission of money orders in Pconch 
and Rajouri. 

Statement 

Ta'l1et for opening of Extra Departmental Branch Post 
Offices and Sub Post OffIces during Annual Plan 2000-2001 

SLNo. Name of 
Circle 

2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Delhi 

5. GuJarat 

6. Haryana 

Extra Departmental 
Branch Offices 

(EDBOs) 

3 

15 

30 

75 
, 

04 

20 

15 

7. Himachal Pradesh 07 

Departmental 
Sub Offices 

(DSOs) 

4 

2 

3 

7 

2 

3 

2 
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2 3 4 

8. Jammu & Kashmir 05 

9. Kamataka 21 2 

10. Kerala 04 2 

11. Madhya Pradesh 40 3 

12. Maharashtra 60 2 

13. North-East 40 2 

14. Orissa 10 2 

15. Punjab 14 2 

16. Rajasthan 20 2 

17. Tamil Nadu 15 2 

18. Uttar Pradesh 50 3 

19. West Sengal 55 7 

Total 500 50 

Production of C •• hewnut 

110. SHRI P. RAJENDRAN : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the production of cashewnut is fal be-
low the necessity to provide proper employment to cashew 
workers In the country; 

(b) If so, whether the Government have noticed 
huge amount of foreign currency is spent for import of 
cashewnut; and 

(c) if so, the steps taken to Improve the production 
of cashewnut, the amount spent in the last two years and the 
physical achievement made, State-wise? 

THE MINISTER OF STATE iN THE MINISTRY OF 
AGRICUTLURE (SHRI SHRIPAD YASSO NAIK) : (a) and (b) 
Since the production level of cashewnut in the country is be-
low the requirement of the processing sector, raw cashewnut 
Is being imported. During the year 1999-2000 an expenditure 
to the tune of Rs. 1054.00 crores was Incurred for Importing 
about 2.26 lakh metric tonnes of raw cashewnut. 

(c) The Govenment has been Implementing a Cen-
trally Sponsored Scheme on Integrated Development Pro-
gramme of Cashew In India since the Eighth Plan under which 
various activities such as establishment of regional nurser-
Ies, area expansion, rejuvention of old cashew plantations, 
training of farmers, organising demonstrations and publicity 
measures were taken up. The outlay for the Scheme during 

the Ninth Plan Is Rs. 70.00 erores. The State-wise details of 
funds released are given In Statement-I. The achievement in 
cashew production Is given In the Statement-II. 

Statement-I 

Release under Cashew Scheme during IX Plan 

(Rs. In lakh) 

S.No. State Released Made 

1998-99 1999-2000 

1. Andhra Pradesh 83.61 133.29 

2. Goa 170.52 123.78 

3. Karnataka 113.84 121.70 

4. Kerala 89.30 84.98 

5. Madhya Pradesh 48.90 7.00 

6. Maharashtra 690.20 541.36 

7. Manipur 19.75 0.00 

8. Meghalaya 14.30 6.28 

9. Nagaland 9.00 4.30 

10. Orissa 109.02 352.56 

11. Tamil Nadu 183.90 89.26 

12. Tripura 14.30 4.00 

13. West Bengal 0.00 2.00 

14. A&N Islands 0.00 0.00 

15. Pondlcherry 14.45 0.00 

16. Directorate of 99.70 77.89 
Cashew and Cocoa 

Total 1660.79 1548.40 

Statement-II 

Achievement in ProdUction of Cashewnut 

(000 Tonnes) 

S.No. State Production 

1998-99 1999-2000 

2 3 4 

1. Andhra Pradesh 80.00 100.00 

2. Goa 20.00 30.00 
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2 3 4 

3. Karnataka 40.00 60.00 

4. Kerala 130.00 100.00 

5. Maharashtra 85.00 125.00 

6. Orissa 50.00 40.00 

7. Tamil Nadu 35.00 45.00 

8. West Bengal 8.00 8.00 

9. Others 12.00 12.00 

Total 460.00 520.00 

[Trans/atlon1 

Renew of Licences of Sawmills 

111. SHRI CHHATIRAPAL SINGH: Will the Minis-
ter of ENV:RONMENT AND FORESTS be pleased to state: 

(a) whether the licences of sawmills are being re-
newed even after the orders of the Supreme Court; 

(b) If so, the reasons therefor; 

(c) whether the Government have received any 
complaints regarding the renewal of licences of sawmills in 
Uttar Pradesh especially In Bulandshahar and Merrut districts 
two years ago; 

(d) 

(e) 

if so, the action taken in this regard; 

if not, the reasons therefor? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) and (b) licensing of sawmills is a 
subject matter of State Government. Hon'ble Supreme Court 
vide its order dated 4.3.1997 directed closure of all unlicensed 
saw mills, veneer and plywood industries in the State of Uttar 
Pradesh. Ministry is not aware of renewal of licenses of unli-
censed saw mills. 

(c) Ministry is not aware of any complaints regard-
ing the renewal of licenses of saw Mills in Uttar Pradesh es-
pecially In Bulandshahar and Meerut Districts two years ago. 

(d) and (e) Do not arise. 

[En glls h1 
Complaint Regarding DI.trlbutlon of 

Rice .In Calamity Strlken Area. 

112. SHRI GANTA SREENIVASA RAO : Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government have received any 
complaints that rice sent to calamity stricken areas of some 
States has not reached to the affected people and·was sold 
on the way; 

(b) whether there is any exclusive rule and law to 
ensure that material collected for relief purposes reaches the 
calamity stricken areas and affected person; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) This 
Ministry Is not aware of such complaints. 

(b) and (c) There are State ReRef Codes and Manuals 
regarding relief management. The Ministry has also Issued 
guidelines regarding Items of expenditure and norms for re-
lief. The primary responsibility for providing relief to the peo-
ple affected by natural calamities is that of the State Govern-
ment concerned. The ground level distribution of relief is in 
the domain of the State Governments. 

Power Generation Target 

113. SHRI ANADI SAHU : Will the Minister of 
POWER be pleased to state: 

(a) the target fixed for generating more thermal and 
hydro-electric power during 2000-2001; 

(b) whether any private sector participation has 
beQll encouraged to achieve the target; 

(c) If so, the details thereof; 

(d) whether any private sector power project is 
coming up in Talcher Coal belt of Orissa; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) A target for 
additional generating capacity of 2263 MW thermal and 1297 
MW hydro have been planned during 2000-01. 

(b) and (c) Till the end of October 2000, generating ca-
pacity addition of 495.2 MW thermal has been achieved In 
the private sector. \ 

(d) and (e) A 500 MW (2x250 MW) capacity Duburi Ther-
mal Power Project Is Ukely 10 come up In Talchar Coal belt of 
Orissa at an estimated cost of Rs. 219153 lakhs. The project 
received techno economic clearance on 29th April 1999 but 
Is yet to achieve financial closure. 
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Late Delivery of Postcard/Inland Letters 

114. SHRI B.K. PARTHASARATHI : Will the Minis-
ter of COMMUNICATIONS be pleased to state: 

(a) whether the Government are aware of the fact 
that postcard or inland letter takes months together to reach 
the destination; 

(b) If so, whether there is any time limit for reach-
ing the letters at its destination; 

gard? 

(c) 

(d) 

if so, the details thereof; and 

the steps taken by the Government In this re-

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) No, Sir. Efficiency 
of the postal system for transmission and delivery of articles 
including postcard and inland letters is monitored regularly 
and the result is generally satisfactory. Occasional complaints 
are received about delay, non-dellvery of mails including post-
card and inland letters. 

(b) and (c) The following norms have been prescribed 
for transmission and delivery of malls : 

(i) Within the District 

(ii) Within the State 

(iii) Malls for other States 

Within 48 hours after the day 
of posting 

Within 48 to 72 hours after 
the day of posting 

3 to 5 days depending on the 
distance invloved and trans-
port links 

(iv) First Class malls between Within 48 to 72 hours after 
Metro cities the date of posting 

(v) First Class malls Within 48 to 72 hours after 
between State Capitals the day of posting 

(d) Efficiency of the postal system including 
processing, transmission and delivery of malls Is regularly 
monitored. Close coordination is maintained with the trans-
port agencies for timely transmission of mails. Live survey of 
malls is also conducted. Induction of new technology for sort-
ing of malls in major centres of mail concentration is a spe-
cific effort to improve efficiency of the service. 

Special Courts for Violation of Environmental Laws 

115. SHRI NARESH PUGLIA: 

DR. RAMESH CHAND TOMAR: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state : 

(a) whether the Union Govemment and Deihl Gov-
ernment have jointly formulated an action plan for setting up 
of special courts to hear cases of violation of environmental 
laws; 

(b) If so, whether the Government propose to en-
force 'spot fines' and confiscation of assets of offenders to 
check pollution; and 

(c) If so, the details thereof? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) No, Sir. 

(b) and (c) Do not arise. 

Conduct of Sports Organl.altons 

116. SHRI GEORGE EDEN: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Government have any proposal to 
review the sports policy of the country after the bad perform-
ance of the atheletes in the Sydney Olympics; 

(b) if so, the details thereof; 

(c) whether there is any proposal to enquire Into 
the conducts of various sports organisations in the country; 
and 

(d) if so, the details thereof? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(KUMAR I UMA BHARATI) : (a) and (b) To replace the existing 
National Sports Policy Government has prepared a draft Na-
tional Sports Policy In consultation with all the StatefUT Gov-
ernments, National Sports Federation, eminent Sports Per-
sons, Sports .Authority of India, Indian Olympic ASSOCiation, 
Various Ministries/Departments of Central Govt .• Members of 
Parliament, Parliamentary Consultative Committee and other 
various agencies concerned. The salient features of the Policy 
are as under: 

(i) Broadcasting of Sports and achievement of ex-
cellence: 

(ii) up-gradatlon and development of Infrastructure: 

(iii) support to the National Sports Federations and 
other appropriate bodies; 

(iv) strengthening of SCientific and coaching sup-
port to sports: 



187 Written Answ81S 20 November, 2000 To Questions 188 

(v) Incentives to sports p81S0ns; 

(vi) enhanced participation of women, 'ribals and 
IUra I youth; 

(vII) Involvement of the Corporate Sector In sports 
promotion; and 

(vIII) creation of greater awareness to promote sports 
mlndedness in the public at large. 

(c) No, Sir. 

(d) Does not arise. 

MI.lpproprlltlon of Foreign Exehlnge by indian 
Olympic A •• oelltlon 

117. SHRIMATI SHYAMA SINGH: Will the Minister 
of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Indian Olympic Association has 
misappropriated foreign exchange to the tune of crores of 
rupees In the recently held Sydney Olympics; 

(b) if so, whether the Government propose to probe 
the activities of lOA involved in foreign exchange scandal; 
and 

(c) if so, the details thereof and If not, the reasons 
therefor? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(KUMARI UMA BHARATI) : (a) to (c) The allegation regarding 
transfer of Foreign Exchange by the Indian Olympic Associa-
tion in connection with the Sydney Olympic Games has been 
referred to Ministry of Finance for their advice. 

Instaliition of Telephone 

118. DR. N. VENKATASWAMY : Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether any target fixed for Installation of tel-
ephones In rural and urban areas in the country particularly In 
Andhra Pradesh during 2000-2001; 

(b) if so, the details thereof, State-wise; 

(c) whether there Is any difference In the achieve-
ments of telephones in the rural and urban areas; and 

(d) if so. the reasons therefor and the steps taken 
by the Government to remove the disparity? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKOAR) : (a) and (b) Targets 
are fixed for large switching capacity and small & medium 

switching capacity exchanges In the country. The large switch-
ing capacity exchanges are In urtan areas and small & me-
dium switching capacity exchanges generally In rural areas. 
The State-wise details Including Andhra Pradesh are given 
as per statement attached. 

(c) and (d) The telephone connections are being Installed 
progressively in all the States of country in rural & urban ar-
eas depending upon growth rate and waiting list. All efforts 
are made to fully achieve the targets during a financial year. 
NTP'99 envisages to provide telephone connections on de-
mand In the country by 31/312002 and sustain It thereafter so 
as to achieve a teledenslty of 7 by year 2005 and 15 by year 
2010 for urban areas as well as to improve ruralteledenslty 
to 4.0 by year 2010. 

Statement 

State-wise Telephone Connections 
Target for the year 2000-01 

S.No.Name of State Large Small & Total 
Switching Medium 
Capacity Switching 

Capacity 

2 3 ·4 5 

Andhra Pradesh 400000 175000 575000 

2 Assam 45000 10000 55000 

3 Bihar 160000 100000 260000 

4 Gularat 248000 82000 330000 

5 Haryana 110000 40000 150000 

6 Himachal Pradesh 20000 40000 60000 

7 Jammu & Kashmir 38400 11600 50000 

8 Karnataka 325000 100000 425000 

9 Kerala 412500 37500 450000 

10 Madhya Pradesh 120000 30000 150000 

11 Maharashtra 640000 100000 740000 

12 North East 37000 13000 50000 

13 Orissa 72000 2800G 100000 

14 Punjab 125000 125000 250000 

15 Rajasthan 110000 100000 210000 

16 Tamil Nadu 575000 125000 700000 
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2 3 4 5 

17 Uttar Pradesh 384000 106000 490000 

18 West Bengal 337800 107200 . 445000 

19 Delhi 200000 o 200000 

Total 4359700 1330300 5690000 

Note: GuJaral State Includes Dadar Diu, Daman & Nagar Haveli (U.T.) 

Kerala State Include Lakshadweep (U.T.) 

Maharashtra Stale includes Goa and Mumbai. 

North East telecom circle includes Arunachal Pradesh, Manipur. Meghalay. 
Mlzoram, Nagaland and Tripura State. 

Punjab State includes Chandigarh (U.T.). 

Tamil Nadu Stale includes Chennai and Pondicherry (U.T.). 

West Bengal Stale includes Calcutta and Sikkim, Andaman Nicobar State 

Bihar State Includes Jharkhand State. 

Macl1ya Pradesh State includes Chattisgarh State. 

Uttar Pradesh State includes Uttranchal State. 

Decline in Growth Rate of Farm Sector 

119. SHRI G.M. BANATWALLA : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether there is a decline in the growth rate of 
the farm sector; 

(b) if so, the reasons therefor; 

(c) the impact of the decline on the economy in-
cluding the growth rate of GOP; and 

(d) the steps, if any, taken by the Government in 
the situation. 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) to (c) 
Yes, Sir. The growth rate of farm sector declined in th~ year 
1999-2000 due to aberrant weather conditions resulting In 

lower area coverage and lower productivity of various crops 
like ollseeds, coarse cereals, pulses, etc. The impact of the 
decline on the economy is directly reflected in the redu~tlon 
in the growth of value addition by Agriculture Sector, and indi-
rectly in the growth of Manufacturing and Service Sectors due 
to reduction in demand for goods and services and reduced 
supply of raw materials. According to the estimates released 
by Central Statistical Organisation, the gro~h rate of v~lue 
addition by 'Agriculture & Allied Sector' cons~stlng of Agncul-
ture, Animal Husbandry, Forestry and Fishing, at 1993-:4 
prices declined to 1.3% in 1999-2000 as compared to 7.2 Yo 

, II conomy measured In in 1998-99. The growth of the overa e 
terms of GOP declined to 6.4% in 1999-2000 from the level of 

6.8% in 1998-99 at 1993-94 prices. 

(d) To increase production and productivity In the 
farm sector, the Government is Implementing centrally spon-
sored Integrated Cereal Development Programmes In rice/ 
wheat/coarse cereals Based Cropping System Area, National 
Pulse Development Project, Oilseeds Production Programme 
and Technology Mission on Cotton etc. Under these pro-
grammes/project, Incentives are provided to farmers for use 
of high yielding varieties of seeds, application of Integrated 
Pest Management, propagation of scientific water manage-
ment including micro irrigation and use of improved farm im-
plements. Research is also being continuously undertaken to 
develop improved technologies so as to enhance the produc-
tivity and production of food grains in India. Field demonstra-
tions on farmers' holdings including training of farmers and 
farm labourers is being organised for effective transfer of tech-
nology. 

[Translation] 

Thermal Plant at North Karanpura 

120. SHRI NAGMANI : Will the Minister of POWER 
be pleased to state : 

(a) whether the Prime Minister had laid foundation 
stone of a thermal power plant at North Karanpura, last year; 

(b) if so, the time by which the work on this thermal 
plant is likely to be started; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) Yes, Sir. The 
foundation stone of a thermal power plant was laid by the 
Hon'ble Prime Minister at North Karanpura on 6.3.1999. 

(b) Site specific studies and investigations are pres-
ently under progress and feasibility report Is under prepara-
tion. Subject to timely linkages/clearances and funding tie up, 
the project is likely to be started during the Xth Plan period. 

(c) In view of above, does not arise. 

Budget for Rural Electrification Corporation 

121. SHRI P.R. KHUNTE : Will the Minister of 
POWER be pleased to litate : 

(a) whether budget outlay for Rural Electrification 
Corporation for the years 1998-99 and 1999-2000 has been 
sharply curtailed in comparison to the last year; 

(b) if so, the reasons and Its justification therefor; 
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(c) whether Maharashtra, Madhya Pradesh, 
Gujarat, Bihar and Rajasthan would be highly affected due to 
decline In plant outlay; and 

(d) if so, the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) and (b) Gov-
ernment has provided a budgetary support of Rs. 430 crore 
to Rural Electrification Corporation (REC) during the year 
1999-2000 under Normal Programme and Rs. 175 crores 
under Minimum Needs Programme for carrying out RE works 
in the country. Year-wlse details of budgetary support given 
by the Government to Rural Electrification Corporation (REC) 
for the period 1997-98 to 1999-2000 are given as under: 

Rs. In crores 

Year Normal· MNP# 

1997-98 348 175 

1998-99 450 175 

1999-2000 430 175 

• Budgetary suppon Including equity from MOP 

1# Funds outlay approved under Minimum Needs PrograMme (MOF) 

It will be seen therefore that there has not been any 
sharp curtailment in the outlay. 

(c) and (d) In view of the above, question does not arise. 

H.T.M.S. on Oelhl-Jaipur National Highway 

122. DR. JASWANT SINGH YADAV : 

SHRI SURESH RAMRAO JADHAV : 

Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Government propose to Install 
Highway Traffic Management System (HTMS) on Delhl-Jalpur 
National Highway; 

(b) If so, the details in this regard; 

(c) the expenditure likely to be incurred thereon; 
and 

(d) the extent to which accidents are likely to be 
checked after the installation o~ this modern technique? 

THE MINISTER OF STATE OF THE MINISTRY OF 

ROAD TRANSPORT AND HIGHWAYS (MAJOR GENERAL 
(RETD.) B.C. KHANDURI) : (a) to (c) Yes, Sir. A project to 
Install Highway Traffic Management System on Kotputn-Amer 
Section of National Highway-8 to facilitate and monitor traffic 
movement has been approved by National Highways Author-
ity of India and awarded to MIs. Siemens through global com-
petitive bidding at a cost of Rs. 17,52,50,007.00. 

(d) Since such a system is being installed in the 
country for the first time, it would be difficuh to estimate the 
extent to which accidents would be checked. 

[English] 

Counter Guarantee for Mangalore Power Project 

123. SHRI G.S. BASAVARAJ : 

SHRI G. MALLIKARJUNAPPA : 

Will the Minister of POWER be pleased to state: 

(a) whether the Government had sought certain 
clarifications from Government of Kamataka on the Mangalore 
Power Project for conSidering the issue of a counter guaran-
tee; 

(b) if so, whether the Government have received 
any communication from the Government of Karnataka in this 
regard; 

(c) If so, the action taken by the Government in 
this regard; and 

(d) if not, the reasons for delay in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) Yes, Sir. Vide 
a letter dated 3rd January, 2000 addressed to the Govern-
ment of Karnataka (GOK), Ministry of Power (MOP) had com-
municated the decision of the Central Government to issue 
counter guarantee to the 1013.2 MW Mangalore Power Project 
subj€ct to certain conditions. The draft counter guarantee and 
draft tripartite agreement document were also sent to GOK 
on 14.1.2000 for comments. 

(b) A partial response of GOK to the letter dated 
3.1.2000 of MOP was received In the Ministry of Power (MOP) 
vide GOK's letter dated 13.7.2000. 

(c) After examining the reply dafttd 13.7.2000 of 
GOK, MOP has again written to them on 2.8.2000 stating that 
certain actions stipulated in the conditions prescribed for is-
sue of counter guarantee were still required to be complied 
with by GOK before the project could be processed further for 
issue of counter guarantee. The GOK were also requested to 
expedite their commments on the draft counter guarantee and 
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tripartite agreement documents. The response of the GOK is 
stili awaited. 

(d) Does not arise. 

Out of Order Telephone Lines in Delhi 

124. SHRI ADHIR CHOWDHARY : Will the Minister 
of COMMUNICATIONS be pleased to state: 

(a) whether faults occur frequently in telephone 
lines for the last three years in Delhi in general and in Sector-
8 in Rohlni In particular; 

(b) If so, the reasons there!or; 

(c) whether the Government are aware that the 
fault In telephone lines in the above area, once put in order, 
soon goes out of order; 

(d) If so, the number of complaints from the above 
area lying unredressed presently and since when; 

(e) the specific reasons for not removing the fault 
permanently; and 

(f) the time by which the above complaints are 
likely to be redressed? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) to (f) The infor-
mation Is being collected and will be laid on the Table of the 
House. 

Prohibition of Storage of Hazardous Chemicals 

125. SHRI SULTAN SALAHUDDIN OWAISI : Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 

state: 

(a) whether the Coastal Regulation lonal Notifi-
cation of the Government prohibits storage 01 hazardous 
chemicals within the CRl; 

(b) If so, whether the Governm~nt have p~rmitted 
storage of these products within the eXisting port limit under 

notification; 

(c) If so, whether Andhra Pradesh Government has 
requested the Union Government for environmental clearance 
for handling and storage of petroleum products within CRZ In 

the case of minor ports; and 

(d) if so, the action taken or proposed to be taken 

in this regard? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) Yes, Sir. 

(b) Paragraph 2 (II) of the Coastal Regulation lone 
Notification (CRZ), 1991 as amended from time to time, pro-
hibits storage of hazardous substances in the CRl. However, 
as per the proviso to Paragraph 2 (II), storage of 14 specified 
petroleum products Is permissible In the CRl. 

(c) and (d) The State Government of Andhra Pradesh 
had requested the Union Government to delegate powers to 
the State Government for Issuing environmental clearance 
lor such storages located within minor ports. This request was 
not acceded to by the Union Government. 

126. SHRI T. GOVINDAN : Will the Minister of EN-
VIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government propose to allow the 
lorest land to Travancore Devaswam Board in Kerala for the 
Sabarimala Development Project; and 

(b) if so, the details thereof? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) and (b) The Government of Kerala 
had earlier in 1993 submitted a proposal for diversion of 
115.60-hectares of forest land under Forest (Conservation) 
Act, 1980 for providing amenities to pilgrims of Saba rim ala 
Temple. While this proposal was under process, the State 
Government in December 1995 forwarded another proposal 
involving 20 hectares of forest land for the same purpose. 
The State Government was reque$ted to carry out a study so 
as to minimise any adverse environmental effect of the devel-
opment activity In the area and to prepare a long term Master 
Plan as majority of the forest area formed part of Perlyar 
Tiger Reserve. Despite reminders, the State Government did 
not furnish the required information. Meanwhile, the Ministry 
approved diversion of 0.4225 hectare area in November 1998 
for construction of sewage treatment plant at Chel1yanavottam 
as it was site-specific and for an eco-friendly use of 0.20 hec-
tare for construction of a check-dam at Kunnar for water aug-
mentation and allowed temporary use of 5.00 hectares at 
Pamba for parking facilities In February, 2000. 

A Committee comprising Sh. O. Rajagopal, Hon'ble 
Union Minister of State and Shri Ramesh Chennlthala, M.P. 
has inspected the site on 26th & 27th March, 2000. The Com-
mittee has made detailed observations and suggested action 
on removal of unauthorised constructions and dumped gar-
bage Irom Pamba, preparation of long term detailed master 
plan 01 the entire complex, action plan for pollution control of 
Pamba river. etc. The State Government has been requested 
to formulate a proposal accordingly for fresh consideration of 
the Ministry. 
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Rate of Telephone Instruments 

127. SHRI ANANTA NAYAK: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Government have a proposal to 
make Telephone Instruments available at Iowan reasonable 
rates; and 

(b) il so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRTY OF 
COMMUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) Sir, 
the telephone instruments are mae available as a part of 
initial installation charges. As compared to prevailing market 
rates, the charges levied are very reasonable. 

Bio-Village Scheme 

128. MOHAMMAD SAHABUDDIN : Will the Minis-
ter of AGRICULTURE be pleased to state: 

(a) whether the Government have formulated any 
Bio-village scheme to improve the economic conditions of the 
farmers in the country; 

(b) if so, the details thereof; 

(c) the details of those villages selected/proposed 
to be selected in the first instance; 

(d) whether any workshop has also been started 
for this purpose in the country; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) to (c) 
The Department of Bio-Technology in the Government of In-
dia has sanctioned a project on establishing model Bio-vll-
lages at Mocha-Gorser near Porbander, Gujarat. The Central 
Salt and Marine Chemicals Research Institute (CSMCRI), 
Bhavnagar is the lead implementing agency of the project. As 
per the objective, training programmes have been organized 
to benefit the villagers through biotechnologlcallnterventlons 
like promotion and use of biofertillzers, blo-pestlcldes, blo-
gas and also popularisation of plantations like Jojoba, 
Jatropha, Salvadora and Shankhpushpl particularly on waste-
lands. 

Basad on the success of establishing bio-vlllage at Mo-
cha-Groser, the projects are proposed to be developed In 
Madhya Pradesh, Rajasthan and West Bengal where the 
Department of Biotechnology will provide technical advice. A 
total outlay of Rs. 8.08 lakhs exists for this pilot project during 
2000-2001. 

(d) to (f) No workshop has been organised on this as-
pect. However, the Department of Blo-technology has con-
suned a number National Institutions In formulating this project. 

Telecom Facllitle. 

129. SHRI BASU DEB ACHARIA : Will the Minister 
of COMMUNICATIONS be pleased to state: 

(a) the number of persons having telephone con-
nections and cellular telephones at present In the country, 
each separately; 

(b) the details of comparative figures with other 
Asian countries; and 

(c) the steps taken by the Government to provide 
more such facilities in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) The number of 
telephone connections and Cellular telephones as on 30/9/ 
2000 In the country are: 

(i) 

(iI) 

Telephone Connections 

Cellular Telephones 

28217798 

2623656 

(b) The details for Asian countries including India 
as per the year 1998 are given in the statement attached. 

(c) The Ninth Ave Year Plan (1997-2002) of De-
partment of Telecommunication envisages to provide tel-
ephone connections on demand In the country by 31/0312002 
with the partiCipation of private sector complementing the ef-
forts of the Department. 

Statement 

Details of Telephone Connections and Cellular Phones In 
Asian Countries for the year 7998 

(Reference to World Telecommunication 
Development Report - ITU 1999) , 

S.No. Name of Country Telephone Cellular 
Phones Connections 

2 3 4 

Afganistan 29000 

2 Armenia 558000 7000 
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2 3 4 2 3 4 

3 Azerbaijan 680200 65000 32 Oman 220000 103000 

4 Bahrain 157600 92100 33 Pakistan 2757000 202000 

5 Bangladesh 378000 75000 34 Philippines 2700000 1595000 

6 Bhutan 10400 
35 Qatar 150500 65800 

36 Saudi Arabia 2878100 627300 
7 Brunei Darussalam 77700 49100 

37 Singapore 1777900 1094700 
8 Cambodia 24300 61300 

38 Sri Lanka 523500 174200 

9 China 87420900 23863000 
39 Syria 1463000 

10 D.P.R. Korea 1100000 40 Taiwan-China 11500400 4727000 

11 Georgia 628800 60000 41 Tajikistan 221300 400 

12 Hongkong SAR 3729200 3174400 42 Thailand 5037500 1957200 

13 India 21593700 1195400 43 Turkmenistan 354000 3000 

1065800 
44 United Arab Emirates 915200 493300 

14 Indonesia 5571600 
45 Uzbekistan 1536700 16800 

15 Iran (I.R.) 7355000 390000 
46 Vietnam 2000000 187000 

16 Iraq 675000 
West Bank and Gaza 167300 47 40000 

17 Israel 2819000 2147000 
48 Veman 220300 18000 

18 Japan 63580000 47285000 
[Translation] 

19 Jordan 510900 70500 CI.anlng of Vamuna River 

20 Kazakhstan 1775400 29700 130. SHRI JAI PRAKASH : Will the Minister of EN-

20088500 14018600 
VIRONMENT AND FORESTS be pleased to state: 

21 Korea (Rep.) 

427300 250000 
(a) whether the Government have released funds 

22 Kuwait to M.C.D., Deihl, for construction of toilets In order to keep the 

354600 1400 Vamuna River clean; 
23 Kyrgystan 

28500 6500 (b) If so, the details of the funds sanctioned during 
24 Lao P.D.R. the last three years; 

25 Lebanon 620000 500000 
(c) whether the Government have received loan 

26 Macau 173900 75500 from a Japanese Bank for the purpose; 

27 Malaysia 4384000 2200000 (d) If so, the details thereof; and 

Maldives 20000 1600 (e) the time by which the construction work is likely 
28 to be completed? 

Mongona 87300 2000 
29 THE MINISTER OF ENVIRONMENT AND FORESTS 

229300 8500 (SHRI T.R. 8AALU) : (a) No, Sir. 
30 Myanmar 

31 Nepal 194000 (b) and (e) Does not arise. 
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(c) and (d) Government have received a loan of Yen 
17.77 billion from the Japan Bank for International Coopertion 
for pollution abatement of river Yamuna under the Yamuna 
Action Plan which Is under Implementation since 1993. Un-
der this Plan, works have been taken up In 6 towns 
(Yamunanagar, Karnal, Panipat, Sonepat, Gurgaon & 
Farldabad) of Haryana and 8 towns (Saharanpur, 
Muzzaffarnagar, Ghaziabad, NOIDA, Vrindavan, Mathura, 
Agra & Etawah) of Uttar Pradesh besides Delhi. The Plan 
Includes such works as interception & diversion of sewage, 
sewage treatment plants, low cost toilets, crematoria and river 
front development. 

Incentives to Hydro Power Projects 

131. KUMARI BHAVANA PUNDLIKRAO GAWALI : 
Will the Minister of POWER be pleased to state: 

(a) whether Hydro-Power Projects are cost effec-
tive and popular source of power; and 

(b) if so, the steps taken by the Government to pro-
vide Incentives to hudro-power projects to develop the power 
capacity in the country partlculary in remote and hilly areas 
during the last three year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) Hydro is a 
clean source of energy besides being cost effective in the 
long run. 

(b) The Government of India has taken various 
steps for developing the hydro potential in the country spe-
cially located in the remote and hilly areas. A policy on Hydro 
Power Development has been announced In August, 1998 to 
give impetus to hydro development by addressing the vari-
ous issues that led to the decline of share of hydro power in 
the last three decades. Among the various steps taken to ac-
celerate hydro development are (i) tarffic for hydro projects 
has been rationalised; (Ii) procedures for transfer of techno-
economic clearance have been simplified; (iii) the ceiling lim-
Its for techno-economic clearance by CEA for hydro power 
projects on MOU route has been enhanced and notified; (iv) 
a mechanism to cover geological risks has been evolved; and 
(v) small hydro projects UiJto 25 MW capacity have been trans-
ferred to the Ministry of Non-Conventional Energy Sources. 
As against the existing hydel capacity of 2425 MW under the 
Central Sector, Government has sanctioned 6 hydroelectric 
projects with a capacity of 1265 MW for commissioning dur-
ing the1 Oth Five Year Plan. Advance action In respect of hydel 
projects Involving more than 20,000 MW capacity has also 
been Initiated for capacity addition during the 11 th Five Year 
Plan and beyond. The Government is also taking steps to 
accelerate the process and survey and investigation of· the 
new hydroelectric sites with a view to create a sheltof projects 
which could be taken up for execution. 

Survey by GSI Maharashtra 

132. SHRI NAMDEO HARBAJI DIWATHE : Will the 
Minister of MINES be pleased to state: 

(a) whether any survey has been conducted by the 
Geological Survey of India In Maharashtra during the last three 
years; 

(b) if so, the details of the minerai reserves found 
there; and 

(c) the action taken in respect of the survey of min-
erai reserves in Vidarbha region of Maharashtra? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (SHRI JAISINGRAO GAIKWAD PATIL) : (a) Yes, Sir. 

(b) The following are the details of the mineral re-
serves found in Maharashtra. 

Gold: The mineral is investigated in Pular (W), Kolari, 
Bhaonri and Ranmangli area, Parsori (W), Parsori (E) Bhaonri, 
Kalla Pahar area and Kitar-Marupar block in Nagpur and 
Bhandara districts. In Kitarl-Marupar block 1.19 mt of ore con-
taining 1.33 gft gold, 1.33% Copper, and 3.65 gft. silver have 
been estimated. In Parsori (W) Gold ore reserves of 1.0 mt 
are estimated, with tenor of 1.7 gft. In Kitari-Kheri blocks esti-
mated ore reserves of gold are 57000 tonnes with an aver-
age gold content varying from 0.90 to 2.58 gft. 

Manganese: In Parsoda block at Nagpur district a re-
serves; of 0.178 mt of Mn ore is estimated. 

Coal : The regional exploration for coal in Bahminl-
Palasgaon and Rajura-Manikgarh block in the south-eastern 
part of Wardha Valley coalfield, Chandrapur district, 
Maharashtra estimated a total 'Indicated reserve of 319.24 
m. tonnes and 167.54 m. tonnes respectively. 

(c) GSI during 2000-2001 have mounted following 
programmes in Vidarbha region in respect of mineral survey. 

1 . Specialized thematic mapping in Sausar fold 
belt in Bhandara, Nagpur district for structural and mineral 
appraisal/reserves. 

2. Geochemical Survey for gold, and copper in 
Nagpur Bhandara and Gondla district. 

3. Exploration for. manganese ore In Goguldoh 
area Nagpur district. 

4. Search for kimberlite in Chandrapur and 
Gadchiroli district. 
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(English] 

Construction of Building of Telephone Exchange 

133. SHRI MAHBOOB ZAHEDI : Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the Government have any proposal for 
technical development and upgradatlon of Kalna telephone 
exchange under Katwa region of West Bengal; 

(b) if so, the details thereof; 

(c) whether a land belonging to PWD, West Ben-
gal can be made available for building a suitable infrastruc-
ture for the purpose; 

(d) if so, the steps proposed to be taken by the 
Government in this regard; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) Yes, Sir. 

(b) Kalna under Katwa region is a digital electronic 
exchange which has been upgraded from equipped capacity 
of 3000 lines to 4000 lines. 

(c) Yes, Sir. 

Districts 

Shekhpura 

Lakhisarai 

Begusarai 

Jamui 

Number of Villages 
without telephone facility 

75 

80 

118 

125 

All the villages in the said districts are planned to De 
covered during the current financial year. 

{English] 

Universal Service Obligation Fund 

135. SHRI PAWAN KUMAR BANSAL: Will the Min-
ister of COMMUNICATIONS be pleased to state: 

(a) whether there Is a proposal to establish a Uni-
versal Service Obligation Fund to generate resources tor pr~
vi ding access to telecommunications to remote and unprofit-

able areas; and 

(b) if so the details of the scheme In this regard 
, .' lementing the same? and the reasons for the delay In Imp 

(d) The case regarding allotment of land belong-
ing to PWD West Bengal for telecom building was taken up 
with District Magistrate Burdwan who has further taken up 
with Joint Secretary PWD GoV!. of West Bengal recently. 

(e) Does not arise in view of (d) above. 

{Translation] 

Telephone Facility 

134. SHRI RAJO SINGH: Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) the number of villages without telephone facil-
ity in Shekhpura, Lakhisarai, Begusarai and Jamui districts of 
Bihar; and 

(b) the number of villages in these districts where 
the said facility is proposed to be provided during 2000-2001, 
location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) The 
number of villages without telephone facility In Shekhpura, 
Lakhlsarai, Begusaral and Jamui districts of Bihar and the 
number of villages proposed to lie provided with telephone 
facility in these districts rto..i'~ilg 2000-2001 are as under: 

No. of Villages propCJsed to be provided 
with telephone facilily during 2000-2001 

75 

80 

118 

125 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) Sir, un-
der the New Telecom Policy, 1999, the Government Is com-
mitted to pray"'. access to all people for basic telecom serv-
ices at affordable and reasonable prices and seeks to achieve 
the following Universal Service Objectives:-

i. Provide voice and low speed data service to 
balance 2.9lakh uncovered villages in the coun-
try by the year 2002. 

il. Achieve internet access to all district headquar-
ters by the year 2000. 

iii. Achieve telephone on demand in urban and 
.. ral areas by 2002. 
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The resources for meeting the Universal Service Obli-
gation would be raised through the impOSition of a Imlversal 
access levy, which would be a percentage of the revenue 
eamed by all the operators under various licenses. This per-
centage is to be decided by the Government in consultation 
with the Telecom Regulatory Authority of India (TRAI). 

A consultation Paper on the subject of Universal Serv-
ice Obligation was released by the TRAI on 3.7.2000. The 
TRAI had sought inputs on the consultation paper (which is a 
public document and is also available on the internet) from 
various stakeholders, including service providers, consum-
ers and other organisations and Financial Institution etc. The 
matter is presently being examined by TRAI and the Govern-
ment will take a final decision on it after receiving formal rec-
ommendations from the TRAI. 

[Translation} 

Production of Fruits and Vegetables 

136. SHRI RAMCHANDRA BAINDA : Will" the Min-
ister of AGRICULTURE be pleased to state: 

(a) whether the Union Government provide funds 
to the States to augment the production of fruits and vegeta-
bles; 

(b) if so, the funds allocated to each State during 
the last three years and for the year 2000-2001 ; 

(c) whether there is an ample scope of augment-
ing the production of fruits and vegetables In Haryana; 

(f) Does not arise. 

(d) if so, whether the Union Government have for-
mulated any concrete plan or programme for providing any 
assistance to fruit growing States; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) and (b) 
Yes, Sir. The details of funds allocated to different States dur-
ing the last three years for the development of fruits and veg-
etables including Root & Tuber crops are given In the state-
ment. 

(c) to (e) Yes, Sir. The Union Government has formu-
lated (i) Centrally Sponsored Scheme for Integrated Devel-
opment of Fruits and (II) Central Sector Scheme on Integrated 
Development of Vegetables including Root & Tuber Crops for, 
implementation during the Ninth Plan with an outlay of Rs. 
125.00 crores and Rs. 43.84 crores respectively. The schemes 
provide assistance to the State Governments including 
Haryana for activities like production and distribution of qual-
ity pianting material, area expansion, productivity improve-
ment programmes, training of farmers, on farm handling, 
mechanisation, demonstration, establishment of TIssuelLeaf 
Analysis Laboratories, Pland Health Clinics, Disease Fore-
casting Units etc. With effect from the year 2000-01, the State 
Governments have been given the option to Include the rel-
evant components, which they consider to be of priority, In 
their Work Plan under the Centrally Sponsored Scheme on 
Macro Management in Agriculture - Supplenentationl 
Complementation of State's Efforts through Work Plans. 

Statement 

Details of Allocation under Fruits and Vegetables Schemes to different States 

(Lakh Rs.) 

SI.No. State Funds Allocated for Fruits Funds Allocated for 
Vegetables Crops including R & T 

1997-98 1998-99 1999-00 2000-01 1997-98 1998-99 1999-00 2000-01· 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 71.37 132.06 114.06 33.72 12.00 7.50 
, 
19.50 

2. Arunachal Pradesh 26.60 37.27 55.27 11.68 3.75 3.75 14.25 

3. Assam 15.21 45.83 45.83 8.72 4.55 3.55 12.55 

4. Bihar 71.72 111.97 101.97 8.20 23.00 15.00 33.00 
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5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

Written AnswelB 

2 

Goa 

Gularat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Wesl8engal 

A & Nisland 

Chandlgarh 

D & N Haveli 

Delhi 

Daman & Diu 

Lakshadweep 

Pondlcherry 

Total 

3 

4.01 

76.26 

34.80 

41.34 

135.50 

83.59 

53.64 

108.23 

127.49 

67.28 

10.53 

7.62 

53.60 

327.70 

30.00 

40.70 

10.30 

80.06 

15.35 

90.39 

83.96 

11.30 

11.00 

4.84 

4.86 

4.87 

10.90 

3.00 

1718.02 
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4 

11.90 

1'15.61 

84.81 

84.00 

143.81 

179.71 

94.16 

133.46 

194.54 

95.58 

21.85 

22.13 

73.55 

332.86 

49.08 

80.22 

16.79 

133.03 

31.90 

122.84 

93.10 

14.69 

1.00 

6.62 

5.90 

8.20 

14.09 

8.01 

2500.03 

5 

11.90 

115.61 

94.81 

71.00 

104.41 

200.17 

94.56 

112.06 

204.64 

77.58 

21.85 

40.13 

59.70 

335.11 

49.0B 

BO.62 

55.79 

148.03 

31.90 

122.44 

93.10 

14.69 

1.00 

6.62 

5.90 

8.20 

14.09 

8.01 

2500.11 

6 

4.92 

12.03 

17.32 

18.21 

24.26 

38.85 

23.70 

16.57 

43.58 

20.28 

12.94 

15.57 

15.49 

30.44 

29.45 

18.87 

11.96 

31.11 

14.09 

33.66 

4.64 

2.35 

0.68 

1.99 

0.95 

2.23 

2.53 

4.12 

515.03 

7 

3.75 

6.50 

8.00 

5.50 

4.00 

14.00 

8.50 

30.00 

14.00 

3.75 

3.75 

3.75 

3.75 

10.50 

10.50 

12.75 

5.55 

10.75 

4.75 

46.00 

11.00 

2.15 

1.50 

1.50 

3.00 

1.50 

0.00 

1.50 

275.50 

8 

3.75 

4.50 

6.00 

3.85 

3.00 

8.15 

8.15 

15.00 

6.00 

3.75 

3.75 

3.75 

3.75 

10.50 

6.00 

6.75 

3.55 

7.75 

5.25 

18.00 

9.00 

1.50 

1.50 

1.50 

3.00 

1.50 

0.00 

1.50 

180.50 

To Questions 

9 

14.25 

18.00 

18.00 

14.35 

13.50 

29.15 

53.15 

39.00 

19.50 

14.25 

14.25 

14.25 

14.25 

37.50 

18.00 

18.75 

14.05 

19.75 

18.75 

33.00 

24.00 

4.50 

6.50 

6.00 

14.50 

4.50 

0.00 

6.00 

581.00 
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(Engnsh] 

Construction of Alleppy By-Pass 

137. SHRI V.M. SUDHEERAN : Will the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to state: 

(a) whether the construction of Alleppy by-pass 
Phase-II has been delayed for a long time; 

(b) If so, the reasons therefor; and 

(c) the steps taken by the 30vernment in this re-
gard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJOR GENERAL 
(RETD.) B.C. KHANDURI) : (a) to (c) Construction of Alleppy 
bypass (total length 7.58 kms.) Is proposed to be done in two 
phases. The work on phase-I Is in advanced stage and is 
expected to be completed by March 2001. Land Acquisition 
for the work under Phase-II (length 3.85 kms,) of bypass has 
already been completed. Construction work of Phase-II by-
pass is proposed to be taken up under Build Operate and 
Transfer (B.O.T.) scheme for which techno-feasibility study Is 
in advanced stage of finalisation by the consultants and the 
State P.W.D. 

[Translation] 

Content of Iodine in Rock Salt 

138. SHRI MAHESHWAR SINGH: Will the Minister 
of MINES be pleased to state: 

(a) whether the Government have conducted any 
survey to ascertain the presence of adequate content off Iod-
ine in rock salt in Orang area of Mandi district of Himachal 
Pradesh; 

(b) if so, the details thereof; 

(c) whether the Government have decided to Initi-
ate this survey after finding adequate content of iodine in the 
rock salt there; and 

(d) If so, the date on which the decision to conduct 
the survey was taken and the progress made so far in this 
direction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (SHRt JAISINGRAO GAIKWAD PATIL) : (a) to (d) The 
samples of lOck saltfrom Orang area, Mandi District, Himachal 
Pradesh have been analysed. However, the results of chemi-
cal analysis have not yielded any content of Iodine. 

ElectrHlcation of Villages 

139. SHRI MANSINH PATEL: Will the Minister of 
POWER be pleased to state : 

(a) 
so far; 

the number of villages electrified in the country 

(b) the total quantity of electricity consumed in 
these villages; and 

(c) the other steps taken to improve the pOSition of 
electrification in villages? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) 507216 vil-
lages have been reported to be electrified by the end of Sep-
tember, 2000 as against 5,87,258 inhabited villages in the 
country as per 1991 census. 

(b) Specific information regarding total quantity of 
electricity consumed in these villages is not available. 

(c) The steps taken to improve the position of elec-
trification in villages Include funding of programmes of village 
electrification and pump set energisation by the Rural Electri-
fication Corporation (REC) with support from the Government 
of India. In addition, REC Is financing investments in the ar-
eas of System Improvement and Small Generation. State Elec-
tricity Boards are being assisted by the REC to look at the 
entire rural distribution system in a designat6d geographical 
area in an Integrated manner so as to Identify the existing 
inadequacies and draw up a plan for their removal in a time 
bound manner by way of realigning and strengthening the L T 
distribution network and installation of energy meters, wher-
ever required. 

(English] 

Killing of Tigers 

140. SHRIMATI RENUKA CHOWDHURY: 

SHRI Y.V. RAO : 

SHRI MADHAVRAO SCINDIA : 

SHRI SUSHIL KUMAR SHINDE : 

Will the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state : 

(a) whether attention of the Government has been 
drawn to the news-item captioned "Tiger Skins at throw-away 
prices in A.P." appearing In the 'Indian Express' !Bted Octo-
ber 16, 2000; 

(b) if so, whether the Government have conducted 
an Inquiry into the reported killings of tigers in the Srisailam-
Nagarjuna Sagar Tiger Project; 

(c) if so, the findings thereof; 
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(d) whether any officials of the wildlife and forest 
department have been involved In the skinning of tigers; and 

(e) If so, the details thereof alongwlth action taken 
against them? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) and (b) Yes, Sir. 

(c) The Chief WIId"fe Warden of Andhra Pradesh 
has informed that there were two incidences of poaching of 
tigers in the State during the current year. The enquiries, how-
ever, have not corroborated the incidence about the sale of 
tiger skin and claws at Atmakuru. The population of tiger in 
the Srlsallam-Nagarjunasagar TIger Project had declined af-
ter 1989 but in recent years, the population has increased 
from 34 in 1995 to 51 in 1999 due to improved management. 

(d) No, Sir. 

(e) Does not arise. 

[Translation] 

Revival of Power Projects 

141. SHRI-ZORA SINGH MANN: 

SHRI NAWAL KISHORE RAI : 

Will the Minister of POWER be pleased to state: 

(a) whether the Government have chalked out any 
plan for the revival of the power projects In the country; 

(b) if so, the power-generation capacity out of the 
total Installed capacity required to be revived; 

(c) the estimated cost worked out in this regard: 

and 

(d) the additional quantum of po~er lI~ely to be 
generated in the country on completion of thiS proJect? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) and (b) Yes, 
Sir. 1124 MW thermal capacity which Is presently under long 
shut down, is required to be revived. 

(c) The estimated cost to revive the above thermal 
units has been worked out to be about Rs. 807 crores. 

(d) 1124 MW additional capacity Is Ukely to be avail-
able for generation after the revival of these units. 

[English] 
Money Order Cost 

BRAHMANAIAH : Will the Minister of 142. SHRI A. . 
COMMUNICATIONS be pleased to state. 

(a) the present cost of money order and the rea-
sons for the high cost; 

(b) whether the Govemment propose to reduce the 
cost of money order; 

(c) If so, the details thereof; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) Aa per 1999-
2000 (Projection) the cost of handIng one money order Is Rs. 
36.23. The high cost 01 money order Is due to Increase In cost 
of operation and other expenses. 

(b) and (c) The traditional system of mnney order trans· 
mission Is being replaced by electronic transmission through 
V-Sat In order to reduce the cost of transmission. 

(d) 
(c) above. 

[Translation] 

Does not arise In view of reply to parts (b) and 

Central A •• I.tanc. Sought by Stat •• 

143. SHRI A. VENKATESH NAIK : 

SHRI KALAVA SRINIVASULU : 

Will the Minister of AGRICUL TU RE be pleased 
to state: 

(a) whether State Governments have requested 
the Union Government to provide Central assistance In addi-
tion to Calamity Relief Fund to undertake reHe1 work In their 
respective States during the last three years; 

(b) If so, the details of demands made by each 
State particularly In case of Karnataka; 

(c) the extent to which the demands of State Gov-
ernments have been accepted by the Union Govemment; and 

(d) the amount of addl1lonal aSSistance provided 
to each State during the above period against their demands? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSa NAIK) : (a) to (d) 
The primary responsibility for providing reUef to the people 
affected by natural calamities Is that of the State Government 
concerned. The Government of India only supplements the 
efforts of the State Government by providing additional 
resources In accordance WIth the recommendations of the 
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Finance Commission appointed from time to time. As per the Ity Relief (NFCR) for calamities of rare severity. The NFCR 
scheme In force, year-wise allocation from Calamity Relief has been discontinued from 31st March, 2000 on the recom-
Fund (CRF) has been made to the State with contribution by mendation of the Eleventh Anance Commission. A statement 
the Centra and States in the ratio 3:1. In addition to CRF, Indicating the demands made by the State Governments and 
assistance was extended from the National Fund for Calam- assistance provided from the NFCR durtng thelastthree years 

Is as attached. 

Statement 

Demand made by the States In the wake of various Natural Calamities 
/n addition to CRF and ass/stance provided from the NFCR 

(Rs. In Crore) 

S.No. State Amount Demanded by Assistance provided by the 
the State Government Union Government from NFCR 

1997-98 1998-99 1999-2000 1997-98 1998-99 1999-2000 

2 3 4 5 6 7 8 

1. Andhra Pradesh 1159.28 600.00 760.36 32.00 26.50 75.36 

2. Arunachal Pradesh 105.15 200.23 Nil" 13.47 

3. Assam 1001.98 59.90 

4. Bihar 428.82 1003.75 701.26 10.00 11.45 38.18 

5. Goa 

6. Gujartlt 282.Q1 810.65 817.23 Nil" 55.35 54.58 

7. Hatyana 102.00 757.29 Nil· 13.27 

8. Hlmaca.6 Pradesh 458.37 266.06 259.42 10.56 Nil· Nil" 

9. Jammu 5 Kashmir 273.97 214.47 Nil· 73.42 

10. Kamataka 621.55 1352.13 249.95 Nil" 39.78 17.09 

11. Kerala 342.00 1499.63 79.56 Nil" Nil" Nil" 

12. Madhya Pradesh 256.00 251.34 556.88 Nil· Nil" 38.86 

13. Maharashtra 152.34 Nil· 

14. Manlpur 24.00 4.93 

15. Meghalaya 

16. Mlzoram 35.08 , 6.00 

17. Nagaland 

18. Orissa 570.70 445.59 7143.5 54.00 Nil· 828.15 

19. ,Punjab 1140.60 Nil" 
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2 3 4 5 6 7 8 

20. Rajasthan 321.00 959.62 1144.4 Nil" 21.98 102.93 

21. Sikklm 43.92 141.41 5.52 7.67 

22. Tamil Nadu 621.55 25.00 

23. Tripura 30.11 158.80 5.05 5.34 

24. Uttar Pradesh 566.07 2254.30 339.55 Nil" 131.15 16.68 

25. West Bengal 177.00 813.93 750.38 Nil· 66.33 29.52 

• No lunds were released as the calamity was nol considered 01 rare severity and did no! qualify lor assistance under NFCR. 

A.sistance for Development of Agriculture 

144. SHRI SHIVRAJ SINGH CHOUHAN: 

SHRI BRAHMA NAND MANDAL : 

SHRI JAIBHAN SINGH PAWAIYA : 

SHRI KANTILAL BHURIA : 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) the total assistance given to each State for the 
development of agriculture and seed production programmes 
during the last two years, State-wise; 

(b) whether a number of State Governments have 
asked for more assistance for the said purpose during the 
current year; 

(c) 

(d) 

if so, the details thereof; 

the reaction of the Government thereto; and 

(e) the time by which assistance sought by State 
Governments is likely to be provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) Details 
of funds released to all State Governments for the develop-
ment of agriculture and share of seed production programmes 
therein during 1998/99 and 199912000 are given in the state-
ment. 

(b) to (e) There Is a proposal from Government of Andhra 
Pradesh for an additional central assltance of Rs. 5.11 crore 
over and above this year's allocation of Rs. 8.05 crore and 
the previous year's unspent balance of Rs. 5.05 crore for seed 
distribution. This proposal has been forwarded to Ministry of 
Finance for their concurrence. 

Statement 

Details of Funds Released for the Development of Agriculture and for S.ed Production 

S.No. Name of the State Total Release for Agriculture Released for seed production 
Development 

1998-99 1999-2000 1998-99 1999-2000 

2 3 4 5 6 

1. Andhra Pradesh 7540.81 82'7.88 0.00 6.00 

2. Arunachal Pradesh 528.87 592.55 4.20 6.50 

3. Assam 600.7 543.11 0.00 9.65 

Bihar 591.46 519.65 0.00 10.00 4. 

Goa 
237.22 200.07 2.94 12.17 5. 

5364.36 5507.6 10.17 15.00 6. Gujarat 
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2 3 

7. Haryana 2956.85 

8. Himachal Pradesh 1533.7 

9. Jammu & Kashmir 1061.74 

10. Karnataka 9429.92 

11. Kerala 4255.46 

12. Madhya Pradesh 8168.25 

13. Maharashtra 12611.17 

14. Manipur 653.34 

15. Meghalaya 569.21 

16. Mizoram 1408.75 

17. Nagaland 1626.31 

18. Orissa 3599.91 

19. Punjab 3231.31 

20. Rajasthan 10242.02 

21. Slkklm 504.83 

22. Tamil Nadu 6484.51 

23. Tripura 745.81 

24. Uttar Pradesh 12205.96 

25. West Bengal 1445.96 

Total 97598.43 

Protection of Tortol.e. 

145. DR. RAJESWARAMMA VUKKALA : Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether a large number of rare varieties of tor-
toises were recoverd in Andhhra Pradesh recently; 

(b) If so, the details thereof; and 

(c) the action taken to protect the life of tortoises? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BMLU) : (a) to (c) Yes,.Sir. 336 Illegally captured 
tortoises were seized at Gokavaram of East Godavari district 

4 5 6 

2939.4 5.99 13.50 

1240.16 0.00 7.50 

1088.36 0.00 31.38 

8758.48 0.00 23.16 

3181.32 4.50 21.50 

8201.21 15.61 29.26 

12176.94 24.16 18.00 

1125.58 0.00 15.40 

759.02 5.70 b.80 

1311.77 5.33 10.28 

1586.02 9.00 7.20 

4725.85 39.00 51.30 

2960.32 0.00 16.00 

9791.82 8.92 12.04 

560.85 3.82 9.58 

6308.6 0.00 41.92 

1124.08 4.98 11.00 

10738.75 0.00 15.00 

1650.08 0.00 18.00 

95809.47 144.32 417.14 

during transit in an Ambassador car being registration No. 
AHW 3949 by Andhra Pradesh police on 15-10-2000. Out of 
the 336 tortoises seized, 184 were alive and they were re-
leased immediately In the river Godavari. Remaining 152 
tortoises were dead which were buried after Panchnama. A 
case has been registered under Wildlife (Protection) Act, 1972 
and the accused have been remanded in Central Jail as per 
orders of Hon'ble Court. .. 
{Eng/ish} 

Clearence of Roed iJroJects In Kerele 

146. SHRI K. MURALEEDHARAN : Will the Minis-
ter of ROAD TRANSPORT AND HIGHWAYS be pleased to 
state: 
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(a) whether all the 37 proposals of Kerala related 
to sanction of Road Projects have since been cleared by the 
Union Government; 

(b) If so, the details thereof; 

(c) If not, the reasons therefor; and 

(d) the time by which the above proposals are likely 
to be cleared? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJOR GENERAL 
(RETD.) B.C. KHANDURI) : (a) to (d) In the current Annual 
Plan 2000-2001 for Kerala State there Is provision for sanc-
tion of only 29 Road Projects (each costing mora than Rs. 
50.00 lakhs) at an estimated cost of about Rs. 75 croras. Out 
of these 29 road projects, 12 road projects have already bean 
sanctioned at an estimated cost of Rs. 26.70 crores (details 
are given In the attached statemant. One road projects is In 
the process of sanction. Proposals for remaining projects are 
awaited from the State PWD. 

Statement 

List of Road Projects Sanctioned Under Annual Plan 2000-2001 

NH No. 

1. Improvement of Riding Quality 47 

2. Improvement of Riding Quality 17 

3. Improvement of Riding Quality 17 

4. Improvement of Riding Quality 17 

5. Improvement of Riding Quality 17 

6. Improvement of Riding Quality 208 

7. Improvement of Riding Quality 208 

8. Improvement of Riding Quality 47 

9. Improvement of Riding Quality 47 

10. Improvement of Riding Quality 49 

11. Improvement of Riding Quality 47 

12. Improvement of Riding Quality 49 

[Translation] 

Fake NSCs and Postal Orders 

147. SHRI PADAM SEN CHOUDHRY: Will the Min-
Ister of COMMUNICATIONS be pleased to state: 

(a) whether the cases of sale of fake National Sav-
ings Certificates/Postal Orders in Uttar Pradesh have come 

___ to the notice of the Government; 

State : Karale 

Name of works Length in Approx. Ramarks 
Kms/ Cost 
Mts (Rs. In 

crores) .-_ .. _._-------
Km 230-248/875 18.88 3.25 Sanctioned 

Km 292-305 13.00 2.66 Sanctioned 

Km 203/585-215 11.42 2.51 Sanctioned 

Km 29-41 12.00 1.74 Sanctioned 

Km 110-125 15.00 2.59 Sanctioned 

Km 23-33 10.00 1.78 Sanctioned 

Km 66-76 10.00 1.31 Sanctioned 

Km 525-172-538/165 12.99 2.20 Sanctioned 

K m 502/800-514/500 11.70 2.10 Sanctioned 

Km 261-274 13.00 2.20 Sanctioned 

Km 10-20 10.00 2.20 Sanctlonad 
(Trivandrum Bvpass) 

Km 274-286/610 12.81 2.16 Sanctioned 

Total 26.70 

(b) If so, tha details thereof and tha steps proposed 
to be taken by the Governmant In this regard; and 

(c) the action takan against tho~. persons Involved 
In this racket? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) No, Sir. No case 
of sale of fake National Savings Certificates/Postal Orders in 
Uttar Pradesh have come to notice. 
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. (b) and (c) Does not arise In view of reply to (a) above. 

Death of TIger. 

148. SHRI VILAS MUTTEMWAR : 

SHRI NARESH PUGLIA: 

SHRI R.S. PATIL : 

SHRIMATI SHYAMA SINGH: 

Will the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state : 

(a) whether attention of the Government has been 
drawn to the news-item captioned "It's official now, Project 
Tiger is a flop" appearing In the 'Hlndustan Times' dated No-
vember 5, 2000; 

(b) If so, the reaction of the Government thereto; 

(c) whether various schemes of the Government 
such as "Project Tiger" and other connected schemes to save 
the natural resources in the country have proved to be a total 
failure; 

(d) if so, the exact number of tigers died or killed 
during this year; and 

(e) the remedial steps proposed to be taken by the 
Government to save the precious belongings of the country? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BMLU) : (a) Yes, Sir. 

(b) The news Item has completely misquoted the 
Director, Project Tiger for which rejOinders have been sent to 
the Hindustan Times. Project Tiger Is a successful conserva-
tion effort and Government of India Is trying Its best through 
Project Tiger to continuously address the challenges in the 
implementation of the conservation programme. 

(c) No, Sir. 

(d) The details of tigers killed in the current year 
given in statement-I. 

(e) The measures taken by the Government of 
India are in statement-II. 

Name of the State 

Assam 

Kerala 

Madhya Pradesh 

Maharashtra 

Statement-I 

Death of Tiger-2000 

Poaching 

2 

2 

Other causes 

3 

Nil 

Nil 

5 

2 3 

Rajasthan 3 

Uttar Pradesh 

West Bengal 

Andhra Pradesh 

10 

9 

3 (1 In zoo) 

2 

Total 26 11 

Statement-II 

Steps taken by the Government of India 

National Leve' 

1. Setting up of a National Coordination Commit-
tee to control poaching and Illegal trade in wild-
life with enforcement agencies like customs, 
Revenue Intelligence, Indo-Tibetan Border Po-
lice, Border Security Force, Central Reserves 
Police, Coast Guards, State Police, Deputy Di-
rector, Wild"fe Preservation & Scientific Organi-
sation like Zoological and Botanical Survey of 
India. 

2. 

3. 

4. 

5. 

Training Programmes and Workshops have 
been organised to sensitize the above depart-
ments to be proactive in control of trade and 
smuggling of wildlife products. 

A special co-ordination committee with Secre-
tary (E&F), Special Secretary (Home), Direc-
tor, CBI and representative of the Chairman, 
Central Board of Excise & Customs has been 
created to ensure better co-ordination in the 
effors to curb smuggling of wildlife products. 

Central assistance is being provided to State 
Governments to strengthen the protection in-
frastructure Including armed squads, vehicles, 
communication network and co-ordination be-
tween the Park Managers. 

Schems for awards and rewards for outstand-
ing performance and acts of valour has been 
introduced to encourage detection and report-
ing. , 

6. The State Government have been advised to 
strengthen Vigilance and Intensity patrolling. 

7. Launching of public awareness programme to 
Involve Non-Governmental Organisations and 
others for supporting the Government In its ef-
forts towards wildlife conservation. 
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B. Supporting programmes of Institutions and 
NGOs in exploring tiger-trade routes and de-
veloping a forensic identification reference 
Manual for tiger parts and products. 

9. Funds are being provided to the State Govern-
ments for eco-development of the areas to re-
duce the biotic pressure thereon. 

10. Site specific special force In Project Tiger 
Areas. 

11. Special Strike Force all over the country to con-
trol Trade. 

12. Creation of wildlife trade control bureau. 

International level : 

1. 

2. 

(i) 

(ii) 

(iii) 

3. 

4. 

Initiated creation of a Forum of Tiger Range 
Countries, I.e. Global Forum for addressing in-
ternational issues related to tiger conservation. 

To control transboundary trade and effect mu-
tual cooperation in tiger conservation :-

A protocol has been signed with People's 
Republic of China. 

An MoU with his Majesty's Government of 
Nepal has been signed. 

Dialogue with Bangladesh has been initiated. 

Several resloutions at CITES to check illegal 
trade in Tiger parts and products have been 
adopted at India's initiative. 

The Millennium Tiger Conference was held in 
March, 1999. The conference declaration sug-
gested several action for conservation of tiger 
both at national and International level. 

Development of Forest in A.P. 

149. SHRI RAM MOHAN GADDE : Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) the total amount allocated for dev~lopment of 
forest in Andhra Pradesh during the current year, 

(b) the amount released so far: 

c whether the Government propose to help the 
Door :a~mers In disposing of their 30 lakh unsold mango 
upplings In Andhra Pradesh: and 

(d) II so, the details thereof? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) to (d) As pe: the Information received 
from the State Government, Rs. 16,431.99 lakhs have been 
allocated for forest development In Andhra Pradesh under 
the state plan schemes, centrally sponsored schemes, and 
externally-aided projects, etc. for the financial year 2000-2001, 
of which Rs. 14,B64.542 lakhs have been released so far. 
The State Government has decided to utilise the plant mate-
rial available with various departments for Implementing wa-
tershed programmes. 

[Translation] 

Policy for Utilisation of Fund by SEBs 

150. SHRI HARIBHAU SHANKAR MAHALE : 

KUMARI BHAVANA PUNDLIKRAO GAWALI : 

Will the Minister of POWER be pleased to state: 

(a) whether the Government are aware of that 
some State Electricity Boards are compelling Industrial con-
sumers to purchase electricity from the said Boards for their 
own use Inspite of having their own power In their industries; 

(b) If so. the reasons therefor; and 

(c) whether the Government propose to formulate 
any policy so as to avoid the unutllisatlon of crores of rupees 
invested for the generation of their own power due to short 
t&rm policy of State Electricity Boards and power generating 
units of Public Sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) and (b) The 
Ministry of Power has received a complaint from the Indian 
Chamber of Commerce, Calcutta complaining against the al-
leged Insistence by some of the State Electricity Boards on 
mandatory purchase of power a certain percentage of their 
requirement by industrial units having their own captive power. 
Under Section 44 of the Electricity (Supply) Act, 194B. the 
State Electricity Boards (SEBs) are competent to give con-
sent to setting up of captive power plants by various Indus-
tries. This has to be balanced against the need to maintain 
the viability of the tariff structure on account of the social com-
mitment to subsidise supply of Electricity to certain sections 
of the society, rural araas and agricultural sector. 

(c) The Government of India, through a circular 
letter dated October 9. 1995 has advised the State Govern-
ments/State Electricity Boards to encourage setting up of cap-
tive generation plants and to create an Institutional mecha-
nism which allow captive power units an easy entry Into the 
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power sector by quickly clearing captive power applications, 
giving the developers a rational tariff for purchase of surplus 
power by the grid and third party access for direct sale of 
power to other industrial units. 

(English1 

Internet Telephony 

151. SHRI MOINUL HASSAN: 

SHRI BHIM DAHAL : 

Will the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether the Planning Commission has recom-
mended opening of Internet Telephony; 

(b) If so, whether the Government are considering 
the proposal favourbly; 

(c) if so, the details thereof; 

(d) whether the Government propose to grant Ii· 
cence to VSNL, BSNL, MTNL and such public sector ISPs to 
launch Net Telephony; 

(e) if not, the reasons therefor; and 

(f) the time by which a final decision Is likely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) No, Sir. How-
ever, in the highlights of Mid-Term Appraisal of 9th Five Year 
Plan (1997·2002) released by Planning Commission, open-
ing of Internet Telephony has been identified as one of the 
major policy issues that still need to be addressed in the 
Telecom Sector. The main document Is yet to be released. 

(b) to (e) Does not arise in view of (a) above. 

(f) As per the New Telecom Policy (NTP) '99, 
Internet telephony shall not be permitted at this stage. How-
ever, Government will continue to monitor the technological 
Innovations and their impact on national development and 
review this issue at an appropriate time. 

Low Market Capitalisation in MTNL Scrip 

152. SHRI RAMSHETH THAKUR: 

SHRI ASHOK N. MOHOL : 

Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether market value of MTNL scrip at stock 
exchange has declined during the second quarter of current 
year; 

(b) if so, the details thereof and the reasons 
therefor; 

(c) whether the MTNL has expressed serious con-
cern over the low market capitalisation; 

(d) if so, whether the company is considering tak-
ing strategic decisions for improving its performance in fu-
ture; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) to (e) The infor-
mation is being collected and will be laid on the Table of the 
House. 

Groundnut Cultivation 

153. SHRIMATI HEMA GAMANG : Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Union Government have any 
scheme to promote groundnut cultivation in various States; 

(b) if so, the details thereof; 

(c) 
launched; 

the States in which this scheme has been 

(d) Whether the Government are aware that there 
is vast scope for groundnut cultivation in Orissa; and 

(e) If so, the steps laken to Increase the groundnut 
cultivation in Orissa? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) and (b) 
Yes, Sir. Centrally Sponsored Oilseed Production Programme 
(OPP) is in implementation in 25 States to promote the culti-
vation of oilseeds including groundnut. Under the programme 
financial assistance is provided for the critical Inputs like pro-
duction and ~istribution of seeds, distribution of ~eed mlnlkits, 
sprinkler sets, improved farm implements, gypsum/pyrites 
micro-nutrients, rhyzobium culture etc. to the farmers through 
State Gov!. In addition to this, frontline and g~neral demon-
strations are also ornanised on the farmers' fields to dissemi-
nate the improved pouduction and disseminate the improved 
production and protection technologies. 

(c) A list of States where the scheme of Oilseeds 
Production Programme is being implemented is enclosed as 
statement. 
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(d) and (e) The State of Orissa Is already covered un-
der OPP for the development of all the 9 oilseed crops viz. 
Groundnut, Rapesead-Mustard, Sesamum, Niger, Castor, lin-
seed, Sunflower, Safflower and Soyabean. The Scheme is 
being Implementact in the State of Orissa covering 13 selected 
districts which are potential for the cultivation of various oilseed 
crops Including groundnut. During the current year, an amount 
of Rs. 420.00 lakhs has been allocated to the State for Imple-
mentation of the scheme. 

Sm.ment 

List of States where the scheme of Oilseed Production 
Programme (OPP) Is being implemented 

SI.No. State 

1. Andhra Pradesh 

2. Bihar 

3. Gujarat 

4. Haryana 

5. Himachal Pradesh 

6. Jammu & Kashmir 

7. Karnataka 

8. Kerala 

9. Madhya Pradesh 

10. Maharashtra 

11. Orissa 

12. Punjab 

13. Rajasthan 

14. Tamil Nadu 

15. Uttar Pradesh 

16. West Bengal 

17. Goa 

18. Arunachal Pradesh 

19. Assam 

20. Manipur 

21. Meghalaya 

22. Mlzoram 

23. Nagaland 

24. Trlpura 

25. Sikkim 

Production of Rice 

154. SHRI G. PUTTA SWAMY GOWDA: 

SHRI R.S. PATIL : 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) the total production of rice In the country for the 
last three years particularly In the States of Kamataka, Andhra 
Pradesh and Punjab; 

(b) whether there Is steady Increase In the produc-
tion of rice; 

(c) If so, whether there are no takers for thl. rtce 
including Food Corporation of India; 

(d) if so, the steps taken by the Government for 
the procurement of rice in the above States; 

(e) whether some States are advising the farmers 
to switch over to other crops as there is no support price for 
rice; and 

(f) if so, the reaction of the Union Government 
thereto? 

THE MiNISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) and (b) 
The following statement shows the total production of rice in 
the country as also in the States of Karnataka,Andhra Pradesh 
& Punjab for the last three years. 

States Total Production 
(MIlDon tonnes) 

1996-97 1997-98 1998-99 

Karnataka 3.21 3.21 3.60 

Andhra Pradesh 10.69 8.51 11.43 

Punjab 7.33 7.90 7.94 

All India 81.73 82.54 86.00 

(c) to (f) There has been " record produrement of rice 
in the recent years. The total procurement of rice during 1999-
2000 was of the order of 18.21 mltHon tonne. as against 12.53 
mllUon tonnes in 1998-99. As In the past, during the current 
year also the support price for rice has been fixed and the 
procurement so far has reached the level of 8.06 mllHon tonne. 
as against 6.90 mUNon tonnes dUring the corresponding pe_ I 
rtod last year. 
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{Translation] 

Requirement of Seeds 

155. DR. SUSHIL KUMAR INDORA : 

SHRI RAMJI LAL SUMAN: 

Will the Minister of AGRICULTURE be pleased 
tv state: 

(a) whether any estimate has been made by the 
Government in regard to the quantum of annual requirement 
of seeds in the country; 

(b) if so, the details thereof; 

(c) the source through which the said requirement 
is met in the oountry; 

(d) whether the Government have formulated any 
action plan to overcome the dependence on Import so as to 
meet the said requirement; and 

(e) if so, the details thereof? 

THE MINISTER OF S.TATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) and (b) 
Yes, Sir. As per the information gathered from State Govern-
ments, the requirement of certified and quality seed for the 
year 2000-2001 is 96,71,306 quintals. 

(cl The requirement of seed is met through two 
Central Seeds Corporations and 13 State Seed Corporations, 
State Departments of Agriculture. State Seed Farms, Coop-
erative Institutions, private seed companies etc. 

(d) and (e) The country is not dependant on imports to 
meet the seed requirement. Import constitutes a very meager 
portion of certified/quality seed distributed in the country. The 
question of dependence on import does not arise because as 
per existing policy bulk import of any seed may be permitted 
only for two years within which time the concerned seed com-
pany must dilvelop the required production capacity within 
the country. 

In order to increase the availability of certified/quality 
seed and to Increase the Seed Replacement Rate (SRR), the 
Government of India provides assistance to State Govern-
ments for production of seeds and planting material under 
various crop development schemes, such as Integrated Ce-
real Development ProgrammE! on Rice - based Cropping Sys-
tem Areas (ICDP-Rice). Integrated Cereal Development Pro-
gramme on Wheat-based Cropping System Areas (ICDP-
Wheat). Integrated Development Programme for Coarse Ce-
reals, Acceleraged Maize Development Programme, NatlnnQI 
Pulse Development Programme, Oilseeds Production Pro-

gramme, Special Jute Development Programme, Intensive 
Cotton Development Programme, Sustainable Development 
of Sugarcane-based Cropping System, Integrated Develop-
ment of Vegetable Including Root and Tuber Crops, Integrated 
Development of Tropical, Temperate and Arid Fruits, Coconut 
Development Programme, Spices Development Programme 
and Cashew Development Programme. 

(Eng/ish] 

Development of National Highway. on Priority ba.l. 

156. SHRI HARIBHAI CHAUDHARY: Will the Min-
Ister of ROAD TRANSPORT AND HIGHWAYS be pleased to 
state: 

(a) whether the Government have been develop-
ing National Highways on priority basis; 

(b) if so, the amount allocated for Central Road 
Fund (CRF); and 

(c) the amount sanctioned and released for Gujarat 
National Highways? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJOR GENERAL 
(RETD.) B.C. KHANDURI) : (a) Yes, Sir. 

(b) During 2000-2001, the share for development 
and maintenance of National Highways from CRF is Rs. 2010 
crores. 

(c) During 2000-2001, an amount of Rs. 8810.00 
lakhs has been provided for development of National High-
ways & 1950.00 lakhs for maintenance of National Highways 
in Gujarat. 

(Translation] 

RI.e In Price of OMS Milk 

157. SHRI MANIBHAI RAMJIBHAI CHAUDHARY: 
Will the Minister of AGRICULTURE be pleased to state: 

(a) whether the sale of OMS milk has gone to down 
due to hike in its prices; 

(b) if so, whether the Government propose to take 
steps to Increase the sale; and , 

(c) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (DR. DEBENCRA PRADHAN) : (a) Since the 
hike In sale price of OMS milk with effect from 1.3.2000, the 
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sale of milk has gone down as compared to the sale of milk 
before the hike In sale price of milk. 

(b) and (c) The Government have taken the following 
measures to enhance sale of OMS milk: 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Increase In the commission to the concession-
aires & depot agents; 

Any group of consumers purchasing more than 
100 Iltres of milk per day, to be paid Incentive; 

Procedure for issue of home delivery cards has 
been simplified; 

Depot opening and closing time both for morn-
ing and evening shifts have been extended to 
suit the convenience of the consumers; 

New distribution channel of bulk supply has 
been started; 

Area for supply of OMS milk has been ex-
panded; 

Area field officer has been empowered to ap-
point new agents; 

8. Introductlonllaunching of Full Cream Milk; 

9. Introduction of half litre polypack for all kind of 
milk; 

10. Introduction of Publicity Vans In various colo-
nies and in rural areas; 

11. Incentive for sales promotion; 

12. Wide publicity through hand bills, posters, ban-
ners and through PresslNewspapers for, milk 
and milk products; 

13. Training to field staff a:; well as to the produc-
tion staff; and 

14. Organisation of public awareness camp. 

{English] 

Centrally Sponsored Environment ProJects In Slkklm 

158. SHRI BHIM DAHAL : Will the Minister of ENVI-
RONMENT AND FORESTS be pleased to state: 

(a) the details of centrally sponsored environment 
projects launched in Sikkim during each of the last three years; 

(b) the achievement made so far uder each project; 

(c) whether there is any proposal to launch any 
environment project in the State in near future; and 

(d) if so, the details thereof? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R BAALU) : (a) to (d) The details of Centrally Spon-
sored Environment Projects launched in Sikkim during each 
of the last three years and the details of the achievemants 
made so far under each project are given in the Statement. 

All these projects will be continued in the State In the 
near future. 

Statement 

S.No. Name of the Schemes 

1. 

2. 

3. 

Eco Development around 
important Protected Areas 
including Tiger Reserves 

Integrated Afforestation and Eco 
Development project 

Area Oriented Fuelwood and 
Fodder Project 

Total 

(Financial: Rs. in Lakhs) 

(Physical: Area In Hectares) 

Financial and Physical Achievements 

1997-98 1998-99 1999-2000 

Physical Financial Physical Financial Physical Financial 

05.85 32.63 

340 91.20 2560 214.59 2050 109.82 

1075 69.99 735 67.18 780 69.52 

1445 161.19 3295 287.62 2830 211.97 
.- .-!r'" 
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p,..ervatlon of Environment 

159. SHRI P.O. ELANGOVAN : Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state : 

(a) whether a delegation comprising a group of 
environmental experts and administrators recently went to 
abroad and another such expert group visited India to study 
the environmental conditions and to find the reasons for the 
deterioration of the environmental conditions in India and 
abroad; 

(b) whether the Government have any plan to in-
troduce latest technological developments in preservation of 
environment and to combat various types of Pollution In the 
country with financial and technological support from foreign 
countries and international agencies; 

(c) If so, the details of the progress of such projects 
currently In progress and planned to be undertaken In near 
future; 

(d) the total funds allocated for carrying out such 
projects In India; 

(e) whether these projects were monitored by the 
State Pollution Control Boards In the country; and 

(f) If so, the details ofthe monitoring activities done 
by SPCB's? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BMLU) : (a) to (f) Environmental conservation is 
an ongoing endeavour. Government of India has been closely 
monitoring the status of environment in the country on a regular 
basis. To this end, the Government has been undertaking 
cooperation in bilateral and multilateral spheres through ex-
change of Ideas, transfer of technology and appropriate con-
sultations through participation in various fora and by ex-
change of mutuai visits. The Government has also been suc-
cessfully negotiating technological and financial assistance 
In the areas of control of pollution, conservation of biodiversity 
and preservation of our forests. The Central and State Pollu-
tion Control Boards have well defined mandates, which In-
cludes monitoring pollution control projects. 

{Translation] 

Construction of National Highways 

160. SHRI THAWAR CHAND GEHLOT : Will the 
Minister of ROAD TRANSPORT AND HIGHWAYS be pleased 
to state : 

(a) the details of the places where National High-
ways have been constructed till the year 2000 In the country; 

(b) whether the Government propose to formulate 
pian to construct Natlonai Highways connecting all the direc-
tions as well as metropolitan cities; and 

(c) if so, the details of such plan and expenditure 
likely to be incurred thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJOR GENERAL 
(RETD.) B.C. KHANDURI) : (a) A Hst giving details of national 
highways In the country as on date is given In the statement. 

(b) and (c) The existing national highway network In the 
country connect all the State capitals, and generally Metro-
politan cities, other important cities and towns, Industrial cen-
tres, major ports, places of tourist centres etc. The expan-
sion/development of national highways Is a continuous proc-
ess and this is done In a phased manner keeping In view the 
traffic needs, Inter-se priority and availability of funds. 

Statement 

S.No. State/UT NH. No. Route 

2 3 4 

Andhra Pradesh 

4 In. with N.H. 3 near 
Thane-Pune-Belgaum-
Hubll-Bangalore-
Ranlpet-Chennal. 

5 In with N.H. 6 near 
Jharpokharia-Cuttack-
Bhubaneswar-
Vishakhapatnam-
Vijaywada-Chennai. 

7 Varanasi-Mangawan-
Rewa-Jabalpur-
Lakhnadon-Nagpur-
Hyderabad-Kurnool-
Bangalore-Krlshnaglri-
Salem-Dlndlgul-
Madural-Cape 
Comorin 
(Kanyakumari) 

9 '" Pune-Sholapur-
Hyderabad-Vljaywada-
Vuyyuru-Machlipatnam 

16 Nlzamabad-Jagdalpur 

18 Chlttoor-Kumool 

43 Ralpur-Vlzlanagaram· 
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In. with N.H.5 near 36 Nowgong-Dabaka-
Natavalasa Dlmapur (Manlpur 

Road) 
63 Ankola-Hubli-Hospet-

37 Pancharatna-Solapur-Gooty 
Guwahatl-Jorabat-

202 Hyderabad-Warangal- Kumargaon-Makum-
Venkatpuram- Salkhoaghat 
Bhopalpatnam 

37A Kuari Tal-near Tejpur 
205 Ananthapur-Kadlri-

38 Makum-Ledo-Tirupatl-Renugunta-
Lekhapanl Tiruttanl-Chennai 

39 Numallgarh-Imphal-214 Kathlpudl-Kaklnada-
Moreh-lndolBurma Pamurru 
Border 

219 Madanapalil-Kuppam-
44 Shillong-Passi-Krishnaglri 

Badarpur-Agartala-

2 Arunachal Pradesh Sabroom 

52 Baihata Charali- 51 Palkan-Tura-Dalu 

Balhata Charali-Tezpur-Bander-Dewa- 52 
North Lakhimpur- Tezpur-Bander Dewa-
Paslghat-Tezu-

North Lakhlmpur-Sitapani-Jn. with H.H. 
Paslghat-Tezu-37 near Salkhoaghat. 
Sitapani-Jn with N.H. 

52A Bander-Dewa- 37 near Saikhoaghat 
Itanagar-Gohpur 

52A Bander-Dewa-

153 Ledo-Indo/Myanmar Itanagar-Gohpur 
Border (Stillwell Road) 

52B KulaJan-Jn. with NH. 
No.37 

3 Assam 
53 In. with N.H. 44 near 

31 In. with N.H.2 near 
Badarpur-Jlrlghat-Barhl-Bakhtlyarpur-

Mokameh-Purnea- Silchar-Imphal 
Dalkola-Slliguri-Slvok- 54 Dabaka-Lumdlng-Cooch Bihar-North 

Lamdlng Hatlong-Salmara-Nalbari-
Silchar-Alzawl-Therlat-Charall-Amlngaon In. 

with N.H. 37 Tulpang 

61 Kohlma-Wokha-31B North Salmara-
MOkokchung-Amguri-Jogighopa 
Jhanjl 

31C Near Galgalia-
62 Damra-Baghmara Baghdogra-Chalsa 

Nagar-Kata Goyer- 151 Karlmganj-Phlrkand-Kata-Balugaon-
Akbarpur-Bangladesh Hashlmara-Rajabhat 

Khawa-Kochugaon- border 
SidH In. with N.H.31 152 Patacharkuchl-Hajura-near Bijni. 

Bhutan border 
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153 Ledo-lndolMyanmar 33 In. with N.H. 2 near 
Border (Stillwell Road) Barhl -Ranchi-Jn. with 

N.H.6 near 
154 Dhaleshwar-Bhalrabhi-

Kanpul 
Baharagora 

Bihar & Jharkhand 
57 Muzaffarpur-

Darbhanga-Thaebitia-
2 Delhi-Mathura-Agra- Forbesganj-Purnea 

Sikandara-Bara-
Kanpur-Allahabad- 75 Gwalior-Jhansi-

Varanasi-Mohanla- Chhatarpur-Rewa-

Barhi-Palsit-Baldyabati Renukut-Garwa-

Bara-Calcutta Daltenganj-Ranchi 

6 Hajira-Surat-Dhule- 77 Hajipur-Muzaffarpur-

Nagpur-Ralpur- Sitamarhi-Sonbarsa 

Sambhalpur- 78 Katni-Shahdol-Nagar-
Baharagora-Calcutta Ambikapur-

19 Ghazipur"Balie- Jashpurnagar-Gumla 
Hajipur-Patna 80 Mokamah-Munger-

23 Chass-Ranchi- Bhagalpur-Sahebganj-
Rourkela-Talcher-Jn. Rajmahal-Farakka 
with N.H. 42 

81 Kora-Katlhar-Malda 
28 In. with N.H. 31 near 

Barauni-Muzaffarpur- 82 Gaya-Rajgir-

Muzaffarpur-Pipra- Biharsharif-Mokamah 

kothi- Gorakhpur- 83 Patna-Punpun-Gaya-
Lucknow Bodhgaya-Dobhi 

28A In. with N.H. 28 at 
Piprakothi-Sagauli-

84 Arrah-Bhojpur-Buxar 

Raxaul-indo/Nepal 85 Chhapra-Siwan-
Border Gopalganj 

30 In. with N.H. 2 near 98 Patna-Phulwari-
Mohanla-Patna- Bhusaula-Naubatpur-
Bhakhtiyarpur Bikram-Arwal-

30A Phatuha-Chandi- Aurangabad-Amba-

Harnaut-Saksohara- Chhattarpur-Nawa-

Barh Rajhara (NH No.75) 

31 In. with N.H. 2 near 99 Dobhi-Chatra-

Barhl-Bhaktlyarpur- Balumath-Chandwa 
Mokamah Purnaa- (NH No.75) 

Dalkola-Siliguri-Sivok- 100 Chatra-Simaria-
Cooch Bihar-North Hazaribagh~ 
Salmara-Nalbari-
Charali-Amlngaon In. 

Bishnugarh-Bagodar 

with N.H. 37. 
(NH No.2) 

32 In. with N.H. 2 near 101 Chhapra-Banlapur-

Goblndpur-Dhanbad- Maharajganj-Baraull 

Jamshedpur (NH No.28) 
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102 Chhapra-Rewaghat- 17 Panvel-Mahad-Pana~-

Muzaffarpur Karwar-Mangalore-
Connanore-Callcut 

103 HaJlpur-Mushrigharam (Kozhlkode )-Ferokh-

104 Chakla-Narhar Pakarl Kuttlpuram-Pudu 

Brldge-Madhuban- Ponnapl-Chowghat-

Shlvhar-Sltamarhl- Cranganur In. with 

Harlakhl-Umagaon-
N.H. No.47 near 

Jaynagar-Khatauna- Edapally 

Narharla 17A In. with N.H.17 near 

105 Darbhanga-Aunsl-
Cortallm Marmagao 

Jaynagar 17B Ponda-Borlm-Verna-
Vasco 

106 Madhepur-Blhpur 
8 Gularat 

107 Maheshkhunt-
Sonbarsaraj-Slmrl- NE-l Ahemdabad-Nandlad-
Bakhtiarpur-Barlahi- Anand-Vadodara 
Saharsa-Balnathpur-

S-Extn. HaJlra-Surat-Ohule-
Madhepura-Murliganj-
Purnea 

Nagpur-Ralpur-
Sambalpur-Calcutta 

5 Chandigarh 8 Delhl-Jalpur-Ajmar-

21 In.wlth N.H.22 near Udalpur-Ahemdabad-
Chandigarh-Ropar- Vadodara-Mumbal 
Bilaspur-Mandi-Kulu 8A Ahmedabad-Umbdl-
Manall Kandla-Mundra-

6 Delhi Mandvi 

Delhi-Ambala- 8B Bamanbore-RaJkot-

Jalandhar-Amritsar- Porbandar 

Indo/Pak Border BC Chlloda-Gandhlnagar-

2 Delhi-Mathura-Agra- Saft(hej 

Kanpur-Allahabad- 80 Jetpur-Junagarh-
Varanasi-Mohanla- Keshod-Somnath 
Barhi-Palsit-
Baidyabati-Bara- 8E Somnath-Bhavnagar 
Calcutta 14 Beawar-Slrohl-

8 Delhi-Jalpur-Ajmer- Radhanpur 
Udaipur-Ahemdabad- 15 Pathankot-Amrttsar-Vadodara-Mumbai Bhatlnda-

10 Delhi-Fazllka-Indo/Pak Gandhlnagar-Blkaner-
Border JaI8~lmer-Barmer-

Samakhlali 
Delhi-Bareilly-Lucknow 24 

59 Ahmedabad-Balasinor-

7 Goa SeValla-Godhra-

4A Beigaum-Anmod- Umkhed-Dohad-

Ponda-Pana~ Jhabua-Sardarpur-
Ohar-Indore 
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9 Haryana 21A Plnjore-Nalagarh-

Delhl-Ambala-
Swarghat 

Jalandhar-Amrltsar- 22 Ambala-Kalka-Shlmla-
Indo/Pak Border Narkanda-Rampur-

Chlnl-lndo/Pak Border 
2 Delhl-Mathura-Agra-

Sikandra-Bara-Kanpur- 70 Jalandhar-Hoshlarpur-
Allahabad-Varanasl- Hamlrpur-Tonl Devi-
Moh ania -Barhl-P alslt- Ahwa Devi-
Baldyabatl-Bara- Dharampur-Mandi 
Calcutta 72 Ambala-nahan-Paonta 

8 Delhi-Jalpur-Ajmer- Sahlb-Dehradun-
Udalpur-Ahemdabad- Rishikesh (Haridwar) 
Vadodara-Mumbai 88 Shimla-Bllaspur-

10 Delhl-Fazllka-lndo/Pak Hamirpur-Nadalln-
Border Ranital-Kangra-

21A Pinjore-Baddl-
Bhawan (NH 20) 

Nalagarh-Swarghat 11 Jammu & Kashmir 

22 Ambala-Kalka-Shimla- 1A Jalandhar-Madhopur-
Narkanda-Rampur- Jammu-Banihal-
Chini-Indombet Srinagar-Baramulla-Uri 
Border near Shlpkila 18 Batote-Doda-Kishtwar-

64 Chandlgarh-Rajpura- Chhatree-Symthan 
, Patiala-Sangrur- Maidan-Symthan-
Bhatlnda-Dhabwali Khanabal (Sri nagar) 

65 Ambala-Kaithal-Hissar- 1C Domel-Katra 
Fatehpur-Jodhpur- 12 Karnataka 
Nagaur-Pall 

4 In. with N.H.3 near 
71 Jalandhar-Moga-

Barnala-Sangrur-
Thane-Pune-Belgaum-

Narwana-Rohtak-
Hubli-Bangalore-

Jhallar-Bawal 
Ranipet-Madras 

71A Rohtak-Gohana-
4A Belgaum-Anmod-

Panlpat 
Ponda-Panajl 

72 Ambala-Nauhan-
7 Varanasi-Mangawan-

Paonta Sahib-
Rewa-Jabalpur-

Dehradun-Rlshikesh 
Lakhnadon-Nagpur-

(Haridwar) 
Hyderabad-Kurnool-
Bangalore-Krishnagiri-

73 Roorkee-Saharanpur- Salem-Dlndigul-
Yamunanagar-Saha- Madural-Cape 
Panchkula Comorln 

10 Himachal Pradesh 
(Kanyakumarl) 

1A Jalandhar-Pathankot-
9 Pune-Sholapur-

Srinagar-Url 
Hyderabacf-Vijaywada-
Machlllpatnam 

20 Pathankot-Mandl .13 Sholapur-Chltradurga-
21 In. with N.H.22 near Shimoga-T1rthahalli-

Chandigarh-Ropar- Mangalore 
Bllaspur-Mandl-Kulu- 17 Panvel-Mahad-Pana~-
Manali Karwar-Mangalore-

Connanore-Callcut 
~--



241 WI1tten AnswelS Kartlka 29, 1922 (Saka) To Questions 242 

2 3 4 2 3 4 

(Kozhlkoda)-Ferokh- 6 Hapra-Surat-Ohule-
Kuttlpuram-Pudu Nagpur-Ralpur-
Ponnanl-Chowghat- Sambalpur-
Cranganur In. N.H.47 Baharagora -Calcutta 
near Edapally 7 Varana.I-Mangawan-

48 Nelamangala near Rewa..Jabalpur-
Bangalore-Hassan- Lakhnadon-Nagpur-
Mangalore Hyderabad-Kumool-

63 Ankola-Hubli-Hospet- Bangalore-K rlshnagirl-

Gooty Salem-Olndlgul-

206 Tumkur-Shimoga-
Madural-Cape 
Comorln 

Honnayar (Kanyakumarl) 
207 Hosur-Su~apur-

OeyanhalH-Ooda 12 Jabalpur-Bhopal-

Ballapur-Nelamangla 
Blaora-Rajgarh-
Khllchlpur-Aklera-

209 Dlndigul-Pollachi- Jhalawar-Kota-Bundl-
Colmbatore-Annur- Oev.-Tonk..Jalpur 
Satyamangalam-
CnamraJ Nagar- 12A Jabalpur-Mandla-

Kollegal-Bangalore Chllpl-Slgma (Ralpur) 

212 Kozhikode-Mysore- 16 Nlzamabad-Jagdalpur 
Kollegal 25 Lucknow-Kanpur-

13 Kerala Jhansl-Shlvpurl 

17 Panyel-Mahad-Panaji- 26 Jhansl-Lakhandon 
Karwar-Mangalore-
Connanore-CaNcut 27 Allahabad-Mangawan 
(Kozhlkode)-Ferokh- 43 Ralpur-Vlzlanagaram-
Kuttipuram-Pudu 
Ponnanl-Chowghat-

In.wlth N.H.S near 

Cranganur In. N.H.47 
Natvalasa 

near Edapally 59 Ahemdabad-Balaslnor-

47 Salem-Colmbatore- Oohad-Ohar-Indore 

Trlchur-Emakulam- 59A Indore-Betul 
Tnyandrum-Cape 
Comonn 69 Nagpur-QbalduliaganJ 

(Kanyakumari) 75 Gwallor-Jhansl-
47A WIlHngdon Island Khajuraho-Chhatarpur-

terminating at Cochin Panna-Satna-Rewa-
on N.H.47 Bypass Renukut-Garwa-

49 Dhanushkodi-Madurai- Oeltonganj-Ranchl 

Cochln 76 Plndwara-Udalpur-

208 Kollam-Punalur- Mangarwar-

Tenkasi-Rajapalayam- Chlttorgarh-Kota-

Srlyllllputlur- Shlvpurl..Jhan.l-

Thirumanglam Mahoba-eanda-Karwi-

212 Kozhlkoda-My.ore-
Mau-Allahabad 

Kollegal 
78 Katni-Shahdol-NagRr-

213 Palghat-Kozhlkoda 
Amblkapur-
JUhpumagar-Gumla 

220 Kollam-Tenl 79 Ajmer-Nasirabad-

14 Madhya Pradesh & Chhatlsgarh Bhllwara-Chlttaurgarh-

3 Agra-GwaHor-Shivpuri- Nayagaon-Naamuch-
Indora-Ohu!e-Naslk- Ratlam-Ghat BIIod 

Thana-Mumbal (Indora) 
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86 Kanpur-Chhatarpur- 13 Sholapur-Chltradurga-
Sagar-Rahatgarh Mangalore 

90 Bhogaon-Etawah- 16 Nlzamabad-Jagdalpur 
GwaHor 

17 Panvel-Mahad-PanaJI-
200 Ralpur-Bllaspur- Karwar-Mangalora-

Daogarh-Talcher- Cannanore-Callcut-
Chandlkhol (Kozhlkoda) Ferokh-

202 Hyderabad-Warangal-
KuttJpuram-Pudu 
Ponnani-Chowghat-

Venkatpuram-
Cranganur In.wlth NH 

Bhopalpatnam 
47 near Edapally 

216 Ralgarh-Sarangarh-
50 Naslk-Jn.wlth N.H.4 Saralpalli 

near Puna 
217 Ralpur-Gopalpur 

69 Nagpur-ObaldullaganJ 
15 Maharashtra 

204 Ratnagirl-Hathkhamba-
3 Agra-Gwallor-Shlvpurl- Pal-Sakharpa-

Indore-Dhula-Naslk- Malkapur-Kolhapur 
Thane-Mumbal 

211 Solapur-Osmanabad-
4 In.wlth N.H.3 near Aurangabad-Dhule 

Thane-Pune-Belgaum-
16 Manipur Hubll-Bangalore-

Ranlpet-Chennai 39 Numallgarh-Imphal-
4B Nhava-Sheva- Moreh-lndolBurma 

Kalamboll-Palspe Border 

6 Hallra-Surat-Dhule- 53 In. with N.H.44 near 
Nagpur-Ralpur- Badarpur-Jlrighat-
Sambalpur- SlIchar-lmphal 
Bharagora-Calcutta 

150 Alzawl-T1palmukh-
7 Varanasl-Mangawan- Churachandpur-

Rewa-Jabalpur- Imphal-Ukhrul-
Lakhnadon-Nagpur- Jessaml-Kohlma 
Hyderabad-Kumool-

17 Meghalaya 
Bangalore-Krish nagl ri-
Salem-Dlndlgul- 40 Jorbat-Shiliong-indo! 
Madural-Cape Bangladesh Border 
Comorin near Dawkl-Amalren-
(Kanyakumarl) Jowal 

8 Dalhl-Jalpur-Ajmer- 44 Shlllong-Jowa)-
Udalpur-Ahmedabad- Badarpur-Agartala-
Vadodara-Mumbai Sabroom 

9 Puna-Sholapur-
Hyderabad-

51 Palkan-Tura-Dalu 

Viiayawada- 62 Damra-Baghmara-
Machillpatnam Dalu 
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18 Mlzoram 23 Chas-Ranchl-
Rour1tela-Talc her 

44A Aizawl-Salrag- In.wlth NH 42 
Lengpui-Mamll-Manu 

42 In. wtth NH 6 near 
54 Silchar-Alzawl-Theriat- Sambalpur-Angul-Jn. 

Tulpang with NH 5 

54A Lunglei-Theriat 43 Ralpur-Vlzlanagaram 
near Natavalasa In. 

54B Venus Saddle-Saiha with NH 5 

150 Aizawl-Tipalmukh- 60 Balasore-Rupbas-
Churachandpur- Jaleswar-Oantan-
Imphal-Ukhru- Balda-Kasba-
Jessaml-Kohima Nayangarh-Kharagpur-

Bishnupur-Bankura-
154 Dhaleshwar-Bhalrabhl- Asansol 

Kanpul 
200 Raipur-Bilaspur-

19 Nagaland Deogarh-Talcher-
Chandlkhol 

36 Nowgong-Dabaka-
Dimapur (Manipur 201 Borlgumma-
Road) Bhawanipatna-

Numallgarh-Imphal-
Bolanglr-Barapalli-

39 Bargarh 
Moreh-lndolBurma 
Border 203 Bhubneshwar-Puri 

61 Kohima-Wokha- 215 Panikoll-KeonJhar-
Mukokchung-Amguri- RaJamunda 
Jhanji 

217 Ralpur-Gopalpur 
150 Aizawl-Tipaimukh-

Churachandpur- 21 Punjab 
Imphal-Ukhrul-
Jessami-Kohima Oelhl-Ambala-

Jalandhar-Amritsar-

20 Orissa Indo/Pak Border 

5 In.with N.H.6 near 1A Jalandhar-Madhopur-
Jharpokharia-Cuttack- Jammu-Banlhal-
Bhubneswar- Srinagar-Baramula-Uri 
Vishakhapatnam-
Vljayawada-Madras 10 Oalhl-Fazllka-lndofPak 

5A In.with NH 5 near 
Border 

Haridaspur-Paradip 15 Pathankot-Amritsar-
port Bhatlnda-Ganganagar-

Hajira-Surat-Dhule- Blkaner-Jaisalmer-
6 Barmer-Samakhiali Nagpur-Ralpur-

Sambalpur- 20 Pathankot-Mandi 
Bharaghora-Calcutta 
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21 In. with NH 22 near 65 Ambala-Kalthal-Hlssar-
Chandlgarh-Ropar- Fatehpur-Jodhpur-
Bllaspur-Mandl-Kulu- Nagaur-Pali 
Manall 

22 Ambala-Kalka-Shlmla- 76 Plndwara-Udalpur-

Narkanda-Rampur- Mangarwar-

Chlnl-Indombet border Chltorgarh-Kota-

near Shlpklla Shivpuri-Jhansi-
Mahoba-Banda-Karwi-

64 Chandigarh-Rajpura- Mau-Allahabad 
Patlala-Sangrur-
Bhatlnda-Dhabwall 79 Almer-Naslrabad-

Bhllwara-Chlttaurgarh-
70 Jalandhar-Hoshlarpur- Nayagaon-Neemuch-

Toni Devl-Ahwa Devi- Ratlam-Ghat Bliod 
Dharampur-Mandi (Indore) 

71 Jalandhar-Moga- 89 Ajmer-Nagaur-BIKaner 
Barnala-Sangrur-
Narwana-Rohtak- 90 Baran-Aklera 
Jhailar-Bawal 

24 Sikkim 
95 Kharar-Samrala-

LUdhiana-Jagraon- 31A Sivok-Gangtok 
Ferozpur 

25 Tamil Nadu 
22 Pondlcherry 

4 In. with NH 3 near 
45A Villupuram- Thane-Pune-Belgaum-

Pondlcherry- Hubli-Bangaiore-
Chldambaram- Ranlpet-Chennai 
Nagapattinam 

5 In. with NH 6 near 
66 Pondlcherry- Baharaghora-Cuttack-

T1ndivanam-Krishnagiri Bhubneshwar-
23 Rajasthan Vishakhapatnam-

Vijayawada-Chennai 
3 Agra-Gwalior-Shlvpuri-

Indore-Dhule-Nashlk- 7 Varanasi-Mangawan-
Thane-Mumbal Rewa-Jabalpur-

Lakhadon-Nagpur-
8 Delhl-Jaipur-Almer- Hyderabad-Kurnool-

Udalpur-Ahmedabad- Bangalore-Krishnagiri-
Vadodara-Mumbai Salem-Dindigul-

11 Agra-Jalpur-Blkaner Madural-Cape 
Comorin 

11A Manoharpur-Dausa (Kanyakumari) 

12 Jabalpur-Bhopal- 7A Palayankottal-Tutlcorin 
Biaora-Jhalawar-Kota- Port 
Bundl-Jalpur 

45 Mad ras-Tlruchirapalll-
14 Beawar-Slrohl- Dindlgul 'II 

Radhanpur 
45A Vlliupuram-

15 Pathankot-Amritsar- Pondlc:herry-
Bhatinda-Ganganagar- Cuddalore-
Blkaner-Jalsalmer- Chldambaram-
Barmer-Samakhiali Nagapattlnam 
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458 Trlchy-V1rallmalai- 44A Alzawl-Salrang-

Tovarankuruchchi- Lengpul-Mamlt-Manu 

Melur-Madurai- 27 Uttar Pradesh & Uttranchal 
Arupukottai-Tuticorin 

Oelhl-Mathura-Agra-2 
46 Krishnagiri-Ranipet Sikandra-Bara-Kanpur-

Salem-Coimbatore-
Allahabad-Varanasl-

47 Mohanla-Barhl-Palslt-
Trichur-Ernakulam-

Baldyabatl-Bara-
Trivandrum-Cape 
Comorin Calcutta 

(Kanyakumari) 2A Sikandara-Bhognipur 

49 Dhanushkodl-Madurai- ;3 Agra-Gwallor-Shlvpurl-
Cochln Indore-Ohule-Nashlk-

Pondi-Tindivanam-
Thane-Mumbal 

66 
Gingee- 7 Varanasl-Mangawan-
Thiruvennamalai- Rewa-Jabalpur-
Krlshnagiri Lakhnadon-Nagpur-

67 Nagapattinam-Trichy- Hyderabad-Kurnool-

Karur-Palladam- Bangalore-Krlsh nagl rI-

Coimbatore Salem-Olndlgul-
Madural-Cape 

68 Ulunadrupet-Salem Comorln 

Anantpur-Kadini-
(Kanyakumari) 

205 
Tirupati-Renugunta- 11 Agra-Jaipur-Blkaner 
Tiruttani-Chennai 

19 Ghazlpur-Balla-

207 Hosur-Surajpur- Hajlpur-Patna 
Devanhalil-Doda 

24 Oelhl-Bareilly-Lucknow Ballapur-Nelamangala 

Kollam-Punalur-
24A Bakshl-Ka-Talab-

208 Chenhat (NH No_28) Tenkasl-Rajapalayam-
Srlvilliputtur- 25 Lucknow-Kanpur-
Thlrumanglam Jhansl-Shlvpurl 

209 Dindlgul-Palni- 25A Km 19 (NH 25)-
Colmbatore-Annur- Bakshl-Ka-Talab 
Kollega I-Ba ngalore 

26 Jhansi-Lakhnadon 
210 Tirichy -Pudukottai-

27 Allahabad-Mangawan Devakotti-
Ramanathapuram 28 In. with N.H.31 near 

219 Madanapalli-Kuppam- 8araunl-Muzaffarpur-
Krlshnagiri Plprakothi-Gorakhpur-

Lucknow 
220 Kollam-Teni 

29 Gorakhpur-Ghazipur-

26 Tripura Varanasl 

44 Shllong-Jowal- 56 Lucknow-Haidargarh-
Badarpur-Agartala- Jagdishpur-Sultanpur-
Sabroom Varanasi 
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2 3 4 2 3 4 
56A Chenhat-Km 16 of NH 93 Agra-Aligarh-Babrala-

56 Chandausl-Moradabad 

56B Km 16 on NH 56 to Km 94 Rlshlkesh-Ampata-
19 of NH 25 Tehrl-Dharasu-

Kuthunaur-Yamnotri 
58 Ghazlabad-Merrut-

Muzaffamagar- 96 Ayodhya (Falzabad)-

Roorkea-Harldwar- Sultanpur-Pratapgarh-

Rlshlkesh- Allahabad 

Rudraprayag-Chamoll- 97 Ghazlpur-Zamanla-
Joshlmath-Badrlnath- Sayed raJa 
Mana 28 West Bengal 

72 Ambala-Paonta Sahlb- 2 Delhi-Mathura-Agra-
Harldwar Sikandara-Bara-

73 Roorkee-Saharanpur-
Kanpur-Allahabad-
Varanasl-Mohanla-

Yamunanagar-Saha- Barhi-Palslt-
Panchkula Baidyabatl-Bara-

74 Harldwar-NaJlbabad-
Calcutta 

Nagma-Afzalgarh- 6 Hajira-Surat-Dhule-
Kashlpur-Klchha- Nagpur-Raipur-
Jehanabad-Plllbhlt- Sambalpur-Bharagora-

Barellly Calcutta 

31 In. with NH 2 near 
75 Gwalior-Jhansi- Barhi-Bakhtiyarpur-

Khajlmahi-Chhatarpur- Mokameh-Purnea-
Panna-Satna-Rewa- Dalkola-Slliguri-Sivok-
Renukut-Garwa- Cooch Behar-North 
Daltonganj-Ranchi Salamara-Nalbari-

76 Pindwara-Udaipur-
Charali-Aminagar-Jn. 
with NH 37 

Mangarwar-
31A Sivok-Gangtok Chitorgarh-Kota-

Shivpuri-Jhansi- 31C Near Galgalia-
Mahoba-Banda-Karwi- Baghdogra-Chalsa-
Mau-Allahabad Nagarkota-Goyarkata-

Balugaon-Hasimara-
86 Kanpur-Chhatarpur- Rajabhat Khaw 

Sagar-Rahatpur- Kochugaon-Sidli-Jn. 
Gyaraspur-Vidisha- with NH 31 near Bijni 
Raisen-Bhopal-Dewas 32 In. with NH 2 near 

87 Rampur-Bilaspur- Godindpur-Dhanbad-

Pantnagar-Haldwani- Jamshedpur 

Nalnltal 34 In. with NH 31 near , 
Dalkola-Bei'hampora-

91 Ghaziabad- Barasat-Calcutta 
Bulandshahar-Khurja-

-35 Barasat-Bangaon-Aligarh-Etah-Kannauj-
Indo/Bangladesh 

Kanpur Border 

92 Bhongaon-Etawab- 41 In. with NH 6 near 
Gwallor Kolaghat-Haldla Port 
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2 

[English1 

3 4 

55 Siliguri-Da~eeling 

60 Balasore-"Aupbas-
Jaleshwar-Dantan-
Belda-Kasba-
Narayangarh-
Kharagpur-Bishnupur-
Bankura-Asansol 

80 Mokamah-Munger-
Bhogalpur-Sahebganj-
RaJmahal-Farakka 

81 Kora-Katihar-Malda 

Export of Onions 

161. SHRI ASHOK N. MOHOL : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) 
onions; 

whether the NAFED has suspended export of 

(b) if so, the reasons therefor; 

(c) whether prices of onions have increased dur-
ing the last six months; 

(d) if so, the details thereof; 

(e) whether due to suspension of export of onions, 
farmers are suffering lot of losses because of surplus stocks; 
and 

(f) If so, the steps being taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) Yes, Sir. 
It was suspended temporarily from 1 st to 13th November, 
2000. 

(b) There was sudden spurt In prices of onion In 
the last week of October, 2000. In order to protect the Inter-
ests of domestic consumers, the export was temporarily sus-
pended. 

(c) There was some Increase In prices of onions. 

(d) The details are reflected In the statement at-
tached. 

(e) and (f) No, Sir. Because the export of onion has been 
resumed with effect from 14th November, 2000 to safeguard 
the interests of onion growers. 

Statement 

Month-wise wholesale rate of onion for last six months of 2000-2001 (Tentative) 

(Rs. per Otl.) 

2000-2001 2000-2001 2000-2001 

Azadpur (Delhi) Nasik (Maharashtra) (Model) Pune (Maharashtra) 

Arrival Min Max. Arrival 

April 77860 100 475 192730 

May 156900 125 425 670826 

June 249380 100 500 520549 

July 208730 150 625 481230 

August 187460 125 625 394525 

Sep. 199975 200 BOO 4016B6 

Oct. 240532 250 B75 375610 

[Translation1 

Breakage In Ash Tank at Bokaro 
Thermal power Station No.2 

Min 

180 

121 

150 

151 

170 

239 

295 

162. SHRI RAVINDRA KUMAR PANDEY: Will the 
Minister of POWER be pleased to state: 

Max. Arrival Min Max. 

304 422751 100 270 

340 397301 100 300 

346 425841 120 300 
335 317595 150 350 
440 263890 100 420 
406 192652 150 400 
B30 302046 200 800 

(a) whether a large quantity of Bottom ash Is being 
released in the Damodar river due to breakage in the ash 
tank of 'B' plant of Bokaro Thermal Power Station; 

(b) if so, whether a huge funds were spent on re-
pair on the same tank in the past; 

(c) if so, the details thereof; 
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(d) whether the river is also being polluted due to 
release of ash by the said power station; 

(e) if so, whether the said power station has also 
suffered huge losses due to fire and flowing of furnace oil in 
the river; 

(f) if so, the details thereof; and 

(g) steps taken by the Government to check pollu-
tion in the river and financial Irregularities prevailing in the 
said power station? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) No, Sir. There 
are 3 Ash ponds for storage of ash of Bokaro Thermal Power 
Station NO.2. Ash Dyke of Pond No.1 was breached. How-
ever, ash is not being released into the river Damodar, due to 
the breach. 

(b) 
breach. 

No fund has yet been spent on the repair of the 

(c) Does not arise. 

(d) No ash is being released Into the river by Bokaro 
Thermal Power Station NO.2. 

(e) and (f) Some time in April 2000, a leakage devel-
oped in the oil storage tank and consequently some quantity 
of oil split into the river. The loss due to leakage was negligi-
ble and generation of thermal station did not suffer due to 
leakage or due to any fire. 

(g) To prevent any probable spill over of ash into 
the river Damodar, DVC has already Identified the required 
land for the development of permanent ash disposal area 
beside the Bokaro-Bermo Road. The Government is not aware 
of any financial irregularities in the said power station. 

(Engltsh) 

Central Assistance for Development of Solar Energy 

163. SHRI SURESH KURUP : Will the Minister of 
NON-CONVENTIONAL ENERGY SOURCES be pleased to 
state: 

(a) !tIe total Central grant released for the devel-
opmellt of solar energy In Kerala during each of the last three 
years; 

(b) the amount utilised by the State Government 
during the above period; and 

(c) the details of the grant to be allotted to Kerala 
for the development of solar energy during the Ninth Plan? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI M. 
KANNAPAN) : (a) and (b) The Ministry of Non-Conventional 
Energy Sources is promoting the use of solar photovoltaic 
and solar thermal devices and systems under its programmes 
in all the states of the country. The programmes are imple-
mented through the State Nodal AgenCies, reputed non-gov-
ernmental organisations, Public Sector Undertakings and 
selected Banks, The Ministry also supports the establishment 
of the 'Aditya' solar shops for the sale and servicing of renew-
able energy products. 

The total Central grant released for the development of 
solar energy in Kerala during each of the last three years is 
as follows: 

1997-98 Rs. 14.69 lakhs 

1998-99 Rs. 124.80 lakhs 

1999-2000 Rs. 212.35 lakhs 

Total Rs. 351.84 lakhs 

This grant has been fully utilised.· 

(c) No State-wise allocations have been made for 
the Ninth Plan as a whole. Grants are released on the basis 
of annual plans and programmes. So far Rs. 943.17 lakhs 
have been sanctioned to Kerala during the first four years 
(1997 -98 to 2000-01) of the Ninth Plan based on the propos-
als received from the State and the progress of Implementa-
tion. 

Closure of Sharat Gold Mines 

164. SHRI CHANDRAKANT KHAIRE : 

SHRI ANANDRAO VITHOBA ADSUL : 

SHRI SUNIL KHAN: 

Will the Minister of MINES be pleased to state: 

(a) whether the Government propose to close down 
the Bharat Gold Mines Ltd; 

(b) If so, the reasons therefor; .. 
(c) whether any request for the revival of the same 

has been received by the Government; and 

(d) 
thereon? 

if so, the details thereof and action taken 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (SHRI JAYASINGRAO GAIKWAD PATIL) : (a) to (d) 
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Bharat Gold Mines Limited (BGML), a Public Sector Under-
taking under tha administrative control of the Ministry of Mines 
was rafarred to tha Board for Industrial and Financial Recon-
struction (BIFR) In 1992. The BIFR has passed the final order 
on 12.6.2000 concluding that the company is not likely to make 
its nat worth exceed its accumulated losses within a reason-
able time while meeting its financial obligations and hence 
not likely to be viable in future. Therefore, it Is just, equitable 
and in public Interest to wind up BGML under section 20(1) of 
Sick Industrial Companies (Special PrOVisions) Act, 1985. 
BIFR has forwarded Its opinion to the Registrar, Karnataka 
High Court for necessary action. 

The officers and the workers submitted a rehabilitation/ 
revival package in January, 2000 to BIFR. copy of which was 
received by the Government in March, 2000. The rehabilita· 
tion package inter-alia enVisaged increased annual gold pro-
duction from the level of 400 Kg. to 10.77 Kg. by operating 3 
mines with fewer workers. The rehabilitation package was not 
based on ground realities and the means of finance consti-
tuted entirely of assistance from the Government of India and 
envisaged relief. sacrifices and concessions from the Gov-
ernment of India and the State Governments. The BIFR did 
not find it worthwhile to accept the rehabilitation package. 

Status Paper on Sports Federations 

165. SHRI PRIYA RANJAN DASMUNSI : Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased to 
state: 

(a) whether there is any plan to prepare a status 
paper of each Sports Federation pertaining to short-term and 
long-term programme; 

(b) if so, the details thereof; 

(c) whether his Ministry is pre~ared to .share b.Ud9· 
etary support to these Federations to achieve their target, and 

(d) if so, the details thereof? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(KUMARI UMA BHARATI) : (a) and (b) No, Sir. However, as 
Per "Guidelines for Assistance to National Sports Federation 

re Long Term Devel-(NSFs)" all NSFs are required to prepa . 
opment Plans (LTDPs) for four year cycle betwee~ ASian 
Games to avail of Government assistance. The LTDP Include 

of long and short term re-four yearly plans which take care .' 
d sports discipline. quirementltargets of the concerne 

(c) and (d) This Ministry provides assistance to NSFs 
. t National sports Fed-

under the "Guidelines for ASSistance 0 . . at sen-
erations (NSFs)" for holding of Nationa.1 ~ha~~~~:t~~~al tour-
ior, junior and sub-junior levels, org~n~zln:on in international 
naments in India, training and partlclpa 

tournaments abroad, coaching through Indian and foreign 
coaches and requisite technical and scientific back up. For 
financial year 2000-2001, the budgetary allocation under this 
scheme is Rs. 17.00 crores. 

National Seed. Grid 

166. SHRI UTTAMRAO DHIKALE : Will th~ Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government propose to set up a 
National Seeds Grid to ensure supply of seeds to farmers; 

(b) if so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) (a) to (c) At 
present, there is no proposal for satting up- a National Seeds 
Grid. However, under a Central Sector Scheme for "Estab-
lishment & Maintenance of Seed Bank", there is a provision 
for setting up a Data Bank and Information System for affec-
tive utilization of seeds from the Seed Bank during emergant 
situations, which will function in effect as a 'seeds grid', 

TV Rights for next Cricket World Cup 

167. DR. RAGHUVANSH PRASAD SINGH: 

SHRIMATI KANT I SINGH: 

SHRI SUKDEO PASWAN : 

Will the Minister of YOUTH AFFAIRS AND 
SPORTS be pleased to state: 

(a) whether attention of the Government has been 
drawn towards award of TV rights for the next World Cup to 
the World Sports Group for $550 million dollars ignoring the 
lee network which offered $ 666 million dollars bid to the 
BCCI. resulting in a loss of almost 500 crores of rupees to the 
country: 

(b) if so, the facts thereof; 

(c) whether any enquiry has been made in this re-
gard; 

(d) If so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(KUMARI UMA BHARATI) : (a) to (e) The information is being 
collected and will be laid on the Table of the House. 
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Food Laws 

168. SHRI SUBODH MOHITE : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government propose to enact leg-
islation to create a single authority to administer all the food 
laws under one umbrella; 

(b) if so, the details thereof; 

(c) the efforts made by the Government in crea-
tion of infrastructure like cold chains, warehouses, transpor-
tation etc. for food processing sector; 

(d) whether Food Processing sector are facing 
negative growth rate since the last two years; and 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
FOOD PROCESSING INDUSTRIES OF THE MINISTRY OF 
AGRICULTURE (SHRI TH. CHAOBA SINGH) : (a) and (b) An 
Approach paper towards formulation of a Processed Food 
Development Act has been prepared and circulated. A copy 
of the paper giving details of the proposal is attached as state-
ment. 

(c) The Government has taken a number of policy 
initiatives to promote the growth of Processed Food Sector in 
the country, which include inter alia provision of financial as-
sistance in the form of soft loan and grant to provide indus-
tnes public sector undertakings, non-government organisa-
tions. cooperatives etc. Such assistance Is also provided for 
clealion of infrastructure facilities. 

(d) and (e) Food Processing Industries cover different 
segments of the industry and a negative growth rate for the 
whole sector is not reported. However, In the fruit and vegeta-
ble processing sector during the year 1997-98, the growth 
showed a negative trend. Though detailed reasons for this 
trend have not been reported, one of the apparently discern-
ible factors to which the negative growth could be attributed 
is levying of Excise Duty on these products as against the 
zero duty In the preceding years. 

Statement 

Approach Paper on Proposed Processing 
Food Development Act 

In 1995. the Govemment of India aPPOinted a Task Force 
under the r:harrmanship of Justice (Retd.) E.S. Venkata-
ramaiah to review the existing Food Laws including Preven-
tion of Food Adulteration Act (PFAAct) and to suggest a sim-
plified and harmonized Food Law. This Task Force opined 
that t~ere should be a paradigm shift in the legal framework 

to promote 'good manufacturing practices' which has been 
universally found to be a better Instrument to protect pubHc 
health, minimize commercial fraud and to promote the devel-
opment of industry and trade on scientific lines, The Prime 
Minister's Council on Trade and Industry appointed a Subject 
Group on Food and Agro Industries headed by Nusll Wadia. 
This group recommended that there Is an urgent need to not 
only avoid existing multiplicity of laws and multifarious agen-
cies administering them but also suggested that the harmoni-
zation of these laws under a single umbrella so that a single 
authority can supervise the effective implementation of the 
law concerning food sector. An unwidely number of laws per-
vade this industry. Some of them specific to the sector and 
others affecting the sector indirectly. A list of various laws is 
appended to this Paper, from which It can be discerned that 
the food Industry is inexorably bound by the different co-ordi-
nates of a wide ranging enactments. These Acts are oblivious 
of various developments in science, discipline of food micro-
biology, food chemistry, food technology and various trade 
developments that have taken place In the last few years. 

The Committee of Secretaries In Its meeting held on 
31 st May, 1999 also underscored the prime need for ration-
alization and simplification of the various food laws and also 
directed that food standards be determined and administered 
by a single authority. 

This Department recently organised four regional semi-
nars to elicit inputs for drafting the National Food Processing 
Policy. The industry representatives were particularly of the 
view that the eXisting food laws have been impeding their 
growth since many times it is not possible for them to keep 
track of their requirements of different Acts and that they are 
caught in the throes of multi-pronged enactments requiring 
enormous time and money on their part to conform to the 
requirements. The existing laws were framed to take care of 
different situations and there are essentially regulatory in char-
acter. As such, these do not in any way help In the develop-
ment process. The Industry also raised several other issues 
during the Regional Seminars. One issue relates to the WTO 
challenges including import of food items from other coun-
tries into India, the items which are otherwise considered waste 
in the country of origin. It was also desired that the proposed 
Act should cover aspects such as micro-nutrients and food 
fortification, Import of new technologies such as genetically 
modified foods, export regulations, standards, merit goods, 
taxation etc. They also emphasized the ne~ for futures mar-
ket and suggested creation of enabling environment for 
attracting huge investments In this sector. Government as-
sistance by means of appropriate fund and also by creation 
of network of laboratories and R&D organisations, It was felt, 
would go a long way in gearing the industry to become 
competitive In the international arena. It is felt that there is an 
urgent need to bring in a new legislation entitled "Processed 
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Food Development Act" which will take Into account the core 
elements of existing food laws that are relevant to the present 
day context and also Introduce other provisions to cater to 
the industry's requirements. 

Content of the Proposed Act 

The proposed Act when Introduced is expected to pro-
vide a single window system and will move from regulatory 
penal regime to that of promotional and developmental mecha-
nism so as to sub serve the Interest of the Indian food Indus-
try and to make them viable and competitive to derive the 
best advantage of globalization of markets. 

The proposed Act will attempt to harmonize and ration-
alize the existing food laws. An attempt will also be made to 
simplify the rules and procedures so as to make It easy for 
the Industry to comply with the requirements. These provi-
sions will also take into account the requirement of sanitary 
and phylo sanitary measures required to be adopted as per 
international standards of manufacturing practices. 

An appropriate provision will be made fordefining stand-
ards. This provision will cover not only the nationally manu-
factured goods but also the imported goods. The definition 
and standards will take into account the provisions of 
AGMARK, Export (Quality & Inspection) Act, ISO-9000, SQS-
2000 besides Codex standards. The standards defined in the 
proposed Act will be a compulsory provision rather t.han the 
existing voluntary submission. The power of c~ecklng and 
certification will be given to a network of laboratones and .R&D 
institutions who are considered to possess necessary mfra-
structure in this regard. 

It Is also envisaged to provide for an authority who could 
not only oversee the implementation of the standards but will 
also have powers to guide and rectify the manufactunng prac-
tices as well as to suggest the requisite methodology for ~dOP
tlon by the Industry/unit concerned. The de~ision of thiS au-
thority will be final and binding and there ~III be. no app~al 
provision against the decision of this authonty. ThiS authonty 
will be a compact committee consisting of Industry representa-

b t' R&D organ!-tlves representatives of national la ora ones, 
zatio~s who are conversant with standards and limited Gov-

h t th compliance will be read-ernment representatives so t a e 
lIy forthcoming to Its decision. 

Since the emphasis of the Act will be on development, it 
Is proposed to Include certain provisions for gr~nt of Incen-

ill pose to define what are tlves. In this regard, the Act w ~ro de for 
merit goods and the kind of incentives that co~1d be ma '11 d 

't ods The ment goods WI e 
manufacturers of such men ~o. her the value addi-
defined In terms of value addition and hlg I' for 

Ii es An enabHng prov slon 
tion the more will be the Incen v . d t products from diffi-
providing similar incentives with regar 0 

cun and backward areas will be incorporated to treat them on 
par with merit goods. It is also proposed to appropriately make 
provisions for setting up a Development Fund for the Food 
Processing Industry to enable the sector to have access to 
investible fund at a reasonable capital cost. 

It is also proposed to set up an Equalization Fund un-
der this Act. It Is observed that In the food processing sector, 
the cost of production fluctuates depending upon a variety of 
factors such as cost of raw material, cost of technology, mar-
keting Infrastructure and others. At times, it Is likely that the 
sale proceeds may fall below the cost and the industry will 
suffer adversely. In such a situation, the differential between 
the cost price and the sale proceed will be made available to 
the industry from the Equalization Fund. Where a lot of sur-
plus Is expected from the sale proceeds, a portion of surplus 
will go back to the Fund as a means of replenishment of the 
Fund. 

Ministry of Environment have already issued a Notifica-
tion regarding manufacture, use, Import/export and storage 
of genetically engineered organisms or cells. The proposed 
Act, however, will contain enabling provisions for regulating 
the genetically engineered or modified food items either by 
means of compulsory labeling or in certain cases totally ban-
ning such Items either from being imported into the country or 
from being manufactured or sold in the country. Appropriate 
rules will be made with reference to these provisions so that 
such food items which may have long term deleterious ef-
fects, can be controlled. 

Appendix 

(a) Prevention of Food Aduneration Act 1954 and 
Rules; 

(b) Standards of Weights and Measures Act and 
Packaged Commodity Rules; 

(c) Essential Commodities Act and Orders, namely, 

Fruit Products Order; 

Milk and Milk Products Order; 

Meat Products Order; 

Solvent Extracted Oil, De-oiled Meal, Edible Flower 
(ContrOl) Order; 

(d) 

(e) 

(f) 

(g) 

(h) 

Indian Seeds Act; 

The Copra Cess Act; 

The Produce Cess Act; 

The Industries (Development & Regulation) Act; 

MRTPAct; 



263 Written Answers 20 November, 2000 To Questions 264 

(i) Consumer Protection Act; 

(j) The Central Excise & Customs Act; 

(k) 

(I) 

Agricultural Produce (Grading & Marketing) Act; 

Export (Quality Control & Inspection) Act; and 

(m) Environment Protection Act; 

(n) Other Central/State/Local Bodies Acts and 
Rules having bearing on the promotion of Food 
Processing Industries. 

NotHlcation on Fixation on Noise Standards 

169. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether a notification on fixation of noise stand-
ards has already been approved; 

(b) If so, the details thereof; and 

(c) the time by which it is likely to be published in 
official Gazette? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) to (c) The Government have made 
various rules/regulations to control noise pollution. The notifi-
cation Issued include the following :-

(i) Ambient Air Quality standards in respect of 
noise for industrial, commercial, residential ar-
eas and silence zones have been notified vide 
GSR 1063 (E) dated 26.12.1989. 

(ii) Noise limits for Automobiles at the manufac-
turing stage to be achieved by 1992 and do-
mestic appliances and construction equipment 
at the manufacturing stage published under 
GSR 742 (E) dated 30.8.1990. 

(iii) Standards/Guidelines for Control of Noise Pol-
lution from Stationary Diesel Generator (DG) 
Sets published under GSR No.7 dated 
2.1.1999. 

(iv) Noise Standards for fire-crackers published 
under GSR No.682 (E) dated 5.10.1999. 

(v) The Noise Pollution (Regulation and Control) 
Rules, 2000 published under S.O. No.123 (E), 
dated 14.2.2000. 

(vi) Noise limit for generator sets run with petrol or 

[Trans/ation1 

kerosene published under GSR 742 (E), dated 
25.9.2000. 

Encroachment on National Highways In U.P. 

170. SHRI RAVI PRAKASH VERMA: Will the Minis-
ter of ROAD TRANSPORT AND HIGHWAYS be pleased to 
state: 

(a) whether the Government of Uttar Pradesh has 
formulated any scheme 10 improve the basic infrastructure of 
roads and to clear encroachments on National Highways and 
to ensure smooth and accident free flow of traffic; 

(b) if so, the amount of assistance sought by Ihe 
State Government to widen the National Highways alld to plant 
trees alongwlth the road side; and 

(c) the reaction of the Union Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJOR GENERAL 
(RETD.) B.C. KHANDURI) : (a) Under the provisions of the 
Road Side Land Control Act 1945, Ancroachments on Na-
tional Highways are removed with the assistance of the Dis-
trict Administration/Local authorities concerned. 

(b) No assistance is sought by National Highway 
Wing of Uttar Pradesh PWD from this Ministry for this pur-
pose. 

(c) Does not arise. 

[English] 

Polluting Industries in Delhi 

171. SHRI M.V.V.S. MURTHI : Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) the number of Industries running in residential 
areas of Delhi; 

(b) the number out of them which have effluent 
treatment plants; 

(c) the action taken by the GoverQment against the 
industries which have not installed effluent treatment plants 
so far; and 

(d) the steps taken by the Government for reha-
bilitating the polluting Industries from the residential areas? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) and (b) According to the Delhi Poilu-
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tion Control Committee (DPCC), out of a total of 96000 Indus-
tries located In non-Industrial/residential areas, 683 units have 
installed Effluent Treatment Plants (ETPs). 

(c) and (d) The Government of Delhi/DPCC had Issued 
closure directions against the water polluting Industries not 
having ETPs. 967 identified water polluting industries have 
been allotted specific plots in Narela and Badli Complexes 
and 5619 other polluting industries have been allotted plots 
in Bawana and Badli. 

National Youth Development Fund 

172. SHRI SURESH RAMRAO JADHAV : Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased to 
state: 

(a) whether the Government have decided to cre-
ate a National Youth Development Fund; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the strategy adopted/ to be adopted In this re-
gard? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(KUMAR I UMA SHARATI) : (a) to (d) There is a proposal In 
the draft new National Youth Policy, 2000 to create a National 
Youth Development Fund through contributions, which would 
be utilised for youth development activities. Income Tax ex-
emption would be sought for contribution to the Fund. 

[Translation] 

Telephone Directory in Bihar 

173. SHRI DINESH CHANDRA YADAV : Will the 
Minister of COMMUNICATIONS be pleased to state: 

(a) whether the telephone direcory in Bihar espe-
cially Saharasa SSA has not been printed after 1996; 

(b) if so, the details thereof, district-wise; and 

(c) the steps being taken by the Government for 

timely printing of telephone directory? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) Yes, Sir. 

(b) The details of the directory printed in all the 
telecom districts of Bihar including Saharasa are given In the 

attached statement. 

(c) Earlier .the telephone directories were printed 

on positive royalty basis. Wherever those could not be printed 
on positive royalty such cases were reffered to Department 01 
Telecom Head Quarters by the Circles for relaxation of the 
conditions. This process caused certain amount of delay In 
bringing out the directories. Recently, the telephone directory 
printing policy has been reviewed and It has been decided to 
print the directories even on negative royalty or on cost shar-
Ing basis. CGMs of the telecom circles have been delegated 
powers to decide such cases In order to bring out the directo-
ries in time. In this review, the earlier arrangement of provid-
ing full directory each year has also been modified to printing 
of directory in alternate years and supplementary directory In 
intervening year. This will further help in timely printing 01 
directories. In respect of Saharasa telecom district tender has 
been opened and is under 1Inalisation. 

SI.No. 

2 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

16 

17 

18 

19 

20 

Statement 

Year of Print Corrected upto Name of 
Telecom 
District 

of Current Directory 

2 3 4 

Arrah 1997 Aug, 1997 

Bhagalpur 1996 Oct, 1996 

Chhapra 1997 Aug, 1996 

Dhanbad 1997 Aug, 1997 

Darbhanga 1997 Mar, 1997 

Dumka 1997 Aug, 1996 

Gaya 1997 Aug, 1997 

Hazaribagh 1997 Aug, 1997 

Jamshedpur 1997 Aug, 1997 

Katihar 1997 Oct, 1996 

Motihari 2000 

Muzaffarpur 1994 Dec, 1993 

Munger 1997 Oct, 1997 

Patna 1996 Nov, 1996 
Ranchi 1997 Dec, 1996 
Sasaram 1997 Aug, 1997 

Saharasa 1997 Oct, 1996 
Daltanganj 1997 Aug, 1997 
Hazlpur New District 

Khagaria New District 
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[Eng/ish] 

Development of Forest In Bihar 

174. SHRI ARUN KUMAR: Will the Minister of EN-
VIRONMENT AND FORESTS be pleased to state: 

(a) whether after bifurcation of Bihar the average 
forest cover would be less In comparislon to rest of Bihar; 

(b) If so, whether the Government have any pro-
posal/scheme to develop forest in rest of Bihar to maintain 
ecological and environmental balance; and 

(c) if so, the details In this regard? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) Yes, Sir. 

(b) and (c) A State Forestry Action Programme has been 

prepared to enhance the contribution of forestry and tree re-
sources for ecological stability and people centered develop-
ment through Improvement in Investment for conservation and 
development of forest resources. 

Degradation of Forest Areas 

175. SHRIMATI NIVEDITA MANE: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) the total forest areas degraded so far in the 
country, State-wise; and 

(b) the total areas regenerated through afforesta-
tion/reforestation and eco-development programmes, State-
wise? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) and (b) The details are given in the 
enclosed statement. 

Statement 

State/UT Degraded areas as per Seedling Distributed Area Planted in 
State of Forest Report in lakhs last three years 

1999 In Sq. Km. in Hectares 

2 3 4 

Andhra Pradesh 29,201 4387.75 347021 

Arunachal Pradesh 11,195 20.22 7053 

Assam 9,495 51.92 11283 

Bihar 15,114 300.4 26015 

Goa 267 32.72 2523.4 

Gujara! 8,452 4867.58 191450 

Haryana 708 82.26 46344 

Himachal Pradesh 4,528 77.69 77958 

Jammu and Kashmir 12,511 157.16 40457 

Karnataka 12,121 1292.96 230442.8 , 

Kerala 1,985 12.2 30375 

Madhya Pradesh 54,064 1121.32 439841 

Maharashtra 27,lU 2096.37 258123 

Manlpur 11,625 23.51 10600 

Meghalaya 9,969 122.06 6676 
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2 

Mlzoram 14,677 

Nagaland 9,041 

Orissa 26,184 

Punjab 1,002 

Rajasthan· 16,483 

Sikkim 1,141 

Tamil Nadu 11,234 

Tripura 3,555 

Uttar Pradesh 12,291 

West Bengal 2,770 

A&N Islands 125 

Chandigarh 

Dadra & Nagar Haveli 53 

Daman & Diu 3 

Delhi 56 

Lakshadweep o 

Pondicherry o 

Total 306,960 

Charge. of Long Distance and STD Services 

176. PROF. UMMAREDDY VENKATESWARLU : 
Will the Minister of COMMUNICATIONS be pleased to state: 

(a) whether Indian Long Distance Telecom Serv-
ices cost about 13 times the world average rates; 

(b) if so, the details of the charges of STD and long 
distance services in the country as compared to other coun-
tries; 

(c) the reasons for the extremely high charges for 
long distance and STO services In the country; and 

(d) the steps proposed to be taken by the Govern-
ment to reduce the said charges? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) to (c) Straight 

3 4 

30.84 17768 

0 0 

702.72 192039 

135.28 29033 

920.02 155280 

54.69 21450.86 

1679.97 223633 

125.62 23009.19 

3877.2 256150.9 

511 33386 

3.8 9851.13 

1.03 169 

15.2 980 

0.45 287 

37.57 0 

6.97 112 

12.6 174.36 

22761.08 2689786 

comparison of so called world average long distance rate with 
the Indian long distance rate is not possible because of the 
presence of many variables In the computation of both ele-
ments, such as varying exchange rates, significant variation 
in purchasing power, usage patterns, packaging of traffic by 
telecom operators etc. The general global trend II that In de-
veloped countries which have higher tele-denslty, the quan-
tum of subsidisation of local tariff Is less as compared to that 
in a developing countrywherelnfrlistructure development and 
tele-denslty have yet to attain respectable levels. 

(d) Historically. long distance tariff has subsidised 
access charges I.e. rental and local call charges. The Tel-
ecommunication Tariff order (TTO), 19991.sued by Telecom 
Regulatory Authority of India in March. 1999 Initiated a proc-
ess of tariff re-balanclng that was scheduled to be completed 
in three phases. The first phase of tariff re-balanclng effective 
from 1 st May, 1999 reduced long distance tariffs, on average. 
by about 230/ •. The second round of tariff re-balanclng eff .. -
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live from 01.1 0.2000 has reduced the long distance tariff about 
another 13%. 

Air and Noise Pollution 

177. SHRI DINSHA PATEL: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether air and noise pollution in all the major 
cities in the country are In alarming proportions Including 
Gujarat; 

(b) if so, whether any scheme has been formulated 
in this regard; and 

(c) if so, the details thereof and the assistance pro-
vided by the Government to States during the last three years? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) Air and Noise Pollution levels exhibit 
a rising trend in most of the major cities of the country includ-
ing GUjara!. This is due to increase in economic activities in-
cluding industries and transportation accompanied by growth 
in population. 

(b) The steps/schemes initiated to control pollution 
include the following ;-

(i) A scheme on "Assistance for Development of 
Eco-cities" has been formulated. In the first 
phase, seven metro cities have been identified. 

(ii) NationalAmbientAir Quality Monitoring Network 
has been established which covers 92 major 
cities of the country for assessing the prevail-
ing ambient air quality. 

(iii) Action plans prepared for 24 Identified critically 
polluted areas are under implementation. 

(iv) 17 categories of highly polluting Industries have 
been identified. These industries have been di-
rected to Install necessary pollution control 
equipments In time bound basis and legal ac-
tion Is taken against the defaulting units. 

(v) Zoning atlas is prepared for the Identification 
of enVironmentally compatible Industrial zones 
for siting of Industries. 

(vi) Emission standards have been notified under 
the Environment (Protection) Act, 1986 to check 
air and noise pollution. 

(vii) Environmental guidelines have been evolved 
for Siting of industries. 

(viii) Gross emission standards for on-road vehicles 
and mass emission standards for all catego-
ries of new vehicles have been notified under 
the Central Motor Vehicles Rules, 1989 and are 
enforced by the Transport Departments of the 
various States. 

(ix) CNG Is supplied to automobiles through a 
number of retail outlets in Delhi and Mumbai to 
cater to the CNG fitted vehicles. 

(x) Ambient noise standards in respect of indus-
trial, commercial, residential areas and silence 
zone have been notified under the Environment 
(Protection) Act, 1986. 

(xi) Source specific noise standards have been 
evolved and notified for vehicles, domestic ap-
pliances, generator sets, construction equlp-
ments and fire crackers. 

(c) The financial assistance provided by Central 
Pollution Control Board to the various States for carrying out 
air quality monitoring is given below ;-

SI.No. Name of State Pollution Amount (in Rs.) 
Control Board/ Pollution 
Control Committee 

2 3 

1. Andhra Pradesh SPCB 8,95,714/-

2. Assam SPCB 1,49,976/-

3. Bihar SPCS 12,83,1,d/-

4. Chandigarh PCC 4,79,122/-

5. Gujarat SPCB 19,74,684/-

6. Goa SPCB 3,49,944/-

7. Haryana SPCB 2,33,296/-

8. Himachal Pradesh SPCB 15,66,480/-

9. Karnataka SPCS 9,83,~76/-

10. Kerala SPCB 23,12,274/-

11. Meghalaya SPCB . 1,99.968/-

12. Madhya Pradesh SPCS 26,20,414/-

13. Orissa SPCS 15,03,926/-

1 14. Punjab SPCS 6,70,7261-
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2 3 

15. Pondlcherry PCC 6,41,588/-

16. Rajasthan SPCB 20,24,676/-

17. Tamil Nadu SPCB 10,83,232/-

18. Uttar Pradesh SPCB 22,28,810/-

19. West Bengal SPCB 6,16,568/-

Total 218,17,702/-

[Trans/ation1 

Laboratory at Jabalpur 

178. SHRI PRAHLAD SINGH PATEL: Will the MIn-
ister 01 AGRICULTURE be pleased to state: 

(a) whether the Jabalpur area of Madhya Pradesh 
is very sensitive to earthquakes; 

(b) i1 so, whether the Government propose to set 
up a State 01 the art laboratory for this purpose; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) The 
Jabalpur area falls under the seismic zone and is vulnerable 
to earthquakes. 

(b) and (c) An earthquake observatory is already func-
tional at Jabalpur. It is equipped with state-of·art digital earth-
quake recording instruments. 

[English1 

Development/Maintenance of National Highways 

179. SHRI SADASHIVRAO DADOBA MANDLIK : 
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be 
pleased to state : 

(a) whether the Government have decided to cre-
ate a Central Road Fund for the development and mainte-
nance of National Highways in the country during the last three 
years; and 

(b) If so, the details thereof, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJOR GENERAL 
(RETD.) B.C. KHANDURI) : (a) Yes, Sir, the Government ~as 
revamped the existing Central Road Fund (CRF) by crediting 
into It accrual of cess of Re.l!- per litre on petrol levied w.e.f. 

2.6.1998 and on dlesell.vled w.e.f. 1.3.1999 to be utlNsed for 
development and maintenance of National Highways and 
State roads, development of rural roads, construction of road 
overlunder bridges and other safety wor1<s at unmanned rail· ... 
way crossings. 

(b) The amount provided for development and 
maintenance of National Highways In the last two years Is as 
under :-

Year Amount (In crore.) 

1999-2000 1 900 

2000-2001 2010 

Out of the allocation for National Highways, estimates 
amounting to Rs. 57516.18 lakhs were sanctioned during 
1999-2000 as per details are given In attached statement. An 
amount of Rs. 1192 crore was given to NHAI In 1999-2000 
and Rs. 1800 crore In 2000-2001 for Implementation of Na· 
tlonal Highways Development Project which Is spread out In 
various States. 

Statement 

Allocation of Funds under IRPQ 

(Rs. in lakhs) 

SI.No. Name of State Estimates sanctioned 

2 3 

1. Andhra Pradesh 3457.80 

2. Assam 2056.66 

3. Bihar 6346.00 

4. Chandigarh 51.33 

5. Delhi 160.00 

6. Goa 617.00 

7. Gujarat 1792.23 

8. Haryana 597.02 

9. Himachal Pradesh 1242.65 

10. Jammu & Kashmir 0.00 

11. Karnataka 4419.00 

12. Kerala 1449.00 

• 
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2 3 

13. Madhya Pradesh 4484.18 

14. Maharashtra 4303.0U 

15. Manipur 0.00 

16. Meghalaya 464.24 

17. Mlzoram 543.64 

18. Nagaland 422.66 

19. Orissa 2516.00 

20. Pondlcherry 167.10 

21. Punjab 448.76 

22. Rajasthan 4967.96 

23. Tamil Nadu 9382.70 

24. Uttar Pradesh 4848.25 

25. West Bengal 2779.00 

Total 57516.18 

{Translation] 

Inadequate Facilitle. for Fruit. and Vegetable. 

180. PROF. DUKHA BHAGAT : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government have assessed the 
annual loss of fruits and vegetables due to Inadequate facili-
ties of food processing; 

(b) if so, the details thereof; 

(c) whether any study has been conducted regard-
ing damages of fruits and vegetables; and 

(d) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
FOOD PROCESSING INDUSTRIES OF THE MINISTRY OF 
AGRICULTURE (SHRI TH. CHAOBA SINGH) : (a) to (d) In 
1995, Government of India constituted a Wor1dng Group on 
Post Harvest Management, Marketing and Exports. This 
Group estimated that post harvest losses In different ranges 
from 8% to 37%. These losses occur during different stages 
after harvest. The Indian Institute of Horticultural Reseach has 
assessed that losses occur at the following stages :-

(I) Harvesting & pre-harvesting; due to spoilage, 
spillage and trimming. 

(II) Transport; due to spoilage, bruising, breakage 
and infection as a result of dust and heat. 

(iii) Storage; due to over-ripening or undtr ripen-
Ing, with rain and humidity. 

(Iv) Processing and packaging; due to Inefficiency 
and contamination. 

(v) Marketing: due to loss of weight and quality with 
multi-level handling. 

State wise details regarding damages of fruits & veg-
etables are not availablE!. 

[English] 

Power Project. In Kerele 

181. SHRI RAMESH CHENNITHALA : Will the Min-
ister of POWER be pleased to state: 

(a) whether the Government have received a 
number of proposals from the Government of Kerala for set-
ting up power projects in Private and Public Sectors during 
the last three years; 

(b) if so, the details of these projects along with 
their capacity thereof, year-wise: 

(c) the number of power projects processed and 
the number of projects out of them rejected along with the 
reasons therefor during the above period; 

(d) the details of MW of power shortage likely to 
occur In the coming three years, State-wise; and 

(e) the steps proposed to be taken by the Govern-
ment to meet the power shortage in the country particularly In 
Kerala? 

THE MINISTER OF STATE IN THE MIN!STRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (c) During 
the last three years beginning 1997-98 till date, only one 
project namely Kozhlkode Heavy Fuel DGPP (128 MW), with 
an estimated cost of Rs. 391 crore was received In 7/99 In 
CEA for accord of Techno-economic Clearance. The present 
status of the project clearance is given as under : .. 

Pending Inputs : 

1 . Compliance of Section 29 (2) & (3) of Electric 
Ity (Supply) Act, 1948. 

2. Clarification on Legal, Evacuation, Technical, 
Financial details of completion cost etc. are 
awaited from KSEB. 



-

277 Written AnswelS Kartlka 29, 1922 (Saka) To Questions 278 

(d) The State-wise anticipated power supply posi-
tion Indicating the peak deficit In MW for the next 3 years that 
Is 2001-02, 2002-03 and 2003-04 Is enclosed as statement. 
The power supply position for 2002-03 and 2003-04 Is based 
on sanctioned on-going and CEA cleared projects. However, 
the actual shortage In respect of the State of Kerala so far 
during 2000-01 has been In the region of about 7%. 

(e) The following steps are being taken to meet 
the power shortage in the country : 

(I) Renovation and Modernisation and life exten-
sion of existing units ofthermal and hydro power 
to maximize generation. 

(II) Implementation of short-gestation power 
proJects. 

(iii) Demand side management. 

(iv) Reduction In transmission and distribution 
losses. 

(v) Strengthening of Inter-regional transmission 
system and sub-transmission and distribution 
system for improving reliability of the system. 

(vi) Promoting energy efficiency and conservation. 

(vii) Doubling of the generation capacity by the end 
of 11th Plan. 

Statement 

Estimated peak demand/peak availability In the country for the year 2001-02,2002-03 and 2003-04 

State/UT 2001-02 2002-03 2003-04 

Peak Peak Peak Peak Peak Peak Peak Peak Peak 
Demand Avail- Surplus/ Demand Avall- Surplus/ Demand Avall- Surplus/ 

(MW) ability Deficit (MW) ability Deficit (MW) ability Deficit 
(MW) (MW) (MW) (MW) (MW) (MW) 

2 3 4 5 6 7 8 9 10 

Haryana 4540 2105 -2435 4816 2263 -2553 5126 2339 -2787 

Himachal Pradesh 809 1021 212 878 1387 509 954 1418 464 

Jammu & Kashmir 1615 953 -662 1749 1023 -726 1895 1176 -719 

Punjab 5814 3849 -1965 6132 3943 -2189 6465 4069 -2396 

Rajasthan 5606 2651 -2955 6001 3279 -2722 6431 3682 -2749 

Uttar Pradesh 11280 6173 -5107 12073 6577 -5496 12921 6863 -6058 

Chandigarh 177 64 -113 185 70 -116 193 78 -115 

Delhi 3481 2105 -1377 3719 2436 -1283 3974 2565 -1409 

Gujarat 8070 6079 -1991 8530 6555 -1975 9016 6761 -2255 

Madhya Pradesh 6953 4619 -2335 7353 5786 -1567 7776 6359 -1417 

Maharashtra 13147 1209 -1054 14048 1284 -1208 15010 131·23 -1887 
3 0 

Goa 296 328 32 314 337 23 334 338 4 

Daman & Diu 98 7 -91 108 10 -97 115 10 -105 

Dadra & Nagar Haveli 150 11 -139 182 15 -147 175 16 -160 
-----
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2 3 4 5 6 7 8 9 10 

Andhra Pradesh 7483 6688 -795 7901 7315 -587 8343 7900 -443 

Karnataka 5422 4277 -1145 5739 4644 -1095 6074 4686 -1388 

Kerala 3226 2412 -814 3437 3252 -185 3677 3379 -298 

Tamil Nadu 6598 5285 -1313 6942 5461 -1481 7304 6159 -1145 

Pondlcherry 345 122 -223 369 127 -242 395 128 -268 

Bihar 2325 1888 -437 2476 1909 -567 2637 1909 -728 

Orissa 3072 2590 -482 3348 2598 -750 3650 2598 -1052 

West Bengal 4517 3276 -1241 4774 3276 -1498 5077 3332 -1745 

Sikkim 46 73 27 49 73 24 52 78 26 

DVC 2478 1870 -608 2651 1870 -781 2837 2040 -797 

Arunachal Pradesh 94 119 25 103 119 16 114 121 7 

Assam 986 712 -274 1045 721 -324 1110 783 -327 

Manipur 193 117 -76 214 117 -97 237 119 -118 

Meghalaya 140 239 99 150 239 89 160 241 81 

Mizoram 141 64 -77 160 64 -96 182 65 -117 

Nagaland 68 82 14 72 82 10 77 83 6 

Tripura 186 126 -60 203 126 -77 223 128 -96 

Andaman & Nicobar 41 41 0 45 41 -4 50 41 -9 

Lakshadweep 8 8 0 9 8 -1 9 8 -1 

Total 95757 74721 -21036 101872 81519 -20353 108456 85729 -22727 

Noles: 1. Demand as per 15th EPS 

2. Unallocated power 01 central projects reckoned in the total only. 

3. The above power supply pashion has been worked out by taking Into accounl capachy addition 01 24309 MW during Ninth Pian. 

[Translation] (b) the number of telephone facilities provided in 
the villages during the last six months, State-wise; and 

Public Telephone Facility In Villages 
, 

(c) the time by which the telephone facility is likely 
182. SHRI AJAY SINGH CHAUTALA : Will the Min- to be provided in the remaining. villages of the country? 

ister of COMMUNICATiONS be plesaed to state: 
THE MINISTER OF STATE IN THE MINISTRY OF COM-

(a) the number of villages where telephone facility MUNICATIONS (SHRI TAPAN SIKDAR) : (a) Telephone faell-
has been made available and the number of villages where ity has been made available in 3,83,056 villages out of the 
this facility has not been provided till October 31 , 2000. State- totai 607,491 villages in the country till October 31, 2000. 

, wise; NtJmber of villages, where the said facility has not been pro-



281 Written Answers Kartlka 29, 1922 (Saka) To Questions 282 

vided, Is 2,24,435 villages. State-wise details are given in at- (c) Department plans to provide telephone faclHty 
tached statement. In all the remaining revenue villages of the country by March 

(b) Telephone facility has been provided In 8,451 
2002 with the Joint efforts of other Axed Service Providers. 

villages during the last six months. State-wise details are In 
statement. 

Statement 

Public Telephone Facility In Villages 

(State-wise Details) 

SI,No. State Total No. of Villages with Villages lett Number of Villages 
Villages VPTs as on uncovered as on where Telephone 

31.10.2000 31.10.2000 facility has been 
provided In the last 

six months 

2 3 4 5 6 

Andaman & Nicobar 282 282 0 8 

2 Andhra Pradesh 29460 23383 6077 4 

3 Assam 22224 14381 7843 200 

4 Bihar 79208 25584 53624 661 

5 GuJarat 18125 13923 4202 

6 Haryana 6850 6811 39 4 

7 Himachal Pradesh 16997 11324 5673 960 

8 Jammu & Kashmir 6764 3865 2899 72 

9 Karnataka 27066 26080 986 279 

10 Kerala 1530 1530 0 

11 Madhya Pradesh 71526 46992 24534 494 

12 Maharashtra 42060 31170 10890 

13 Goa 407 371 36 

14 Arunachal Pradesh 3599 634 2965 38 

15 Manipur 2394 688 1706 4 

16 Meghalaya 5629 1215 4414 29 

17 Mlzoram 770 621 149 2 

18 Nagaland 1192 638 554 43 

19 Trlpura 862 660 202 4 

20 Orissa 46989 23070 23919 142 
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1 2 3 4 

21 Punjab 12687 12687 

22 Rajasthan 38634 23789 

23 Tamil Nadu 17991 17898 

24 Uttar Pradesh (E) 75698 49943 

25 Uttar Pradesh (W) 39551 24650 

26 West Bengal 37910 19967 

27 Sikkim 427 288 

28 Calcutta 468 421 

29 Delhi 191 191 

Total 607491 383056 

Agro Based Industries 

183. DR. SANJAY PASWAN : Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the position of Agro based Industries specially 
in eastern part of India like Bihar, Assam etc.; 

(b) whether the Government propose to encour-
age agro based industries and food processing industries in 
these States; and 

(c) if so, the details thereof and financial assist-
ance given to start such Industries? 

THE MINISTER OF STATE IN THE DEPARTMENT OF 
FOOD PROCESSING INDUSTRIES OF THE MINISTRY OF 
AGRICULTURE (SHRI TH. CHAOBA SINGH) : (a) and (b) 
Government has been taking a number of steps for the devel-
opment of processed food industries In the country. Under 
the Plan Schemes of the Department of Food Processing In-
dustries, financial assistance In the form of soft loan and grant 
is provided to private industries, Public Sector Undertakings, 
Non-Governmental Organizations, Cooperatives, Human 
Resource Development Organisations and Research & De-
velopment Institutions etc. for the development of processed 
food sector. The schemes provide for higher quantum of as-
sistance for projects to be set up in difficult areas which in-
clude Jammu & Kashmir, Himachal Pradesh, Sikkim, North-
Eastern States and Integrated Tribal Development Project 
(ITDP) areas. These schemes are project oriented and not 
State specific. The Department do not set up any unit directly 
in any State. 

5 6 

0 564 

14845 62 

93 53 

25755 3451 

14901 1119 

17943 233 

139 25 

47 0 

0 

224435 8451 

(c) Financial assistance of about Rs. 5.06 crores 
has been provided In respect of proposals received from As-
sam and Bihar during the first three years of the Ninth Plan 
(1997 -98 to 1999-2000) 

Provision of Cold Storage in Terminal Markets 

184. DR. V. SAROJA : Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether the Government propose to set up cold 
chains, provision of pre-coollng facilities and cold storages in 
terminal markets; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) to (c) 
The Government has a scheme for construction/expansion/ 
modernization of cold storages and storages for horticulture 
produce. The scheme Is being Implemented by the National 
Horticulture Board (NHB), an autonomous organisation un-
der the Ministry of Agriculture, through the National Bank for 
Agriculture & Rural Development (NABARD) and National Co-
operative Development Corporation (NCDC). Under this 
scheme, financial assistance In the form of back-e~ed sub-
sidy Is provided to the organizations such as Cooperatives, 
Public Sector UndertakingsJBod!es, Companies, Corporations, 
Partnership and proprietary firms, Agriculture Produce Mar-
keting CommltteelBoards, Growers' Associations and Non-
Governmental Organisations. Capital subsidy @ 25% of the 
total project cost subject to a maximum of Rs. 50 lakhs and 
for North~Eastern States @ 33.33% subject to a maxlmurr 
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Hmit of Rs. 60.00 lakhs is provided. The scheme is applicable 
to all those States/Union Territories which do not control 
rentals. 

Decline In value of shares 

185. SHRI AJOY CHAKRABORTY: Will the Minis-
ter of COMMUNICATIONS be pleased to state: 

(a) whether the acceleration of reforms in the 
telacom sector has resulted in the crash of over 50 per cent in 
the value of shares of VSNL and MTNL, the two largest PSUs 
in long distance telephony during the last six months; and 

(b) if so, the details thereof and the Government's 
reaction thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) Yes, Sir. 

(b) The details are furnished in the enclosed state-
ment in respect of VSNL. In rGspect of MTNL. the information 
is being collected and will be laid on the Table of the House. 

Statement 

Details about VSNL 

VSNL share price has come down more than 50% dur-
ing the last six months. The downward price movement is 
attributed largely to two factors: firstiy because of decline in 
overall sensex and secondly because of certain announce-
ments by Govt. on premature withdrawal of VSNL's monopoly 
on International telephony including cable connectivity. The 
VSNL price movement between April and October 2000 is 
given in Table below. 

31st March 2000 28th April 2000 30th October 2000 

Price Sensex Price Sensex Price Sensex 

(Rs.) (Rs.) (Rs.) 

BSE 1840.00 5001.28 1330.00 4657.55 211.55 368943 
(Ex-Bonus) 

NSE 1852.50 1528.45 1325.05 1406.55 629.70 116715 
(Cum-Bonus) 

GOR US $ 26.n5 us $ 19.00 US $ 7.500 

Linking of NH-5 and NH-43 

186. SHRI K.P. SINGH DEO : Will the Minister of 
ROAD TRANSPORT AND HIGHWAYS be pleased to state: 

(a) whether the Government have a proposal to 
link National Highway No.5, Berhampur and National High-

• way No. 43 at Raipur in Ma~hya Pradesh; 

(b) whether It connect Angul and Dhenkanal Dis-
trict Headquarters; and 

(c) if so, the steps taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJOR GENERAL 
(RETD.) B.C. KHANDURI) : (a) The Central Government has 
already declared the road connecting Gopalpur in Orissa with 
Raipur in Madhya Pradesh as new National Highway No.217 
vide Notification dated 12.10.2000. This road Intersects NH 
NO.5 and passes through Berhampur and leads to NH. NO.43 
after joining NH NO.6 near Raipur. 

(b) No, Sir. 

(c) Does not arise. 

[Trans/ation] 

Telephone Connections In Rajasthan 

1 B7. SHRI GIRDHARI LAL BHARGAVA : Will the 
Minister of COMMUNICATIONS be pleased to state: 

(a) the number of new telephone connections pro-
vided in Rajasthan under the recently sponsored new scheme; 

(b) the numberof models oftelephcne Instruments 
supplied to these new connections; 

(c) whether a large number of new telephone 
connections are out of order due to defect in the new telephone 
instruments; and 

(d) if so, the steps are being taken or proposed to 
be taken to deal with the complaints? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) The nl.lmber of 
new telephone connections provided in Rajasthan Circle un-
der the reduced registration fee package introduced since 
1/11/2000 is 2601. 

(b) Eight different types of models of telephone 
were supplied for new telephone connections provided vide 
parala) above. 

(e) 

(d) 

[Eng/ish] 

No, Sir. 

Not applicable in view of (c) above. 

Polluted Water In Panlpalt 

1 BB. SHRI C.N. SINGH: Will the Minister of ENVI-
RONMENT AND FORESTS be pleaSed to state: 
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(a) whether due to seepage of chemically polluted 
water in open drains and areas by the hundreds of dyeing 
houses in Panlpat In Haryana, the underground water has 
become contaminated and largely unfit for consumption; 

(b) if so, the action the Government propose to take 
to ensure that no industry In the country of any sort contami-
nates the underground water; 

(c) whether there is any proposal to survey all dye-
ing hcmles in the country and units which are contaminating 
the underground water; and 

(d) if so, the details thereof? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) According to the Haryana State Pol-
lution Control Board, there is nothig on record with Item con-
firming ground water contamination making It unfit for con-
sumption due to seepage of chemically polluted water dis-
charged by dyeing houses in Panlpat. 

(b) The steps taken by the Government to avoid 
ground water contamination due to industries include the fol-
lowing; 

Environmental standards for effluent emanat-
·ing from different industries have been notified. 

The Central Government has constituted the 
Central Ground Water Board as an Authority 
under the Environment (Protection) Act. 1986 
for the purposes of regulation and control of 
grol,lnd water management and development. 

Monitoring o(ground water quality is being done 
periodically by the Central Pollution Control 
Board/State Pollution Control Boards/Central 
Ground Water Authority in different cities and 
towns In the country. 

(c) and (d) State Pollution Control Boards are inven-
torlsing the polluting units in their State Including dyeing house. 
Such surveys have been carried out In the State of Gujarat, 
Rajasthan, Tamil Nadu, Uttar Pradesh, Maharashtra etc. A 
number of Common Effluent Treatment Plants (CETP) have 
been provided for clusters of SSI units including dyeing units 
in different States. 

Developmental Actlvltle. of NALCO 

189. SHRI TRILOCHAN KANUNGO: Will the Minis-
ter of MINES be pleased to state: 

(a) the total dividend earned by National Aluminium 
Company (NALCO) during each of the last five years; 

(b) the amount of money spent by NAlCO In the 
social sector in those years; 

(c) whether the fund released by NALCO for the 
peripheral development and other development In the social 
sector at Anugul and other areas in Orissa have really been 
spent; 

(d) if not, the reasons therefor; and 

(e) the specific programmes drawn up by NALCO 
for the development of the areas where people were affected 
due to establishment of the Alumina/Aluminium Plant by 
NALCO? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (SHRI JAYASINGRAO GAIKWAD PATIL) : (a) NALCO 
has not earned any dividend during the last five years. 

(b) The amount spent by NALCO in the social sec-
tor during the last five years Is as under: 

Year Amount (Rs. in crores) 

1995-96 0.62 

1996-97 0.65 

1997-98 1.20 

1998-99 5.52 

1999-2000 4.57 

(c) The fund released by NALCO for peripheral 
development schemes have been spent for different devel-
opmental activities. 

(d) Does not arise. 

(c) The activities undertaken under the peripheral 
development scheme of NAlCO Includes development of 
buildings for schools, colleges and hospital, construction/re-
pairing of roads, culverts, commlJnlty facilities, play ground, 
digging of tube wells, drinking water schemes. sanitation, 
street lighting, organisation of health and immunization camps, 
family weHare camps, animal health camps. social forestry 
etc. 

STD Services , 
190. SHRI S.D.N.R. WADIYAR : Will the Minister of 

COMMUNICATIONS be pleased to state: 

(a) the number of days of STD services paralysed 
in the country during September 2000; 

(b) the cities affected due to disruption of STD serv-
ices; 
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(c) whether the Government have fixed responsi-
bility for paralysing this In the essential services; 

ble? 

(d) 

(e) 

If so, the details thereof; and 

the action taken against those found responsi-

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKOAR) : (a) to (e) The Infor-
mation Is being collected and will be laid on the Table of tho 
House. 

Internet NODS 

191. SHRI UTIAMRAO PATIL : Will ths Minister of 
COMMUNICAtTIONS be pleased to state: . 

(a) whether the "Internet NO~'' is running very slow 
at Yavatmal, district of Maharashtra; and 

(b) ·the actions taker. to speed up in a "Internet-
NO~'' in the said district? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKOAR) : (a) No, Sir. How-
ever, during busy hour the data transfer rate gets slowed down. 

(b) BSNL has planned to connect the Yeotmal 
Internet node to the Nagpur National Internet backbone (NIB) 
node for improving the speed. 

Assistance for Improvement of Power Supply In U.P. 

192. SHRI JAI BHAORA SINGH: Will the Minister 
of POWER be pleased to state: 

(a) whether the Government have received any 
proposal from Uttar Pradesh to eradicate the power shortage 
in the State; 

(b) 

(c) 

if so, the details thereof; 

the details of those areas where a lot of dlfflcul-
ties are being faced due to non-availability of power; 

(d) whether the Government propose to provide 
more fund for this purpose to the State Government; 

(e) If so, the total fund is likely to be released by 
the Government; and 

(f) If not, the action taken by the Government In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (c) The 
Government of Uttar Pradesh requested the Central Govern-
ment for 300 MW of additional power till December 15, 2000 
to meet enhanced Rabi crop irrigation requirements In the 
State which has been allocated by way of restoration of their 
firm share in some of the Central Sector power stations ear-
lier diverted to other constituents of the Northern Region due 
to non-payment. This Is over and above 2372 MW already 
being availed by Uttar Pradesh from central sector stations 
against Its share. Besides, Uttar Pradesh has also been alle,-
cated 14% (126 MW) from unallocated quota of central sec-
tor stations. 

The State Government has also been advised to In-
crease its own generation from its thermal power stations, 
which is going down due to shortage of coal. 

(d) to (f) A list of proJects of Uttar Pradesh cleared by 
the Central Electricity Authority Is given in statement. While In 
the case of private sector projects It is upto the respective 
project promoters to find the necessary funds, the concerned 
CPSUs will be undertaking the financing of the Central Sec-
tor projects. So far as the State sector projects are concerned, 
the State Government has taken up with various International 
and domestic financial Institutions for funding of these projects 
to leverage the resources available under the State plan. 

Statement 

SI.No. Nama of the Project 

2 

2 

Anpara 'c' UPSEB 
(Sonebhadra) (T) 

Vlshnuprayag HEP 
(H) (MIs. Jalprakash 
Power Venture Ltd.) 
Chamoli 

Capacity (MW) 

3 

2x500-1000 

4x100-400 

CEA Cleared Projects 

Estimated cost" 
(Rs. crores) 

4 

Yen 63.823 Bn 
+ Rs. 1738.17 crs. 
(completed cost) 

US$ 107.35M+ 
Rs. 1233.57 crs. 
(Submission of FPP 
by 31.12.2000) 

Date of receipt 
in CEA 

5 

11/94 

4/99 

Date ofTEC 

6 

9.8.1996 
(Appraised) 

3.6.1997 
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3 

2 

Rosa TPP-Phase-I 
(MIs. Indo-Gulf 
Fertilizers and 
Chemicals Corpn. 
Ltd.) Shahjahanpur (T) 

3 

2x283.5-567 

4 

US$ 280.7267M+ 
Rs. 1435.5284 crs 

5 

4/96 

6 

20.8.1997 

4 Tehri Dam SUI HEP 
(UP)-THDC, 

4x250-1000 Rs. 531 crs. Clearance 
subject to Env. aspects 

3/81 (I) 9/87 (II) 10.10.1998 

(Tehri Garhwal) (H) 

5 Auraiya CCGT 
St.l1 (T) UP-NTPC 
(Etawah) 

1x650-650 US$243.844M+ 
Rs.857.622 crs. 
(Completed Cost) 

5/97 28.9.1998 

6 Rihand STPP SUI 
(T) NT PC 

2x500-1000 US$433.191 M+ 
Rs.2208.43 crs. 

9/98 22.7.1999 
1.10.199£' 

7 Maneri Bhali-II 4x76-304 Rs. 1111.39 crs. 8/98 21.2.2000 
HEP (H)-UPSEB 
(Uttar Kashi) 

8 Srinagar HEP (H) 
(MIs. Duncans North 
Hydro Power Co. Ltd. 
Pauri Garhwal) 

4x82.5-330 US$95.054M + 
Rs.1299.89 crs. 

4/2000 13.6.2000 

Total (8 Nos.) 

Hydro (4 Nos.) 

Thermal (4 Nos.) 

Website Hacked in Andhra Pradesh 

193. SHRI K. YERRANNAIDU : Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether the website of the Andhra Pradesh 
Telecom Department was hacked several times in October, 
2000; 

(b) 
therefor; and 

if so, the details thereof, and the reasons 

(c) the action taken by Government in this regard 
and to prevent involvement of I.S,I. from the websites? 

THE ~ 'INISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) The website of 
Andhra Pradesh Telecom Circle was hacked once on 4th 
October, 2000; 

(b) This happened when the website was tempo-
rarily shifted to a test server on 3rd Octoer. 2000. The main 
server was under upgradation during this period. 

The website on test server was working with only static 

5251 MW 

2034 MW 

3217 MW 

web pages and without any database. The security features 
were therefore not enabled. Upgradatlon of the main server 
was subsequently completed and the website shifted back 
on 5th October, 2000. 

(c) Precautions are taken by Andhra Pradesh 
Telecom Circle to ensure security of the website. 

Production of Pulses 

194. SHRI PRABHUNATH SINGH: Will the Minis-
ter of AGRICULTURE be pleased to state: 

(a) whether the Government have given any Incen-
tives to the farmers to increase the production of pulses; .. 

(b) if so, the details thereof; 

(c) the quantum of pulses grown in the country 
during the last three years, year-wise; 

(d) whether the production of pulses is more than 
our need; 

1 
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(e) If so, whether there are any proposal to export 
the pulses; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) and (b) 
Yes, Sir. A Centrally Sponsored Scheme of National Pulses 
Development Project (NPDP) is under Implementation in 27 
StateslU.T.s covering 305 districts In the country. Under the 
scheme various incentives are provided to the farmers through 
State Govt. to Increase the production of pulses. The NPDP 
Scheme envisages financial assistance to the farmers for dis-
tribution of certified seed, seed minlklts, rhizobium cuhure. 
micro-nutrients, sprinkler sets, improved farm implements, PP 
equipments etc. Besides, this field demonstrations and farm-
ers trainings are also being organised for the effective trans-
fer of improved pulses production & protection technology. 

(c) The quantum of pulses grown in the country 
during the last three years are given below: 

Year Area Production 
(in '000 ha.) (In '000 tonnes) 

1997-98 22871.2 12979.3 

1998-99 23818.9 14809.2 

1999-2000 21371.0 13060.0 
(Estimated) 

(d)-to (f) The production of pulses is not more than our 
requirement. However the export of pulses is taking place in 
small quantities as the export of pulses is permitted only in 5 
kg packing under OGL. The details of the export of pulses 
during the last three years are given below: 

Year Export of Pulses (in lakh tonnes) 

1997-98 1.68 

1998-99 1.04 

1999-2000 (Provisional) 1.82 

[Trans/ation] 

Compen.atlon of affected farmer. of Uttar Prade.h 

195. KUNWAR AKHILESH SINGH: Will the Minis-
ter of AGRICULTURE be pleased to state: 

(a) whether the Government are aware that Rabi 
crop related work could not be done in Uttar Pradesh and 
other parts of the country and these crops had to be burnt in 
the fields; 

(b) If so, the estimated revenue loss therefrom; 

(c) whether the affected farmers are likely to be 
provided compensation for this loss due to natural calamity; 

(d) if so, the time by which It is likely to be pro-
vided; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) and (b) 
This Ministry has not received any such information. 

(c) to (e) An amount of Rs. 39.18 crores as part of first 
instalment of Central share of Calamity Relief Fund (CRF) 
has been released to the State Government of Uttar Pradesh 
for the current year. There Is a proVision llf input subsidy to 
the farmers for crop loss as per the norms and guidelines 
under CRF. The Government has also Introduced the National 
Agriculture Insurance Scheme (NAIS) which can be made use 
of by the farmers. Further action in the matter is required to 
be taken by the State Government as they are primarily re-
sponsible for providing relief to the people affected by natural 
calamities, including farmers. 

[Eng/ish] 

Tell!!'phone Exchange. In Orl •• a 

196. SHRIBHARTRUHARIMAHTAB: 

SHRI KHARABELA SWAIN: 

Will the Minister of COMMUNICATIONS be 
pleased to state : 

(a) the number of telephone exchagnes function-
ing in Orissa at present particularly in Balasore region, dis-
trict-wise; 

(b) the number of telephone exchanges proposed 
to be opened in the State and the said region during 2000-
2001 and 2001-2002, location-wise; 

(c) whether telephone exchanges have been up-
graded at Baramba and Narasingpur in Athgarh Sub-Division 
of Cuttack in Orissa; 

(d) if so, the details thereof; 

(e) Whether the Government propose to provide 
local call facility between Naraslngpur and Cuttack; 

(f) if so, the reasons thereof; and 

(g) if not, the reason therefor? 



-
295 Written AnswelS 20 November, 2000 To auestions 296 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) As on 
31.10.2000, 887 telephone excilanges are functioning in 
Orissa out of which 74 exchanges are wor1dng In Balasore 
region. District-wise details are given in the attached state-
ment-I. 

(b) It is proposed to open 76 exchanges during 
2000-2001 and 75 exchanges during 2001-2001 In Orissa 
State. Location-wise details of the exchanges already openedl 
proposed to be opened during 2000-2001 are given in state-
ment-II. Location of the exchanges proposed to be opened 
during 2001-2002 will be decided depending on the demand. 

(c) and (d) The telephone exchange at Baramba has 
been upgraded to 512P C-DOT exchange. There is a plan to 
install 2nd unit of 256P C-DOT exchange at Naraslngpur in 
Athgarh Sub-divislon of Cuttack in Orissa. 

(e) No, Sir. 

(f) Does not arise in view of (e) above. 

(g) Narasingpur is neither adjacent SDCA to 
Cuttack nor it is within 50 Kms. Radial distance to Cuttack. 

Statement-I 

District-wise details of Telephone Exchanges Functioning in 
Orissa (as on 31. 10.2000) 

SI.No. 

2 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

16 

17 

Revenue District 

2 

Balasore 

Bhadrak 

Nuapada 

Kalahandi 

Dhenkanal 

Angul 

Keonjhar 

Sambalpur 

Bargarh 

Jharsuguda 

Deogarh 

Cuttack 

Jajpur 

Jagtslnghpur 

Kendrapada 

Khurda 

Nayag~rh 

No. of Exchange 

3 

45 

29 

11 

24 

35 

34 

33 

26 

38 

15 

5 

48 

34 

31 

21 

56 

16 

2 3 

18 Puri 29 

19 Bolanglr 27 

20 Sonepur 11 

21 Mayurbhanj 41 

22 Sundergarh 54 

23 Ganjam 96 

24 GaJapati 13 

25 Boudh 10 

26 Kandhamala (Phulbanl) 25 

27 Koraput 32 

28 Rayagada 24 

29 Nowrangpur 14 

30 Malkangiri 10 

Total 887 

Statement-II 

Location-wise details of Telephone Exchanges already 
opened/ro be opened during,z0ao-200 1 

• SI.No. Revenue District Station Remarks 

2 3 4 

Malkangirl Khairapur Commissioned 

2 Malkangiri Kudumulguma Commissioned 

3 Malkangiri Padla Commissioned 

4 Koraput Podagada 

5 Koraput Onukudeli Commissioned 

6 Rayagada Durgi 

1 Anugul Balipatta Commissioned 

2 Dhenkanal Blrasal Commissioned 

3 Dhenkanal Mohabir Road Commissioned 

4 Keonjhar Janghlra 

5 Anugul Pabltranagar Commissioned 

6 Keonjhar Udayapur 

1 Khurda Krlshnaprasad 

2 Khurda Nuapada Conamlssloned 

3 Puri Sunamuhl 

4 Khurda Pa.tnahat 
5 Khurda Abhayamukhl 

6 Khurda Mohlpada 
7 Puri Satpada 

8 Puri Khajuria 
r-
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2 3 4 2 3 4 

9 Nayagarh Godipada 3 Boudha Ambagaon 

4 Ganjam Kahnda Deull 

Kalahandi Desapur 

2 Nuapada Lakhana Bhadrak Earm Commissioned 

3 Nuapada Bhulia Sikuan 2 Balasore Kallpada Commissioned 

4 Nuapada Sarabong Commissioned 3 Bhadrak Bllana 

5 Nuapada Tarbod 4 Balasore Durgadevl 

6 Kalahandi Ampanl Commissioned 5 Bhadrak Kamaroaon 

6 Balasore Srlrampur 

Jajapur Gobardhanpur 7 Bhadrak Antra 

2 Jagatsinghpur Anolipatna 

3 Jajapur Perlpada Sundargarh Gurundla 

4 Cuttaek Barhampura 2 Sundargarh Badagogua 

5 Kendrepara Ayatana 3 Sundargarh Kalelposh Commissioned 

6 Cuttaek Jilinda 4 Sundargarh Soroda 

7 Cuttaek Bandalo 5 Sundargarh Khuntagaon 

8 Kendrapara Ad hajori 6 Sundargarh Sahajbahal 

9 Kendrapara Benipur 

10 Kendrapara Antei Deogarh Tllelbani Commissioned 

11 Kendrapara Namouza 2 Baragarh Janpada Commissioned 

12 Kendrapara Pikrali 3 Jharsuguda Sa letlkira 

13 Cuttaek Durgapur 4 Jharsuguda Pukharlsahi 

14 Cuttaek Rameswar 5 Sambalpur Gundurehuan 

15 Jajapur Ragadi 6 Sambalpur Fasimal 

16 Jajapur Nahan 7 Sambalpur Gochhara 

Nadpur 
Speed Posl Facility 

Mayurbhanj 

2 Mayurbhanj Tangavilla 197. SHRI SHIVAJI VITHALRAO KAMBLE : Will the 
Minister of C0MMUNICATIONS be pleased to state: 

3 Mayurbhanj Manida 

4 Mayurbhanj Pratappur (a) the names of cities/towns in Maharashtra hav-

5 Mayurbhanj Marshigaon 
ing speed post/satellite money order facilities; 

(b) whether these facilities are proposed to be ex-

Bolangir Guduvella Commissioned tended to more post offices in the State during 2000-2001 ; 

2 Bolangir Chandanvati (e) if so, the details thereof, location-wise alongwith 

3 Bolangir Ghasian the proposals received and under consideration; and 

4 Bolangir Mahimunda (d) if not, the reasons therefor? 

Gochhapara 
THE MINISTER OF STATE IN THE MINISTRY OF COM-

Phulbani MUNICATIONS (SHRI TAPAN SIKDAR) : (a) The requisite 

::! Ganjam Pital information is appended as statement-I and II. 
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(b) to (d) Speed post is a premium product and is run on 
commercial considerations. Expansion of this network is an 
on-going process depending on market situation, assessment 
of the need, the anticipated revenue and transport network. 

Satellite Money Order 

it is proposed to extend the Satellite money order serv-
ice In the CitlesfTowns shown in statement-III. 

Statement-I 

List of CitieslTowns in Maharashtra Circle 
having Speed Post Facility 

National Speed Post Centres 

Mumbai, Nagpur, Nasik, Aurangabad, Panaji (Goa), 
Pune,Thane 

State Speed Post Centres 

Alibag, Bhayander, Mahd, Mira Road, Panvel. Pen, 
Roha, Vashi, Vasal. Virar, Akola, Amravati, Chandrapur, 
Malkapur, Gadchiroli, Wardha, Washim, Yeotmal, Bhandara, 
Goandiya, Kamptee. Ratnagiri, Chiplun Lote. Sangli. Miraj. 
Ichalkaranji, Kolhapur, Ahmednagar, Chaken Dehu Road 
Cantt, Jejuri, Karad, Lonawala, Mahabaleshwar. Ranchgani, 
Pandharpur, Sholapur, Satara, Shirur, Kepergaon, Shirdi, 
Bhusawal, Beed, Dhule, Jalgaon, Jalana, Latur, Osmanabad, 
Nanded, Parbhani. 

Statement-II 

Names of Towns in Maharashtra having 
Satellite Money Order Facilities 

Mumbai. Nagpur, Pune, Aurangabad, Dadar HQ 

Names of Towns in Maharashtra having Extended Sat-
ellite Money Order Facilities. 

Ahmednagar, Paratwada, Amravati, Beed, Gondia, 
Bhandara. Khamgaon, Buldana, Chandrapur, Margao, Panaji, 
Borivili. Chembur. Chinch Bunder, Girgaon, Kalbadevi, Mahim. 
Mandvi. Kamthi. Nagpur City, Thane, Wardha, Alibag, Kalyan, 
Kamptee. Khamgaon, Margaon, Ambejugal, Deviall, Tuljapur, 
Parteshwar. Pandharpur, Satara, Kolhapur, Sangli, Palghar, 
Sholapur, Karad. Miraj. Srirampur. 

Statement-III 

Proposed cities for Satellite Money Order 
Facilities during 2000-2001 

Ratnagiri, Nasik. Jalgaon. Sholapur, Kolhapur, Akola 

Proposed locations for Extended Satellite Money 
Order facilities in 2000-2001 

Dhule, SangU, Bead, Jalna, Karad, Latur, Malegaon, 
Malvan, Miraj, Nandad, Osmanabad, Pandharpur, Panvel, 
Parbhani, Shivaji Nagar, Srlrampur, Yaotmal, Chalisgaon, 
Ichalkaranji, Palghar, Shirdi, Sawantwarl, Gadchiroli, Kudal. 

[Translation] 

Pollution due to Hospital Wastes 

198. SHRI BRAHMA NAND MANDAL : Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether the hospital waste has become the 
biggest danger in view of environment In all metropolitan cit-
ies; and 

(b) if so, the schemes started or being considered 
by the Government to check pollution generated by hospital 
waste? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) and (b) Proper collection, segrega-
tion. transportation, storage, treatment and disposal of bio-
medical wastes is a major challenge facing -all the metropoli-
tan cities. In order to regulate Bio-medical wastes, the Gov-
ernment of India has notified Bio-medical Waste (Manage-
ment & Handling) Rules, 1998. The management of bio-medi-
cal wastes has been identified as one of the thrust areas. 
Government of all the States and Union Territories have been 
requested to take immediate steps to enforce the Bio-medi-
cal Waste Rules. Awareness campaigns have also been 
launched to make people aware of the danger of improper 
handling of bio-medical wastes. 

{English] 

Tender Coconut 

199. SHRI P.C. THOMAS: Will the Minister of AG-
RICULTURE be pleased to state: 

(a) whether Tender Coconut Is nutritious, delicious 
and good for health: 

(b) if so, the steps taken to propagate domestic 
and other uses of Tender Coconut; 

.. 
(c) whether any steps have been proposed ortaken 

to transport produces at low cost; 

(d) whether any action has been taken to facilitate 
availability of tender coconut in various parts of the country 
(Non Coconut Growing Areas); and 

(e) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) Yes, Sir. 

(b) To promote uses ofTender Coconut, the Coco-
nut Development Board undertak~s market promotional ac-
tivities such as advertisement through mass media, propaga-

. tion of packed tender coconut water, partiCipation in various 
State/National/lnternational level exhibitions, Seminars etc. 
Recently, the Coconut Development Board organised a Semi-
nar on "Tender coconut in human nutrition" to bring aware-
ness among public, especially the young generation. The 
Tender Coconut Water Parlour ("Elaneer Pandal") has been 
opened near Kera Bhavan premises of Board's headquarters 
at Kochi. Grant-in-aid of Rs. 5,000/- was provided by the Board 
to establish such "Eleneer Panda Is" in Kerals during 1995-
96. The Board promotes a special mechanical device by which 
the tender nuts could be punched to squeeze out water as 
well as to cut it open. 

(c) to (e) Transportation of tender nuts Is inconvenient 
and costly it cannot be stored for long duration. The Coconut 
Development Board, therefore, in collaboration with Defence 
Food Research Laboratory, Mysore have developed technol-
ogy· for preserving and packing tender coconut water in 
pouches/aluminium canes. The technology has been availed 
off by three entrepreneurs. One of the companies has already 
launched their product and also exported to Sydney during 
last Olympic. The product is available in all metropolitan cit-
ies in India. The company is in the look out for expanding 
their market all over India, especially in areas where fresh 
tender coconuts are not easily available. Further, tender co-

conuts are mad. available in non-traditional areas through 
private trade channels. 

[Translation} 

Power Project. In Prlvlte Sector 

200. SHRI RAMDAS ATHAWALE : Will the Minister 
of POWER be pleased to state: 

(a) the details of power projects in the private sec-
tor for which the financial formaUties have been completed as 
on date; 

(b) the details thereof along with their capacity in 
megawatt; 

(c) the details of States along with their location 
thereof; 

(d) the time by which these power projects are likely 
to be set up; and 

(e) 
projects? 

the estimated cost of each of these power 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (e) As per 
available information, 16 projects having techno-economic 
clearance (TEC) of Central Electricity Authority (CEA) totaling 
to around 6120 MW have achieved financial closure. 5 
projects, as per the details given in statement-I, having TEC 
of CEA have obtained approval of CEA for their firm financl., 
package (FFP). 

Slalement 

The Capacity. Location, Commissioning Schedule and Estimated Cost of private sector 
power projects for which the FFP have been approved by CEA 

SI.No. Name of Project! Capacity State Commissioning Estimate Cost 

Promoters (MW) (District) Schedule 

As Pfo/' TEC AI per FFP 

2 3 4 5 6 7 

1. P.P. Nallure 330.5 Tamil Nadu 3/2001 USS 206.549m + USS 1 n.48rn + 
CCPP by Mis. (Tanjavur) Rs. 429.86 ers. Rs. 524.81 Cra. 
PPN Power Gen. (1 USS-Rs.33.5) (1 USS-Rs.33.5) 

Company 

2. Kondapalli CCPP 355.0 A.P. (Krishna) Gll : 1/2000 USS 180.816m + USS 178.e38m + 
by MIs. Kondapalli GT2 : 3/2000 Rs. 385.254 Crs. RI. 384.441 Crs. 
Power Corp. ST : 812000 (1 USS-Rs.36) (1 Ust-R,.36) 

3. Sarnalpatti DGPP by 106.0 TamM Nadu 14-17 month. USS 61222m + USS 55.878m + 
MIs. Sarnalpatti (Dharmapurl) from F.C. Rs. 153.098 Cr •. RI. 172.508 Crs. 

Power Co. (1 USS-Rs.3S) (1 USS-Rs.39) 
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2 3 4 5 6 7 

4. Mahe&hwar HEP by 
MIs. SMHPCL 

400 M.P. (Khargone)2003-04 USS 213.29m + 
Rs. 812.09 Crs. 
(1 USS-Rs.35.5) 

USS 211.68m + Rs. 
921.665Crs. 

5. Malana HEP by 
MIs. Malana Power 
Co. Ltd. 

86 H.P. (Kullu) 

CEA Central Electricity Authority 
FFP Firm Financial Package 
CCPP Combined Cycle Power Project 
DGPP Diesel Generating Power Project 

{English] 

Environmental Problems due to Coal 

201. SHRI PRABHAT SAMANTRAY : Will the Minis-
ter of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Govemment are aware of the prob-
lems caused by excessive use of coal in some States; 

(b) If so, whether any efforts are being made for 
easing environmental problems caused by the use of coal; 
and 

(c) if so, the details thereof? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R:.BAAL~) : (a) Yes, Sir. 

(b) and (c) The steps taken by the Government for con-
trol of environmental pollution caused by use of coal include 
the following :-

A notification was issued requiring thermal 
power plants located beyond 1000 kilometers 
from the pit head or those located in urban ar-
eas or sensitive or Critically polluted areas irre-
spective of the distance from the pit head to 
use coal not having ash content more than 34 
per cent with effect from 1 .6.2001. 

Environmental standards have been notified for 
coal mining, steel and cement plants under the 
Environment (Protection) Act, 1986. 

Environmental standards for other Industries 
using coal in the boilers have also been noti-
fied under the Environment (Protection) Act, 
1986. 

Major coal user Industries are being monitored 
regularly by the Central Pollution Control Board! 
State Pollution Control Boards and legal action 
is taken against the defaulting units. 

National Environmental standards and code of 
practice for coal mines have been notified. 

(1 USS-Rs.35.5) 

5 years after Fin. Rs. 341.911 Crs. 
Closure 

Rs. 332.711 

SMHPCL Sree Maheshwar Hydel Power Corporation Limned 
GT Gas Turbine 
ST Steam Turbine 

F.C. Financial Closure 

A notification was issued to protect the envi-
ronment, conserve top soil and prevent the 
dumping and disposal of fly ash discharged 
from coal or lignite based thermal power plants 
on land. 

Assistance for National Highway in NER 

202. SHRI HOLKHOMANG HAOKIP : Will the Min-
Ister of ROAD TRANSPORT AND HIGHWAYS be pleased to 
state: 

(a) the details of National Highways in the North 
Eastern Region (NER), district-wise; and 

(b) the financial assistance provided for mainte-
nance, widening and development of National Highways in 
NER during the Ninth Five Year Plan, Highway-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJOR GENERAL 
(RETD.) B.C. KHANDURI) : (a) District-wise details of Na-
tional Highways In North East Region are not r!':i:lintained. The 
State-wise details are as under: 

State NH length In Km. 

Arunachal Pradesh 392 

Assam 2836 

Manlpur 954 

Meghalaya 717 

Mlzoram 857 

Nagaland 439 

Slkklm 62 

Trlpura 400 

Total 6657 Kms. 
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(b) Development and Maintenance of National 
Highways is the responsibility of the Union Government and 
funds for the same are provided to the State Governments 
State-wise and not highway-wise. The datalls of the same 
are as under: 

State Funds allocated during 9th 
Plan so far (1997-2001) for 

(Rs. Crore) 

Development Maintenance 

Arunachal,.pradesh* 

Assam 146.15 100.85 

Manipur 36.67 23.42 

Meghalaya 58.84 29.1& 

Mizoram 15.00 10.50 

Nagaland 26.00 12.83 

Sikkim* 

Tripura* 

Total 282.66 176.76 

"National Highways in Arunachal Pradesh, Sikkim and T~ura are with 
Border Roads Development Board (BROB). 

In addition to the above, Rs. 352.30 crore for develop-
ment and Rs. 24.81 crore for maintenance of National High-
ways in North East Region (NER) have been allocated to 
Border Road Organisation (BRO) during Ninth Plan so far. 

(Translation] 

Investment In Horticulture, Fishery etc. In North Bihar 

203. SHRIMATI RENU KUMARI : Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government propose to invest 
more in the horticulture, fishery, dairy and food processing 
schemes alongwith agriculture In Bihar; and 

(b) If so, the details of action plan in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) and (b) 
Government of India is Implementing various central sector 
schemes for the development of horticulture, fisheries, dairy 
and food processing In the country Including Bihar. There Is 
no separate action plan for the State of Bihar. 

{English] 

Lo •• of Llve./Propertle. due to Flood/Cyclone 

204. SHRI SAMAR CHOUDHURY: Will the Minis-
ter of AGRICULTURE be pleased to state: 

(a) the details of loss of lives and property due to 
flood/cyclone natural calamities during last three years and 
upto October 2000, State-wise; 

(b) the fund allocated to the States and the central 
agencies for flood and other protections during the above 
period; 

(c) the amount provided to the victims of natural 
calamities during the above period, Year-wise; 

(d) whether the Government propose to declare 
large calamities as national disaster and make schemes to 
encounter them at National level with involvemeflt of the State 
Governments; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) State-
ment-I is enclosed. 

(b) and (c) The primary responsibility for undertaking 
relief and rehabilitation measures In the wake of natural ca-
lamities including floods is that of the State Government con-
cerned. The Central Government supplements the efforts of 
the State Government by providing funds from the Calamity 
Relief Fund (CRF) to take Immediate measures for relief. In 
case of a natural calamity established as bring to rare sever-
ity, additional assistance had also been provided to the States 
from the then National Fund for Calamity Relief (NFCR) dur-
ing 1995-2000. A statement-II and III showing the allocation 
of Centre's share of CRF to the States for the last three years 
and for the year 2000-2001 is enclosed. Another statement-
IV showing the release of funds from NFCR to the State dur-
Ing 1997-98, 1998-99 and 1999-2000 Is also enclosed. (The 
NFCR has been discontinued with effect from 1.4.2000). 

(d) and (e) As per the recommendationa of the Finance 
Commissions appOinted quinquennially, the natural calami-
ties of rare severity are attended to earneatly by harnessing 
and coordinating assistance from all central Ministries/Depart-
ments and agencies In close coordination with the State Gov-
ernments. Assistance Is also made available to the State 
Government In such calamities from the Plan Schemes of the 
Central Government being operated In the States. FinanCial 
assistance to the tune of Rs. 2555.28 crores had been pro-
vided to the States from the NFCR. The Eleventh Finance 
Commission has also recommended assistance for such 
cases from the National Calamity COntingency Fund (NCCF). 
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Statement-I 

Damage due to Heavy Rains. Flood, Cyclone and Landslide-South-West Monsoon 

State/UTs 

Andhra Pradesh 

Period of 
Occurrence 

23-26.9.97 

Total 
District 
(No.) 

2 Arunachal Pradesh 14.6.97 

23 

12 

23 

23 

23 

3 Assam 1st Wave 6.6.97 

lind Wave 

III Wave 

4 Bihar 

5 Gujarat 1st. Wave 

lind Wave 

6 Himachal Pradesh 

7 Jammu & Kashmir 

8 Karnataka 

9 Kerala 

8.7.97 

16.9.97 

13.7.97-Sept. 97 55 

23-26.6.97 

26.7-26.8-97 

29.7-11.8.97 

August.97 

19 

19 

12 

14 

JulY,97 20 

g.6.97-23.9.97 14 

10 Maharashtra 1st Wave 1-30.6.97 31 

31 

31 

31 

lind Wave 

IIlrd Wave 

IVth Wave 

11 Madhya Pradesh 

12 Orissa 

13 Punjab 

14 Rajasthan 

15 Sikkim 1st Wave 

lind Wave 

16 Uttar Pradesh 

1-31.7.97 

1-31.8.97 

1-31.9.97 

August,97 45 

July & Aug, 97 30 

25.7-31.8.97 17 

June-Sept, 97 30 

7-9.6.97 

5-6.8.97 

July-Sept,97 

17 West Bengal 1st Wave 27-28.6.97 

4 

4 

72 

18 

18 

18 

lind Wave 

IIlrd Wave 

Total 

22-24.7.97 

6.8.97 

District Villages Area 
Affected Affected Affected 

(No.) (No.) (in lakh 
Hectare) 

9 

9 

6 

17 

3 

25 

17 

11 

12 

1301 

66 

439 

3076 

341 

1.35 

Neg. 

0.41 

6.35 

0.21 

6650 11.45 

2125 

1931 

1931 

11 11935 

1.98 

0.95 

4.48 

0.08 

0.05 

3.85 

Neg. 

Neg. 

0.49 

11 

14 

21 

18 

8 

15 

4 

19 

12 

11 

4 

4 

35 

3 

6 

299 

1482 

1432 

265 

2419 

55 

748 

9387 

3090 

385 

2284 

881 

0.22 

4.06 

0.86 

Neg. 

3.49 

Neg. 

1.93 

Population Damage Damage Human Anlmll. 
Affected to Crop to House Uves lost 
(n Iakh) area Huts (No.) lost (No.) 

47.98 

0.14 

1.00 

24.58 

13.08 

67.61 

3.12 

11.49 

28.55 

95.00 

Neg. 

7.95 

0.02 

4.56 

39.32 

10.21 

1.17 

12.36 

0.01 

(in Iakh (No.) 
Hectare) 

1.35 

0.07 

1.01 

7725 

4770 

40 

8 

14 

6.30 166390 155 

93 

151 

1.98 117500 219 9949 

0.95 25319 66 979 

2.54 11067 223 4809 

0.08 20907 80 6682 

0.05 1641' 66 82 

183 

70 

18 

198 

32 

0.90 16109 143 

Neg. 967 

Neg. 406 

0.49 33279 

382 

0.22 47963 

4.06 87678 

0.86 10685 

Neg. 10196 

3000 

76 

14 

73 

36 

34 1263 

29 52 

22 75 

64 

57 

94 

1.55 5123 102 

5 

114 

Neg. 2000 

1.93 38750 

16 

21 

241 52523 42.21 368.15 24.34 611873 1560 24849 

Damage due to Heavy Rains/Floods, Cyclone etc. during 1998-99 

S.No. State Human Lives Lost 

Nos. 
2 3 

1. Andhra Pradesh 239 

Cattle Lost 

Nos. 

4 

fi·R. 

Houses Damaged Cropped Area Damaged 

(In lakhs) (In lakhs ha.) 

5 6 
0.31 13.04 
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1 2 3 4 5 6 
2. Arunachal Pradesh 23 16 Neg. Neg. 

3. Assam 159 7814 0.35 2.89 
4. Bihar 380 187 1.99 12.24 
5. Gujarat 1305 15647 2.73 2.27 
6. Haryana N.R. N.R. N.R. 7.40 
7. Himachal Pradesh 71 221 0.05 2.35 

8. Karnataka 310 9562 1.28 8.07 

9. Kerala 224 N.R. 0.38 1.46 

10. Maharashtra 537 2000 1.46 N.R. 

11. Meghalaya 3 N.R. Neg. 0.04 

12. Orissa 23 17 0.12 0.75 

13. Punjab 46 72 Neg. 0.84 

14. Rajasthan 12 51295 0.15 N.R. 

15. Sikkim 10 40 0.01 0.10 

16. Tripura 17 N.R. 0.12 N.R. 

17. Uttar Pradesh 1361 3399 3.85 14.15 

18. West Bengal 235 1642 1.98 4.47 

Total 4955 91912 14.78 68.06 

N.R. . Not Reponed 

Nag .. Negligible 

Damage due to Heavy Rains/Floods, Cyclone etc. during 7999-2000 

S.No. State Human Lives Lost Cattle Lost Houses Damaged Cropped Area Damaged 

Nos. Nos. (In lakhs) (In lakhs ha.) 

2 3 4 5 6 

1. Andhra Pradesh 3 388 0.03 N.R. 

2. Assam 3 N.R. Neg. 1.06 

3. 8ihar 285 2028 2.49 3.44 

4. Gujarat 46 Nil N.R. N.R. 

5. Himachal Pradesh 30 129 0.02 N.R. 

6. Karnataka 122 959 0.17 0.40 

7. Kerala 152 N.R. 0.21 N.R. 

8. Madhya Pradesh 27 654 0.29 0.62 

9. Orissa 10100 455109 21.60 21.54 

10. Punjab 11 N.R. Neg. 0.02 

11. Rajasthan 46 N.R. N.R. N.R. 

12. Tamil Nadu 103 573 0.36 0.20 

13. Tripura 16 82 0.04 0.05 

14. Uttar Pradesh 86 9 0.01 0.33 

15. West 8engal 79 N.R. 5.76 0.34 

Total 11109 459931 30.98 28.00 

N.R. . No! Reponed 

Neg .• Negligible 
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Sbltement-II 

Centre's Share for CRF Released during 1995-2000 

(Rs. In lakh) 

State 1995-96 1996-97 1997-98 1998-99 1999-00 Total 

2 3 4 5 6 7 

Andhra Pradesh 11119.50 6985.50 12411.50 7747.50 10769.00 49033.00 

2 Arunachal Pradesh 498.00 528.00 557.00 586.00 610.00 2779.00 

3 Assam 3540.00 3751.00 3958.00 4160.00 4337.00 19746.00 

4 Bihar 3678.00 3897.00 4112.00 4322.00 3378.75 19387.75@ 

5 Goa 76.00 80.00 85.00 89.00 93.00 423.00 

6 Gujarat 9882.00 10470.00 11048.00 11612.00 12105.00 55117.00 

7 Haryana 1774.00 1879.00 1983.00 2084.00 2173.00 9893.00 

8 Himachal Pradesh 1908.00 2021.00 2133.00 2242.00 2337.00 10641.00 

9 Jammu & Kashmir 1395.00 1476.00 1559.00 1639.00 1709.00 7780.06 

10 Karnataka 2962.00 3139.00 3312.00 3481.00 3629.00 16523.00 

11 Kerala 5999.50 2077.50 4385.00 4608.00 4804.00 21874.00 

12 Madhya Pradesh 3616.00 3831.00 4042.00 4249.00 4429.00 20167.50 

13 Maharashtra 4828.00 5115.00 5398.00 5673.00 4435.50 25449.50@ 

14 Manlpur 176.00 186.00 196.00 206.00 161.25 925.25@ 

15 Meghalaya 197.00 209.00 221.00 232.00 242.00 1101.00 

16 Mlzoram 90.00 95.00 100.00 105.00 110.00 500.00 

17 Nagaland 120.00 128.00 135.00 141.00 147.00 871.00 

18 Orissa 4388.00 2757.00 4898.25 3057.75 4250.00 19351.00 

19 Punjab 3833.00 4061.00 4286.00 4504.00 4696.00 21380.00 

20 Rajasthan 12674.00 13428.00 14170.00 14892.00 15525.00 70689.00 

21 Sikkim 333.00 353.00 373.00 494.00 306.00 1859.00 

22 Tamil Nadu 4201.00 4451.00 4697.00 4937.00 5147.00 23433.00 
~. 
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1- 2 3 4 5 6 7 

23 Tripura 318.00 337.00 356.00 374.00 390.00 1775.00 

24 Uttar Pradesh 8857.00 9384.00 9902.00 13119.50 8137.50 49400.00 

25 West Bengal 3633.00 3849.00 5129.25 3201.75 4450.00 20263.00 

Total 90096.00 84490.00 99447.00 97756.50 98371.00 470160.50 

TFC Allocation 84771.00 89815.00 94778.00 99611.00 103844.00 472819.00 

Advance Release 5325.00 0.00 4669.00 2814.50 

@ Founh quanet1y Instalments amounting 10 As. 1126.25 lakh. Rs. 1478.50 lakh and As. 53.75 lakh In respect of Bihar, Maharashtra and Manipur 
respectively have not been released for want of information relating to constitution of CRF and crediting the Central and Stale share into the fund. 

S.a.ement-III 

State-wise release of Central share of Calamity Relief Fund (CRF) for 2000-01 

SI.No. Name 01 State Total Allocation Central share Central share released 

2 3 4 5 

Andhra Pradesh 198.06 148.54 14B.54 

2 Arunachal Pradesh 12.02 9.02 4.40 

3 Assam 101.49 76.12 15.66 

4 Goa 1.24 0.93 0.34 

5 Gujarat 161.40 121.05 131.14 

6 Haryana B1.30 60.98 15.69 

7 Himachal Pradesh 43.49 32.61 B.44 

8 Jammu & Kashmir 34.90 26.18 6.17 

9 Karnataka 74.57 55.93 13.11 

10 Kerala 67.24 50.43 17.34 

11 Madhya Pradesh 90.10 67.58 31.99 

12 Manlpur 2.87 2.15 1.56 

13 Meghalaya 3.94 2.95 1.76 , 
14 Mizoram 2.97 2.23 0.80 

15 Nagaland 1.96 1.47 0.53 

16 Orissa 109.47 82.10 30.70 

17 Punjab 122.72 92.04 16.95 
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2 3 4 5 

18 Rajasthan 207.00 155.25 168.18 

19 Slkkim 6.91 5.18 2.85 

20 Tamil Nadu 102.64 76.98 18.58 

21· Trtpura 5.20 3.90 1.41 

22 Uttar Pradesh 178.64 133.98 39.18 

23 West Bengal 101.10 75.83 32.13 

24 Bihar 123.66 92.74 

25 Maharashtra 157.20 117.90 

Total 1992.10 1494.07 707.56 

Note : No instillment of Central share hal been I1IIeaHd 10 Bihar & Maharashlra lor want of conformallon regarding crecIt of previous yean's,..... 10 
lhe CRF account. 

Statement-IV 

Release from National Fund for Calamity Relief 1995-96 to 1999-2000 

AI on 8131100 

State Name Year Total 

1995-96 1996-97 1997-98 1998-99 1999-2000 1895-2000 

2 3 4 5 6 7 

Andhra Pradesh 0.00 163.00 42.00 26.50 75.36 308.86 

2 Arunachal Pradesh 0.00 13.00 0.00 13.47 a 26.47 

3 Assam 0.00 21.00 0.00 59.90 a 80.80 

4 Bihar 0.00 28.00 10.00 11.45 38.18 87.83 

5 Gujarat 0.00 0.00 86.90 55.35 54.58 198.83 

6 Haryana 39.41 0.00 0.00 13.27 0 52.88 

7 Himachal Pradesh 12.49 10.56 24.80 0.00 0 47.85 

8 Jammu & Kashmir 18.17 0.00 0.00 0.00 73.42 91.59 

9 Kamataka 0.00 0.00 22.00 49.98 17.09 89.07 

10 Karala 0.00 0.00 12.91 0.00 0 12.81 

11 Madhya Prad •• h 0.00 0.00 67.76 35.00 38.86 141.82 

12 Manlpur 0.00 0.00 0.00 0.00 4.93 4.93 
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2 3 4 5 6 7 

13 Meghalaya 0.00 10.00 0.00 0.00 0 10.00 

14 Mlzoram 4.71 0.00 0.00 0.00 6.00 10.71 

15 Orissa 25.75 55.00 4.00 0.00 828.15 912.90 

16 Punjab 16.16 0.00 0.00 0.00 0 16.16 

17 Rajasthan 0.00 21.00 0.00 21.98 102.93 145.91 

18 Sikklm 0.00 5.52 7.00 7.67 0 20.19 

19 Tamil Nadu 0.00 25.00 0.00 0.00 0 25.00 

20 Tripura 0.00 0.00 0.00 5.05 5.34 10.39 

21 Uttar Pradesh 0.00 0.00 0.00 131.15 16.68 147.83 

22 West Bengal 0.00 21.00 0.00 66.33 29.52 116.85 

Total 116.69 373.08 277.37 497.10 1291.04 2555.28 

{Translation} 

Asse.sment of the Centrally Sponsored Scheme. 

2$)5. SHRI SUNDER LAL TIWARI : Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether attention of the Government has been 
drawn towards the newsltem captioned "Krishi Mantralaya me 
sansadhano ke barbadl" published in Dainlk Jagran dated 
October 14, 2000; 

(b) if so, whether there is a need of very few cen-
trally sponsored schemes instead of presently ongoing 150 
centrally sponsored schemes; 

(c) If so, whether inspite of incurring heavy expendi-
ture on these schemes, the productivity In agriculture sector 
has not increased during the last decada; 

(d) If so, whether the Government propose to make 
an assessment of the achievements made through these 
schemes; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) Yes, Sir. 

(b) No, Sir. The Department of Agriculture & Coop-
eration is Implementing 36 Centrally Sponsored Schemes, of 
which 27 schemes have now been merged under a c;ingle 
Macro-Management Schen:e to provide more flexibility to State 

Governments to give greater attention to their specific areas 
of priority. 

(e) No, Sir. There has been increase in productiv-
ity of agriculture crops during the last decade. A statement 
indicating productivity of major crops Is enclosed. 

(d) Government is continuously monitoring the 
achievements/progress made through centrally sponsored 
schemes. 

(e) Question does not arise. 

Statement 

Yield (Kglhect.) 

Crop 1990-91 1999-2000 

2 3 4 

1. Wheat 2281 2707 

2. Rice 1740 1964 

3. Jowar 814 844 , 
4. Bajra 658 663 

5. Maize 1518 1762 

6. Gram 712 795 

7. Groundnut 904 807 
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2 3 4 

8. Mustard 904 929 

9. Soyabean 1015 1135 

10. Cotton 225 232 

11. Jute & Mesta 1634 1822 

12. Sugarcane 65395 74640 

{English] 

Construction of Mej" Thermal Power Project 

206. SHRI SUNIL KHAN: Will the Minister of 
POWER be pleased to state: 

(a) whether the Government have decided to start 
the construction work of fourth unit of Majla Thermal Power 
Project; 

(b) If so, the details thereof; 

(c) the estimated cost of the proJect; and 

(d) the time by which the wort< on this project is 
likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) to (d) : Yes, 
Sir. The Planning Commission has provided Rs. 5 million in 
B.E. 2000-2001 for preliminary wort< on extension of Mejia 
Thermal Power Station of Damodar Valley Corporation (DVC). 
The estimated cost of project is Rs. 6082.37 million including 
IDC of Rs. 617.33 million. The wort< Is likely to be started 
during the 9th plan period subject to various clearances like 
techno-economic clearance, environmental clearance, coal 
linkage and financial tie up etc. 

{Translation] 

Agricultural Development Scheme In Bihar 

207. SHRI RAMTAHAL CHAUDHARY: Will the Min-
ister of AGRICULTURE be pleased to state: 

(a) the schemes under operation for the agricul-
tural development of Bihar; 

(b) the amount allocated for these schemes dur-
Ing the last three years; 

(c) whether the Government have reviewed the 
achievements of these schemes; 

(d) If so, the results 0' the review; and 

(e) the action taken by the Government on the ba-
sis of the results? 

THE MINISTER OF STATE IN THE MINISTRy OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) The 
following major schemes are under Implementation for 
development of agriculture in Bihar. 

1. 

2. 

3. 

4. 

5. 

6. 

National Pulse Development Project (NPDP). 

011 Seed Production Programme (OPP) 

Accelerated Maize Development Programme 
(AMDP) 

National Project for Development and usage 
of Bio-fertlllzers 

Externally Aided (EEC) Alkali Reclamation 
Project; and 

Macro Management. 

(b) The details of funds released by the Govern-
ment of India for development of agriculture under various 
schemes during the last three years are given beloW :-

Year Amoun~ 

(Rs. In lakhs) 

1997198 1198.83 

1998199 591.46 

19991200 519,65 

(c) to (e) A review of the schemes Indicated that the 
fund utiUsation position was poor In Bihar In respect of many 
schemes. They have been advised to Improve the position. 

Ban on lifting of nnd from rlv.,. 

208. DR. BAli RAM : Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state: 

(a) whether thlf Ullion Government have IHUed 
instructions to the State Govemments to impos. a ban on 
lifting of sand from the rivers; , 

(b) If so, whether the activities of IftIng of sand III." 
gaily in Ghaghra river of Uttar Pradesh and in Yamuna riv.r of 

Delhi are still going on In connivance WIth the local admln/s· 
tratlon; and 

I 
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(c) If so, the action taken against the officials In-
volved? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAAW) : (a) No, Sir. 

(b) and (c) Permission for mining of river sand Is ac-
corded by the concerned State Governments. In case of ille-
gal mining, action Is required to be taken by the State Gov-
ernments. The Central Government Is not aware of any ille-
gal mining of sand In Ghaghra river of Uttar Pradesh and In 
Yamuna river of Delhi. 

{Engllsh1 

Telephone Facility 

209. VAIDYA VISHNUDATT SHARMA: Will the Min-
ister of COMMUNICATIONS be pleased to state: 

(a) whether the Union Government have taken any 
steps to meet the Increasing demand of communlcatlonl 
telephone Is rural, far-flung areas and urban areas of the 
country; 

(b) If so, the details of the priority accorded and 
supply of essential equlpments for Installation of rural tel-
ephone exchange and provide connactivTty to all villages and 
panchayats with STDIISDIPCO's network; 

(cl the reason for delay In implementation of the 
policy for rural connectivity; 

(d) whether the Union Government propose to pro-
vide telep'lone connectivity to all villages far-flung areas of 
Jammu and Kashmir State on priority basis as per the situa-
tion of the State; 

(e) If so, the details thereof and the decision taken 
thereon; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (al and (b) Yes, Sir. 
The Government plans to install 3331 exchanges during the 
current financial year with a swltchln" "~n".dty nf "S.08 lakhs 
lines to provide 13.791akhs DELs (Direct Exchange Lines) In 
rural areas and switching capacity of 41.2 lakhs lines to pro-
vide 39.30 lakhs DELs In the urban areas of the country. 

The Department has taken all necessary action for sup-
ply of exchange equlpments and other essential Items such 
as power plan, battery, MDFs and underdround cables etc. 
for installation in rural .. -d urban areas. These "xch&ngEls 
will provide telephone connections, VPTs and STDIISDIPCOs 
to ttle villages and panchayats. 

(c) The connectivity In rural areas depends upon 
the availability of appropriate technology and essential Infra-
structure I.e. suitable accommodation, reHabl. electric sup-
ply, easy transportation etc. which, In some clSes Is taking 
time to organize. 

(d) and (e) The Government proposes to provide tel-
ephone faclUty In all the villages Including far-flung areas of 
Jammu and Kashmir. 3,865 villages out of 6,764 villages have 
already been provided with telecom faciDty till 31.10.2000. 
Spacial priority has been accorded to J&K Circle In providing 
INMARSAT Mlni-M satellite terminals for far-flung areas. All 
the remaining villages In the State of J&K are planned to be 
covered by March, 2002. 

(f) 
above. 

{Trans/ation1 

Does not arise In view of reply to para (d) & (e) 

National Institute of Sports 

210. SHRI SHANKERSINH VAGHELA : Will the Min-
Ister of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) the average expenditure Ilelng Incurred on a 
sportsman by Government; 

(b) the number of HNationallnstitute of Sports" and 
the expenditure Incurred on them during the last three years; 
and 

(cl the reason's for poor performance on Olympics? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(KUMARI UMA BHARATI) : (a) Expenditure on senior sports 
persons also called eUte sports persons while In National 
Coaching Camp Is approximately to Rs. 10,0001- per month. 
Whereas, for junior sports persons training under SAl Sports 
Prmotion Schemes, the expenditure come to Rs. 2,000/- per 
month on an average. This expenditure Is mainly towards 
boarding, lodging, training, kit, medical expenses etc. 

(b) There Is only one National Institute of Sports In 
the country functioning at Patlala since 1961. 

The Sports Authority of India Imparts training to sports 
persons under Its Sports Promotiunal Schemes I.e. National 
Sports Talent Contest,Army Boys Sports Company, SAl Train-
ing Centres, Centres of Excellence, Speclal.\rea Games and 
Sports Academies. These sports centres are estabUshed In 
various parts of the countrY wherein all round training Is given 
to the sports persons. ThE! above Schemes are monitored 
throJugh seven Regional Centres of SAl which are Involved In 
providing sports Infrastructure and training for development 
of excellence at the Regional level. Expenditure towards run-
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nlng of these schemes Including maintenance of Centres and 
SAl sports infrastructure Is made out of SAl budget. 

Expenditure Incurred towards the National Coaching 
Camps for the last three years Is as follows :-

1997-98 Rs. 1,84,90,416-22 

1998-99 Rs.2,32,90,980-10 

1999-2000 Rs. 3,21,86,184-00 

(c) India's performance in Svri""':' -::::,"IPICS was 
not satisfact('l~' ... : :.0.,: I II was comparatively better than pre-
vious Olympic Games. This Is the first time that India secured 
1 bronze medal in Women's Welghtllfting and 6 other sports 
personslleam ranked in first 10. Performance of Athletes was 
below expectations and this Is presently due to their peaking 
at the Asian Track and Field Meet in Jakarta In August, 2000. 
They did not sustain their peak performance up to Olympics. 
However, the spirited performance put up by Indian sports 
persons in Boxing, Women's Weightlifting and Shooting have 
provided an encouraging boost to the morale of Indian sports 
persons and if more efforts is put in these disciplines India 
can definitely improve its medal tally in future. 

[English] 

Construction of Quilon By-pa •• 

211. SHRI P. RAJ END RAN : 'wl/lli the Minister of 
ROAD TRANSPORT AN~ : :i.:iHWAYS be pleased to state: 

\a) the progress made In the construction of Cullon 
By-Pass at NH 47 during the last year especially in the 3rd 
and 4th sector; and 

(b) the details of the action plan to complete the 
construction and the amount provided for the purpose? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJOR GENERAL 
(RETD.) B.C. KHANDURI) : (a) and (b) Construction of Cuilon 
Bypass on NH-47Is proposed to be done In four phases. Work 
of Cullon bypass under Phase I & II (total length 4.79 kms.) 
has already been completed In August 1999 except for the 
R.O.B. (Rail Over Bridge). Work on R.O.B. has been tendered 
by the Railway authorities In October 2000 and the work has 
commenced. Construction work of Pha.e III, Phase IV (total 
length 8.35 kms.) of Qullon bypass Is proposed to be taker. 
up under Build Operate and Transfer (B.O.T.) scheme for which 
techno-feasibility study Is in advanced stage 01 finalisatlon by 
the consultants and the State PWD. 

{Translation] ": 

Medical Centres on National Highways 

212. SHRIABDUL RASHID SHAHEEN: 

SHRI MANSINH PATEL: 

Will the Mlnslter of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) .. nether the Government have any scheme to 
lIIel up medical reUef centres for accident victims on National 
Highways; 

(b) If so, the details thereof; 

(c) whether the National Highways Authority has 
set up any such medical relief centres; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJOR GENERAL 
(RETD.) B.C. KHANDURI) : (a) to (d) No, Sir. 

[English] 

Incre"!:. In Agricultural Growth Rate 

213. SHRI GANTA SREENIVASA RAO : Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether Agricultural accounts for 29.4 per cent 
of the GOP and 64 per cent of the labour force; and 

(b) if so, the efforts made by the Union Govern-
ment to increase the growth rate In order to promote the ex-
port of agriculture products? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a)Accord-
ing to advance estimates of National Income prepared by Cen-
tral Statistical Organisation (CSO). the agriculture and allied 
sector accounted for 25.5 per cent of GOP at constant prices 
during 1999-2000. However, as per "New Series on National 
Accounts Statistics" brought out by the eso, the percentage 
of workers In agriculture was 64 per cent as on 1.10.93. 

(b) To Increase the production and productivity 
various crops. the Government is implementing centrally spon-
sored Integrated Cereal Development Programmes in Ricel 
Wheat/Coarse Cereals Based Cropping System approaCh, 
National Pulse Development Project and Oilseed Production 
Programme etc. Under these programmes, IIlcentives are pr~
vided to farmers for use of high yielding varieties of se.~s. 
application of integrated pest management. propagat~on of 
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scientific water management Including micro Irrigation and 
Improved farm Implements. In addition, field demonstrations 
on farmers' holdings Including training of farmers and farm 
labourers are organised for effective transfer of technology. 
Further, a central sector scheme on development of fruits and 
vegetables Is being Implemented. Under fruit scheme, assist-
ance Is being provided for establishment of nurseries and tis-
sue cuHure units for distrlbutoln of quality planting material, 
area expansion, frontline demonstration, rejuvenation of se-
nile orchards, training of farmers, disease forecasting units, 
horticuHure mechanization. Under the scheme of Integrated 
Development of Vegetables, the emphasis Is laid on produc-
tion of planting material especially onion and potato, Improve-
ment of production and productivity, technology transfer, on 
farm post-harvest handling and development of Information 
system. 

Prlvati.atlon on International Call Segments 

214. SHRI B.K. P~RTHASARATHI : Will the Minis-
ter of COMMUNICATIONS be pleased to state: 

(a) whether the Government are considering pri-
vatization of International Call segments; 

(b) If so, whether all aspects of National security 
are being considered while taking a decision In this regard; 
and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a> to (c) Sir, VSNL 
monopoly In international voice telephony service will con-
tinue till 31.3.2000. Meanwhile, all aspects of national secu-
rity will be address.d and appropriate action will be taken. 

Production of Coconut 

215. SHRI GEORGE EDEN: Will the Minister of 
AGRICULl loiRE b. pleased to state the total production of 
coconut In the country during the year 1999-2000 state-wise? 

THE MINISTER OF STATE IN TH~ MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : The State-
wise production of coconut during 1999-2000 Is given in the 
attached statement. 

Statement 

Stare-wlse production estimates of coconut during 1999-2000 

SI.No. States 

2 

1. Andhra Pradesh 

2.' Assam" 

Production 
(In Million Nuts) 

3 

1051.8 

149.9 

2 3 

3. Goa 121.5 

4. Karnataka" 1495.1 

5. Kerala" 6672.0 

6. Maharashtra" 226.8 

7. Orissa" 795.1 

8. Tamil Nadu· 3096.7 

9. Trlpura" 6.1 

10. West Bengal 324,3 

11. Andaman & Nicobar Islands· 87.5 

12. Lakshadweep· 27.7 

13. Pondlcherry" 29.6 

All India 14084.1 

• Pertains 10 1998-99 

[Translation] 

Damage to Soya bean Crop In Rajasthan 

216. DR. JASWANT SINGH YADAV : Will the Minis-
ter of AGRICULTURE be pleased to state: 

(a) whether the Government are aware that the 
Soyabean crop has failed In Rajasthan, resulting in Immense 
loss to the farmers; 

(b) if so, the details thereof; 

(c) whether the Government propose to set up a 
Committee to look Into the matter; 

(d) If so, the details thereof; 

(e) whether the Union Government have provided 
relief in the form of grants to the farmers, whose crops have 
been destroyed; and 

(f) If so, the details thereof? 
, 

THE MINISTER Of STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK) : (a) and (b) 
In the State of Rajasthan due to drought like conditions dur-
Ing current year, some damage has occurred to kharif crops 
Including Soyabean. In addition, an attack of pest of Tobacco 
Caterpillar on Soyabean crop was also reported by the State 
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during Kharlf 2000 and the Government of India has sanc-
tioned an amount of Rs. 95 lakhs to the State for pest-control 
measures to save the crop. The State has reported that the 
overall loss of Kharlf ollseeds including Soyabean is 26% 
during the current year. 

(c) and (d) It has been decided to send a team to the 
State to assess the damage on account of drought. 

(e) and (f) An amount of Rs. 168 crore has already been 
released from Calamity Relief Fund (CRF) of Government of 
India to the State Government. Inputs subsidy against crop 
losses suffered by farmers, Is required to be disbursed from 
this amount. The Central Government has also introduced 
the Crop Insurance Scheme. 

[Eng/ish] 

Nephtha Based Power Project In Karna .. ka 

217. SHRI G.S. BASAVARAJ : Will the Minister of 
POWER be pieased to state: 

(a) whether the Government have received any 
proposal from the Government of Karnataka for techno-eco-
nomic clearance of Central Electricity Authority (CEA) for a 
Nephtha Based liquid fuel power project at Najangud, Hassan 
and Mandya; 

Name of Project/Generating company Capacity (MW) 

Nanjangud CCPP 
(M/s. IPS Power Company 96.7 

Hassan CCPP 189 
(MIs. Hassan Power Supply Co. Ltd.) 

Mandya CCPP 164.4 
(MIs. Mandya Power Partners Pvt. Ltd.) 

(d) and (e) The above schemes could be further consid-
ered for accord of TEC only after the Issue of use of Cauvery 
water is resolved and other inputs/clearances are tied up by 
Ihe concerned project authorities. 

Improvement In Customer Service 

218. SHRI T. GOVINDAN : Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) whetherthe Union Government have made any 
changes in the functioning of Telecom Sector after its making 
of Corporatisatlon with regard to improvement In customer 
service etc.; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) and (b) Sir. con-

(b) if so, whetilerthe Union Government have con-
sidered this proposal for clearance; 

(c) If so, the details thereof; 

(d) if not, the reasons for delay In this regard; and 

(e) the time by which these proposals are likely to 
be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (SHRIMATI JAYAWANTI MEHTA) : (a) Yes, Sir. 

(b) and (c) The Hassan and Nanjangud projects have 
be"!'" ;;onsidered by CEA for TEC but the decision on TEC 
was deferred since the Central Water Commission (CWC) had 
expressed reservation for clearance as the dispute on water 
sharing among co-basin states was under adjudication In the 
Cauvery Water Dispute Tribunal (CWDT). The proposal for 
the Mandya project has been retumed by CEA since a number 
of Inputs/clearances Including clearance of CWC for use of 
Cauvery water was not tied up. So, far, none of these 3 projects 
have been accorded TEC by CEA due to the pending Inputs/ 
clearances. The details of these projects, also Indicating the 
inputs/clearances pending for accord ofTEC by CEA, are given 
below:-

Major Pending Inputs/clearances 

Resolution of inter-State angle of water availability by Central 
Water Commission (CWC). 

Resolution of inter-State angle of water availability by CWC. 

Delailed Project Report (DPR) returned on 1.5.2000 as a 
number of inputs/clearances have not been tied up. 

sequent upon Corporatlsation of Department ofTelacom Serv-
ices and Department of Telecom Operations from 01.10.2000, 
Bharat SanChar Nigam Limited has initiated and exercise for 
Simplification of various procedures related to shifting of tel-
ephone connections from one place 10 another and expedi-
tious execulion of Ihe shifting orders. Proposals are also un-
der consideration for simplifying various application forms and 
set up Call Centres to provide information to customers as 
they wanl ii, when they want it and the way they want It. 

Orders have been issued recently for reduction In Reg-
istration charges for new telephone connections from Rs. 
3000/- to Rs. 2000/- in urban areas and from Rs. 1000/- to 
Rs. 5001- in rural areas. Orders have also been Issued tor 
making available application forms free of cost, acceptance 
of telephono bills through cheques on Saturdays and Sun-
days in CTOs & DTOs and speedy restoration of telephones 
disconnected on account of non-payment of telephone bills. 
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{Translation} 

Drip irrigation Scheme 

219. KUMARI BHAVANA PUNDLIKRAO GAWALI : 

SHRI RAJO SINGH: 

Will the Minister of AGRICULTURE be pleased 
to state: 

(a) whether the Government Is encouraging Drip 
Irrigation Scheme and giving maximum subsidy for the same; 

(b) If so, the details thereof; 

(c) the subsidy provided to each State for the pur-
pose during the last three years; 

(d) whether the Government propose to increase 
subsidy to States for the same; and 

(e) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAD YASSO NAIK): (a) and (b) 
During the Eighth Plan, the Government has been providing 
assistance for drip Irrigation under the Centrally Sponsored 
Scheme on Use of Plastics In Agriculture @ 900/. of the total 
cost of the drip system to Small, Marginal, Scheduled Caste, 
Scheduled Tribe and Women farmers and 70% of the cost to 
the other category farmers. During the Ninth Plan, with effect 
from 2000-01 assistance for drip Irrigation Is being provided 
@ 50% of the total cost to Small, Marginal, Scheduled Caste, 
Scheduled Tribe and Women farmers and 35% of the total 
cost to other category farmers. 

(c) The details of subsidy assistance provided to 
the State Governments under the Centrally Sponsored 
Scheme on Use of Plastics In Agriculture during the last three 
years Is given In the statement. 

(d) and (e) The Government does not propose to 
Increase the subsidy for drip Irrigation. 

S .... ment 

State-wise Assistance provided under P~sttcultUre Scheme 

(Rs. In lakhs) 

SI.No. State 1997 -98 1998-99 1999-2000 

2 3 4 5 

1. Andhra Pradesh 1070.00 1410.75 1277.50 

2. ANnachal Pradesh 0.00 46.00 34.62 

2 3 4 

3. Assam 0.00 0.00 

4. Bihar 0.00 0.00 

5. Goa 3.00 19.00 

6. Gujarat 100.00 141.49 

7. Haryana 44.00 155.42 

8. Himachal Pradesh 0.00 

9. Jammu & Kashmir 570.00 

0.00 

262.00 

10. Kamataka 2234.00 2995.00 

11. Kerala 304.00 415.65 

12. Madhya Pradesh 80.00 183.10 

13. Maharashtra 2447.00 3194.13 

14. Manlpur 24.00 63.00 

15. Meghalaya 0.00 45.00 

16. Mlzoram 38.00 88.00 

17. Nagaland 70.00 96.00 

18. Orissa 125.00 0.00 

19. Punjab 0.00 93.00 

20. Rajasthan 287.00 270.00 

21.Slkkim 38.00 45.32 

22. Tamil Nadu 515.00 1095.00 

23. Tripura 0.00 0.00 

24. Uttar Pradesh 0.00 115.59 

25. West Bengal 0.00 0.00 

26. Dadra & Nagar Have. 8.50 0.00 

5.00 27. Daman & Diu 

28. Deihl 

29. Lakshadweep 

8.50 

0.00 

4.50 

30. Chandlgarh 0.00 

31. Andaman & Nlcobar 0.00 

32. Pondlcherry 0.00 

0.00 

5.00 

0.00 

0.00 

0.00 

Total 7970.5 10744.05 

5 

0.00 

0.00 

7.00 

230.20 

61.00 

0.00 

236.07 

2372.45 

364.12 

221.10 

2704.75 

30.00 

0.00 

38.00 

41.80 

214.80 

38.00 

310.77 

43.00 

1052.25 

0.00 

234.57 

0.00 

3.00 

0.00 

0.00 

, 3.00 

0.00 

0.00 

0.00 

9510.00 
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Facilities to Farmers 

220. SHRI NAMOEO HARBAJI OIWATHE : Will the 
M:nister of AGRICULTURE be plea.ed to state': 

(a) whether the Government have taken any steps 
to facilitate the farmers to take ailed activities alongwlth the 
agriculture; 

(b) If so, the details thereof; and 

(c) the percentage offarmers baneflted by the said 
steps, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI SHRIPAO VASSO NAIK) : (a) to (c) 
Yes, Sir. The strategy of Government has been to diversify 
agriculture into other allied activities capable of generating 
higher returns and Income, such as animal husbandry, horti-
culture, both Irrigated and unlrrigated, sericulture, flsherias, 
forestry etc. The treatment of relnted araas on watershed basis 
will provide empolyment opportunities for unskilled labour by 
way of developing tha potential of dry lands. It has not been 
possible to assess the benefits under the above steps, due to 
lack of comprehensive surveys covering the above aspects. 

{English1 

Rata of Agricultural Development 

221. SHRI MAHBOOB ZAHEOI : Will the Minister of 
AGRICULTURE be pleased to state: 

(al whether the rate of agricultural development 
was earlier fixed at 4.2%; 

(b) If so, whether the agricultural development now 
stands at 1.3%; 

(e) whether due to this decline In agricultural de~ 
velopment the production of 011 seed, paddy and sugarcane 
are likely to suffer; and 

(dl If so, the steps being taken by the Government 
In this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE (SHRI SHRIPAO VASSO NAIK) : (a> No, Sir. 
In the Ninth Ave Year Plan, a target of 4.5 per cent annual 
growth rate In Gross Value of Agricultural Output of excluding 
forestry, has been fixed. 

(b) Ves, Sir. The growth rate of agriculture and al-
Ued activities has decHned to 1.3 per cent during 199912000 
according to National Accounts Statistics 2000 (Constant prlca 
1993194). 

(c) The production of oIlseeds, sugarcane and rice 
during 199912000 as compared to 199811999 Is given below : 

Crop 1998/99 

(MIlHon Tonnes) 

1999/2000 
(Advance Estimates) 

OIlseeds 25.21 21.18 

Rice 86.00 88.25 

Sugarcane 295.73 309.31 

(d) The Government Is promoting several crop-
based schemes, and schemes for provision of quaHty Inputs, 
as well as schemes for optimum water use such as sprinkler 
Irrigation and drip Irrigation systems and construction of check 
dams to Improve ground watar availability. 

[Translation) 

Additional Telecom Network 

222. SHRI RAJO SINGH: Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) whether the Government have received any 
proposal from Bihar to make available the additional make 
available the additional communication network by using 
VSAT, Wireless In Local Loop (WLL) based telephones and 
optical fibre cables; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF COM-
MUNICATIONS (SHRI TAPAN SIKADAR) : (a) Va., Sir. 

(b) and (c) The following proposals have baan received 
from Bihar: 

(I) MCPC V-SAT 12 Nos. 

(II) WLL Macro Callular for BSC-D20 Nos. 
Rural Telephony BS-190 Noa. 

(III) WLL Micro Cellular for 4K 
Urban Telephony 

(iv) OF Cable 5000 Kms. 

Action is baing taken for providing aforesaid equlpments 
subject to its avallabilly and avallabilly of funds. 
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[English]

Priority to Gymnastics, Table Tennis and Diving

223. SHRI BASUDEB ACHARIA : Will the Minister
of YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) the comparative figures of per capita expendi-
ture on sports in India, China, Korea and other countries;

(b) whether Gymnastics, Table Tennis and Diving
are the areas where neither big amount of money nor physi-
cal strength and heights are required;

(c) if so, the reasons for not giving much priorities
to these sports; and

(d) the steps taken/proposed to be taken by the
Government to improve these disciplines considering the
achievements of China and Korea in these fields?

THE MINISTER OF YOUTH AFFAIRS AND SPORTS
(KUMARI UMA BHARATI) : (a) Information is being collected.

(b) Yes, Sir. As compared to some other games,
these games do not require big amount of money. However,
so far as physical strength and height are concerned these
are assets even in these games.

(c) Gymnastic, Table Tennis and Swimming have
been given due priority.

(d) Information is being collected.

[Translation]

Food Processing Units by MNCs

224. SHRI MANSINH PATEL: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether some multi-national companies have
set up Food Processing Units in the country during the past
three years; and

(b) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE DEPARTMENT OF
FOOD PROCESSING INDUSTRIES OF THE MINISTRY OF
AGRICULTURE (SHRI TH. CHAOBA SINGH) : (a) and (b) As
per information available, 52 projects envisaging foreign in-
vestment have been implemented during 1997-98, 1998-99
and 1999-2000 in the processed food sector. State-wise
number of projects reported to be implemented are attached
as statement.

To Questions 336

Statement

State-wise number of food processing units envisaging
foreign investment implemented in the processed food

sector during 1997-98, 1998-99 and 1999-2000

SI.No. State Number of Projects

1. Andhra Pradesh 7

2. Gujarat 4

3. Haryana 3

4. Karnataka 4

5. Kerala 3

6. Madhya Pradesh 3

7. Maharashtra 12

8. Orissa

9. Punjab 2

10. Rajasthan 2

11. Tamil Nadu 7

12. Uttar Pradesh 2

13. West Bengal 2

[English]

Deaths of lions and Tigers in Nandan
Kanan Zoological Park

225. SHRIMATI RENUKA CHOWDHURY:

SHRI RAMJIVAN SINGH:

SHRI CHANDRAKANT KHAIRE :

SHRI MADHAVRAO SCINDIA :

SHRI DALPAT SINGH PARSTE :

SHRI SUSHIL ~UMAR SHINDE :

SHRI K. YERRANNAIDU :

SHRI RAMCHANDRA PASWAN :

Will the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) whether in pursuance of the inquiry report re-
lating to deaths of a large number of lions and tigers in
Nandankanan Zoological Park earlier this year, the lions and
tigers from that zoo have been shifted to other Zoos;

(b) if so, the details of the action taken in the light
of the inquiry report;

(c) whether any further casuality of lionsltigers took
place during the course of transportation or rehabilitation;

(d) whether an one year old tigress was killed and
her skin removed in Nehru ZOOlogical Park, Hyderabad re-
cently;

,

[-" ------------------------ ••
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(e) if so, the reaction of the Government thereto;
and

(f) the preventive measures proposed to be taken
by the Government to avoid recurrence of such incidents in
other Zoological parks?

THE MINISTER OF ENVIRONMENT AND FORESTS
(SHRI T.R. BAALU) : (a) Yes, Sir.

(b) In pursuance to the recommendations of the
enquiry report and meeting of the officials of Union Govern-
ment and the State Government of Orissa, it was agreed to
transfer 15 lions and 15 tigers from the Nandankanan Zoo to
other zoos in the country with a view to remove congestion.
So far 7 lions and 7 tigers have been transferred from the
Nandankanan zoo to the other zoos in Andhra Pradesh by
the State Government. Further movement of animals has been
stopped because of gherao of the zoo by the local people as
a protest against movement of the animals from Nandankanan
Zoo to other States.

(c) One lion died during transportation from Nan-
dankanan Zoo to Indira Gandhi Zoological Park, Visakha-
patnam.

(d) Yes, Sir.

(e) The State Government has handed over the
enquiry of the case to the State C.I.D. and Shri S. Reddy,
Principal Secretary to the Government Revenue Department
has also been appointed to inquire into the matter in its en-
tirety.

(f) The State Government have been requested
to beef up the security arrangements in the zoos, particulary
during the night and also to fill up the vacant posts.

To Questions 338

[Translation]

Production of Seeds

226. SHRI ZORA SINGH MANN:

.SHRI RAMJI LAL SUMAN;

Will the Minister of AGRICULTURE be pleased
to state;

(a) whether several public sector undertakings are
engaged in production of seeds;

(b) if so, the number and names of such undertak-
ings engaged in production of seeds in the current year;

(c) the average annual production of seeds by
these undertakings; and

(d) the precentage of this production of seeds vis-
a-vis the total production capacity of these undertakings?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI SHRIPAD YASSa NAIK) : (a) and (b)
Yes, Sir. There are two Central Government Undertakings and
12 State Government Undertakings enagaged in seed pro-
duction during the current year. The names are; National
Seeds Corporation Limited, State Farms Corporation of India
Ltd., Andhra Pradesh State Seed Development Corporation
Ltd., Maharashtra State Seed Corporation Ltd., Madhya
Pradesh Rajya Beej Evam Farm Vikas Nigam, Gujarat State
Seed Corporation Ltd., Rajasthan State Seed Corporation,
Haryana Se~d Development Corporation Ltd., Punjab State
Seed Corporation Ltd., Uttar Pradesh Seeds and Tarai De-
velopment Corporation Ltd., Orissa State Seed Corporation
Ltd., West Bengal State Seed Corporation Ltd., Assam State
Food Corporation Ltd., and Karnataka State Seed Corpora-
tion Limited.

(c) and (d) The details of average annual production of
seeds and the percentage of this seed production vis-a-vis
total production capacity of these Undertakings as per the
information received from Seeds Corporations are given in
the attached statement.

Statement

Details of average annual production of seeds, percentage of this seed
production vis-a-vis the total production capacity of Seed Corporation

SI. Name of the Corporation
No.

Oty. in Otis.

Average annual Total seed
production of seed production capacity

Percentage of Seed
Production vis-a-vis
the total production

capacity

2 43 5

1. National Seeds Corporation Limited

2. State Farms Corporation of India Ltd.

3. Haryana Seed Development Corporation Ltd.

3,89,016 4,13,875 94

1,89,370 2,81,000 68

2,11,973 2,90,000 79
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2 3 4 5 

4. Punjab State Seeds Corporation Ltd. 1,35,666 2,50,000 52 

5. Rajasthan State Seeds Corporation 1,96,856 2,50,000 78,7 

6. Uttar Pradesh Seeds and Taral 10,04,335 9,50,000 105 
Development Corporation Ltd. 

7. Andhra Pradesh State Seed 
Development Corporation Ltd. 

8. Karnataka State Seed Corporation Limited. 

9. Maharashtra State Seed Corporation Ltd. 

10. Gujarat State Seed Corporation Ltd. 

11. Orissa State Seed Corporation Ltd. 

12. Assam State Seed Corporatloll LLu. 

13. West Bengal State Seed Corporation Ltd. 

14. M.P. Rajya Beej Evam Farm Vlkas Nigam 

{English} 

Improvement In Delivery Time of T.legl'llm. 

227. SHRI A. BRAHMANAIAH : Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether delivery oftelegrams has not Improved 
in the country; 

(b) if so, the eXlent to which modem methods and 
machines are useful In expediting delivery of telegrams In the 
country; and 

(c) the steps takenlproposed to be taken by the 
Department of posts to Improve the delivery 1Ime of telegrams? 

THE MINISTER OF STATE IN THE MINISTRY OF COM-
MUNICATIONS (SHRI TAPAN SIKDAR) : (a) Delivery of Tel-
egrams has improved In the country. The quality of Telegraph 
Service measured as Percentage of Telegrams delivered 
within 12 daylight hours, has Improved from 88.38% during 
1991-92 to 96.3% during 1999-2000. 

(b) Microprocessors based Electronic Message 
Switching Systems are being used for transmission of tel-
egrams in order to reduce transit delays. The development of 
Modern Telegraph Message Switching Network has reduced 
delays to a great extent. 

(c) The Telegraph Services are operated by Bharat 

6,10,058 5,11,500 119 

1,64,065 2,00,000 82 

9,45,000 6,68,000 141 

87,794 1,17,502 75 

3,00,000 4,50,000 66.66 

16,500 20,000 82,S 

1,00,000 1,20,000 83,3 

6,07,876 6,96,000 87 

Sanchar Nigam Ltd. and not by the Department of Posts. The 
improvement In the quaHty of service Is an ongoing process. 
Efforts are made continuously to Improve the delivery time of 
telegrams. 

u •• of Banned Pe.tlclde. 

228. SHRI A. VENKATESH NAIK : 

SHRI ASHOK N. MOHOL : 

SHRI RADHA MOHAN SINGH: 

Will the Minister of AGRICULTURE be pleas90 
to state: 

(a) whether about 40 pesticides being used in the 
country are totally banned In other countries of the world; 

(b) If so, the facts and reasons In this regard; 

(c) whether the Government propose to check the 
Import of these pesticides; and 

(d) If not, the reasons therefor? 
, 

THE MINISTER OF ST~TE IN THE MINISTRY OF 
AGRICULTURE (SHAI SHAIPAD YASSO NAIK) : (a) to (d) 
About 33 pesticides which are banned in some other coun-
tries of the world are not banned for use In our country. Ban-
ning/restricting the use by various countries Including India is 
done on the basis of local agro-cllmatic and environmental 
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conditions. The Government keeps on reviewing pertodlcally 
the continued use or otherwise of pesticides which are bannedl 
severely restricted In other countries of the world by consti-
tuting special Expert Committees or the Registration Com-
mittee. B_sed on such reviews, a total of 23 peittcldes/pestl-
clde formulation have been banned. There Is no restriction on 
the import of pesticides which are not banned In India subject 
to the provisions of the Insecticides Act, 1968. 

Declaration of more Stllte Road. a. National Highway. 

229. SHRI ADHIR CHOWDHARY : 

SHRI ANANTA NAYAK : 

SHRI THIRUNAVUKARASU : 

SHRI ARUN KUMAR: 

SHRIMATI SHYAMA SINGH: 

Will the Minister of ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Union Government have recently 
decided to declare more state roads as National Highways in 
the country; 

(b) If so, the details thereof, State-wise; 

(c) the total funds allocated for the purpose; 

(d) the details of the State roads declared as Na-
tional Highways during the past three years and total invest-
ments made thereon; 

(e) whether all the National Highways are In traffic 
worthy condition; and 

(f) If so, the details thereof and the steps taken by 
the Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
ROAD TRANSPORT AND HIGHWAYS (MAJOR GENERAL 
(RETD.) B.C KHANDURI) : (a) and (b) Yes, Sir. The Govern-
ment has on 12.10.2000 declared state roads aggregating to 
approx. 5694 Kms. as new National Highways aa per details 
given In statement-I. 

(c) These newly declared National Highways are 
yet to be taken over by the Government of India. Hence, no 
allocation has so far been made for them. 

(d) A statement-II giving details of National High-
ways declared during the last three years Including the re-
cently declared National Highways Is attached. Allocation of 
funds for development and maintenance of National Highways 

are made State-wls. and not National Highways wise to be 
spent on works sanctioned by the Ministry. 

A statement giving details of allocation made during the 
last three years for development and maintenance & repairs 
of National Highways Is as under :-

(Rs. in lakhs) 

1997 -98 1998-99 1999-2000 1999-2000 
(SRP) 

Development 55124.00 79213.01 108462.00 

Maintenance 49750.00 54980.00 68758.00 48307.72 
& Repairs 

(e) and (1) Development and maintenance of National 
Highways Is a continuous process and efforts are made to 
keep them in traffic worthy condition with the available 
resources. 

List of National Highways declared recently on 12.10.2000 

SLNo. Name 01 Stat. 

2 

1. Andhra Pradesh 

2. Arunac~ Pradleh 

3. Assam 

4. Bihar 

5. Gujarat 

6. JIUYIITIU & K .. hmir 

7. Kamataka 

8. Kerala 

9. Madhya Pradesh 

10. Mizoram 

11. Oris.a 

National Highway No. Total 

3 

219 

153 

153. 154 

98,99, 100, 101, 
102. 103, 104, 105, 
106, 107 & Em. of 75 

8E 

Em. 0' 1B 

218 

220 

12A, 59A, Em. 
0'86, 216, 217, 
Em. 0'75 

154 

217 

length (In 
Kms.) 

4 

150 

40 

130 

1378 

220 

85 

178 

210 

1243 

70 
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2 3 4 2 3 4 

12. Punjab 95 225 13. Kerala 20B,212,213, 220 500 

13. Rajasthan 90 100 14. Madhya Pradesh 12A, 59, 59A, 69, 3471 
75, Extn. of 75, 76, 

14. Tamil Nadu 220 55 7B, 79, B6, Extn. 

15. Uttar Pradesh 91, 1i12, 93, 94, 1176 
ofB6,200, 216,217,92 

96,97, Extn. 0' 75 
& 202 

Total 15. Maharashlra Extn. of NH-6, 70B 
69,204 & 211 

Statement-II 
16. Manlpur 150 523 

List of National Highways declared during last three years 
17. Meghalaya 62, Extn. of 62, 

SI.No. Name of State National Highway No. Total Extn. of 40 245 
Length 

(In Kms.) 18. Mlzoram 44A, 150 & 164 376 

2 3 4 19. Nagaland 61 & 150 256 

1. Andhra Pradesh 63, 202, 205, 1150 20. Orilosa 60, 200, 201, 1652 
214, 219 & Extn. 203,215 & 217 
of 9 

2. Arunachal Pradesh Extn. of 52A & 153 62 
21. Pondlcherry 66 & Exten. 30 

of45A 

3. Assam 61,62,151,152, 540 
153, 154, 52A, 22. Punjab 64, Extn. of 64, 70, 661 

52B & Extn. of 64 71,95 & 72 

4. Bihar 30A, 57,77,78, 2678 23. Rajasthan Extn. of 65, 76, 79, 1550 

80,81,82,83,84, 89,90 & 65 

85,98,99,100,101, 
102,103,104,105, 24. Slkklm Nil 

106,107, Extn.o'75 
25. Tamil Nadu Extn. of 45A, 45B, 1862 

5. Chandlgarh Nil 68,67, Extn. of 67, 
68,205,207,208, 

6. Delhi Nil 209, 210, 219 & 220 

7. Goa 17B 40 26. Tripura . 44, 44A & Extn. 200 
of 44 

8. GUjaral 6-Extn., 8A, 80, 830 
BE. & 59 27. Uttar Pradesh 24A,25,25A,58A,56B. 

Haryana 21A, 65, 71. 71A, 663 
3046,58,72.73,74,75. 

9. Extn. of 75, 76, 86, 
72, 73 & Extn. of 64 87,91,92.93,94, , 

10. Himachal Pradesh 21A. 70. 72 & 88 334 96,97 & 2A. 

11. Jammu & Kashmir 1C & Extn. of lB 175 28. West Bengal 60, Extn. of 60. 80, 
81 313 

12. Kamalaka Extn. of NH-13, 1574 
63,206,207,209, Total 23,406 

212 & 218 
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Diversion of Forest Land 

230. SHRI SULTAN SALAHUDDIN OWAISI : WilUhe 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether the Union Government have asked the 
Andhra Pradesh Government for diversion of 53,404 ha. for-
est land for excavation of canals in Warangal district; 

(b) if so, whether in pursuant to the suggestions 
made by his Ministry, the forest area has now been reduced 
from 53,506 ha. to 39.322 ha. by reducing the bed width of 
the canal; 

(c) if so, whether Andhra Pradesh Government has 
requested his Ministry to permit 33.22 ha. forest land at the 
earliest to achieve planned Irrigation under the canal In 89,000 
acres in the extremist affected backward district of Warangal; 
and 

(d) if so, the decision taken or being taken by the 
Government In this regard? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI T.R. BAALU) : (a) No, Sir. However, a proposal for di-
version of 53.406 hectare of forest land for excavation of DBM-

48 and Its minors was received from the State Government of 
Andhra Pradesh In July, 1999 under Section 2 of Forest (Con-
servation) Act, 1980. 

(b) After detail examination of the proposal the 
Central Government conveyed its InablRty to approve the pro-
posalon 08.10.1999 and Informed the State Government that 
if user agency comes with any anemat/ve (Including reduc-
tion In canal width) which minimises damage of forest, the 
proposal will be given due consideration. 

(c) and (d) A modified proposal for diversion of 24.60 
hectare (after reducing the canal width) was submitted by the 
State Government on 24.10.2000. The proposal has been 
discussed in Forest Advisory Committee meeting on 
31.10.2000 and Is under consideration for decision. 

MR. SPEAKER: The House stands adjourned to meet 
at 11.00 '0' clock on Tuesday, November 21, 2000. 

11.42 hrs. 

The Lok Sabha then adjoumed till Eleven of the clock on 
Tuesday. November 21, 2000IKartika 30, 1922 (Saka) 
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